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LOK SABHA DEBATES 

LokSabha 

Tuesday, September 3, 1991/Bhadra 
12,1913 (Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chaitj 

ORAL ANSWERS TO QUESTIONS 

I Translation] 

Electrification of Kanpur-Lucknow 
Railway Line 

*651. SHRI KESRILAL: Will the Minis-
ter of RAILWAYS be pleased to state: 

(a) whether the Government have any 
proposal to undertake the electrification of 
railway line between Kanpur and Lucknow; 

(b) if so, the details thereof and when 
the said electrification work would be under-
taken; 

(c) the amount likely to be incurred 
thereon; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MlNISTRY OF RAILWAYS (SHRI 
MAL.UKARJUN): (a) No, Sir. 

(b) and (e). Do not arise. 

(d) Due "' relative-priorities for eleclrifi-
Ctltion of other high density IQUteS. 

SHRi KESRILAL: Sir, the electrification 
of the railway line between Kanpur and 
Lucknow is not being undertaken due to high 
priority for electrification of other high den-
sity routes. May I know from the hon. Minis-
ter the names of the railway lines which are 
being electrified on priority basis. 

[English] 

SHRI MALUKARJJN: Sir, I do not fol-
low what lines he wanted to ask about. 

MR. SPEAKER· Please repeat the 
question. 

[Translation] 

SHRI KESRILAL: Which of the railway 
routes are being electrified on priority basis? 

[English] 

SHRI MALLIKARJUN: Sir, this question 
is pertaining to the electrification of railway 
line between Kanpur and lucknow. If he 
asks me what is the priority they are giving 
for the other lines, that is a alfferent aspect. 
But still I can also mention about that though 
that is a different question. So far as the 
Kanpur-Lucknow_ electrification is concerned 
at this time it is not possible to take it up for 
the reason that there is one double-line 
between Lucknow and Kanpur, that is, the 
Kanpur-Unnao Line. But, on the contrary, a 
Uetr~e line from Lucknow to Kanpur 
is going to be converted into a Broad-Guage 
line. That is how it will become a double-line 
between Lucknow and Kanpur. Being a very 
vital corridor to receive the traffiC from North-
Eastem, Central and Western regions and 
also the suburban traffiC. at this mOment it is 
not possible to take up the electrifiCation 
work. 
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[Translation] 

SHRI KESRI tAL: Sir, in his reply the 
hon. Minister has said that electrification of 
high density lines will be undertaken on a 
priority basis. I would like to know which 
railway routes according to the hon. Minister 
are high density routes? 

[English] 

SHRI MALLIKARJUN: Regarding high 
density routes, the priority has been given. 
That is how we are going to complete the 
electrification work from Howrah to Bombay 
via Nagpur. Apart from that, we are going to 
complete the work between Delhi and 
Bombay via Central Railway. 

[Translation] 

SHRI KESRI LAL: Which of the railway 
routes are proposed to be electrified? {Inter-
ruptions) 

[English] 

SHRI MALLIKARJUN: I have not made 
any statement about Bombay for Railway 
electrification. 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE: Sir, 
the hon. Minister said that the Lucknow-
Kanpur railway route is not on the list of 
priority routes. May I know the basis on 
which the priority of a route is determined? 
Lucknow is the capital of Uttar Pradesh and 
Kanpur is and industrial city.There is a lot of 
traffic between these cities. The Govern-
ment has been saying for a long time thatthe 
railway line would be doubled, but the con-
struction work has been done only upto 
Unnao and the section Between Unnao and 
Lucknow has not yet been taken up. If the 
basis for priority is the density of traffic, why 
has the Lucknow-Kanpur route not being 
given priority for electrification? 

[English] 

SHRI MALLIKARJUN: I have not in-

formed the house that priority has not been 
given to it. But, on the contrary, a survey has 
been conducted for electrification between 
Lucknow and Kanpur. The financial viability 
has also been assessed. But, at the mo-
ment. it is not possible to take it up. But in 
future there is every possibility for such elec-
trification. 

[Translation] 

SHRI RAJVEER SINGH: Sir, I want to 
know if there is a proposal to electrify the 
route from Kanpur to Bareilly via Balamau. If 
so, the time by which the project will be 
completed? 

[English] 

SHRI MALLIKARJUN: This is not in the 
agenda itself. 

Vashi New Bombay Railway Line 

*652. SHRI RAM KAPSE: Will the Min-
ister of RAILWAYS be pleased to state: 

(a) whether a project for construction of 
railway line from Vashi to New Bombay is 
under execution; and 

(b) if so, the details thereof and the 
progress made so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir. 

(b) Vashi-New Bombay rail line forms 
part of Mankhurd-Belapur raid line (18 km) 
project. Overall progress upto July, 1991 is 
86%. 

SHRI RAM KAPSE: At the time of pre-
senting the Budget, you had given the fig-
ures that as on 31.5.91, the progress was 83 
percent. After two months, it was 86 percent. 
And in the Budget proposal, you have men-
tioned that the progress depends on two 
factors-one is the removal of encroachment 
and the other thing is the building of the 
stations ·by CIDCO. I would like to know 
whether all the encroachments have been 
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removed with the help of the Maharashtra 
Government so that you will be able to start 
the commuter traffic in this year it-self. 

SHRI MALLIKARJUN: Sir, in the month 
of July, there was a meeting between the 
Maharashtra Government, Secretary, Ur-
ban Development and our project authori-
ties. And out of the 1 043 encroachments 158 
remains to be removed. And out of these 158 
encroachments 89 directly relate to align-
ment. During that meeting, it was agreed 
upon that by 31st August, 1991, the State 
Government would be in a position to re-
move these 89 encroachments. But as per 
the present position which has been indi-
cated, as such, they could not adhere to the 
programme which they had given us. That is 
why, there is further delay possible. 

SHRI RAM KAPSE: As removal of 
encroachment is in progress, would you be 
in a position to start the commuter traffic this 
year itself? That is my first supplementary. 

That is my first supplementary. 

The other thing that you have men-
tioned is that, it depends upon the SIDCO to 
construct the buildings for the railway sta-
tions. There are five stations to be built by the 
SIDCO, which are Vasi, Sanpada, Juinagar, 
Narul and Belapur. but our of this, Sanpada 
railway station is an agricultural produce 
market (APM) railway station, which you 
have not even sanctioned. If you do not 
sanction it, how can the SIDCO build a 
building for the railway station? I would like 
to know what isNew the progress about the 
railway station building. What is the progress 
from your side as far as these railways 
stations are concerned? 

SHRI MALLIKARJUN: As far as agree-
ment between the SIDCO and the railways is 
concerned, four stations are to be con-
structed. This is, as per the feasibility rep6rt, 
which has ·been submitted. And the four 
stations, as has been mentioned byJhe Han. 
Member are Vasi, Mankhurd, Juinagar and 
Belapur. However, in between a proposal for 
San pad a has come into the picture. We have 

asked the authorities lo study it. And only 
after the completion of this project, that will 
be taken up. 

Now so far as fresh construction is 
concerned. the responsibility has been taken 
by the SIDCO and they are trying their level 
best to complete that. 

SHRI RAM KAPSE: I would like to know 
whether all these stations will come into 
operation this year itself (lnteffuptions)-

SHRI SHARAD DIGHE: Considering 
the present progress of SIDCO in removing 
the hutments by the State Governments, on 
your part, as far as Railway Ministry is con-
cerned, what is your estimate, when will this 
railway become operational exactly? 

SHRI MALLIKARJUN: As per the pro-
gramme, it will be commissioned in the month 
of March 1992. The major part of this, con-
struction of one bridge over 1.9 Kms at 
Thane creek has been completed. It is only 
a question of removing the hutments and 
completing the alignment. 

SHRI RAM NAlK: Along this line, that is, 
after Vashi to New Mumbai, there is another 
line, the selection of which has been done by 
SIDCO-that is from Belapurto Panvel. This 
has been sanctioned by the Railway Board. 
However, the Railway Board, so far has not 
given its sanction for operating commuter 
traffic on this. So, I want to know whether the 
Government has considered sanctioning of 
commuter traffic from Belapur to Panvel, 
which is part of this? 

SHRI MALLIKARJUN: No doubt, this 
line has been constructed. But, there are 
demands for upgrading this, for running 
suburban trains. The demands are coming 
now, as the deposit work has been com-
pleted on the siding. So, at the moment, I 
cannot say anything about this. 

SHRI RAM NAIK: He can certainly say 
whether the Government is considering it or 
not. My question pertains to that. The de-
mands have been made and the Railway line 
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has been constructed. 

SHRI MALLIKARJUN; The railways 
havegotacrunchforthe EMUs. We too have 
our own problems. After looking into it in 
depth, we have to take a view about it. 

SHRI RAM KAPSE: The money is top 
be spent by the CIDCO and they are not 
going to spend for it. But, even for spending 
through SIDCO for Sanpada station, for 
Panvei-Belapur railway line, for Kadve-Turge 
railway line, they are not giving the sanction. 
We wanted to have an assurance about the 
sanction. 

SHRI RAM NAIK; If the commuter line is 
not opened, the whole purpose of having a 
railway line will not be served. 

SHRI ANNA JOSHI: My question is 
regarding Sanpada railway station only. The 
CIDCO is going to construct it and they are 
only asking for the permission of the rail-
ways. My question is why are they not giving 
the permission? 

SHRI MALLIKARJUN: It is not question 
of giving the permission. We have to take 
the viability of the operation and for that 
reason, we have asked the Central Railway 
to examine this. 

[Translation] 

Requirement of LPG cylinders 

*653 SHRI HARIKEWAL 
PRASAD: 
SHRI PHOOL CHAND 
VERMA: 

Will the Minister of PETROlEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of LPG cylinders manu-
factured annually; 

(b) the number of LPG connections 
issued so far; 

(c) the number of LPG cylinders 18-

quired daily and the number available at 
present; and 

(d) the steps taken to meet the shortage 
of LPG cylinders? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) Average of 34.30 
lakhs cylinders annually during the last 
three years. 

(b) About 172 lakhs customers. 

(c) and (d). The installed cylinder 
manufacturing capacity far outnumbers the 
demand of LPG cylinders. Hence there is 
no shortage. 

[Translation] 

SHRI HARIKEWAL PRASAD: Sir, in a 
way the hon. Minister has given a reply that 
goes against the facts. May I know from the 
hon. Minister the number of cylinders manu-
factured every year as against the number 
of applications received. 

[English] 

SHRI S. KRISHAN KUMAR: The total 
installed capacity of cylinder manufactures 
in 170 Jakhs cylinders per annum. Up to 
1984-85, they had produced, on an average 
1 00 lakh cylinders per annum. At what time, 
the supply and demand were more or less 
equal. Since cylinder manufacturing for LPG 
is in the small scale sector, no industrial 
licence is required. And inspite of the re-
peated information we have given to the 
State Governments lOBI and other financial 
institutions saying that new units should not 
be encouraged, many new LPG cylinder 
manufacturing units came up in the country. 
With lie result, even though their installed 
capacity is 170 lakh cylinders par annum 
now, this year. we wit be able to give orders 
for about-25 lakh cylinders. 
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Every year·s requirement is calculated 
as per the formula which depends on the 
enrolment plan. double bottle connections. 
replacement of existing cylinders and the 
new connections. Thus there is a surplus 
capacity·,ln the cylinder manufacturing in-
dustry. We- have a formula for distributing 
the orders to the existing companies so that 
the sickness of the companies is minimised. 

[ Ttanslation) 

SHRI HARIKEWAL PRASAD: Sir, the 
hon. Minister has said that there . is no 
shortage. But he has not replied io my 
question about the total number of applica-
tions received year wise. Is the hon. Minister 
aware that applications for gas cylinders 
made by people 5-6 years ago are still under 
consideration. What is the total number of 
applications received and the number of 
new connections given? ... (Interruptions) ... 

MR SPEAKER: Please make a distinc-
tion between gas and cylinder. 

SHRI S. KRISHAN KUMAR: I bag to 
submit that the hon. Minister is making a 
6ttle confusion or distinction between the 
LPG connections and the cylinders manu-
facturing to which the main question per-
tains. In the manufacture of cylinders, there 
is a surplus capacity and there is no short-
age. His present supplementary is about the 
pending applications for gas connections. 
We have 17 million gas connections existing 
in the country and the people waiting in the 
queue are about 7 mHiions. We can satisfy 
only half a mUiionthis year, one mUiion next ye•. four millions from 194 onwards de-
pending on the availability of LPG. manufac-
ture of LPG and the restraints relating to the 
impoct d LPG. 

[TtanSiation) 

SHRI PHOOl CHAND VERMA: Mr. 
Speabr, Sfi . I 8grM wiih this point and 
Would. llletoaskaapanlte questions on LPG 
and LPG cylnders. 1he hOn. Wnister in the 

end of his reply has stated that here is no 
shortage of cylinders in the country. I want to 
know why the Double Bottle Connection is 
not being provided to the consumers who 
have applied for the same and are having 
just one gas cylinder for the last 4-5 years? 
Secondly. the reply states that connections 
to 17.2 million consumers have been pro-
vided and 7.2 minion persons are on the 
waiting list. In MP alone. 3.34 lakh persons 
are on the waiting list. When there is no 
shortage of cylinders. why is the DBC not 
being provided to consumers desirous of 
having the facilit)'? Another thing I want to 
know is ... (/ntem.ptbns) •.. why the 10,000 
LPG connections released on the recom-
mendations of MPs of the last Lok Sabha 
have been cancelled? 

[English] 

SHRI S. KRISHNA KUMAR: The hon. 
Minister is again making a distinction be-
tween the cylinders, that is the cyrmder 
without gas being manufadured by small 
scale industries in the countrt. There are 
about 90 manufacturers of cylinders in the 
country. The gas is a different question. We 
have this year only about 2094 metric 
tonnes of LPG and we propose to increase it 
to 2883 metric tonnes by 1994-95 and to 
4875 metric tonnes by AD 2000. This is the 
optimum we can raise the production of 
LPG because LPG is produced from our 
refineries and fractionators in our gas f~elds. 
The production of indigenous LPG is related 
to development plans of the refineries as 
well as the production of gas in the country. 

We also import some LPG. Forthat, we 
have infrastructural bottlenecks in the ports. 
We need special intrastrudural installations 
in the ports of LPG including special pipe-
Hoes. There is also the constraint of foreign 
exchange. Therefore, there is a constraint in 
the rate of increase of LPG which can be 
made avalable to the consumers year after 
year. That is Why I said we can give only five 
lakh newconf18Ctic?nsthisyw.10iakh next 
year. From 1994-95 onw8ids. 40 l8kh new 
connections wlftie giVen flllery year. 
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The manufacture of cylinders and the 
distribution of LPG are two different aspects. 
I think, I have answered the question. 

SHRI DIGVLJAYA SINGH: Sir, we have 
a situation in this country where we have 
cylinders but no gas. (Interruptions) 

(Translation] 

SHRI PHOOL CHAND VERMA: Mr. 
Speaker, Sir, why have the 10,000 LPG 
connections released on the recommenda-
tions of MPs of the last lok Sabha been 
cancelled? 

MR. SPEAKER: You please sit down, 
your earlier supplementary question itself 
was quite lengthy. 

SHRI PHOOl CHAND VERMA: Mr. 
Speaker, Sir, I seek your protection in this 
regard. 

MR. SPEAKER: You please sit down 

(Interruptions} 

[EngHsh] 

MR. SPEAKER: No, no; not like this. 

{Interruptions) 

SHRI DIGVLJAYA SINGH: The manu-
facturers of cylinders are totally dependent 
on the wishes and will of the. Petroleum 
Ministry. What exactly are the criteria fixed 
by the Petroleum Ministry to allot the num-
ber of cylinders to be supplied by the manu-
facturers to a particular oil industry? 

SHRI S, KRISHAN KUMAR: Sir, as I 
have stated earlier, the number of cylinders 
to be procured by the oil industry every year 
is calculated on the basis of the enrolment 
plan, the double bottle connections to be 
given, the replacement of existing cylinders 
and one-and-a--half cylinders for every new 
connection thatis given. 

SHRI DIGVLJAYA SINGH: What is 
the criterion? 

SHRI S. KRISHAN KUMAR: I am com-
ing to that. Please be patient. After calculat-
ing the total procurement order that is 
required, after calculating the requirements 
of the oil industry in this manner, order is 
distributed between the manufacturers on 
the basis of the propOrtion of quantity they 
had supplied in the past, orderliness and the 
timeliness of deliveries, vendor rating sys-
tem based on inspection and technical quali-
fications. 

There is a very detailed distribution 
guideline on how about 76 manufacturers, 
who are eligible, get the order. We distribute 
the order as per the guidelines on the vendor 
rating system. We ensure that each unit gets 
at least 20,000 cylinders a year. 

SHRIMATI MAUNI BHATTACHARYA: 
Sir, through you, I would like to apprise the 
Ministry of very serious allegations of ir-
regularities against the boards which have 
been set up by the Government for selection 
of agencies for the distribution of LPG. Now, 
I have with me data on a couple of cases 
where cooperatives, which are supposed to 
be given a priority in the matter of having 
agencies, have been refused. ·· 

MR. SPEAKER: Does it come out of 
this question? 

SHRI SAIFUDDIN CHOUDHURY: No 
gas is there in the cylinders, Sir. 

SHRIMATI MAUNI BHATTACHARYA: 
I have also got data about a lady, who is a 
handicapped person, who asked for such an 
agency and was refused without there being 
any proper investigation in the matter. 

My question is whether these boards in 
the different regions are accountable to the 
Government for the manner in which they 
distributed their agencies and whether the 
Govt. will make enquiries. 

MR. SPEAKER: It does not come out of 
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this question. I am sorry, Madam. 

(Interruptions) 

MR. SPEAKER: No, no, I am disallOw-
ing this question. 

SHRI P.C. CHACKO: Mr. Speaker Sir, 
the hon. Minister has answered very techni-
cally .It is wry obvious that the han. Minister 
has asked aboutthe shortage of lPG cylin-
ders but only the word 'cylinder" is used in 
the question. The han. Member actually 
wanted to know, there is terrible shortage of 
LPG and also demand-supply gap, what are 
the steps taken by the Government and the 
steps envisaged by the Government to fill 
the demand -supply gap. 

MR. SPEAKER: This point was dis-
cussed already some days back very exten-
sively in the House. 

[Translation] 

SHRIMATI SUMITRA MAHAJAN: Mr. 
Speaker, Sir, market is flooded with dupli-
cate cylinders. Through you, I want to know 
from the han. Minister whether he is aware 
of the presence of duplicate cylinders and if 
so, what steps have been taken to check this 
malpractice? What steps have the Govern-
ment taken to make the detection of dupli-
cate cylinders possible? 

[English] 

SHRI S. KRISHAN KUMAR: Sir, we 
have what are known as marketing guide-
lines. There are very regular inspections by 
the oil companies and also surprise 
inspections suo motu as well as on the basis 
of complaints received from the consumers. 
This is an on-going proces,s. Every single 
complaint is investigated into and action 
taken including cancellation of dealership 
and presentation in some cases. ( Interrup-
tions) 

[Translation] 

SHRIMATI SUMITRA MAHAJAN: 
Please tell us some thing about original and 

duplicate cylinders •.• (lntem.ptions) ... many 
women have lost their lives because of the 
duplicate cylinders ••. (intenvptions) ... 

[English] 

SHRI S. KRISHAN KUMAR: The hon. 
lady Member has raised a question that 
there is a difficulty for a customedn differen-
tiating a genuine cylinder from a spurious 
one. T.nis matter has not been brought into 
the focus before our Minister. But we shall 
certainly examine and if there is any confu-
sion in that regard, we shall not only let the 
hon. lady Member knew how t differentiate 
it but also disseminate the information to the 
public.( Interruption) 

DR. KARTIKESWAR PATRA: Sir, has 
the Government received any allegations 
regarding non-supply of LPG connections 
on priority basis? Hon. Members of this 
House have applied for LPG connections. 
For example, I have applied for lPG connec-
tion and I have been waiting for more than 15 
days but no connection is given to me. LPG 
con.nections are given by back door meth-
ods. Will the hon. Minister say as to what 
steps are taken in this regard?( Interruptions) 

MR. SPEAKER: I am disallowing this 
question. 

(Interruptions) 

SHRI S. KRISHAN KUMAR: Sir, as 
there is confusion about the MPs recom-
mendations, I want to clarify the position. All 
applications for out of tum connections 
recommended by the MPs are being speed-
ily cleared the honourable Cabinet Minister 
has given the deadline as two weeks and 
that is being adhered to. So, all applications 
which are within the quota of MPs are being 
cleared within the time limit. 

(Translation) 

Coal Extraction 
.. 

*654. DR.LAL BAHADUR RAWAL: 
WiH the Minister of COAL be pleased to 
state: · 



15 Oral AnswetS SEPTEMBER 3, 1991 Oral AnswetS 16 

(a) the locations of coal mines in the 
country; 

(b) the total quantity of coal extracted 
per day from these mines; 

(c) the profits earned from co.al ex-
tracted from these mines during 1990-91 ; 
and 

(d) the names of. new places where 
exploration work for coal is being under-
taken? 

[English) 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL ( SHRI P A SANGMA 
): (a) to (d): A S~tement has been laid on the 
Table of the Hoose. 

STATEMENT 

a) Coal mines in the coun-
try are located in the 
States of West Bengal, 
Bihar, Madhya Pradesh, 
Uttar Pradesh, Mahar-
ashtra, Orissa, Andhra 
Pradesh, Assam and 
Meghalaya 

b) In the year 1990-91 the 
average daily production 
of coal from Coal India 
Umited mines has been 
around 6,23, 700 tonnes 
and 57,875 tonnes from 
Singareni Collieries 
Company Umited. 

c) Accounts for the year 
1990-91 of CIL and its 
subsidiaries are pres-
ently under audit and 
the position relating to 
the profits earned would 
be known on completion 
and receipt on the au-
dited accounts. 

d) Geological Survey of 

[Translation] 

India is carrying out 
regional exploration for 
locating coal resources 
in the various parts of 
the country on a continu-
ous basis. G.S.I. have 
deployed 51 drills for 
carrying out regional 
exploration to locate new 
coal areas in the States 
of West Bengal, Bihar, 
Orissa, Madhya 
Pradesh, Maharashtra 
andAndhraPradesh. To 
supplement the regional 
exploration being car-
ried out by G.S.I. Min-
eral Exploration Corpo-
ration Ltd. (Public Sec-
tor Undertaking) have 
also deployed 22 drills 
for promotional regional 
drilling in the States of 
Andhra Pradesh , 
Madhya Pradesh and 
Orissa. 

DR. LAL BAHADUR RAWAL: Mr, 
Speaker, Sir, the demand for coal is not 
being met with. Sometimes industries re-
ceiving power from thermal power plants 
and the thermal power plants itseH face 
closure. There are suffiCient coal reserves in 
the country. Through you, I want to know 
from the hon. Minister the schemes of the 
Government to streamline coat distrbution 
so as to meet the demand for coal in the 
country? In addition,! want to know whether 
there is any scheme for the import of coal to 
meet occasional shortage of coal in the 
country? 

[English] 

SHRI P .A. SANGMA: Actually, there is 
no shortage of coal in the country. As of 
now, we have. got a stDc:k Of around 33 
miHion tomes. Our main problem has been 
the transportation of coal10 the _various 
sec:tota. We first try 10 meet the rw.qun,. 
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ments of the core sector and then the 
requirements of the non-core sectors. I do 
admit that there has been a shortfall in the 
supply because of the transportation prob-
lems. We are trying to sort out all these 
problems with the Railways. We hope to 
improve the position in the near future. 

As far as irr "''litis concerned, as of now, 
we do not allow the i'lport of non-coking 
coal. 

[Translation] 

DR. lAl BAHADUR RAWAL: Mr. 
Speaker, Sir, the hon. Minister has stated 
that there ~ no shortage of coal and the 
exploration work is in progress. I want to 
know from the hon. Minister whether any 
imported technique is being used in explo-
ration work so as to meet the demand of coal 
fully? At the same time, I would like to know 
whether the Government has thought about 
alternatives to coal in the event of its re-
serves getting exhausted? 

[English] 

SHRI P .A. SANGMA: We are going in 
for the application of modern technology 
including foreign technology. H we have to 
improve our productivity, we have to go for 
more and more modern technology. But 
while doing so, I want to assure the House 
that we will ensure that the workers are not 
affected by the introduction of new technol-
ogy. As far as the exhaustion of our coal 
reserves is concerned, we do not foresee 
any such danger, because as on 1 January 
1991, we have an estimated reserve of 192 
billion tonnes of coal, which should be able 
to meet the requirements of our country for 
the next 130 to 150 years. 

SHRI CHANDULAL CHANDRAKAR: 
Since there is a shortage of coking coal, will 
the Government decide to set up washer-
ies? Unless we set up new washeries, we 
have to import more and more coking coal. 
I want to know whether the Government has 
decided to start new washeries. 

SHRI P.A. SANGMA: There is real 

shortage in the production of coking coal. I 
must admit that perhaps we have not paid 
much attention to the production of coking 
coal in the past. It is not only the establish-
ment of new washeries which is important, 
but there is alos need for opening of new 
mines because the ash content in our coking 
coal is very high. We have been trying to 
open new mines. The third thir:IQ which is 
very important relates to the fire that is pre-
vailing in Jharia and East, West and other 
parts of Madhya Pradesh where coking coal 
is available. We are looking for technology 
to stop the fire which has been going on for 
the last 80 years. We are hopeful to get that 
technology very soon. 

SHRI BASU DEB ACHARIA: Is it a fact 
that there is a shortfall in the production of 
both coking coal and non-cooking coal due 
to non-implementation of projects which 
were undertaken during the Seventh Five 
Year Plan? Since there are enough re-
serves of coal in the country and since there 
is a mushrooming growth in the activities of 
illegal mining, which should be curbed, I 
would like to know from the hon. Minister 
whether there is any proposal to have new 
projects particularly in the Eastern Coal 
Fields area, where the quality of coal is very 
good. 

SHRI P .A. SANGMA: Sir, it is true that 
there is a lot of delay in the implementation 
of the projects as a result of which not only 
the production gets affected but it also in-
volves a lot of additional money in the form of 
escalation cost. We are trying to arrest that 
and I have been applying my ·mind to this 
problem for the last few days. 

As far as illegal mining is concerned, I 
think we have to do it in close cooperation 
with the respective State Governments. We 
are in touch with them. 

Thirdly, as far as the new projects are 
concerned, I remember - I have not exact 
figure - that we have sanctioned 8 new 
projects for E.C.L. this year with an esti-
mated investment of Rs. 912 crores. I have 
myself gone to Calcutta to meet the Minister 
of Revenue and officers concerned so that 
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the revenue clearance and other clearances 
are expedited. I am happy that the State 
Government is cooperating with us in this 
regard. 

SHRI K. RAMAMURTHEE TINDI-
VANAM: Sir, we are informed that th& high 
quality Singareni coal alone is required for 
Mettur Thermal Plant in Tamil Nadu. There is 
no regular supply of Sulgareni coal and most 
of the time we do not get the usual supply as · 
a result of which the power supply to the 
industries in Tamil Nadu suffer. 

I would like to know from the Minister 
whether the Government will come forward 
to compensate the non-availability of high 
quality coal which is available in Singareni 
alone by allowing the State Government to 
import coal from the foreign countries espe-
cially from Australia where it is much cheap. 

SHRI P .A. SANGMA: Sir, Singareni has 
been a very unfortunate experience for us. 
This was designed to meet the requirement 
of the entire Southern region. Since this 
Singareni Colliery has not been performing 
weU and they are much much below their 
production target, the entire southern region 
and our country faces the shortage of coal. 
We are trying to help the Southern region by 
diverting some of the coat from the Western 
region and also South-Eastern region. We 
have been trying to meet their requirement 
but we are not in a position to meet their 
requirement to the full extent. I quite under-
stand that. 

As far as the import of high quality of 
coal is concerned, as of now, except for the 
cooking coal, we do not allow import of other 
type of coal. 

[Translation] 

DR.LAXMI NARAYAN PANDEYA: Mr. 
Speaker, Sir, Madhya Pradesh is a State 
having sufficient coal reserves. I would like 
to know from the hon. Minister that which are 
the new places and new sources identified 
by the drit1ing job being done by the Geologi-
cal SutVey of India and Mineral Exploration 
CorPoration; and also the quantity of coal 

expected from such sources? Which are the 
places where this work is going on at pres-
ent? 

[English] 

SHRI P.A. SANGMA: In Madhya 
Pradesh a lot of drilling operations are going 
on. I don't know the exact number because 
I have the total but not State-wise figure. 
Within one year the additional reserves which 
have been discovered are estimated as 4404 
million tonnes which means that the drilling 
activities are on the full swing. 

SHRI MANORANJAN BHAKTA: The 
coal production in the country is increasing 
every year. It is surprising to know that the 
production target in E.C.L. for the year 1991-
92 has been reduced compared to the year 
199Q-91. 

Since, we are getting the coking coal 
from outside for our Steel Plant, whether it is 
possible to have more washeries to reduce 
the ash content. We should also explore the 
possibility of getting Assam and Meghalya 
coal which I understand is a good quality 
coal. 

SHRI P.A. SANGMA: It is true that the 
production of coal in E.C.L. is coming down. 
One of the reasons has been that the exist-
ing mines' reserves are getting exhausted. 
That is why we will go in for new projects in 
the ECL. That is what precisely I said it a little 
earlier. We have eight new projects w!th an 
investment of As. 912 crore. 

As far as the North-Eastern Region and 
particularly Assam is concerned. Wearetold 
by our scientists that in Assam and Megha-
laya, coking coal reserves are there to the 
extent of 10 per cent. We may be able to 
meet the requirements of these Steel Plants. 
But we have a lot of transportation problem 
in the North-East and we are trying to ap-
point a small Committee to look into that. 

[Translation) 

SHRI HARADHAN RAI: Mr. Speaker, 
the Hon. Minister said that there is no piO-
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duction of ooal from E.C.l. Mines. We don't 
agree with that. We believe that there is 
nearly 27 thousand million metric tonnes of 
coal reserve -upto a depth of 600 to 1200 
meters and it is not sinking down yet The 
Government is not making proper arrange-
ments for its extraction and safety because 
of which the coal is catching fire. The land 
belonging to farmers is sinking down be-
cause of unscientific and slotter mining. The 
Government had opened 36. mines in West 
Bengal and it was promised that 20 thou-
sand unemployed people would be provided 
jobs in addition to rehabilitation of the people. 
Neither that was done nor were they rehabili-
tated. 

MR. SPEAKER: Please ask the ques-
·tion. 

SHRI HARADHAN RAI: There was a 
package deal of Coal India Limited with the 
West Bengal Government. In this connec-
tion an agreement was signed to take scien-
tifiC measures to prevent it and in the agree-
ment there is a provision to reclaim the tand 
after mining of coal and taking it to OCP. In 
the Sonpur Bazari Package there is a provi-
sion that the affected people will be rehabili-
tated. The family members of the affected 
people would be provided either with em-
ployment or compensatory allowariCe. 

MR. SPEAKER: Ask the question, 
please. 

SHRI HARADHAN RAI: My question is 
that whether the Gov~rnment is going to 
follow the package and provide employment 
to the unemployed people. Secondly, one of 
my friends has said that machines are being 
imported from foreign countries for use in the 
coal mines, but their use is only 30 per cent 
What is the use of importing madlinerywhen 
70 per cent of the money gets blocked? The 
Government should implement Sonpur 
Bazari Project and Storing Rehabilitation 
Programme and fulfill the requirements of 
land. 

[EngOsh] 

MR. SPEAKER: Have you understood 
the auestion? 

SHRI P A SANGMA: Sir, the Jion. 
Member is referring to an agreement. We 
have a number of projects and a number of 
agreements. 

As far as the question of rehabilitation of 
the displaced persons is concerned - I had 
an occasion last time to inform the august 
House - we are coming out with a new 
package of rehabilitation of the displaced 
persons which in my view is a very-very good 
one and I am sure the hon. House will be very 
happy. I hope to announce it within this 
Session. 

Technical Collaboration with Foreign 
Company 

+ 
*655 DR. A.K. PATEL: 

SHRI SHANKERSINH 
VAGHELA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Railways have entered 
into a technical collaboration with the Rock-
well Incorporated International of USA and 
Hitachi of Japan for production of coaches 
and traction motors respectively; 

(b) if so, the terms of the collaboration; 

(c) the precise need to go in for the 
collaboration; and 

(d) whether know-how for production of 
such coaches and traction motors is avail-
able within the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHR1 MAL-
LIKARJUN): (a) Railways had entered into 
technical collaboratbn with Mls.Hitachi for 
production of traction motors of Electric 
Locomotives. 

(b) Main terms of collaboration were: 

Supply of design, drawings and 
manufacturing technology of more 
powerful traction motors wilh higher 
class of insulation and Supply of 
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components and raw material, jigs, 
tools and fixture for manufacture in 
India. 

(c) and (d). Know-how for production of 
this type of motor was not available in the 
country. 

DR. A.K. PATEL: Mr. Speaker, Sir, may 
I know the date of contract with these coun-
tries and what is the position today regarding 
the work? 

SHRI MALUKARJUN: The contract was 
entered into somewhere in 1964. Then it had 
been approved. In late 1970s, they had 
produced a prototype which was not suitable 
at that time. Then again modifications were 
made. In 1980 a prototype was produced 
which was suitable for our Indian conditions. 
That is how further production has been 
started. With this Hitachi, we have an agree-
ment for transfer of technology. We have 
already paid 108 million yen. 

DR. AMRIT LAL KALIDAS PATEL: Af-
ter entering into an agreement. by which 
time our country will be able to develop this 
technology? 

SHRI MALLIKARJUN: Now an agree-
ment has been reached between Hitachi 
and our Government. A sub licence has 
been given to the Bharat Heavy Electricals 
and for the Crompton Greaves has been 
agreed. The Bharat Heavy Electricals have 
produced traction motors; they have also 
supplied a number of traction motors. The 
Crompton Greaves will also be producing 
them. 

SHRI SARAT CHANDRA PAT-
T ANA YAK: Is the Government considering 
to enter into a collaboration with foreign 
companies for rapid urban transport system; 
if so, the details thereof? 

SHRI MALLIKARJUN: It does not per-
tain to this question. 

MR. SPEAKER: He has no information; 
he needs a notice. 

Development of Tourism In Goa 

*656. SHRI HARISH NARAYAN 
PRABHU ZANTY A: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state the details of efforts being made by the 
Government to develop the places in Goa 
which have tourist potential? 

THE MINISTER OF STATE IN THE 
MINISTRYOFCIVILAVIATIONANDTOUR-
ISM (SHRI M.O.H. FAROOK): A statement 
is laid on the Table of the Sabha. 

STATEMENT 

Development of any place for tourism is 
primarily the responsibility of the State 
Government. However, the Central Depart-
ment of Tourism extends financial assis-
tance to State Governments on the basis of 
specifiC proposals received from them, sub-
ject to availability of funds, merit and inter-sa 
priorities. An amount of Rs. 41.891akhs was 
sanctioned for tourism development schemes 
in Goa during the Seventh FIVe Year Plan. 
Rs. 26.49 lakhs has already been sanc-
tioned for augmentation of tourism infra-
structure in Goa during 1991-92. 

SHRI HARISH NARAYAN PRABHU 
ZANTY A: Is there any proposal pending with 
the Government of II'Kfia from the Govern-
ment of Goa for financial assistance? 

SHRI M.O.H. FAROOK: Actually, we 
have sanctioned about Rs. 26.48 lakhs this 
year from the Central Government. There-
fore, there is no proposal which is pending 
with the Government of India 

SHRI HARISH NARAYAN PRABHU 
ZANTY A: Goa is a beautiful place. I feet, for 
the development of tourism, assistance from 
the Government of India is needed. They 
should not wait for a proposal to come from 
the Government of Goa. I know, the Minister 
of Tourism is a very dynamic person having 
novel ideas. Today, tourism in India is only 
one per cent of the total tourist traffic in the 
world. I would request the Government of 
India to come out with novel ideas for the 
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development of tourism In Goa Goa has got 
very good cultural heritage; Goa has got 
religious places, historical places, rivers, 
beaches, hilltops. H all these points are 
developed,,.then Goa can attract a large 
number of tourists. In this way, the Govern-
ment of India can earn a lot of foreign ex-
change. 

SHRI M.O.H. FAROOK: If a request 
comes from the State Government, we are 
prepared to examine the whole thing. 

SHRI ANNA JOSHI: Is there any plan to 
develop the places of tourism through pri-
vate bodies/private persons or some NR Is or 
companies; if so, has the Government re-
ceived any proposal to that effect? 

THE MINISTER OF CIVIL AVIATION 
ANDTOURJSM(SHRI MADHAVRAOSCJN-
DIA): I have answered this question many 
times earlier. 

I am in full agreement with his idea 
about Goa. It is a very important place of 
tourists' interest and it Is an important desti-
nation for us. We win do all we can help 
develop Goa as a major tourist centre. 

Regarding proposals, many times we 
also send proposals. We had also sent travel 
circuit proposals which have been estab-
Ushed. A number of other proposals come 
from the State Government which we enter-
tain. It is on a case-by-case basis. Many 
times private sector also puts up certain 
proposals which require clearance from us. 
So, it is a mixed bag. There are proposals 
which come· from the State Governments. 
There are a number of proposals which we 
give to the State Government and there are 
also number of proposals which we get from 
the P,.ivate sector also. It is a mixed bag. 

[Translation] 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, I would like to know from the 
Hon. Ministe~ ~hether there are any rules 
and regulations regulating the central assis-
tance given for the development af tourism. 

There are maximum tourists centres in Bihar. 
It is the land of the Buddha. He got •nirvatui' 
there. Sitamarhi and Vaishali are the sacred 
places of Bihar, but today all these places 
are being neglected. These are the places 
where not even the roads have been devel-
oped, not to speak of railways and air serv-
ices. I would like to know whether the Gov-
ernment is giving any assistance ... (Inter-
ruptions) Same is the case with Bastar or 
any other place. I would like to know the 
policy followed by the Government while 
giving the assistance and whether the gov-
ernment is adopting any criteria or not while 
doing so? 

[English) 

SHRI MADHAVRAO SCJNDIA: I require 
a notice for this. 

[Translation] 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, my question has not been 
replied? 

[English] 

MR. SPEAKER: He says, he requires 
notice for this. 

[Translation] 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, I am asking about the general 
policy. I am not asking about Bihar alone, I 
am asking about the policy In general that 
what is the policy of the Government about 
the development tourist centres? Mr. 
Speaker, Sir, the reply should come from the 
Hon. Minister. 

MR. SPEAKER: Ram Vilasji, As. 1 00 
crore have come from Japan and this money 
would be spent only in Bihar. 

) [English] 

SHRI CHANDRA JEET YADAV: The 
Hon. Minister has very rightly said that GOa 
is a very important placafortourism. Now, on 
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seeing the importance, during the whole of 
the Seventh Plan the Government of India 
has allotted only Rs. 41 lakhs. Seeing the 
importance of it, Rs.41 lakhs for the whole 
five year is nothing, strictly speaking, if you 
want to develop Goa as an important place. 

I alsoknowthatthere is much difference 
between the ITDC projects and the State 
projects. ITDC projects are far better and 
well-maintained. Keeping in view this, will 
the Minister in the Eighth Five Year Plan 
identify certain places of national impor-
tance and allot more money so that their 
contribution can be higher? 

SHRI MADHAV RAO SCJNDIA: This is 
a question about policy. But I would like to 
thank the Hon. Member for the compliments 
he has paid to the ITDC. 

Aircraft Accidents due to Blrct-Hit 

*657 SHRI BIJOY KRISHNA 
·HANDIQUE: 

SHRIMATI VASUND· 
HARARAJE: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the details of aircraft accidents due 
to bird-hit during the last three years airport-
wise; 

(b) the extent of damages and loss of 
revenue on this account during the above 
period. 

(c) whether the Government have any 
scheme to eradicate bird hazard in the vicin-
ity of airports; and 

(d) if so, the details of progress made in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRYOFCIVILAVIATION AND TOUR-
ISM (SHRI M.O.H. FAROOK): (a) to (d). ~ 
statement is laid on the Table of the House. 

STATEMENT 

(a) There were no aircraft accidents due to bird hit during the last three years. However, 
the bird hit incidents during the last three years are as follows:-

Year 1988 1989 1990 1991 

Bird hits 162 138 138 42 (till date) 

(b) The losses on acoountof repair cost (in lakhs) to aircraft due to bird bit incidents for 
the last three years are as follows:-

Year 1988 1989 

Losses 240 546 

(c) and {d). Yes, Sir, Government have 
formulated various schemes to reduce the 
bird incidents which are implemented by the 
Task Forces at maj9r civil aerodromes and . 
by the Airfield Environmental Management 
Committees at other civil airports. 

SHRI BIJOYKRISHNA HANDIQUE: Mr. 
Speaker, Sir, unhygienic conditions and 

1990 

724 

particularly garbages in the vicinity of ttie 
airports generally attrad birds. On the other 
hand, eviction of slum dwellers without pro-
viding any alternative site smacks of harsh 
and in humanisticapp~ches. So, my ques-
tion is, will the Hon. Minister inform the 
House whether the International Air Trans-
port Authority has any scheme for providing 
funds for maintenance of hygienic condi-
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tions of the slums particularly since revenue 
losses as a result of damages and grounding 
caused by bird hits have run to several 
crores? 

THE MINISTER OF -CIVIL AVIATION 
AND TOURISM (SHRI MADHAV RAOSCIN-
DIA): No, Sir. 

SHRI BIJOY KRISHNA HANDIQUE: 
Since it is stated in the statement laid on the 
Table of the House, that the airports man-
agement authorities are being involved in 
implementing the measures, will the Hon. 
Minister spell out some specific measures 
formulated, specifically from the environ-
ment point of view? 

SHRIM.O.H. FAROOK:Thereareloto~ 
measures that we have taken. They are: (1) 
Removal of trees within the airports and (2) 
Removal of shrubbery and cultivation within 
the aerodromes. 

(3) Levelling of infield areas within the 
aerodromes. 

(4) Control of vegetation within the aer-
odromes with.plantation of dub grass. 

(S)Pegion proofing of hangers and vari-
ous buildings. 

(6) Removal of cattle from the air fields. 

(7) Control of non-vegetarian wastes in 
the vicinity of the airports - to remove vul-
tures and Pariah kites - through modern 
carcass and garbage processing units. 

SHRI E. AHAMED: Sir, in the reply it 
was given that in the year 1988, there were 
162 bird hits and the repair cost was Rs.240 
lakhs; in 1989, there were 138 bird hits and 
the repair cost was Rs.546 lakhs; and in 
1990 there were 138 bird hits and the repair 
cost was Rs. 7241akhs. I want to know from 
the Minister the reason for the difference of 
a large amount In repair cost in 1990 when 
compared to the year 1989. Was it because 
of the impact of the bird hit? Or was it 
because of any other reason? 

Also I want to know from the Minister 
whether the Government is proposing to 
take measures to clear from the bird hit, in 
Delhi as well as in Trivandrum, which is the 
normal phenomenon. 

SHRI MADHAV RAO SCINDIA: The 
different in repair cost really depends on 
which place the bird hits and which particular 
component of the aircraft. Naturally, the 
engineering and replacement cost will differ 
from case to case. 

SHRI P.S. CHETAN CHAUHAN: Sir, 
two years back there was a report in the 
newspaper that compared to the accidents 
with the bird hits between the Indian Airlines 
and the Indian Air Force, it was seen that the 
accidents of the Indian Air Force were about 
five times less than those of the Indian Air-
lines and the reason given was, may be the 
planes of the Indian Airlines were running 
late; the pilots were not very careful like 
switching on and switching off the lights. Will 
the Minister take some kind of action on this? 

Also in Hong Kong and in Singapore 
they have come out with some kind of a 
noise, a bomb or a cracker which can be 
burst before taking off. Is the Ministry think-
ing of adopting something like this? 

SHRI MADHAV RAO SCINDIA: Sir, the 
Hon. Member has been informed wrongly by 
the newspaper because I have the percent-
age distribution and a number of bird strikes 
between 1980 and 1988, eight year period. 
Seventy-six per cent of the total bird strikes 
was incurred by the Indian Air Force. As far 
as Indian Airlines is concerned, it was only 
13.5 per cent and the Air India was 0. 7 per 
cent. 

SHRI P.S. CHETAN CHAUHAN: What 
about the second part of my question? 

MR. SPEAKER: That is being done 
here. 

SHRI YAIMA SINGH YUMNAM: May I 
know from the Hon. Minister the number of 
accidents other than the bird hits? 
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MR. SPEAKER: Forthis, he will require 
a notice. 

SHRI MADHAV RAO SCINDIA: These 
were not the accidents because of bird hits. 

Collection of Revenue by Delhi Electric 
SUpply Undertaking· 

~ *658. SHRI MADAN LAl KHURANA: 
Will the Minister of POWER AND NON· 
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether there has been a substan-
tial shortfall in the collection of revenue by 
the Delhi Electric Supply Undertaking during 
the first two inonths of the current financial 
year; 

(b) If so, theamountcoHected during the 
period and the comparative figures for 1990; 

(c) the reasons for the shortfall in collec-
tion; and 

(d) the steps proposed to be taken to 
tone up the collection machinery? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY~RCES (SHRI 
KAlP NATH RAI): (a) ~(d). A statement is 
laid on the Tabla of the House. 

STATEMENT 

(a) to (c). The total revenue collection of 
the DaN Electric Supply Undertaking (DESU) 
during the find two months (April-May. 1991) 
of the currant financial year Is Rs. 1 02.1 o 
croras, which Is higher than the figure of Rs. 
80.56 crores for the corresponding period of 
1990. 

(d) The steps taken to Improve the rave· 
nue oolledlon Include intensification of raids 
1D detect theft/misuse of power, reduction in 
the time gap in issuing the flrsl bill for a new 
connection. checktng of meters where the 
conaumptlon is found to be abnormally low. 

[Translation) 

SHRI MADAN LAL KHURANA: I would 
like to know from the Hon. Minister the per-
centageoftheftofpowerof D.E.S.U. and the 
loss In crores due to one per cant of it? 

SHRI KALP NA TH RAI: Hon. Member 
has asked whether there is increase or defi-
cit in the revenue. The revenue has in-

. creased as c;:ompared to the previous posi· 
tlon. During the last month 25,970 raids were 
conducted and 344 FIRs were lodged. Many 
people were jailed and many other steps 
have been taken for raaHsation of revenue 
for electricity. There is considerable Increase 
in the revenue earnings. · 

SHRI MADAN LALI<HURANA: I have 
asked the percentage of theft of electricity 
and the loss due to one per cent theft. 

SHRI KALP NATH RAI: Your question 
has no relevance to the main question. 

SHRI MADAN LAL KHURANA: You 
tiave clearly said in your reply that steps are 
being taken to check the theft of electricity. 
My question is the amount of theft commit· 
ted? 

SHRI KALP NA TH RAI: The full details 
of theft are known to Shri Madan Laljl? 
(Interruptions) 

SHRI MADAN LAl KHURANA: My 
question is that due to 1 per cent of theft how 
much amount of money Is 
lost ••• (lntem.plons) ... the number of such 
commercial parties in Delhi against whom 
more than one crore rupees is outstanding 
which remain to be realised by D.E.S.U. and 
the time by which these are to be realised, 
and the reasons of non-realisation of this 
amount. 

SHRI KALP NATH RAI: Mr. Speaker, 
Sir, you are wen aware of the fact that we 
have industrial Consumers and Commercial 
industries. You will be glad to know that 
seven industrial furnaces are cloaed and 
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25970 have been raided in the drive against 
these Industrial units that was launched by 
the D.E.S.U. during the last 2 months, which 
has never happened in the history of the last 
three years ... ( lntenvptions) 

SHRI MADAN LAL KHURANA: Out of 
this 90 per cent of this money was realised 
from the Jhuggl c:fwellers ... (lntetrlf)tions) ••. 
will the Hon. Minister be pleased to state the 
amount to be realised from the rich 
people? •.. ( lntenvptions) •.• 

WRITTEN ANSWERS TO QUESTIONS 

(Translation] 

Financial Assistance to Bihar State 
Electricity Board by REC 

*659 SHRI RAM SARAN 
YADAV: 
SHRI TEJ NARA VAN 
SINGH: 

Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

1089 

1990 

Target 

2300 

1500 

Achievement 

2318 

735 

[English] 

LoM SUffered by Air India 

*680. SHRI SRIBAUAV PANI-
GRAHI: 
SHRI LOKANATH CH-
OUDHURY: 

Wll the Minllter of CMl AVIATION 
AND 10URISM be plaaed to ltllle: 

(a) the financial assistance provided by 
the Rural Electrification Corporation to the 
Bihar State Electrlcfty Board during the last 
two years for rural electrification; and 

(b) the targets achieved ao far In this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) The amount disbursed 
by Rural Electrification Corporation {REC)to 
Bihar State Electricity Board during the last 
two years rural electrification {Including 
energisation of pumpsets), is as under:-

1989-90 

1990-91 

Rs. 4552 lakhs 

Rs. 2641 lakhs 

In addition, grant of Rs. 166 lakhs w• 
provided during 1989-90 and Rs. 43 lakhs 
during 1990-91 for Kutir Jyoti Programme. 

(b) The details of 'targets and achieve-
ments of Bihar State Electricity Board, in· 
respect of village elec:trificatlon and pumpsets · 
energisation under REC schemes in Bihar 
during the last two years are as under:-

Target 

10000 

10000 

Pumpsetl 

Achievement 

9035 

5514 

(a) whether the All India has auhNcl a 
huge.financial lola on account m doeur8 of 
officers by their travel agenclee: 

(b) If 10, the detlila theNof; 

(c) the terma and condllona on which 
theM travel agents ... authorlled; 

(d) whether the All lncla ntllxed the 
condition awqulrlng a travel.,..to .acocn 
for the bualnele trMActed 0\W the .... 
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fortnight on the 15th and 30th of every month; 

(e) if so; since when these dates were 
overlooked; 

{f) whether any investigations has been 
ordered to find out the likelihood of some 
understanding between the authorities/offi-
cials/employees and the travel agents in this 
regard; and 

(g) the action taken in the matter? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a) and (b). There has been a case of 
a travel agent who has closed his office and 
absconded, whilsttwo others have defaulted 
in their payments to Air India. The total gross 
amount outstanding against them at present 
is Rs.130.58 lakhs. 

(c). They are lATA Travel Agents and 
are governed by the terms and conditions 
stipulated by lATA. 

(d) No, Sir. 

(c). Does not arise. 

(f) and (g). Preliminary investigations 
reveal that there does not appear to be any 
nexus between Air India employees and the 
travel agents. A First Information Report has 
also been filed against the travel agents who 
is absconding. 

Grounding of Aircraft of Air India/ 
Vayudoot/Pawan Hans 

*661. SHRI DATTATRAYA BAN-
DARU: 
SHRI RAMESH CHAND 
TOMAR: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the number of aircraft of the Air India, 
Vayudoot and the Paw an Hans Limited which 
are not in operation; 

(b) since when these are not in use and 
the reasons therefor; 

(c) the routes/services affected; and 

(d) the remedial measures taken or 
proposed to be taken in this regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHA VRAO SCIN-
DIA): (a) and (b). Apart from scheduled 
maintenance, no aircraft belonging to Air 
India is out of operation. Two Dornier and 
two Avro aircraft of Vayudoot are out of 
operation for over three months for want of 
engines and spares. Eighteen Westland 
helicopters belonging to Pawan Hans Ltd. 
have been permanently grounded with ef-
fect from 9th February, 1991. 

(c) and (d). In .case of Air India and 
Vayudoot, no routes/services have been 
affected. Pawan Hans Ltd., have made alter-
nate arrangements for meeting the require-
ments of ONGC. 

[Translation] 

Trains Halting at Jalesar Road Station 

*662 SHRI SURESHANAND SWAMI: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) the number and names of maillex-
press/superfasttrains halting atJalesarRoad 
station on Kanpur-AIIahabad-Delhi route; 

(b) whether the Government propose to 
provide halt of other trains there; 

(c) if so, the details th~reof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILV'JAYS (SHRI MAL-
LIKARJUN): 

(a) 1. 4083/4084 Delhi-Katihar Maha-
nanda Express. 
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2. 

3. 

810118102 Amritsar-Hatia/Tatan-
agar Express 

3039/3040 Delhi-Howrah Janata 
Express 

4. 4023/4024 Delhi-Farrukhabad 
Kalindi Express 

(b) No, Sir. 

(c) Does not arise. 

(d) The present train services meet 
the requirements adequately. 

Pension to Retired Employees of Indian 
Airlines 

*663 SHRI RAJVEER SINGH: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether it is proposed to provide 
pension to the retired employees of the 
Indian Airlines; 

(b) if so, the details thereof; and when 
it is likely to be implemented; and 

(e) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) to (c). The employees of 
Indian Airlines have post-retirement 
benefits of Contributory Provident Fund 
and Gratuity. There is no proposal to 
introduce a pension scheme. 

[English] 

Rail Fare Concession to Handi-
capped Persons 

*664 SHRI N. DENNIS: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Government allow con-
cession in train fare to handicapped per-
sons; and 

(b) if so, the details regarding conces-

sion for escorts, percentage of concession, 
class and type of train (Superfast, Mail, 
Express, etc.) in which this concession is 
permissible? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). Yes, Sir, Orthopae-
dically handicapped/Paraplegic persons are 
entitled to 75% concession in First and 
Second Class by all trains except Rajdhani 
Express, Shatabdi Express and newly intro-
duced New Delhi-Bombay Central A.C. 
Express trains. The escort is also eligible for 
the same concession. 

[Translation] 

Fake Appointment In Moradabad 

*665. DR. S.P. YADAV: 
SHRI SANTOSH KUMAR 
GANGWAR: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether cases of fake recruitment 
against reserved quota have been reported 
in Moradabad zone; 

(b) if so, whether any enquiry has been 
conducted in this regard; and 

(c) the action taken/being taken against 
the erring officials? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). A complaint was 
received in March 1990 about two persons 
having secured appointment against Sched-
uled Tribe quota in Moradabad Division of 
Northern Railway by impersonation. The case 
was taken for investigation by the Vigilance 
Department of Northern Railway. However, 
these two persons, after the enqufry was 
instituted, absconded from April1990. These 
two persons were subsequently dismissed. 

(c) The railway employees who con-
nived in the matter has been taken up under 
Railway Servants Discipline & Appeal Rules. 
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[EngHsh) 

Functioning of Grievances Cell In ITDC 

*666 SHRIINDRAJIT GUPTA: Wdl the 
MinlsterofCIVILAVIATION AND TOURISM 
be pleased to state: 

(a) the number and type of complaints/ 
grievances received by the Staff Grievances 
Cell and Public Grievances Cell of the India 
Tourism Development Corporation (ITDC) 
during the last three years and upto June 
1991; 

(b) the number of complaints dealt with 
by each of these Cella so far; 

(c) whether the Govemment!ITDC 
Management have assessed the perform-
ance of these dells in resolving grievances 
and complaints for affecting improvement In 
the functioning of _ITDC; and 

(d) If so, the details of assessment so 
made? 

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN-
DIA): (a) and (b). ITDC has constituted a 
Public Grievances Cell in April 1988 and a 
Staff Grievances CeH In January 1989 at its 
corporate office. 

Since Its Inception, the PubUc Griev-
ances Cell has received 15 public com-
plaints up to June, 1991, out of which 13 
have been disposed of. 

As the Staff Grievances Cell deal with 
the representation of the staff pertaining to 
their personnel matters such as promotions, 
transfers, seniority -=· on their personal 
files, the number of these grievances has not 
been maintained. 

(c) and (d). No formal a.qsessment has 
t..n carried out but corrective measures 
are constantly being introduced to Improve 
the efficac.y ofthe machinery for redressalof 
grlevanceL ' . 

Airports In Qarhwal Region Uttar 
Pradesh 

*667. SHRI BALRAJ PASSI: 
SHFU CHETAN P.S. 
CHAUHAN: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the work of the proposed 
airport In Gauchar, Gopeshwar and Ratura 
in Uttar Pradesh has been completed; 

(b) If not, the reasons therefor; 

(c) when the survey for their construc-
tions has been completed and the estimates 
of expenditure have been prepared; and 

(d) the details of the progress made in 
each case, so far? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) There is no plan to construct air-
ports In Gauchar, Gopeshwar and Ratura in 
Uttar Pradesh. 

(b) The operational capacity available 
with our airlines, the resourCe& needed for 
constructing such airf~elds; the traffic poten-
tial, and the economic viability of operating to 
such airfields do not permit the construction 
of such airfields at the present juncture. 

(c) and (d). Do not arise, In view of (a) 
above. 

Health Scheme for Retired Railway 
Employees 

. *668 SHRIPRATAPRAOB. BHONSLE: 
WiUthe Minister of RAILWAYS be pleased to 
state: 

(a) whelher a Uberallsed Health Scheme 
for the retired railway employees has been 
introduced bV the Government; 

(b) lao, the details thereof; 
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(c) the criteria adopted for taking contri-
bution from the employees; and 

(d) the services proposed to be pro-
vided under the scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir. 

(b) to (d). Retired Railway Employees, 
hlslher spouse and dependent widowed 
mother on one time contribution of last 
month's basic pay are entitled to free out-
door and Indoor treatment in Railway Hospi-
tals/Health Units, 50% re-Imbursement to-
wards the treatment taken in Govt. Hospitals 
In referred cases, free supply of artificial limb 
once and supply of pace makers if implanted 
In Railway Hospitals at nominal cost. 

Flight Punctuality of Air India/Indian 
Airlines 

*669. SHRI M. V. CHAN-
DRASHEKHARA MUR-
THY: 

SHRI V. SREENNASA 
PRASAD: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the details of flights of the Indian 
Airlines and the Air India which could not 
takeoff on scheduled time during the past abc 
months; and 

(b) the reasons therefor and steps taken 
to ensure punctuality? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHAVRAOSCIN· 
DIA): (a) The details of the delayed flights In 
Indian Airlines/Air India during the past abc 
months are given below:-
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(b) Engineering snags, weather, delay 
in airport formalities, bird hits etc. are the 
main reasons for delay of scheduled flights. 
It is the constant endeavour of both the 
Airlines to improve the punctuality of their 
flights by a close monitoring of the delays 
and taking remedial steps. As a result of the 
steps taken,· the punctuality rate of Indian 
Airlines has improved from an average of 
about 52% in June 1991 to about 75% in 
August 1991. Air India is maintaining an 
average punctuality rate of about 88%. 

RoyaHy on Coal 

*670. SHRI BRAJA KISHORE 
TRIP A THY: 
PROF. RASA SINGH 
RAW AT: 

Will the Minister of COAL be pleased to 
state: 

(a) whether the meeting of the Chief 
Ministers of coal producing States have been 
convened to discuss the subject of revision 
of royalty on coal; 

(b) if so, the details thereof; 

(c) whether the revision will be made 
applicable with retrospective effect from the 
date of imposition of cess on coal by the 
States; and 

(d) the likely net gain to the States after 
revision, state-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI. P .A. SANGMA): 
(a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Statewise Royalty and Ceases col-
lected and paid by Coal India limited (CII) 
and Singareni Collieries Company limited 
(SCCL) during 1989-90 and approximate 
royalty which would have accrued to the 
States on the basis of revised rates of royalty 
on coal which have been made effective 
from 1.8.1991 is given below: 
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[ Tntnslation] 

U. of Coal Dust In Bihar 

5340. SHRI BHUBANESHWAR 
PRASAD MEHTA: Will the Minister of COAL 
be pleased to state: 

(a) whether coal dustfrom coal mines in 
Hazaribagh (Bihar) flows waste into river; 

(b) whether the Government have any 
scheme to produce manure and cooking 
coal from this coal dust; and 

(c) if so, the details thereof and the time 
by which the said scheme would be imple-
mented? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA 
GOUDA): (a) No coal dust from the mines in 
Hazaribagh District flows into the river. 
However, some quantity of fine coal slurry at 
times flows into the river. Steps have already 
been initiated to modify washery circuits so 
that no coal dust flows into the river from the 
washeries. 

(b) and (c). Coal India Limited are en-
couraging private entrepreneurs to take up 

(million tonnes) 

Year 

1988-89 

1989-90 

199Q-91 

Target 

30.10 

30,90 

29.00 

(b) and (c). During 1989-90 and 1990-
91 the shortfall in production, against target, 
was due to difficulties In timely availability of 
land, power shortages, absenteeism, law 
and other problem etc. Steps taken to in-
crease coal production inter-alia include 
redeployment of surplus labour, constant 
monitoring, opening of new mines, rnodemt:-
aation of existing mines. application of new 
technologies to achieve maximum results/ 

manufacture of coal briquettes for use as 
domestic fuel from fine coal available in 
various mines. So far coal clearance to 898 
applicants have been given for manufacture 
of coal briquettes. 

[English] 

Production of Coal In Eastern Coal-
fields 

5341. SHRI MANORANJAN BHAKTA: 
Will the Minister of COAL be pleased to 
State: 

(a) the targets fixed and actual produc-
tion of coal achieved by the Eastern Coal-
fields Limited during each of last three 
years; 

(b) whether there has been shortfalls in 
production against the targets; and 

(c) if so, the reasons for shortfalls and 
the steps taken to improve the production? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): 

(a) The information is given below:-

Production 

30.13 

24.49 

23.47 

and making available inputs and infrastruc-
tural in time to optimise production of coal. 

Energlsatlon of Pumpaeta and Rural 
Electrification In Madhya Pradesh 

5342. SHRI SUSHR CHANDRA 
VERMA: WiD the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 
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(a) the number of villages and irrigation 
pumps energised in Madhya Pradesh during 
1990-91 and the number of villages yet to be 
electrified; 

(b) whether the Madhya Pradesh State 
Electricity Board has the capacity to electrify 
about 4000 new villages and energise 
1,00,000 irrigation pumps per year; 

(c) if so, whether sufficient funds have 
been provided for it; 

(d) if not, the reasons therefor; and 

(e) whether the Union Government 
propose to provide sufficient funds in con-
forming with the demand to electrify in that 
State for these purposes? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a). According to avail-
able information, during 1990-91 in Madhya 
Pradesh, 2980 villages were electrified and 
85,500 pumpsets were energised. Based on 
1981 Census, 8165 villages in the State 
remain to be electrified. 

Programme 

1988-89 4300 

1989-90 4622 

1990-91 5205 

Conversion of Madras-Madural Section 

5344. SHRIMATI BASAVARAJES-
WARI: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is any scheme to 
convert the metre gauge line from Madras to 
Madurai into b~oad-guage; 

(b) if so, the estimated cost thereof; and 

(b) Madhya Pradesh State Electricity 
Board had achieved electrification of more 
than 4,000 villages and 1 ,00,000 pumpsets 
in a year in the past. 

(c) to (e). For the year 1991-92, an 
allocation of Rs. 119.35 crores has been 
made for electrification of 1620 villages and 
energisation of 64,250 pumpsets under REC 
programme in Madhya Pradesh. The annual 
outlay for the programme is decided by the 
Planning Commission based on the overall 
availability of resources. 

Power Generation In Kerala 

5343. SHRI THAYILJOHN ANJALOSE: 
Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be 
pleased to state the quantum of power gen-
eration in Kerala in the last three years and 
the reasons for low power generation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALPNATH RAI): The energy generation 
programme vis-a-vis actual generation in 
Kerala during the year 1988-89, 1989-90 
and 1990-91 is as under:- .. 

Actual 

4553 

5068 

5494 

(Figs. in MU) 
%Programme 

105.6 

109.6 

105.6 

{c) if not, the reason therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Constraints of resources. 
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New Station at Kalayanadu 

5345. SHRI KODIKKUNIL SURESH: 
Will the Minister of RAILWAYS pleased to 
state: 

(a) whether the Government have any 
proposal for construction of a new railway 
station at Kalayanadu in Ouilon Schen Kot-
tah-Madurai Metre-gauge line near Punalur; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir. 

(b) Does not arise. 

[Translation] 

Rural Electrification in Muzaffarpur and 
Vaishall Districts, Bihar 

5346. SHRI SHIVA SHARAN SINHA: 
Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a} the number of unelectrified villages 
in Muzaffarpur and Vaishali districts of Bihar; 

(b) whether Government propose to 
electrify the remaining villages of these two 
districts during the Eighth Five Year Plan; 
and 

(c) if so, the steps proposed to be taken 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALPNATH RAJ): (a) According to the infor-
mation available, there are 434 villages in 
Muzaffarpur and 313 villages in Vaishali 
districts of Bihar yet to be electrified. 

(B) and (c). District-wise priorities are 
finalised on annual basis by the State Au-
thorities depending on the States total tar-

gets fixed by the Planning Commission. 
Eighth Plan targets are yet to be finalised. 

[English] 

Electrification of Line from Erode to 
Colmbatore and Trlvandrum 

5348. SHRI P.C. THOMAS: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal for 
electrification of railway line from Erode to 
Coimbatore and from Coimbatore to Triven-
drum; 

(b) whether any funds have been allot-
ted for this project, if so, the details there of; 
and 

(c) when the proposal is likely to be 
implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir. 

(b) and (c). Do not arise. 

Improvements at Guwahatl Airport 

5349. SHRI UDDHAB BARMAN: Will 
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a} whether the Government propose to 
improve the Guwahati Airport; 

(b) if so, the steps taken in this regard; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) Yes, Sir. 

(b) The National Airports Authority has 
a plan to extend and modify the existing 
terminal building at Guwahati to cater to 
increased traffic demand. The project will be 
taken up for implementation after the neces-
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aary resources are tied up for it. 

(c) Does not arise. 

[Translation] 

Railway Station at Sanpada 

5350. SHRI GOVINDRAO NIKAM: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government propose to 
construd railway station at Sanpada on 
Mankhurd-Belapur railway line; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) There is no such approved 
proposal at present. 

(b) Does not arise. 

(c) The project report for Mankhurd-
Belapur railway line provides for construc-
tion of only four stations at the initial stage 
and an additional station at Sanpada in fu-
ture. 

Additional Line on Jamshedpur-
BIIaspur Section 

5351. SHRI KARIA MUNDA: Will the 
Minister of ~ILWAYS be pleased to state: 

(a) whether railway sedion between 
Jamshedpur and Bilaspur on SE Railway is 
over-saturated for passenger and freight 
trains; 

(b) if so, whether there Is any scheme 
to construct an additional line on this section 
to ease the traffic congestion; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-

LIKARJUN): (a) Some sub-eections be-
tween Jamshedpur and Bllaspur are work-
ing in excess of their optimal capacity. 

(b) and (c). An additional line, which 
would be a third line, has been sandioned 
between Bilaspur and Akaltara (27 kms) at 
an estimated cost of Rs. 35.9 crores in the 
current years budget. 

[Translation] 

Halt Of Express Trains At Bakhtayarpur 
Junction 

5352. SHRI VIJAY KUMAR YADAV: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Government propose to 
provide halt of Deluxe, North-East Express 
and other Express trains at Bakhtayarpur 
junction to facilitate the passengers; and 

(b) if so, the time by which the proposal 
is likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN) : (a) and (b). There is no pro-
posal at present to provide the Stoppage of 
230312304 A.C. Express (Deluxe) or any 
additional MaiV/Express train at Bakhtiyar-
pur station. 252112522 North-East Express 
does not run via Bakhtiyarpur. 

[English] 

Supply Of Petroleum Products In Naslk 

5353. SHRI ANNA JOSHI: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Sinhastha ParvaofKumbh· 
mala will be held in Trimbakeshwar near 
Nasik in Maharashtra; and 

(b) the present position of diesel, petrol 
and LPG supply there ·and the details of the 
supply of additional dieM~ petrol, LPG and 
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other petroleum products to be made avail-
able to meet the demand during· festival 
time? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) Yes, Sir. 

(b) Full requirements of petrol, diesel 
and LPG are being met. The State Govern-
ment has allocated additional 500 KL SKO 
for Nasik District to take. care of the festival 
demand. 

Tourist Spots In Haryana 

5354. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the number of tourist sites in Har-
yana and earnings therefrom at present; 

(b) whether there is any proposal to 
develop more tourist sites in Haryana and 
Rajasthan during the next five years; and 

(c) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a) According to the information given 
by the Haryana Government, there are 42 
tourist sites and 5 bus stand catering 
services. An income of As. 2378.38 lakhs 
was earned from these during 1990-91. 

(a) and (c) The development of tourism 
infrastructure is primarily the responsibility 
of the concerned State Governments. How-

POSTS 

1. General Managers 

2. Oy. General Managers 

3. Senior Manager 

4. ManagersJSenior Managers 

ever, the Central Department of Tourism 
provides financial assistance based on 
specific proposals received from them. For 
the year 1991-92, the Central' Department of 
Tourism has earmarked financial assis-
tance amounting to As. 115 lakhs for Har-
yana and As. 232.50 lakhs for Rajasthan. 

Rehabilitation Of Tehrl Dam Project · 
Oustees 

5355. SHRI SYED SHAHABUDDIN: 
Will the Minister of POWER AND NON-
CONVENTIONAL ENERGYSOURCES be 
pleased to state: 

(a) the number of families displaced by 
the Tehri Dam project; 

(b) the number of sanctioned posts, as 
on April 1 , 1991, category-wise; and 

(c) the number of persons belonging to 
the affected families employed and rehabili-
tated as on April 1, 1991 , category-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a): With the construction 
of Tehri Hydro Power Complex (2400 MW) 
including Tehri Dam Project (1000 MW),. 
4693 Urban and 1 0406 rural, families will be 
displaced. 

(b) On taking over the ongoing Tehri 
Project by Tehri Hydro Development Corpo-
ration (THDC) from Irrigation Department, 
Government of Uttar Pradesh, THDC has 
worked out a requirement of 2346 posts 
(below Board of Directors) in various cate-
gories as indicated below:-

Nos. 

5 

9 

22 

121 
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5. 

8. 

7. 

8. 

9. 

POSTS 

Senior Engineers/Asstt. 
Engineers. Jr. Speci&lists, 
Geologists, etc. 

Junior Engineers 

Head Asstt. Accountant, 
Head Clerk, Computer 
Personnel, etc 

Draftsman, Stenographer, Worker 
& Drafter Storekeeper,etc. 

Tracer, Ferroboy, Peon, Driver, 
Mali. etc 

Total:-

(c) The number of persons belonging to 
affected families given employment in vari-
ous categories till end July, 1991 category-
wise is as under:-

CATEGORY NUMBER OF POSTS 

Non-supervisory . 714 
Supervisory 1 08 
Executives 16 

Total 838 

Facilities At Patna Airport 

5356. SHRI RAM NARESH SINGH: 
WiD the Minister of CIVIL AVIATION AND 
TOURISM br pleased to state: 

(a) whether the Government have re-
ceived any representation regarding the 
lack of essential facilities like toilets, drinking 
water and fans at Patna airport particularly 
In the departure lounge where passengers 
have to undergo security check; and 

(b) if so, the action taken thereon? 

lliE MINISTER OF CIVIL AVIATION 
ANDlOURISM(SHRIMADHAVRAOSCIN-
DIA): (a): No. Sir. 

Nos. 

332 

571 

104 

338 

844 

2346 

(b) Does not arise. 

Manufacture of Aircraft 

5357. SHRI GURUDAS KAMAT: WiU 
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether the Government propose to 
manufacture commercial aircraft in the coun-
try; 

(b) if so, whether s.uch aircraft would be 
manufactured with the help of foreign coun-
tries; 

(c) if so, the name of such countries; 

(d) the estimated amount involved in 
the project; and 

(e) the details of sites selected for the 
purpose? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM(SHRI MADHAVRAOSCIN-
DIA): (a) to (e). Mls. Hindustan Aeronautics 
Limited is manufacturing Domier-228 air-
craft under licence, which ·is being using 
both for civil air transport and defence pur-
poees. There II no pmpoeal to Mt up any 
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other commercial aircraft manufacturing 
facility. 

Release of Quota of Bertha on Re-
quests of M.Pa 

5358. SHRI RAJNA TH SONKAR 
SHASTRI: Will the Minister of RAILWAYS 
be pleased to state: The details of the guide-
lines issued on the release of the priority 
quota seats/berths on the requests of the 
M.Ps. from Delhi and elsewhere? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): The requests received from 
Members of Parliament for allotment of 
acx:ommodation out of Emergency Quota for 
their own journey or for persons recom-
mended by them are given due priority 
alongwith requisitions received from other 
VIPs, etc. 

Quota of Bertha For calcutta, Bombay 
and Jammu 

5359. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of RAILWAYS 
be pleased to state: 

(a) the number of berths allotted 
ex.Kotdwara for Calcutta (Howrah), Bom- . 
bay and Jammu; 

(b) whether the Government propose to 
increase quota of berths for these places for 
convenience of a large number of soldiers 
serving in the East and West borders of the 
country belonging to Garhwal; and 

(c) if not, the reasons therefor? 

Sl. No. Name of Area 

1. Tri Nagar 

2. Shakur Basti 

3. SankurPur 

4. Wazirpur Village 

5. Wazlrpur Ind. Area 

THE MINISTER OF STATE IN ntE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKAAJUN): (a) There is no quota Kotdwara 
for these stations. 

(b) and (c). The sale of tickets at 
Kotdwara for these stations in negligble and 
does not justify allotment of reservation quota. 

Electricity Connections In North Delhi 

5360. DR. KRUPASINDHU BHOI: Wil 
the Minister of POWER AND NON-coN-
VENTIONAL ENERGY SOURCES be 
pleased to referto the reply given on August 
13,1991 to Unstarred Question No. 3002 
regarding electricity connections in North 
Delhi and state: 

(a) the details of the remaining 10Q 
cases pending with Keshavpuram office of 
the Delhi Electric Supply Undertaking 
(DESU) area-wise. 

(b) the requisite commercial formalities 
to be executed by the application in each 
case; and 

(c) the steps taken or proposed to be 
taken to remedy the situation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NA TH RAI): (a). According to Delhi 
Electric Supply Undertaking (OESU), out of 
the 109 cases pending as on 31.7.1991 wfth 
its Keshavpuram District, 75 connections 
have already been released as on 29.8.1991. 
The area-wise details of the remaining 34 
applications are as follows:-

No. Of Applications 

8 

5 

.. 
4 

J 
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Sl. No. Name of Area 

6. Rampura 

7. Ashok Vihar 

8. Sawan Park 

9. Kapil Vihar 

10. JoorBagh 

11. Nimri Colony 

12. Bharat Nagar 

13. Pitampura Village 

(b) and (c). New connections are re-
leased by DESU on the completion of requi-
site commercial formalities and fulfilment of 
certain other conditions. Details of these re-
quirements are given in the attached state-
ment . Electric connections to the remaining 
34 applicants can be released on the fulfil-
ment of these requirements. 

STATEMENT 

(Commercial formalities and other con-
dirions requited to be fulfilled for release of 
new domestic connections by D.E.S.U. ) 

A. Main commercial requirements for 
domestic connections 

1. Application and agreement form is 
prescribed form. 

2. Test re port duly signed by licensed 
Wiring Contractor Foreman and the Appli-
cant. 

3. Sanctioned building plan from DDA 
or MCD in case of approved colonies and for 
aH structures raised after 1.1.81 in un-au-
thorised regulans.ct and un-authorised colo-

No. Of Applications 

2 

2 

2 

2 

1 

1 

1 

1 

34 

nies. In case of un-authorised regularised 
colonies/un-authorised colonies where struc-
ture is raised before 1.1.81 an affidavit to 
that effect is required. 

• 4. Proof of ownership/lawful occupancy .. 

5. Completion Certificate and NOCfrom 
Fire Department is case the building is more 
than four storeys and/or having provision of 
lift. 

6. Security deposit. 

7. Payment of service line charges. 

8. Payment of development charges. 

B. Other requirements 

1. There are no outstanding dues in 
respect of disconnected connections in the 
premises, 

2. Existing connections in the premises 
is not being mis-used. 

3. Premises should have a dwelling 
unit. 



65 Writl8n Answers BHADRA 12, 1913 (SAKA) Written AnswetS 66 

4. No objection by the la~d lord. 

5. Requisite Estimate Charges should 
have been deposited. 

6. Premises not wrongly declared. 

7. There should not be any illegal shift-
ing of the meter at site. 

8. No discrepancy in the Agreement 
Form. 

[Translation] 

Employment To Handicapped 

5361. SHRI GEORGE FERNANDES: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any scheme for 
providing employment to handicaps on pri-
ority basis in the Railways, if so, the details 
thereof; 

(b) the names of department · of the 
Railways where handicaps are appointed; 
and 

(c) the total number of handicapped 
employees in the Railways? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) 3% of the Direct Recruit-
ment vacancies in Group C & D cadres are 
reserved for employment of handicapped 
persons. 

(b) In all departments of the Railways 
such persons are eligible to be appointed. 

(c) The information is being collected 
and will be laid on the Table of the Sabha. 

[English] 

Expenditure on oil Exploration In 
West Champaran, Bihar 

5362. SHRI MAHENDRA BAITHA: Will 
the Minister of PETROLEUM AND NATU-

RAL GAS be pleased to state the expend.i-
ture incurred so far on oil exploration in 
West Champaran district of Bihar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR) upto 31.3.1991, Rs. 47.to 
crores have been spent. 

Upgradatlon of Power Stations of 
Bhakra Dam 

5363. SHRI MUKUL BALKRISHNA 
WASNIK: Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether the Government have 
entered into a deal with "Technopromex-
port" of the Soviet Union to upgrade the 
power sets at the right bank of the Bhakra 
Dam; 

(b) if so, the details of the agreement; 

(c) whether the Government have any 
plans to enter into a further agreement with 
"T echnopromexport"to modernise the West-
supplied left bank generators as well; and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) and (b). The State 
Trading Corporation had been authorised to 
sign a contract for detailed project report 
and supply of equipment, spares and serv-
ices with M/s T echnopromexport, Moscow, 
USSR for uprating and modernisation of 
Bhakra right bank generating machines. 
Accordingly Contract No. 53051/12300 was 
signed on 25th-July, 1991 by STC with Mls 
T echnopromexport. The scheme is to be 
executed under Indo-Soviet Trade Plan 
and all payments to M/s T echnopromexport 
will be made in Indian Rupees. The contract 
covers the price of DFR, price of equipment, 
spares & services, the time limit for prepara-
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tiDn of DPR and delivery schedule of equip-
ment and spares. 

(c) No, Sir. 

(d) Bhakra Left Bank Generators have 
already been uprated from Sx90 MW to 
5x100 MW during 1981-85 by Bharat Heavy 
Eleclricals Ud. 

(TntnSiatlon] 

Private C&llaln ITDC Kotela 

5364. SHRI SA TV A DEO SINGH: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Government propose 
to fix ~e norms for restricting the number 
of private calls in the Interest of economy In 
India Tourism Development Corporation 
(ITDC) hotels which are running in losses; 
and 

(b) If so, the details thereof? 

THE MINISTRY OF CIVIL AVIATION 
ANDTOURISM(SHRI MADHAVRAOSCIN-
DIA: (a) and (b). Private telephone calls are 
not permisstil to the employees from 
oflicial phories in the hotet units of ITDC. 
HoMww, ITDC's Corporate Office has is-
8ued instructions to al hotel units In . 
February 1991, to effect economy in expen-
dlwe Including official telephone calls. 

Calls made by guests in the hotels are 
dwgeable. 

Rural Electrification In Sundargarh, 
Orlua 

5365. KUMARI FARIDA TOPi~O: Will 
the Minister of POWER AND NON-CON-
VENTIONAL ENERGY SOURCES be 
ple888d to state: 

(a) the number of electrified and unelec-
1rllldvllages inStandargarhdistrictof Orissa; 
and 

(b) the time by which the remaining 
villages are likely to be electrified? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) As per information 
available as on 31st March, 1991, there are 
1363 electrified and 302 unelectrified vil-
lages in Sundargarh district of Orissa as per 
1981 census. 

(b) District-wise rural electrification 
activities are carried out by the State 
Electricity Board on the priority accorded by 
the State Government within the overall 
allocation for the State. 

-
Modemlutlon of Balmer Lawrie Com-

pany Limited 

5366. PROF. KV. THOMAS: Wdl the 
Minister of PETROLEUM AND NAl\JRAL 
GAS be pleased to state: 

(a) whether the expansion and mod-
ernisation · programme of Balmer Lawrie 
Company Umited at Adoor in Kerala in under 
consideration; and 

(b) If so, the details thereof and the 
steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NAl\J-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE(SHRI . S. 
KRISHAN KUMAR): (a) and (b). No such 
proposal is under consideration of the 
Government. 

[Translation] 

AgrMment Between Bihar And We81 
Bengal on Distribution of PotNr 

5367. SHRI BHUVNESHWAR 
PRASAD MEHTA: Wil the Minister of 
POWER AND NON-CONVENTIONAL 
ENERGY SOURCES be pleased to state: 

(u) wru,ther an agreement for power 
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cfiStrbution was singed between the 
Govemments of Bihar and West-Bengal for 
the establishment of Damodar Valley Corpo-
ration; 

(b) if so, the details thereof; 

(c) whether the Govemment propose to 
reconsider the agreement ; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) No agreement for 
distrbution of power was signed between 
the Govemments of Bihar and West Bengal 
for the establishment of Damodar Valley 
Corporation (DVC). The DVC was estab-
lshed under the Damodar Valley Corpora-
tion Ad. (xiv) of 1948. 

(b) to (d). Do not arise. 

[English) 

lladras cargo Complex 

5368. SHR1 K. lHULASIAH VAN-
DAYAR: Wi1 the Minister of CIVL AVIA-
TION AND TOURISM be pleased to state: 

(a) whetherthecargo complex at Madras 
has been holding WICieared goods of many 
companies resuling in shortage of space; 

(b) I ao,the actiontaken,t)eing taken by 
the Government to ct.. the cargo complex 
for easy hauling of cargo; 

(c) whetherthe Government propose to 
build an addtional augo complex there; 
and 

(d) if SO, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN-
DIA): (a) No, Sir • 

(b) Does not arise. 

(c) and (d). The IAAI has plans to 
progressively expand the present Cargo 
Terminal. The first additional module con-
sisting of approx. 5,000 sq. mts. of covered 
area is planned to be built during the 8th 
Plan period. 

[Translation] 

Conversion of Railway Lines In 
Eastern Uttar Pradesh 

5369. SHRI JANARDAN MISRA: WID 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Ashok Mehta Commit-
tee identified existence of metre gauge 
railway lines in eastem Uttar Pradesh as 
one of the causes of backwardness in that 
region; 

(b) if so, whether the Govemment pro-
pose to convert the metre gauge railway line 
from Varanasi to Chhapra and 8alia Mau 
and from Sitapur to Budbaj Shahganj into 
broad gauge; and 

(c) if so, by what time and it not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir. 

(b) and (c). Work on conversion of 
Chhapra-Aunrihar section is targatted for 
completion by 1993-94. Survey Report for 
conversion d Sitapw-Burhwal has beM 
received. The work .. be considered 
based on the result of the survey and 
availability of resources. A proposal for the 
conversion of Mau-shahganj section was 
sent to the Planning Commission tor their 
approval, who have not appiOWdthe same. 

Kollwar Railway Bridge 

5370. SHRI RAM LAKHAN SINGH 
YADAV: Will the Minister of RAILWAYS be 
pleased to state: 
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(a) whether the Koilwar railway bridge 
over the river Sone has become too old; 

(b) when the said bridge was con-
structed and the life span thereof; and 

(c) the steps taken by the ~overnment 
to get it renovated? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). The bridge was 
constructed between 1910 and 1920 with an 
expgcted life span of hundred years. 

(c) The bridge is in sound condition. 
The question of its renovation does not 
arise. 

[English] 

Reopening of Level Crossing at Panch-
Gram Station (NFR) 

5371. SHRI RABINDRA PUR-
KAYASTH: Will the Minister of RAILWAYS 
pleased to state: 

(a) whether there is a railway level 
crossing on north side of Panchgram station 
under N.F. Railway; 

(b) whether this level crossing has 
been closed by the Railway in 1989 causing 
sufferings to thousands of inhabitants resid-
ing on the other side; 

(c) whether the Government propose 
to reopen the leVel crossing in the interest 
of public; and 

(d) if so, when and if not , the reasons 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
LIKARJUN): (a) Yes, Sir. 

(b) The level crossing was closed after 
providing a new level crossing near-by in 
lieu thereof, at the instance of local authori-
ties. 

(c) No, Sir. 

(d) Railways can consider reopening of 
the level crossing only after a proposal 
therefor is sponsored by the State Govem-
menVIocal authority duly consenting to bear 
the cost thereof as per rules. 

Augmentation of Kathkhai-Balrabl 
Railway Line 

5372. SHRI DWARAKA NATH OAS: 
Will the Minister of RAILWAYS be ple~sed 
to state: 

(a) whether there is proposal to aug-
ment the railway line from Katakhal Junction 
(Assam) to Bairabi (Mizoram) and to 
upgrade the condition of trains running on it 
to provide better and efficient train service 
on this section; and 

(b) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir. 

(b) The line is adequate to meet the 
needs of the present level of traffic. 
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ProductlvHy level for coal mines 

5373. SHRI BHAGEY GOBARDHAN: 
Will the Minister of COAL be pleased to State 

(a) the productivity level, for opencast 
and underground coal min,s blow which 
exploration of coal becomes uneconomic; 

(b) the number of such coal mines with 
the Coal India limited and Singareni Collier-
ies Company limited; 

Company Underground 

CIL 0.54 

SCCL 0.65 

Although it may not be possible to indi-
cate th productivity level below which coal 
mining operations become uneconomic, with 
the present level of productivity and coal 
prices, underground mining operations are 
generally not profitable. In order to make 
underground mines break even, the overall 
underground output per manshift OMS) has 
to be higher. Besides productivity, other 
factors which significantly affect the produc-
tion cost are cost of stores and spares, 
explosives, power, depreciation and interest 
etc. Similar factors influence.. the financial 
viability of opencast mines ~lso. With the 
present level of productivity, the opencast 
mines are generally viable expect in cases 
where the.;·· grades of coal produced are 
poor and are at a geater depth. 

(c) Some of the major steps being taken 
to improve productivity are as follows :-

{i) Improved manpower planning in-
cluding redeployment of surplus 
workers. 

\ 

(c) the steps taken to improve th produc-
tivity; and 

{d) the optimum level of productivity 
likely to be achieved with modernisation and 
management techniques in the coal mines? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) and (b). During 1991-91, pro-
ductivity (Output Per Manshift) level was as 
follows:-

(tonnes) 

Opencast Overall 

3.34 1.31 

4.76 1.18 

(ii) Control on increase in manpower 
through voluntary retirement 
schemes. 

(iii) Deployment of higher capacity 
draglines, shovels, dumper and 
drills in opencast mines and roof 
bolting, continuous miner, powered 
support Jongwall system, muttislic-
ing, blasting gallary and hydraulic 
mining etc. in underground mines. 

(iv) Improvement in the availability and 
utilisation of equipment by provid-
ing adequate workshop support, 
improved management of spares 
and timely rehabilitation of equip-
ments. 

(d) The provisional target of overall 
productivity in 1994-95 in respect of CIL and 
SCCL is 1.58 tonnes and 1.55 tonnes re-
spectively. 
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De-Hiring Of Rigs By Privata Compa· 
nlas 

5374. SHRI RABI RAY: WiU the Minis-
ter of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether the de-hiring ·of rigs by 
private companies in the Bombay High has 
commenced recently; 

(b) if so, the details thereof; 

(c) whether the Government have made 
an assessment of the impact of de-hiring of 
rigs by private companies on the annual 
production of Crude oil in the Bombay High; 
and 

(d) if so, the details thereof and the 
steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) and (b). On comple-
tion of the contracts, one jack up rig 'Miss 
Kitty' and one drilship 'Vking Driler' have 
been de-hired by ONGC on 31st July and 
8th May, 1991 raapectively. 

(c) and (d). The de-hiring of these rigs 
do not have an immediate impact on the 
production of Crude ol from Bombay High. 
However, ONGC have ahady initiated 
action for charter hiring jack up rigs for which 
contracts have expired or are due to expire 
shortly. 

Coal Resources In Andhra Pradesh 

5375. SHRI SOBHANAOREESWARA 
RAO VADDE: WiD the Minister of COAL be 
pleased to state: 

(a) whether the Government of Andhra 
Pradesh has requested his Ministry to 
develop coal resources in the state; and 

(b) if so, the steps taken in this regard 
during the current year, and proposed to be 
taken during the Eighth Five Year Plan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) Yes, Sir, Singareni Collieries 
Co. Ltd • (SCCL), a joint undertaking of the 
Govt. of India and the Govt . of Andhra 
Pradesh, has sought the assistance of the 
Ministry of Coal to develop coal resources in 
Andhra Pradesh. 

(b) A Plan Outlay of Rs. 340.00 crores 
(including Rs. 11.00 crores Andhra Pradesh 
State Govt's share of equity) for 1991-92 
has been approved by the Govt. of India for 
development of coal projects of SCCL. The 
coal prodUdion target for SCCL for 1991-92 
has been fixed at 20.50 million tonnes. The 
proposals for the development of Singareni 
Coal projects during the Eighth Five Year 
Plan (1992-97) are under formulation by 
SCCL. 

Tourism Development 

5378. SHRI SUOHIR GIRl: WiD the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether the Government h8V8 
dewlaped any tourist resorts in the country 
as an ahmallve to Kashmir; 

(c) the names of places developed ., 
far; a 

(b) the provision made forthia purpoae 
in 1990-91 and 1991-92? 

THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI MAOHAVRAO 
SCINDIA): (a) Development of tourist nt-
sorts is primarily the responsibility of State 
Governments and they are being developed 
by ooncemed state Governments. The ques-
tion of developing any tourist resort by the 
Central Government in the country as an 
alternative to Kashmir therefore does not 
arise. 
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(b) and (c). Does not arise. 

Purchase of Aircraft By Private Indi-
viduals 

5377. SHRI S.M. LALJAN BASHA: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Government propose 
to relax the rules for the purchase of aircraft 
by private individuals; 

(b) the number of applications pending 
for clearance with the Government; and 

(c) the reasons for delay? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) The Department of Civil Avia-
tion is not concerned with the •purchase• of 
aircraft by •private individuals•. The Depart-
ment comes into the pidure only in the case 
of import of aircraft by private firms for opera· 
tion of air taxi services. 

(b) and (c). In view of (a) above, does 
not arise. 

Augmentation Of Howrah-Kharagpur 
Section 

5378. SHRI SATYAGOPAL MISRA: 
WiU the Minister of RAILWAYS be pleased 
1o state: 

(a) whether there is any scheme to 
augment the tracks on Howrah·Kharagpur 
section and other communication facilites 
relating to train services on the route; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
UKARJUN): (a) No. Sir. 

(b) Does not arise. 

[Translation} 

Khandwa-Dahod And Khandwa-
Khargon Railway Line 

5379. SHRI RAMESHWAR PATIDAR: 
Will the Minister of RAILWAYS pleased to 
state: 

(a) whether the Government propose 
to lay the Khandwa·Dahod railway line in 
view of the long standing demand of people 
of the area; 

(b) whether approval wasaccordedfor 
a technical survey earlier for laying railway 
line from Khandwa to Khargaon; and 

(c) when the decision to lay the said line 
is likely to be taken there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir . 

(b) Survey for a new B.G. line between 
Khandwa and Khargone was carried out in 
1985-86. 

The project was found to be financially 
unremunerative. 

(c) There is no proposal to take up this 
project at present. 

Conversion of V•anaai-Chhapra and 
Ballia-llau-Shahraj Line 

5380. SHRI RAM BAOAN: Win the 
Minister of RAILWAYS be pleased to state. 

(a) whether attention of the Govern-
ment has been drawn towards the news-
item captioned' Do Mahatvapurna Yojnai 
Rukenjr appeared in " Nav Bharat limes• 
dated July 5, 1991 ; 

(b) if so, whether the approved scheme 
regarding conversion of Varanasi to Chap--
pra and Balia to Mau·Shahganj narrow 
gauge line into broad gauge has been 
shelved; 
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(c) if so, the reasons therefor; 

(d) if so, whether the Government pro-
pose for development of Western Bihar and 
Eastern Uttar Pradesh by implementing the 
said scheme; 

(e) if so, the time by which the work on 
the said scheme is likely to be started and 
the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir. 

(b) The approved scheme for conver-
sion of Chhapra-Aunrihar section into BG is 
being progressed. Conversion of Mau-
Shahganj is not an approved work. 

(c) Does not arise. 

(d) and (e). Work on conversion of 
Chhapra~Aunrihar section is targetted for 
completion by 1993-94. 

(f) Does not arise. 

[Eng/ish] 

· Strength Of Crew In I.A Aircraft 

. 5381~ SHRI RAM TAHAL CH-
OUDHARY: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state: 

(a) whether the Government have pre-
scribed any norms about the minimum 
number of crew to be accompanied with the 
pilot during flights of the Indian Airlines; 

(b) if so, the details thereof; 

(c) the number of flights taken with full 
strength of pilots crew and the flights taken 
with minimum number of pilots crew during 
1990;and 

(d) the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) Yes, Sir. 

(b) The number of crew required as per 
Indian Aircraft Rules, 1937 is as under:-

Boeing-737 -Two Pilots and three cabin crew 

A-320 -Two Pilots and four cabin crew 

A-300 -Two Pilots, and Flight Engineer and six cabin crew 

(c) All flights were operated with the full 
strength of crew. 

(d) Does not arise. 

Transfers of Officers In Railways Board 

5382. SHRI BHEEM SINGH PATEL: 
Will the Minister of RAILWAYS be pleased\ 
to state: 

(a) the criteria for transfer promotion of 
the officers in the Ministry of Railways; 

(b) the number of officers of the rank of 

Advisors, Joint Directors, Executive Direc-
tors and Directors who have not been 
transferred Rf.tar completion of their tenure; 

(c) the reasons thereof, category-wise; 

(d) the number of officers not trans-
ferred after their promotions; and 

(e) the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) The transfer of officers be-
longing to different Group 'A' Railway Serv-
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ices posted in Railway Board's office is 
governed by following tenure rules:-

Deputy Directors -3 Years 

Joint Directors -4 Years 

Directors/Executive 

Directors -5 Years 

The above tenure rules are normally 
adhered to except in a few cases where the 
tenure is extended in the exigencies of 
service. Promotion is made in terms of the 
extant rules. 

(b) to (e). Transfer, on completion of 
tenure is under consideration in respect of 
four Executive Directors/Directors. Officers 
are not necessarily transferred on promo-
tion. 

[Translation] 

Closing of Halts at Saharanpur - Delhi 
Route 

5383. SHRI RAM SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government are incur-
ring losses on all the passenger trains on 
Saharanpur-Delhi route via 
Shamli-Shahadra railway line, if so, the 
reasons thereof; 

(b) whether it is proposed to close down 
some railway stations and halts on this route; 

(c) if so, the names of such stations and 
the time by which these are proposed to be 
closed; 

(d) whether the Government propose to 
run these passenger trains in day time and 
the goods trains in night time ; and 

(e) if so, when ? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI MAt-
LIKARJUN): (a) No specific study to ascer-
tain profitability of passenger trains alone on 
Shamli-Shahdara section has been con-
ducted. 

(b) Yes, Sir. 

(c) There is proposal to close Nusrata-
bad Kharkhari, Ahera, Baoli, Bhudpur. Khan-
drawali, Gujran Balwa, Silawar, Sona A~un
pur and Bhankla on this, route, However, no 
time limit for their closure has been fixed. 

(d) No, Sir. 

(e) Does not arise. 

[English] 

Air Agreement with Pakistan 

5384. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether any bilateral agreement has 
been signed between India and Pakistan for 
operation of air services between both the 
countries; and 

(b) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURtSM(SHRI MADHAVRAOSCIN-
DIA ): (a) and (b). Yes, Sir . Bilateral Air 
Services Agreement between India and 
Pakistan was signed on 16th July, 1976. Air 
talks were held recently between the two 
countries from 1Oth to 13th June, 1991 only 
to review the capacity provided on various 
routes between the two countries. 

[Translation] 

Power supply to Andhra Pradesh 

5385. DR. MAHADEEPAK SJNGti 
SHAKY A: Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 
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(a) whether there is any proposal to 
supply 135 Megawatt of Power in addition to 
180 Megawatt by the Vishakhapatnam Steel 
Plant to Andhra Pradesh; 

·(b) if so, the details thereof, and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NA TH RAI): (a) to (c). Andhra Pradesh 
State Electricity Board (APSES) is commit-
ted for supply of 150 MVA Power to 
Veshakhapatnam Steel Plant (VSP) . VSP 
has already captive power plant of 180 MW 
capacity. the present drawal of power from 
APSES is 1 00 MVA, and it is learnt that the 
VSP has requested deferment of supply of 
the balance 50 MVA. APSES is prepared ed 
to give additional 50 MVA as and when 
required by VSP. 

(English] 

Vayudoot service to Bolanglr, Orissa 

5386. SHRI SARAT CHANDRA PAT-
TANAYAK: Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) whether the Government have any 
proposal to link Bolangir district in Orissa 
with ttie Yayudoot services; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHAVRAOSCIN-
DIA): (a) to (c). Due to the heavy losses 
being sustained by it, Vayudoot has been 
compelled to reduce Its network drastically. 
The air linking of new stations is not a fea-
sible proposition for Vayudoot at the present 
juncture. 

Action plan for ITDC Hotela 

5387. SHRIMATI DIL KUMARISHAN-

DARI: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state; 

(a) whether the Government proposed 
to Improve the efflcleney and profitability of 
ITDC hotels; 

(b) if so, whether any action Plan has 
been drawn for this purpose; 

(c) the names of hotels to be covered 
under this plan; 

(d) whether the Interests of employees 
of these hotels would be protected under this 
Plan; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHAVRAOSCIN-
DIA): (a) to (c). ITDC owns and operates 25 
hotels in the country. It is Govt's endeavour 
to improve the efficiency and profitability of 
aiiiTDC hotels. The efforts being made by 
the GovernmentiiTDC to Improve the per-
formance of hotels Inter-alia include aggres-
sive marketing and sales efforts, direct con-
tact with major tour operatorsnravel agents 
to promote traffic to India. offering incentives 
to sales representatives etc. 

(d) to (f). Yes , Sir. The interest of 
employees of ITDC hotels would be pro-
tected through their Involvement in the ef-
forts mentioneCI above. 

Supply of wagon• at Guntur Station 

5388. PROF. UMMAREDDY VE-
NKATESWARLU: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) the actual demand of wagons and 
the number of wagons allotted to Andhra 
Pradesh during 1989-90, 1990-91 and upto 
June 1991; and 

(b) the reaons for short supply and the 
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action proposed to be taken to allot more 
wagons to carry stock of cotton seeds, oil 
etc. lying uncleared for more than six months 
in Guntur and other nearby places? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-

Year Indent 

1989-90 1307962 

199Q-91 1349089 

Upto June, 1991 348472 

(b) There had been less supply of 
wagons for loading of cotton seeds and 
deoiled cake etc, due to competing demands 
from other important sectors, namely 
Foodgrains, Fertilisers and Cement on S.C. 
Railway. However, special efforts were made 
to clear this traffic during the last two months 
and bulk of the demand has been met. At 
present, there is no pending demand at 
Guntur station and a few demands are pend-
Ing at other stations in Vijayawada Division 
for loading of cotton seeds and deoiled cake. 

Harnessing of Renewable Sources of 
Energy In Andhra Pradesh 

5389. SHRI M.V.V.S. MURTHI: Will the 
Minister of POWER AND NON-CONVEN-
TIONAL ENERGY SOURCES be pleased to 
state: 

(a) whether there is any proposal to 
develop non~nventional energy sources 
In V18hakhapatnam area in Andhra Pradesh; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) and (b). The ongoing 
programmes for development of non con-
ventional en«gy sources in Andhra Pradesh, 

LIKARJUN): (a) Statewise statistics are not 
maintained . However, in the four Divisions 
of S.C, Railway, i.e. Vijayawada, Secun-
derabad, Hyderabad and Guntukal, which 
primarily serve the state of Andhra Pradesh, 
the actual demand and the number of wag-
ons loaded during 1989-90, 1990-91 and 
upto June 1991, are given as under:-

Loading 

1304820 

1338966 

341123 

are being implemented in Visakhapatnam 
district as in the case of other districts. The 
details of some important on-going pro-
grammes, with specific reference , to 
Visakhapatnam, are as follows: 

1. National Project on Blogas develop-
ment 

During 1991-92, a target of 400 family 
size biogas plans, in addition to the 1629 
already set up, has been fixed, of which 120 
plants have been installed by the end of 
July, 1991. 

Seven Institutional Night Soil based 
biogas plants have been sanctioned with an 
estimated cost of Rs,21 ,30,360/-out of which 
one project at A.P. Road Transport Corpora-
tion is already under implementation 

2. National Programme on Improved 
Chulha 

During 1991-92, a target of 6,000 
chulhas In addition to the 18738 chulhas 
installed so far, has been proposed for instal-
lation. By July 1991, 800 Wood Burning 
Stoves were air already installed. 

3. Biomass Energy Plantation 

Under this programme, the 
Visakhapatnam Urban Development Au-
thority has undertaken energy plantation at 
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the port area in an area of 80 hectares at an 
estimated cost of Rs.3.44 lakhs. 

4. Urjagram Project 

Four villages, namely Dakamavi, 
Duwapalam, Kotanarva and villes Thim-
mapuram have been identified under the 
Government of India's Urjagram project and 
energy surveys completed. 

5. Wind Energy 

a. Wind Survey:- One wind ,monitor-
ing station was set up in Bhimunipatnam of 
Visakhapatnam District during September 
1988. Data is being collected for estimating 
wind potential. 

b. Wind Mapping Project:- Two wind 
mapping stations-one at Vaddadi and an-
other at Narasingapalli were set up and the 
data is collected for preparation of wind 
climatology. 

No proposal has been yet made for 
setting of any wind power project in 
Visakhapatnam district. 

Train between Hyderabad and Parll 

5390. SHRI M. BAGA REDDY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal to 
introduce a fast passengertrain from Hydera-
bad to Parli, via Vikarabad and Bidar; 

(b} if so, when 

{c) whether the Government are aware 
that the arrival and departure timings of the 
present two trains running on this rout e are 
most inconvenient to the passengers; and 

{d) if so, the steps proposed to be taken 
to adjust the timings of these trains? 

THE MltJISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): \a) No, Sir. 

(b) Does not arise. 

(c) Schedules of both the passenger 
trains viz. 3471348. Secunderabad-Parli-
vaijnath and 349/350 Hyderabad-Parli-
vaijnath are considered convenient to the 
passengers. 

(d) Does not arise. 

DESU Billing System 

5391. SHRI TARA CHAND KHANDEL-
WAL: Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the news-item 
captioned "DESU losing crores every month 
" appearing in the Indian Express dated 
August 9, 1991; 

(b) if so, the facts thereof and whether 
the DESU has changed its billing system 
from bi-monthly to four monthly meter read-
ing system; 

(c) if so, whether this new billing system 
is causing losses to DESU ·; and 

(d) if so, the steps proposed to be taken 
to rectify the situation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) Yes, Sir. 

(b) Under the present system of the 
Delhi Electric Supply Undertaking (DESU), 
bills to th e domestic consumerr are sent on 
bimonthly basis and to the non-domestic/ 
industrial consumers on monthly basis. A bill 
on actual matter reading basis is prepared 
every four months and a bill on provisional 
basis is sent in between for two months 
based on past consumption in the case of 
domestic consumers. The system of four 
monthly meter reading adopted by DESU 
requires number of Meter Readers. 
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(c) According to DESU, the system of 
four monthly reading of meters in respect of 
domestic consumers does not specifically 
lead to misuse of energy or cause loss to 
DESU as a Four-digit Meter can record 
consumption upto 9999 units which a do-
mestic consumer is not likely top exceed in a 
period of four months. 

(d) Does not arise in view of reply to part 
(c)of the Question. 

[Translation] 

Direct train between Indore and 
Madras 

5392. SHRI SATYNARAYAN JATIYA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether a demand has been made 
to introduce a direct train service to link 
Indore with Madras; and 

(b) if so, the action taken in this regard'f 

THE MINISTER OF STAT E IN THE 
MINISTRY OF RAILWAYS {SHRf MAL-
LIKARJUN): (a) Yes, Sir. 

(b) This has been examined but not 
found feasible. 

[English] 

Contract for 011 Exploration in Hlma· 
chaiPradesh 

5393. SHRI SHRAVAN KUMAR PATEL 
: Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state; 

(a) whether the Oil and Natural Gas 
Commission has awarded contract for oil 
and gas exploration in Changartalai area in 
Himachal Pradesh; and 

(b) if so, the detailed of contracts and 
the terms and conditions therefor? 

THE MINISTER OF STATE IN THE 

MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STAT E IN 
lltE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) and (b). Not a 
contract for exploration but a drilling contract 
has been awarded to Mahindra and Mahin-
dra for Jwalamukhi project or any other 
location in Northern Regional Business 
Centre of ONGC. The contract is on daily 
rate basis for a period of two years for one 
rig. 

Overstay of Contractual Engineers In 
ITDC 

5394. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether a number of persons in the 
Engineering Cadre of ITDC appointed on 
contractual basis are allowed to continue to 
look after the important assL gments involv-
ing financial and other transactions after the 
expiry of their contract period; 

(b) if so, the reasons thereof and the 
details of such persons as on June, 1991 
alongwith the job/assigment being under-
taken by each of them; 

(c) whether cases of irregularities/ 
mapractices!leakage of funds have been 
reported on account of these persons; 

(d) if so, the details thereof and the 
remedial measures taken/propose to be 
taken in this regard; and 

(e) whether these persons are likely to 
be removed from the organisation? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DfA): (a) Rve Assistant Managers (Engg.) 
have been continuing after expiry of their 
contract. 

(b) Statement appended. 

(c) No, Sir. 

(d) Does not arise. 

(e) Continuation of their employment 
will be considered in the light of operational 
necessities with the ITDC. 
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[Translation] 

PetroVDiesal Retail Outlets to SC/ST In 
Orissa 

5395 SHRI MRUTYUNJAYA 
NAYAK: 
SHRI BHAGEY 
GOBARDHAN: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the distrid-wise places of 
LPG agencies and petrol/diesel pumps in 
Orissa at present; 

(b) the number out of them allotted to 
Scheduled Castes/Scheduled Tribes; 

LPG Distributorships 

Retail Outlet Dealerships 

(c) 4 LPG distributorships and 5 retail 
outlet dealerships. 

(d) One. 

(e) and (f). While some LPG distributor-
ships and retail outlet dealerships planned in 
previous Marketing Plans are yet to be 
commissioned, new programme has been 
finalised for the year 1991-92. 

[English) 

Yatrl Nlwas Youth Hostels 

5396. SHRI SURYA NARAYAN 
SINGH: 
SHAI V. N. SHARMA: 

Will the Minister of CIVIL A VIA TJON 
AND TOURISM be pleased to state: 

(c) the distrid-wise number of 
LPG agencies and petroVdiesel retail outlets 
allotted during 1990-91 

(d) the number out of them allotted to 
Scheduled Castes/Scheduled Tribes· ' 

(e) the places, district-wise, 
where LPG agencies and petroVdiesel retail 
outlets are proposed to be allotted during 
1991-92; and 

(f) the number out of them to be allotted 
to Scheduled Castes/Scheduled Tribes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a and b). 

Total SC!ST 

(As on 1.4.1991) 

80 16 

325 31 

(a) whether the Government have any 
plan to provide inexpensive clean and com-
fortable accommodation to low budget-
minded tourists by constructing yatri niwas/ 
youth hostels etc; 

(b) if so, the details of such yatri niwasl 
youth hostels construded in various parts of 
theccountry and the number of rooms added 
to the existing yatri niwaslyouth hostels during 
199Q-91 

(c) when these yatri niwas/yOUth hos-
tels were constructed; 

(d) the room rents fixed in each at the 
time of construction and the present rate of 
room rent in these yatri niwas/youth hostels; 
and 

.(e) the facilities provided in the rooms of 
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these yatri niwas ,Youth hostels. 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) Yes, Sir. 

(b) Eleven Yatri Niwases and 33 Youth 
Hostels have been constructed at different 
places of the country. No additional rooms 
have been added during 1990-91 to the 
existing Yatri Niwases/Youth Hostels. 

(c) Seventeen youth hostels were 
completed upto the end of 6th plan period. 
One Yatri Niwas and 14 youth hostels were 
completed during the 7th plan period. Nine 
Yatri Niwases and two youth hostels were 
completed during 1991-91. One yatri niwas 
has been competed during 1991-92, so far. 

(d) Rents for yatri niwases are normally 
fixed by concerned State Governments and 
these are not compiled with the Central 
Department of Tourism. However, rents in 
yatri Niwas range between Rs. 20 and Rs. 50 
per bed in dormitory type accommodation. 
Rents in the case of youth hostels have not 
materially changed since 1985 and the range 
is between Rs. 8 and Rs. 20 per bed in 
dormitory type accomodation. 

(e) Domitories in yatri niwases/youth 
hostels provide lodging facilities with com-
mon bath rooms. 

Fall In foreign tourist arrival 

5397. SHRI PRITHVIRAJ 
D.CHAVAN: 
PROF. ASHOK ANAN-
DRAO DESHMUKH: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Government are aware 
that hotel industry is facing crisis due to fall 
in the number of foreign tourists visiting 
India; 

(b) whether the Government are aware 
that a number at hotels have to be crossed 
down as a result thereof; and 

(c) if so, the steps Government pro-
pose to take to attract foreign tourists? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHA VRAOSCIN-
DIA): (a) Yes, Sir. 

(b) No, Sir. 

(c) Steps are being taken by the Gov-
ernment to increase the inflow of tourists to 
India by improving the tourism infrastructure 
and strengthening the marketing efforts. 

Lumding-Badarpur Section (NFR) 

5398. DR. JA VANTA RONGPI: Will the 
Minister of RAILWAYS pleased to state: 

(a) the number of days railway traffic 
was disrupted on the Lumding-Badarpur Hill 
section of N.F. Railway during last one year 
because of landslide; 

(b) the total loss suffered by the Rail-
ways in terms of revenue and otherwise as a 
result thereof; and 

(c) the steps the Gov~rnment propose 
to take to overcome this problem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) The traffic was disrupted for 
different time durations on 23 days during 
199Q-91. 

(b) An expenditure of Rs 1 lakh (ap-
prox.) was incurred in clearing the land slides. 
Revenue .loss on this account is not quanti-
fiable. 

(c) Catch water drains are being pro-
vided and slopes of the hillside are being 
strengthened, wherever necessary, in order 
to overcome the problem. 

Compensation to Displaced Persons at 
Durg 

5399. SHRI CHANDULAL CHAN-
DRAKAR:WitltheMinisterofRAILWAYSbe 
pleased to state; 
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(a) the number of persons displaced as 
a result of land acquisition by the Railways in 
District Drug for the construction of railway 
Una, godowns, residential houses etc. during 
the last five years; 

(b) whether there was any proposal to 
give employment to the displaced persons; 

(c) if so, the number of persons em-
ployed accordingly; and 

(d) by what time the remaining persons 
are likely to be employed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a} to (d).· The information is 
being collected and wiH be laid on the Table 
of the Sabha. 

[Translation] 

Expansion of Bhuntar Airport, Hlma-
. chaiPradesh 

5400. PROF. PREM DHUMAL: Wdl the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether there is any proposal to 
expand 1he Bhuntar Airport in Kulu for pro-
moting tourism; 

(b) if so, the time by which work is likely 
to be started in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRI MAOHAVRAOSCIN-
DIA): (a) No, Sir. 

(b) Does not arise. 

(c) Existence of a river very close to the 
airstrip does not permit extension of the 
runway at Bhuntar Airport. 

[English] 

Loco Workshop Dahod 

5401. SHRI SOMJIBHAI DAMOR: Will 
the Minister of RAILWAYS be pfeased to 
state: 

(a) whether there is any proposal to start 
the work of Electric Loco Rehabilitation at 
Loco Workshop (Dahod), Western Railway; 

(b) if so, the details thereof and the 
action taken so far in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir. 

(b) The work of Electric Loco Rehabilita-
tion at Loco Workshop Dahod, Western 
Railway has already been sanctioned in 
1990-91 at an antq,&ted cost of Rs. 20.00 
crores. The detailed plans and estimates for 
the work are under preparation. 

(c) Does not arise. 

[Translation] · 

Starting of Chhatlsgarh Expraa from 
Ralgarh 

5402. SHRI BHAWANI LAL VERMA: 
Will the Minister of RAIL WAYS be pleased 
to state: 

(a) whether the Government propose to 
startAmritsarBilaspur (Chhatisgarh Express) 
train either from Raigarh or Jharsuguda for 
the convenience of trbals; and 

(b) if so, the time by which it is likely to 
be started? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) No, Sir. 

(b) Does noJ arise. 
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[English] 

Conversion of Railway Lines In Andhra 
Pradesh 

5403. SHRI DHARMABHIKSHAM: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal to 
covert metre gauge railway lines into broad 
gauge in Andhra Pradesh; 

(b) if so, the names to such lines and the 
action being taken thereon; and 

{c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN) (a) and (b) Conversion of part of 
Mudkhed-Adilabad section which falls in 
Andhra Pradesh has been approved as part 
of conversion work of Parbhani-Pumea and· 
Mullkhed Adilabad MG to BG and parallel 
BG line between Purnea and Mudkhed proj-
ect. 

(c) Does not arise. 

Allocation of Power to States 

5404. DR. KARTIKESWAR PA TRA : 
SHRI ANADI CHARAN DAS : 

Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be 
pleased to state : 

{a) the quantum of power allocated to 

different States and Union Territories in the 
last three years from the unallocated quota 
at the disposal of the Union Government; 

(b) the names of the Central power 
generating projects in the eastern region, its 
constituents and the details of the power 
allocated from the unallocated central quota 
in the last three years, State-wise; 

(c) whether the deficit of Orissa is high-
est among all the States of eastern region; 
and 

{d) if so, the steps proposal to be taken 
to reduce the deficit and allocate more power 
to Orissa from the unallocated central quota? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NA TH RAI): (a) and (b). The details of 
the allocation of unallocated output from 
various central sector power stations in the 
country to the various States/Systems dur-
ing the last three year i.e. 1988-89, 1989-90 
and 1990-91 is given in the attached State-
ment. In the Eastern Region, the unallocated 
power from Central Sector Farakka Super 
Thermal Power Station and Chukha Hydro-
electric Power Station in Bhutan has bee·n 
allocated to the constituents of Eastern Re-
gion viz. Bihar, Damodar Valley Corporation 
(DVC) Orissa and West Bengal, the details 
of which has already been indicated in the 
attached statement. 

(c) During the period April, 1991 -July, 
1991, the power supply position in different 
State/Systems of Eastern Region was as 
under: 
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(d) In order to increase the availability of 
power in Orissa, it is envisaged to add 1193.5 
MW capacity of power by Orissa State Elec-
tricity Board, Subject to availability of finan-
cial resources and other inputs. Various other 
measures taken to improve the availability of 
power include improving the performance of 
existing power stations, reduction of trans-
mission and distribution losses, implemen· 
tation of demand management and energy 
conservation measures and arranging trans-
fer of energy from surplus to deficit areas. 

From 15.8.1991, Orissa has been allocated 
1 0% out of 4natlocated output of Central 
Sector Stations in Eastern Region (Farakka 
STPS and Chukha HEPS in Bhutan) based 
on the relative percentage shortages in the 
constituents of Eastern Region, after taking 
into account 1 0% specific allocation made to 
DVC from Chukha into account 1 Oo/o specific 
allocation made to DVC from Chukha Hydro-
electric Power Station for meeting core sector 
requirements. 
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Drilling of Oil and Natural Gas Wells 

5405. SHRI VISHWANATHAN KANI-
THI: Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of oil and gas wells 
drilled so far; 

(b) in how many wells the oil and gas 
have been found and the quantity thereof; 
and 

(c) the percentage of natural gas being 
utilised for industrial purposes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NA TU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR}: (a} 7021. 

(b) Oil has been found in 41 07 wells and 
gas in 417 wells. Quantities vary from time to 
time. 

(c) Over 70% of the gas is being utilised 
in the industrial sector including power, fer-
tilizer, steel and other industrial purposes. 

[Translation] 

Complaints against DESU officials 

5406. SHRIMATI SHEELA GAUTAM: 
Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether complaints against employ-
ees/officers of the Delhi Electric Supply 
Undertaking are pending for a long time; 

(b) if so, the reasons therefor, 

(c) whether the vigilance department of 
DESU has fixed any time limit for the dis-
posal of these cases; 

(d) if so, whether such complaints are 

proposed to be disposed of within the time 
limit fixed for the purpose; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) and (b). According to 
DESU, action on the complaints against its 
employees/officers is pending for some time 
in certain cases. Though efforts are made by 
DESU to finalise the action on the com-
plaints, delay takes place due to various 
reasons-non availability of records; waiting 
for the findings of the police authorities, CBI, 
where parallel investigations are initiated by 
such agencies; and time consuming process 
of the disciplinary proceedings. 

(c) Since each complaint has to be 
examined on its own merits, no time limit has 
been fixed. 

(d) to (e). Does not arise. 

Reservation quota for Balaghat Junc-
tion 

5407. SHRI VISHVESHWAR BHAGA T: 
Will the Minister of RAILWAYS pleased to 
state: 

(a) whether there is a demand for reser-
vation quota in first class in Mahanaoda 
Express ar.d Chhatisgarh Express at Bal-
aghat Junction for Balaghat distrid head-
quarters; and 

(b) if so, the action taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF fl/'ILWAYS (SHRI MAL-
LIKARJUN): (a) There is demand for allot-
ment of upper class quota 

(b) The meagre sale of 1st Class/A.C 2-
tierticketsatBalaghatStationbythese trains 
does not justify allotment of quota. 
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[English] 

Vayudoot flights to North-Eastern 
Region 

5408. SHRI K. PRADHANI: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether the Vayudoot flights cater-
ing to the North-Eastern region are irregular; 

(b) if so, the reasons therefor; and 

(c) the steps the Government propose 
to take to improve these services? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHA VRAOSCIN-
DIA}: (a) to (c). The operations of Vayudoot 
in the North-East Region have been some-
what irregular due to inclement weather and 
technical snags. Steps have been taken to 
improve the availability of aircraft for opera-
tions in the North-Eastern Region. 

Saloon used by Rabindra Nath Tagore 

5409. DR. C. SILVERA: Will the Minis-
ter of RAILWAYS pleased to state: 

(a) whether some efforts are underway 
to restore the originality of railway saloon 
used by late Shri Rabindra Nath Tagore 
during his journey from Howrah to Bolpur in 
1941; 

(b) if so, the details thereof, including 
the background and highHghts of this saloon; 
and 

(c) the estimated amount to be spent for 
this purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN):·(a) Yes, Si r. 

(b) This saloon had been built in 1921 
by liluah workshops of the then East Indian 
Railways. It is a wooden-body coach and 
had been used by the then COPS of East 

Indian Railways at the time Rabindra Nath 
T agore undertook his last journey by train. 

This coach having become uneconom-
ical to be maintained in operation and had 
been in dis-use for more than a decade. In 
view of the historical background, the coach 
had not been processed for condemnation 
and disposal. 

(c) Rs. 58,000/-have been spent in 
repairing and renovating the coach. 

[Translation] 

More Trains on Bareilly-Kasganj line 

5410.SHRICHINMAYANANDSWAMI: 
Will the Minister of RAIL WAYS be pleased to 
state: 

(a) the number of up/down passenger 
trains that are running on Bareilly-Kasganj 
metre-gauge line; 

(b) whether there is any proposal to 
introduce more passenger/goods trains on 
this railway line; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS ( SHRI MAL-
LIKARJUN) (a) 6 trains each in both Up and 
Down directions. 

(b) No proposal at present. 

(c) Does not arise. 

[English) 

Rallllne from Tumkur to Davanagere 

5411. SHRI C.P. MUDALAGIRIY APPA: 
WtHtheMinisterof RAILWAYS be pleased to 
state: 

(a) whether there is a demand for con-
struction of a new railway line between 
Tumkur and Da'vanagere via Sira, Hiriyur, 
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Chitradurga; which will reduce the distance 
between Tumkur and Davanagere by about 
60 kms (road); and 

(b) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINlSTRY C. . RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir. However, there-
duction in distance through the suggested 
line will be about 25 km. 

(b) There is no proposal to undertake 
construction of the line at present due to 
constraints of resources. 

Airstrip In Darjeeling 

5412. SHRI CHITTA BASU: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether the Government have any 
proposal to construct an airstrip in Darjeeling 
for the benefit of the foreign visitors; and 

(b) if so, the steps taken in that direc-
tion? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA); (a) and (b). The Da~eeling Gorkha Hill 
Council has suggested the construction of 
an airstrip at Tager Hill in Da~eeling. The site 
was surveyed by the National Airports Au-
thority and it was found that it might be 
feasible to construct an airstrip of 6500 ft.X 
150 ft. suitable for operation of Avro type 
aircraft at a cost of about As. 25 crores. A 
Committee constituted by the Ministry of 
Environment & Forests has,however, not 
found the site to be suitable from the environ-
mental stand point. The construction of the 
airstrip depends, inter-alia, on clearance 
being given by the Ministry of Environment & 
Forests and adequate funds being made 
available to the National Airports Authority. 

[Translation] 

Training to employees working on 
Farakka-Lalmatla railway line 

5413. SHRI SIMON MARANO!: will 
the Minister of RAIL WAYS be pleased state: 

(a) the number of employees on Far-
akk.a-Lalmatia railway line to whom training 
has been imparted till date to make them 
skilled during the last three years; year-wise; 
and 

(b) the number of employees working 
for the last three years who have not been 
imparted the said training so far and the 
reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUNi(a) and (b). Farakka-Lalma-
tia Raiiway line is owned is owned and 
maintained by the National Thermal Power 
Corporation, as a private siding. 

[English] 
Air Taxi scheme 

5414. DR. G.l. KANAUJJA: 
SHRI GURUDAS KAMAT: 
SHRI MAHESH KANODIA: 
SHRIMATI SUMITRA MA-
HAJAN: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the news item 
captioned "Air Taxis a near flop• appearing in 
the Hindustan Times dated August 16, 1991; 

(b) if so, the reaction of the Government 
thereto; and 

(c)the action taken by the Government 
to make alternative arrangements to air link 
all district in the country? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHAVRAOSCIN-
DIA) (a) :Yes, Sir. 
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(b) It is not correct to say that the Air 
Taxi Scheme has failed. Various restrictions 
in the operation of private air taxis have been 
removed only recently. The planning for 
operation of air taxi services, the selection 
and import of aircraft, recruitment of person-
nel and establishment of the infrastructure 
facilities on the part of Private operators do 
require some time. 

It is expected that the scheme will gain 
momentum in the near future. On its part, 
Government will provide furthar facilities for 
the scheme to succeed. 

(c) There is no proposal to link all dis-
tricts in the country by air. Air services are 
provided by operators on the basis of opera-
tional and commercial feasibility. 

SUpply of Piped Gas In Bombay 

5415. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether the Government have-
cleared a subsidiary company of the Gas 
Authority of India Umited with foreign col-
laboration for supplying piped gas in Bom-
bay; and 

(b) if so, the expenditures likely to be 
incurred for the purpose and when the work 
is likely to commence? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR}: (a) No, Sir. 

(b) Does not arise. 

[Translation] 

Coaches attached to Jalpur-Rewari 
Shuttle Trains 

5416. SHRI GIRDHARI LAL BHAR-
GAVA: Wil the M"mister of RAILWAYS be 
pleased to state: 

(a) the total number of coaches attached 
to Jaipur-Rewari shuttle train and the num-
ber out of them available for the passengers; 

{b) whether passengers have to travel 
on the roof of the train due to shortage of 
coaches; 

(c) the number of cases of passengers 
falling from the roof of the coaches on this 
route during the last three years; year-wise; 

{d) whether the Government propose to 
increase the number of coaches attached to 
this train; and 

(e) if so, when? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN) (a) Normal load of 15 91160 
Rewari-Jaipur Shuttle is five coaches and all 
the coaches are available for passengers. 

(b) and 

(c) No such case has come to notice. 

(d) Yes, Sir. 

(e) As and when more coaches become 
available from our production units in the 
coming years. 

[English} 

Harnessing of Tidal wave In Gujarat 

5417.DR. K.D. JESWANI : Will the 
Minister of POWER AND NON-CONVEN-
TIONAL ENERGY SOURCES be pleased to 
state: 

(a) whether any survey report has been 
carried out for the production of tidal wave 
energy at the Khambat sea Coast of Gujarat; 

(b) if so, the details thereof; and 

(c)the stage at which this scheme stands 
at present? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES {SHRI 
KALP NATH RAI): (a)to (c). Detailed survey/ 
investigations to estab6sh the techno-eco-
nomic feasibility of power generation by 
harnessing tidal wave energy at the Kham-
bat Sea Coast of Gujarat have not been 
undertaken. 

Conversion of metre gauge line In 
Gujarat 

5418. SHRI KASHIRAM RANA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government of Gujarat 
has submitted proposals for the conversion 
of several metre gauge lines into broad 
gauge; and 

(b) the number of proposals out of them 
accepted for inclusion in Eighth Five Year 
Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN ): (a) Yes, Sir, 

(b) The proposals for inclusion in 8th 
Plan are not yet finalised. 

[Translation] 

Rail Factory In Samastlpur 

5419. SHRI MANJAY LAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether most of the repair work of 
coaches and wagons of metre gauge line in 
rail coach factory Samastipur has been 
shifted to Gorakhpurfactory and also plan to 
shift the rest of the factory some other place; 
and 

(b) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRJ MAL-
LIKARJUNl(a) and (b). The Periodic Over-• 

haul {POH) repair work of Metre Gauge 
coaches was shifted to Gorakhpurworkshop 
in 1983 and in lieu, POH work of wagon 
repair was transferred from Gorakhpur to 
Samastipur. The work of wagon POH is 
progressively decreasing on account of 
depleting Metre Gauge wagon fleet. The 
capacity in this workshop is also being util-
ised for manufacture of new Metre Gauge 
wagons. There is no proposal to shift this 
workshop to some other place. 

Rail Factory at Jarnalpur 

5420. SHRI BRAHMANAND MANDAL: 
WilltheMinisterofRAILWAYSbepleasedto 
state: 

(a) the number of workshops function-
ing under Jamalpur factory and out of them 
the number of workshops closed down; 

(b) whether manufacturing of steam 
engine is proposed to be stopped there by 
1992; 

(c) if so, where workers of the said 
factory are proposed to be absorbed; 

(d) whether the Government propose to 
start manufacturing of wagons and coaches 
there; if so, the details thereof and the ex-
penditure to be incurred thereon; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS {SHRI MAL-
UKARJUN): {a) The number of sub-shops in 
the workshop at Jamal-pur is thirty tour and 
of these, none has been closed. 

(b) No steam engine is manufactured at 
Jamalpur workshop. 

{c) Does not arise. 

(d) and (e). Al present there is no pro-
posal for want of facilities there. 
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[English] 

Creation of Additional Poww Capacity 

5421. SHRI MOHAN RAWLE: WiU the 
Minister of POWER AND NON-CONVEN-
TIONALENERGYSOURCESbepleasedto 
State: 

(a) the target fixed for the additional 
capacity creation in the power sector during 
1988-89, 1989-90 and 1990-91 ; 

(b) the extent to which this target has 

been achieved each year; 

(c) whether there has been any shortfaU 
in the achievement of the target; and 

(d) if so, the quantum of shortfall each 
year and the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) to (d). The details are 
given below : 
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Railway Lines 

5422. SHRI H.D. DEVEGOWDA : Wdl 
the Minister of RAILWAYS be pleased to 
state the State-wise details of length of rail-

way lines in narrow gauge, metre gauge and 
broad gauge in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN) : A Statement is attached. 
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( TtanSlation] 

Overbrldge at Railway Crossing at 
Darbhanga and Sakrl 

5423. SHRI BHOGENDRA JHA: Will 
the Minister of RAILWAYS pteased to state: 

(a) whether there is any proposal for 
constructing overbridgesatfirst railway cross-
ing of north of Darbhanga and another in 
east of Sakri junction; 

(b) the time by which these bridges are 
likely to be constructed; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS(SHRI MAL-
LIKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) The Railway has not so far received 
from the State Government any proposal for 
these overbridges, duly consenting to bear 
the cost as per rules.' 

Rural Electrification In Orl-

5424. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of POWER AND 
NON-CONVENTIONAL .ENERGY 
SOURCES be pleased to state: 

(a) whether the electric poles have been 
erected in Keonjhar, Sundergarh and 
Mayurbhanj districts of Orissa under the 
rural electrifiCation scheme, but there is no 
power supply through them; and 

(b) if so, the action taken or proposed to 
be taken to ensure power suppty to these 

. areas? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES(SHRI 
KALP NATH RAI): (a) and (b).Rural Electri-
fication Schemes under which villages are 
electrified comprises of erection of poles in 
the first instance followed by stringing of 
conductors, affixing of insulators and lastly 
energising the line. This is an ongoing 
activity carried out by State Electricity Boards. 
As power information available, by the end of 
June, 1991, the number of villages electri-
fied in the Keonjhar, Sundergarh and 
Mayurbhanj districts of Orissa are as under:-

Name of the district · No. of viDages as 
per 1981 census 

Villages .~klctrified 
as on 1.7.1991 

Keonjhar 2045 1625 

Sundergarh 5661 

Mayurbhanj 9273 

2372 

2422 

[Eng6sh] 

Flying hours of cabin crew of Air India 

5425. DR. SUDHIR RAY: WI the Min-
ister of CIVIL AVIATION AND TOURISM be 
pleased 1D state: 

(a) the normal firing ~permonttlfor · 
the cabin~ in the Alr India; 

(b) the .::tual utilisation of firing hours . 

for male and female cabin crew; 

(c) whether there has been under utili-
sation of flying hours per crew member; 

(d) if so, the details thereof; and 

(e) the steps being taken by the Air India 
for optimum utilisation of services of cabin 
crew? 

1liE MINISTER OF CIVIL AVIA110N 
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ANDTOURISM(SHRIMADHAVRAOSCIN-
DIA): (a) The normal flying hours per month 
for the cabin crew in Air India are 50 hours 
per cabin aew. 

(b) The average utilisation of male cabin 
crew per month is 36 hours; for the female 
cabin crew, it is 38.5 hours. 

(c) No,Sir. 

{d) Does not arise. 

Pune and Manmad (via Daund). 

(b) Operational difficulties. 

(c) Yes, Sir. 

(d) There is no proposal to restore the 
train on Bombay-Pune section. 

(e) No, Sir. 

{f) Does not arise. 

(e) Air India are in the process of com- (English) 
puterising the cabin crew restoring to im-
prove scheduling effiCiency for improvement Coal deposits In Kerala 
in utilisation of the crew. 

[T tanSiatbn] 

Restoration of a train between Bombay-
Daund-llanmad 

5426: SHRI YASHWANT RAO PATIL: 
WiD the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Bombay-Daund-Man-
mad passenger train has been cancenec:t; 

(b)if so, the reasons therefor; 

(c) whether any requests to restore this 
train has been received; 

(d) if not, whether the Government pro-
pose to restore it; 

(e) if not, whether the Government 
propose to start a new train between 
Ahmednagar and Bombay; and 

(f) I so. the time by which it is proposed 
1D be started? 

n1E MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS(SHRI MAL-
UKARJUN): (a) Erslwhle3211322 Bombay-
Daund-Manmad Passenger was canceled 
on Bombay-Pune aedion. The train. re-
numbeladas 132111322. now runs between 

5427. SHRI V.S. VUAYARAGHAVAN: 
WiD the Minister of COAL be pleased to 
state: 

(a) the total output of coal in the country 
during 1990-91; 

(b) whether the production of coal is 
sufficient to meet the demand of the various 
Industries in the country; 

(c) whether efforts are being made by 
the Government to find out new coal depos-
its in the country, especially in Kerala; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRYOFCOAL(SHRIPA SANGMA): 
(a) The total output of coal in the country 
during 1990-91 was 211.73 million tonne~. 

(b) Yes. Thecurrentproductionpluspit-
head stocks available with us are sufficient 
to meet the demand cA all industries except 
steel where for be ble(dng purposes steel 
plants are importing approximately four mil-
lion tonnes of coking coal per year. 

(c) and (d). Yes Sir. Regional explora-
tion for localitg coal deposits in the various 
parts of the coUntry is carried out by Geologi-
cal Survey cA India on accountinuous basis. 
As a resul of exploration carried out by 
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G.S.L and o1her agencies, a cumulative total 
of 1,92,359.15 mllion tonnes of coal re-
serves have been estimated as on 1.1.91. 
comparad to a total of 1,86,044.24 milion 
tonnes of coal reserves estimated as on 
1.1.90. showi~g an increase of 6314.91 
milion tonnes. No coal deposits have yet 
been established in the state of Kerala. 

5428. SHRI PRAKASH V. PA-
TL: 
SHRI SIMON MARANDI: 

WiD the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state; 

(a) the quantum of financial loss in-
curred so far as a result of the decision of the 
Government to ground the fleet of AJrbusA-
320; 

(b) whether any responsibility for this 
loss has been fixed and I so, the details 
there and the action taken against those 
found guilty; and 

(c)whetherthepilalsarenowfulytrained 
to ply Airbus A 320? 

lliE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHAVRAOSCIN-
DIA): (a) and (b). The total loss to lncf181'1 
Airlines during 40 weeks of grounding is 
estimated at Rs. 171.60 crores. The deci-
sion to keep the A-320 aira'aftgrounded was 
taken at the level of the Cabinet. 

(c) Yes, Sir. 

New Terminal Buldlng at C.lculla 
Airport 

5429. PROF. ASHOK ANANDRAO 
DESHMUKH: Wll the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state: 

(a) whalher the conslruciiDn of new 
international terminal bulding· • the Cal-
culla aiport has .... completed; 

(b) whether there is any proposal for the 
introduction of new international flights 
through Calcutta airport; and 

(c) if so, the details thereof? 

lliE MINISTER OF CIVIL AVIATION 
AND TOURISM. (SHRIMADHAVRAOSCIN-
DIA) (a) No,Sir. 

(b) and (c). Romanian Airlines (T AROM) 
has recently started a biweekly service on 
the Calculta-Abu Dhabi-Bucharest sector. 

[Ttanslaljon) 

Irregularities In allotting LPG Agencies 

5430.SHRISURYANARAYANYADAV: 
Wil the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Government have re-
ceived complaints about the large scale ir-
regularities committed in the allotment of 
LPG agencies during the last three years; 

(b) if so, the details in this regard con-
cerning Bihar and the action taken thereon; 
and 

(c) the steps being taken by tile Govern-
ment to check such irregularities? 

lliE MINISTER OF STATE IN lliE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
lliE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) to {c). No largescale 
irregularities have been brought to the ~ice 
of Government. Individual complaints when 
received are investigated. 

LPG Agencies and petrol pumps In 
Haryana 

5431. SHRI RAM PARKASH 
CHAUDHARY: W11 the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
slate: 

(a) the numbarofpatrolpumpaand LPG 
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agencies allotted in Haryana during the last 
six months, district-wise and the locations 
thereof; and 

(b) the number of agencies out of them, 
which have been allotted to the persons 
belonging to Scheduled Castes/Scheduled 
Tnbes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): 

(a) Retail Outlet Dealerships 

1) Faridabad 

2) Gurgaon 

LPG Distributorships 

1) Panchkula 

2) Samalkha 

These allotments are being reviewed by 

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN-
DIA): (a) Yes, Sir. 

(b) to (d). The Government are in the 
process of formulating an Action Plan for 
Tourism which may necessitate some policy 
changes. 

[Translation] 

Renovation of 'Palace on Wheels' 

5433. SHRI RAM NARAIN 
BERWA: 
SHRI GIRDHARI LAL 
BHARGAVA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the coaches of the train, the 
'Palace on Wheels' have outlived their utility; 

(b) if so, the schemes of the Govern-
ment to continue its operation for the con-
venience of the tourists; 

the Government. (c) whether there is any proposal to 

(b) Nil. 

[English] 

Tourism Polley 

5432. SHRI V. N. SHARMA: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether the tourism policy was for-
mulated in 1982 by the Government; 

(b) if so, the details of changes made in 
the policy so far; 

(c) whether it is now proposed to make 
certain changes in the policy to attract more 
foreign tourists; and 

(d) if so, the details thereof? 

provide funds fort he renovation thereof; and 

(d) if so, the extent thereof and the time 
by which it is proposed to be allocated? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) Yes, Sir. They have outlived 
their life. 

(b) to (d). A new air-conditioned rake is 
under manufacture to replace the existing 
rake. 

Koel Karo Project 

5434. SHRI LALIT ORAON: Wlft the 
Minister of POWER AND NON-CONVEN-
TIONAL ENERGY SOURCES be pleased to 
state the amount spent on the Koei-Karo 
project in Bihar by the Union Government tiD 
date? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAl ENERGY SOURCES (SHRI 
KAl.P NA TH RAI): The National Hydro-elec-
tric Power Corporation Ud. (NHPC) has 
inccurred an expenditure of Rs.9.40 aores 
on the Koel Karo Hydro-electric project in 
Bihar til the end of July, 1991. 

Model Stations 

5435. SHRI DAU DAYAl JOSHI: Will 
the Minister of RAILWAYS be pleased to 
state:-

(a) the names of stations developed as 
model station in the country so far; 

(b) the salient features of the works 
done there; 

(c) whether more station are likely to be 
developed as model stations during this year; 
and 

(d) if so, the names of those stations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Folbwing stations have been 
selected to be developed as Model Station. 

S.No. Name of Model Stations 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

TII'Upllthi 

Walfair 

New Bongaigaon 

Guwahati 

Lumding 

TlnSUkia 

Dh8nbad 

S.No. Name of Model Stations 

1 0. Gay a 

11. Patna 

12. Samastipur 

13. Muzaffarpur 

14. Katihar 

15. Ranchi 

16. Tatanagar 

17. New Delhi. 

18. Ahmedabad 

19. Ra,P<ot 

20. Junagarh 

21. Bhiwani 

22. Shim Ia 

23 Jammu Tawi 

24. Trivandrum 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

Mysore 

Bangalore City 

Belay 

Akola 

BombayV.T. 

Pune 

Nagpur 

Sholapur 

Handed 
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S.No. Name of Model Stations S.No. Name of Model Stations 

58. Lucknow Junction (North 
34. Gondia Eastern Railway) 

35. Bombay Central 59. Gorakhpur 

36. Gwalior 60. Kathgodam 

37. Bhopal 61. Allahabad City 

38. Jabalpur 62. Agra Fort 

39. Bilaspur 63. Sealdah 

40. Raipur 64. Howrah 

41. Indore 65. Durgapur 

42. Durg 66. Maida Town 

43. Bhubaneshwar 67. Kharagpur 

44. Jallandhar 

Bikaner 
(b) The stations are to be provided with 

45. amenities such as drinking water, toilets, 

Jodhpur 
improvement to platforms, improved book-

46. ingfacilities, improvement to circulating area, 

47. Jaipur 
retiring rooms, provision/extension/Widen-
ing of foot-over bridges etc. In respect of 
certain stations work of provision of these 

48. Bharatpur amenities have been completed and at 

49. Ajmer 
remaining stations, works are in various 
stages of progress. 

50. Madras (c) No, Sir. 

51. Tiruchchirapalli (d) Does not arise. 

52. Madurai RaU Unk from Agra to Bawah 

53. Coirnbatore 5436. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of RAILWAYS be 

54. Meerut City pleased to state: 

55. Lucknow (Northern (a) whether there is any proposal of 
Railway) laying new railway flO& from Agra to Etawah 

via Bah in Uttar Pradesh; 
56. Allahabad 

57. Moradabad 
(b) if so, the details thereof; 
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(c) the adion taken so far thereon; and 

(d) the time by which it is lkely to be 
taken up for construction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) to (d). A survey for the 
suggested lne has been taken up. Further 
action wl depend on the results of the sur-
vey and availabililyof resources in the coming 
years. 

(Engjsh] 

Training of SCIST ~Is at Abroad 

5437. SHRI ARVIND NET AM: Will the 

Group 'A• Officers 

Total SCIST 

1987 81 2 

1988 148 9 

1989 163 19 

(b) Does not arise. 

Development of Bekal Port, Kerala 

5438. SHRI M. RAMANNA RAI: Will the 
MinisterofCIVLAVIATION AND TOURISM 
be pleased 1D state: 

(a) whelher there is any scheme to 
develop BekaJ Port as a tourist centre; 

(b) the ·details d tourist centres the 
Government propose to develop in the west 
coast from Trivandrum to Bombay; and 

(c) the steps taken by the Government 
for the renovation and expansion_oUhe"de 
in and around Bakal Port? 

THE ..-tsTER OF CML AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN-
DIA): (a) to (c). Development of specific 
ar&aS as touritit centres is primarily the re-
sponstilily of\the State Government. How-
eva-, the central Department Or Tourism 

Minister of RAILWAYS be pleased to 
state: 

(a) the number of officers sent abroad 
for training during 1987, 1988 and 1989 and 
how many belonged to SCIST; and 

(b) if no SCIST officers was sent, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
UKARJUN): 

Group 'B' Officers 

Total SCIST 

1987 11 1 

1988 32 4 

1989 37 2 

extends financial assistance to the State 
Governments on the basis of specific pro-
posals received from them, subject to availa-
bility of funds. merit and inter-se priorities. 
For the Year 1991-92, the Govemment of 
Keralahas not submitted any specific scheme 
seeking financial assistance for develop-
ment of Bekal Port so far. 

[ T mns/ation] 

Cancellation of LPG Agencies and 
Petrol Pumps 

5439. SHRI RAJENDRA AGNIHOTRI: 
WiD the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) the number of licences of petrol 
pumps and LPG agencies canceUed so far 
for indulging in malpractices in each State, 
District-wise; and 

(b) the number of educated unemploy-
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a£ persons whom these cancelled licences 
of petrol pumps and LPG agencies have 
been allotted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-

RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) A Statement is at-
tached. 

(b) One. 
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(English] 

Operation System for Rural Power 
Distribution network 

5440. SHRI S. B. SIDNAL: WiH the 
Minister of POWER AND NON-CONVEN-
TIONAL ENERGY SOURCES be pleased to 
state: 

(a) whether there is any proposal to 
have an operation system for the rural power 
distribution network; and 

(b) if so, the main features and obj~
tives of the scheme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES {SHRI 
KALP NATH RAI): (a) and (b). The power 
supply system feeding the rural power distri-
bution network is always provided with the 
operation system such as circuit breakers, 
protective relays, gang operated switches 
and protective fuses. No special scheme is 
required to be formulated for this purpose. 

[Translation] 

Kathara Coal Washery 

5441. SHRI RAMASHRAY PRASAD 
SINGH:WilltheMinisterofCOALbepleased 
to refer to the reply given on May 15, 1990 to 
Unstarred Question No. 8671 regarding 
Kathara Coal Washery and state: 

(a) the other departmental action taken 
against the officers in Kathara Coal Wast.-
ery, a subsidiary of Coal India Limited; 

(b) whether any special effort has been 
made by the Government for an early legal 
action; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. 8. NYAMA 

GOUDA): (a) According to information fur-
nished by Central Coalfields Limited (CCL), 
a CBI Case No. RC-19/86(R) is pending 
before the Court for trial. Only after the 
Court's judgement is available, Departmen-
tal action, if any, could be contemplated. 

However, S/Shri RJP Upadhyay and 
M.P. Rao Adhikari had already been trans-
ferred out of Kathara Washery. 

(b) to (d). Does not arise since the case 
is sub-Judice. 

[English] 

Manufacture of Modern Aircraft 

5442. SHRI HARIN PATHAK: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether there is anyproposalforthe 
manufacture of modern indigenous aircraft 
for use of the Indian Airlines/Air India; 

(b) whether certain aircraft of the Air 
India/Indian Airlines are lying idle due to 
mechanical defects; 

(c) the steps taken to get these aircraft 
repaired for use; and 

(d) the number of aircraft to be repaired 
and the total expenditure involved therein? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
OIA): (a) and (b). No, Sir. 

(c) and (d). Do not arise. 

Oil and Gas Drilling In Andaman and 
Nlcobar Islands 

5443. SHRI MANORANJAN BHAKTA: 
Will the Minister of ,PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the results achieved so far from Oil 
and Gas drilling in Andaman and Nioobar 
Islands; and 
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(b) the future programme of drilling in 
the onshore and offshore areas of the Is-
lands? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE(SHRI S. 
KRISHAN KUMAR): (a) Out of 15 explora-
tory wells drilled so far in Andaman and 
Nicobar Islands (Offshore) one well has 
proved to be gas bearing. 

{b) Eleven blocks in offshore Andaman 
and Nicobar Islands are being offered under 
the Fourth Round of bidding for exploration 
for oil and gas. 

Decline In Tourism In Jammu and 
Kashmir 

5444. SHRI SUSHIL CHANDRA 
VERMA: 

SHRI GURUDAS KAMAT : 
PROF. ASHOK ANANDRAO 

DESHMUKH: 
SHRI SHRAVAN KUMAR 

PATEL: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state : 

(a) the number of domestic and foreign 
tourists, separately visited Jammu and 
Kashmir during the lat three years, year-
wise; 

(b) the estimated loss due to the fall in 
tourist traffiC in these years; 

(c) the loss of foreign exchange to the 
Indian Airlines and Air India on this acoount 
and to the country during the above period; 
and 

(~ the steps taken by the Government 
to revamp the tourism Industry in Jammu 
and Kashmir? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL AVIATION AND TOUR-
ISM (SHRI MADHA VRAO SCINDIA) : (a) 
According to the information available from 
the Government of Jammu and Kashmir, the 
number of domestic and foreign tourists who 
visited the State during the last three years 
are a»given below:-
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(b) and (c). As per the estimates avail-
able, the tourist expenditure in Kashmir Valley 
has declined by about 13.8% and 96.4% 
during 1989 and 1990 respectively. How-
ever no estimates are available on the loss 
incurred by various segments of tourism 
industry including Indian Arilines and Air 
India due to fall in tourist traffic to the State. 

-(d) Steps have been taken for attracting 
more tourists to Jammu and Kashmir by 
improving tourism infrastructure in different 
parts of the State. 

School for Coach Repair Factory, 
Bhopal 

5445. SHRI SUSHIL CHANDRA 
VERMA: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is no arrangement to 
provide educational facilities to the children 
of workers residing in the Coach Repair 
factory colony in Bhopal; 

(b) if so, whether the Government pro-
pose to start a schoollcentral school there; 
and 

(c) if so, the details thereof and if not. the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) to (c). Educational faciaies 
ahady exist In the area. Another school .. 
be opened if found necessary. 

Tourl8m Facllllluln K8rllla 

5446.SHRintAYLJOHNANJALOSE: 
Wll the Minislar of CM.. AVIATION AND 
TOURISM be pleased to state: 

(a) the names of tourist spots In Kerala 
which have been brought on the ........_ 
1ionll touriam rup; 

(b) the .. tabn., the Gouwnment 
m llllr8ct more tauriltl for the ...- h 
Nehru Trophr Boll Race In l<8nlla; and 

(c)the financial assistance-given by the 
Government for the boat race and other 
tourists attracting events in Kerala and in 
other States? 

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN-
DIA): (a) Kerala has a profusion of tourist 
spots which are on the international tourism 
circuit such as Thiruvananthapuram, 
Kovalam, Quilon, Alleppey, Kottayam. 
Thekkady, Cochin, Trichur. Guruvayur, etc. 

(b) To attract more tourists, all the iden-
tified fairs and festivals of the country, which 
include Nehru Trophy Boat Race, are pro-
moted both within the country and overseas. 

(c) In 1990-91, financial assistance 
amounting to As. 81.251akhs was released 
to State Governments for various fairs and 
festivals in the country. Out of this, As. 4.00 
lakhs were released to the State of Kerala. 
As regards the Nehru Trophy Boat Race, no 
request was received from the State Gov- · 
emment for fmancial assistance. The Cen-
tral Government is providing financial assis-
tance fortheconstructionof Nehru Memorial 
Pavilion in connection wilh the Boat Race. 

Direct Train from .... Delli to 
lladural 

5447. SHRNAn BASAVARAJE8-
WARI: Wi1 the Minister of RAILWAYS be 
pleased to state: 

(a) whelher there is any scheme to 
piOVide dir8cl tf1!in service b8twaen New 
Delli and Madurai; and 

(b) lao. the details theraof, and when I Is..., to be implemented? 

1lE MINISTER Of STATE IN THE 
...-rAY Of RAILWAYS (SHRI MAL· 
LIWUUN): (a) No. Sir. 
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(b) Does not arise. 

[Tnmslatbn] 

nne Hotels and Lodges In Rajasthan 
and Kerala 

5448. PROF. RAJ SINGH RA-
WAT: 
SHRI THAYILJOHN ANJA-
LOSE: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Government propose to 
set up new hotels, lodges and yatri Niwas to 
promote tourism in R~an and Kerala; 
and 

(b) ff so, the details thereof? 

THE MINISTER OF CfVIl AVIATION 
AND TOURISM (SHRIMADHAVRAOSCIN-
DIA): {a) and (b). The Central Government 
has no proposal to set up a new hotel/lodge 
in the Public Sector in the States of Rajast-
han and Kerala ir. 1991-92. However, the 
Central Government gives financial assis-
tance to the StateS/Union Territories for 
setting up of Yatri Niwases. A proposal has 
been received for setting up a new Yatri 
Niwas in Rajasthan at Ajrner, which is under 
consideration. No proposal has so far been 
received from Kerala Government to set up 
a yatri Niwas. 

Petroleum Products BunksiBottllng 
Plants In RaJasthan 

5449. PROF. RASA SINGH RAWAT: 
Wift the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the names of towns in Rajasthan 
where the petroleum products bunks/bot-
tling plants are situated; 

(b) the expenditure incurred by the 
Government in supplying petrol, LPG cylin-
ders and other petroleum products through 
various oil companies; 

(c) whether the Government propoae to 
increase the capacity of these buflkslbcttling 
plants. particularly situated in Ajmer; and ...... 

(d) If so, the details thereof ? 

11-IE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAl GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE(SHRI S. 
KRISHAN KUMAR): (a) Rajasthan has pe-
troleum storage depots at Ajmer, Bikaner, 
Hanumangarh, Jaipur, Jodhpur, Kota, 
Udaipur and LPG bottling plants at 
Sawaimadhopur, Ajmer,JodhpurandJaipur. 

(b) Expenditure incurred by the Govt. in 
supplying various petroleum products from 
depots depends on the transportation cost 
which varies from place to place. 

(c) and (d). A proposal to increase the 
capacity of Ajmer Bottling plant from 6 TMT 
to 22 TMT, during the Vlllth Plan is under 
consideration. 

[English] 

Coal Production In Kerala 

5450. SHRI P.C. THOMAS: Will the 
Minister of COAL be pleased to state: 

(a) the namQJi of coal producing States 
in the country; 

(b) the amount earned from coal every 
year; and 

(c) the location of coal mines in Kerala 
and their contribution to the total production 
of coal in the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRl S.B. NYAMA-
GOUDA): (a) Coal Industry in the country, 
except some captive mines have been na-
tionalised. Coal (exduding lignite) is pro-
duced from the following States: 

1. Bih• 
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2. Madhya Pradesh 

3. Wast Bengal 

4. Uttar Pradesh 

5. Maharashtra 

6. Orissa 

7. Andhra Pradesh 

8. North Eastern Region. 

(b) Gross sale of coal for the last three years 
in Coal India ltd. is as follows: 

Year Rs. in crores 
(Data Provisional) 

1988-89 5600.09 

1989-90 6278.32 

199o-91 6248.43 

The amount earned by sale of coal by 
Singarani Collieries Company Us. is as fol-
lows: 

1988-89 

1989-90 

199o-91 

Rs. in CfOffiS 
(Data Provisional) 

497.27 

536.29 

520.09 

(c) No workable coal deposit is known to 
exist in the State of Karala. As such there is 
no coal production in Kerala. 

Allotment of old Wagons for 
Kerala 

5451. SHRI P. C. THOMAS: Will the 
Minister of RAI.WAYS be pleased to state: 

(a) whether complaints have been re-
ceived ragarding allotment of old, broken 
wagons to Kerala; 

(b)ifio,thestepstakantoraplacethase 
wagons with proper ones; 

(c) whether loss sustained due to leak-
age in wagons wiD be compensated; and 

(d) il so, the steps taken so far in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). C9mplaints have 
bean received regarding supply of non-wa-
tertight covered wagons for loading of ce-
ment, etc. during monsoon season. Action 
has bean taken to make the covered wagons 
watertight for loading of commodities likely 
to get damaged by wet. 

(c) and (d). Compensation against dam-
age and losses due to leakage in wagon is 
paid on the merits of each case and within 
the frame work of extant rules. 

Setting up of Gas basad Power Plant In 
Assam 

5452. SHRI UDDHAB BARMAN: Will 
the Minister of POWER AND NON-CON-
VENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether there is any proposal for the 
setting up of 360 MW gas based Power 
Station at Amguri in Sibsagar district of 
Assam; 

(b) if so, the details thereof; 

(c) whether the Assam State Electricity 
Board is charged moreforthegas to be used 
in Amguri plant than the North Eastern Elec-
tric Power Corporation in Kalhalguri plant; 
and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRJ 
KAl.P NA TH RAI): (a) and (b). Tbe proposal 
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for installation of 360 MW Gas-based com-
bined Cycle Power Plant at Amguri in Sibsa-
gar district of Assam has been techno-eco-
nomically cleared by the Central Electricity 
Authority at an estimated cost of Rs.408.25 
crores. The project is awaiting investment 
decision of the Planning Commission. 

(c) and (d). The prices of natural gas are 
fiXed by the Govemment of India from time to 
time and do not vary from consumer to 
consumer. These are exclusive of royalty. 
sales-tax, other statutory duties and trans-
portation charges which are charged on 
actual basis. The present prices of natural 
gas for the North-Eastern Region are 
Rs.1 00011 000 CU.MTS with a discount of 
Rs.50011 000 CU MTS on a case to case 
basis. 

Utilisation of Natural Gas in Assam 

5453. SHAI UDOHAB BARMAN : WiR 
the Minister of PETROLUEM AND NA TU-
RAL GAS be pleased to state : 

(a) the quantity and value of natural gas 
being produced from different oil and gas 
fields daily in Assam; 

(b) the percentage, quantity and value 
of this gas being utilized in Assam for indus-
try, power generation, fertilizer production, 
LPG production, separately; and 

_ (c) the percentage, quantity and value 
of this gas being flared daily? 

THE MINISTER OF STATE IN THE 
MINSITRY OF PETROLUEM AND NATU-
RAL GAS AND MINISEROF STATE IN THE 
MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR) : (a) and (b). About 5.8 
MMSCMD, valued at approximately Rs. 106 
crores per annum, at the prices of Rs. 500 
per thousand M-. It is utilised as follows :-
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(c) The gas flared is approximately 1.99 
MMSCMD, which is about 34% of the pro-
duction and valued at Rs. 36 crores per 
annum approximately. 

Increase In Refinery Capacities 

5454. SHRI UDDHAB BARMAN: Will 
the Minister of PETROLEUM AND NA TU-
RAL GAS be pleased to state: 

(a) whether there is any plan to increase 
the refining capacity of Digboi, Gauhati, 
Bongaigaon and Barauni refineries; and 

(b) if so, what will be the new capacity of 
each of these refineries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI 
KRISHAN KUMAR): (a) Yes Sir. The pro-
posals are in various stages of approvaV 
implementation. 

(b) Digboi 
Gawahati 
Bongaigaon 
Barauni 

0.65 MTPA 
1.00MTPA 
2.35 MTPA 
3.80 MTPA 

MTP A - Million Tonnes Per An-
num. 

Panchratna-Guwahatl Rail Una 

5455. SHRI UDDHAB BARMAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the estimated cost of Panchratna-
Guwahati broad gauge fine Project; 

(b) the funds allocated for 1991-92 and 
the expenditure incurred so far; 

(c) the progress made so far in the 
construction work; and 

(d) the target set for its completion? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI MAL· 
LIKAR.)UN): (a) The estimated cost of the 
Jogighopa-Guwahati B.G. line is Rs. 444 
crores. 

(b) Funds allotted for 1991-92 Rs. 95 
crores and total expenditure uptoJune, 1991 
As. 175.43 crores. 

(c) 31.55% 

(d) June, 1994. 

Tourism Development In Rajglr, Bihar 

5456. SHRI VUOY KUMAR YADAV: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the steps taken for tourism develop-
ment in Nalanda, Pawapuri and Rajgir; 

(b) whether the Government have any 
plan to air link Rajgir for the purpose; 

(c) whether the Government have also 
any plan to connect all the four hills of Rajgir 
by aerial rope way; and 

(d) if so, the details thereon? 

THE MINISTER Of CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA ): (a) Development of tourism is primarily 
the responsibility of the State Governments. 
However, the Central Department of Tour-
ism has extended financial assistance to the 
State Government of Bihar for the following 
projects:-

(i) Tourist Bungalow at Nalanda. 

(ii)Public conveniences at Nalanda 

(iii) Cafetaria and public conven-
iences at Rajgir. 

Development of infrastructure has alao 
been taken with the assiatance from Over· 
seas Economic Cooperation Fund (OEOR) 
of Japan. in the Nalanda - Rajglr region. 
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(b) No, Sir. 

(c) No, Sir. 

(d) Does not arise. 

Airstrip at Blharshariff, Bihar 

5457 .. SHRI VIJOY KUMAR YADAV: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Government have any 
plan to expand and develop the Airstrip at 
Biharshariff in Bihar; and 

(b) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) No, Sir. 

(b) Does not arise. 

Crash of Helicopters of Vayudoot In 
Kerala 

5458. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether two Helicopters of Agro-
Aviation Division of Vayudoot crashed in 
Kerala recently; 

(b) if so, the details thereof and whether 
the Government have instituted any enquiry 
in this regard; and 

(c) if so, the outcome thereof and if not, 
the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a) Yes, Sir. 

(b) and (c). Cheetah helicopter VT-ETY 
crashed on 19.5.1991, while engaged in 
spray operations. It got entangled with the 
high tension wire, feU on a rubber plantation 
and hit the trees. h was destroyed due to 

post-impad fire. The pilot died in the acci-
dent. 

Another Bell-4 7 G-5 helicopter VT -DWP 
crashed on 16.6.1991, while engaged in 
spray operations. It developed engine prob-
lem and crash-landed on the rubber planta-
tion. The helicopter sustained substantial 
damage but there was no fire. The pilot 
received serious injuries. 

The Director General of Civil Aviation 
has appointed Inspectors of Accidents un-
der Rule 71 of Aircraft Rules, 1937 for both 
these accidents for carrying out investiga-
tion into the causes of the above accidents. 

Recruitment In ITDC 

5459. SHRI LOKANATH CHOUDHURY 
: Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state : 

(a) when ban on recruitment and pro-
motion was imposed in the ITDC by the 
Govemment/ITDC Management; 

(b) the dates when the ban so imposed 
was withdrawn or relaxed with reasons and 
justification therefore; 

(c) whether any recruitment or promo-
tion were made in ITDC during the period of 
the ban; and 

(d) if so, the details and reasons thereof, 
category-wise? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHA VRAOSCIN-
DIA): (a) and (b). lnordertoeffecteconomy, 
the Ministry of Tourism issued instructions to 
the ITDC on 7.2.1991 to review the staff. 
position at all levels and not to fill posts until 
this was done. Subsequently, clarifications 
were issued by the Ministry on 15.2.91 that 
the directive on ban on filling up posts would 
not apply to the posts reserved for SCIST 
categories as well as posts to be filled by 
internal promotion as per the Recruitment, 
Promotion and Seniority Rules of there 
Corporation. The Board of Directors of ITDC 
reiterated this decision at its meeting held on 
28.2.1991. 

(c) Yes, Sir. 
(d) Statement is appended. 
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[Translation} 

Increase In Prices of Petroleum Prod-
ucts 

5460. SHRI RAJ VEER SINGH :Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) the number of times the prices of 
petroleum products have been increased 
during the last seven months and the extent 
of increase effected each time, product-wise 
and the reasons therefor; 

(b) whether the Government have for-

mulated any scheme to arrest the hike in 
prices in future; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) to (c). Prices of 
petroleum products are fixed by Govern-
ment keeping in view the supplies, growth in 
demand and other socio-economic factors. 
In last seven months prices have been re-
vised once effective 25.7.1991. A Statement 
giving product-wise prices before and after 
the increase is enclosed. 
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LPG Agencies and Petrol Pumps In 
Uttar Pradesh 

5461. SHRI KESRI LAL: 
SHRI SURESHANAND 
SWAMI: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the districtwise number of LPG 
agencies and petroVdiesel retail outlets al-
lotted in Uttar Pradesh during the last three 
years; and 

(b) the number, out of them, allotted to 
the persons belonging to Scheduled Castes? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) and (b). 

Total SC 

PG distributorships 92 15 

Retail Outlet Dealerships - 190 44 

[English] 

Dislocation of Trains 

5462. SHRI RAM KAPSE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there has been dislocation 
of trains due to heavy rains in June 1991 on 
Bombay Suburban Section; 

(b) if so, the loss suffered as a result 
thereof; 

(c) the special facilities provided to the 
stranded commuters by the railways; and 

(d) the steps proposed to be taken to 
avoid dislocation of trains particularly during 
monsoon season? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir. 

(b) Such losses can not be quantified 
section-wise. 

(c) Stranded passengers were cleared 
with the assistance of fire Brigade, BEST 
and the Naval Coast Guard. Catering stalls 
were kept open round-the-clock and special 
arrangements for refund of tickets at the 
stations were made. 

(d) Desilting of drains, culverts etc. within 
Railway premises is completed by Railways 
invariably before the onset of monsoons. 
Bombay Municipal Corporation has been 
requested to improve the storm water drain-
age system in Greater Bombay so that the 
tracks do not get flooded during heavy rains. 

Electronic Indicators at Thakurll Station 

5463. SHRI RAM KAPSE: Yrdl the 
Minister of RAILWAYS be pleased to state; 

(a) whether Electronic Indicators and 
loud Speakers have been installed at 
Thakurli Station (Maharashtra); 

(b) when these equipments were in-
stalled; 

(c) whether these equipments are not 
under operation; and if so, the reasons there-
for; and 

(d) the time by which these are likely to 
become operational? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir. 

(b) (i) Eledronic Indicator was 
Installed in N o -
vember 1990. 

(ii) loud Speaker (P. A. Sys-
tem) was installed in 
Oct. 1985. 
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(c) and (d). The equipments could not 
be operated during April to July, 1991 due to 
shortage of staff. They are being operated 
now. 

[Translation] 

Pay Scales of Group 'A' & '8' Employ-
ees in Railways · 

5464. SHRI HARIKEWAL PRASAD 
SHRI PURNA CHANDRA 

MALIK: 

Will the Minister of RAILWAYS be 
pleased to refer to the reply given on May 5, 
1989to Unstarred Question No. 8305 and on 
April 28, 1989 to Unstarred Question No. 
7567 and state: 

(a) whether the First Pay Commission 
had recommended abolition of the cadre of 
Group '8' (lower gazetted services) in case 
it may not be possible to differentiate be-
tween junior pay-scales and posts of Assis-
tant grade officers; 

(b) if so, whether the Government pro-
pose to remove the disparity in pay scales of 
Group 'A' and Group '8'; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) to (c). The first Pay Commis-
sion had considered the question of amalga-
mation of Class I and Class II (subsequently 
designated as Group 'A' & '8'. The majority 
of the members of this Commission were of 
view that it was desirable to retain the two 
classes and had recommended amalgama-
tion only in those departments where the 
differentiation was not necessary or pos-
sible, either because of the mode of recruit-
ment or because of the difficulty of distin-
guishing between the importance and re-
sponsibility of the duties performed by Class 
I & II Officer. 

2. This issue has also been considered 
subsequently by the Second, Third & Fourth 

Central Pay Commissions, who had notfound 
any justification for such a merger, as the 
Group '8' (Class II) posts mainly serve as 
promotional avenues for Group 'C' posts, 
whereas Group 'A' junior Scale posts are 
essentially for undergoing in-service training 
and for acquiring experience for occupying 
higher posts in the cadre. The Ministries/ 
Departments therefore continue to have 
separate scales for Group 'A' and Group '8'. 
No change is contemplated in this position. 

Group '8' Officers In Railways 

5465, SHRI HARIKEWAL PRASAD: Will 
the Minister of Railways be pleased to state 
the department-wise and railway unit-wise 
and category-wise actual number of Group 
'A' and '8' officers working in the Railways 
against the sanctioned posts as on March 
31, 1991? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): The information is being col-
lected and will be laid on the table of the 
Sabha 

New Coal Deposits 

5466. SHRI HARIKEWAL PRASAD: Will 
the Minister of COAL be pleased to state: 

(a) whether some more coal deposits 
have been found in the country; 

(b) if so, the quantity of coal likely to be 
extracted annually from the new mines, lo-
cation-wise; and 

(c) the estimated expenditure to be 
incurred thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA 
GOUDA): (a) Coal exploration is continu-
ously being carried cut in the various parts of 
the country with a view to locating new coal 
deposits as well as detailed proving of the 
known coalfields for the purpose of planning 
of new mines. As on 1st January 1991, coal 
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reserves in India stood at 1,92,359 million 
tonnes. 

(b) and (c). 91 new projects are ex-
pected to be taken up during the year 1991-
92 in the different coal companies. An amount 
of Rs. 1 06,59 crores have been provided in 
the Budget Estimate of 1991-92 for the new 
mines. When fully commissioned, these 
mines will have a total production capacity of 
about 1 00 million tonnes per annum. 

Hotels In India 

5467. SHRI HARIKEWAL PRASAD: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Government propose to 
construct more hotels in the country; and 

(b) if so, the details thereof including 
their locations? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM( SHRI MADHA VRAOSCIN-
DIA): (a) and (b). The Central Government 
does not construct hotels. However, ITDC 
owns and operates hotels in the country. Its 
annual plan 1991-92 includes provision for 
getting up of hotels at Madras/Shimla, 
Gwaliormrupati and Hyderabad subject to 
their economic viability, availability of suit-
able land/funds etc. 

Expansion of Nizamuddin Station, Delhi 

5468.DR.LAL BAHADUR RAWAL: Will 
the Ministsr of RAILWAYS be pleased to 
state: 

(a) whether the Government propose to 
provide full-fledged status to Nizamuddin 
Railway station , 

(b) if so, the details thereof: and 

(c) if not, the reasons therefor,? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS(SHRI 
MALLIKARJUN)(a) Nizamuddin is already a 

full-fledged station. 

(b) and(c}: Do not arise 

Railway Line from Khurja to Hathras 

5469. DR.LAL BAHADUR RAWAL:Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government propose to 
lay a new railway line between Khurja-Chan-
dausi-lglas-Hathras; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS(SHRI MAL-
LIKARJUN) (a) No, Sir. 

(b) does not arise. 

(c) Constraint of resources. 

[English] 

Plant Load Factor 

5470. SHRI HARISH NARAYAN 
PRABHU ZANTYE : Will the Minister of 
POWER AND NON-CONVENTIONAL 
ENERGY SOURCE~S be pleased to State 

(a) whether most of the power plants 
have low plant load factor productivity; and 

(b) if so, the steps proposed to be taken 
to improve the plant load factor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAJ): (a) A statement showing 
State-wise/System-wise/Station-wise Plant 
load Factor of thermal power stations in the 
country during April, 1991 - July, 1991 is 
given in the attached Statement. 
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(b) It is difficult to achieve 1 00% PLF in 
thermal plants, because the performance of 
generating units depends upon age of the 
unit, quality of coal, system load conditions, 
hydro thermal mix in the State/Region, 
planned maintenance and forced outage of 
units and transmission constraints. 

Various measures being taken for opti-

mum utilisation of installed capacity include 
(i) Renovation and Modernisation of old units 
(ii) assistance to Electricity Boards in under-
taking plant betterment programmes (iii) 
supply of requisite quantity and quality of 
coal (iv) training of 0 & M personnel and (v) 
strengthening of transmission of distribution 
systems. 
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[Translation) 

Polypropylene Plant In Bihar 

5471. SHRI RAM SARAN 
YADAV: 
SHRI TEJ NARAYAN 
SINGH: 

WiH the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Gas Authority of India 
limited propose to set up a Polypropylene 
plant in Bihar, and 

(b) if so, the details thereof and the 
latest position in this regard? 

THE MINISTER OF STATE IN THE 
MINISTER OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S 
KRISHAN KUMAR)(a): No, Sir. 

(b) Does not arise. 

Supply of Steam Coal to Bihar 

5472. SHRI RAM SARAN YADAV: 
SHRI TEJ NARAYAN SINGH: 

Will the Minister of COAL be pleased to 
state: 

(a) whether Bihar is getting steam-coal 
as per the requirement of its industries; 

(b) if not, the reasons therefor; and 

(c) the steps Government propose to 
take to avoid closure of industries in Bihar 
due to shortage of steam-ooal and to check 
the unemployment resulting thereby. 

THE DEPUTY MINISTER IN THE 
MINISTER OF COAl(SHRI S.B. NYAMA-
GOUDA)( a) and (b): Yes, Sir. Industrial 
units in Bihar have by and large been receiv-
ing steam coal as per their requirements. 

(c) The Government have received no 

information that industries in Bihar are on the 
verge of closure due to non-supply of steam 
coal. In fact, Coal India have supplied 144.35 
lakh tonnes o1 coal to non-core sector indus-
tries aU over the country incJuding Bihar 
during April to July, 1991 as compared to 
123.82 lakh tonnes supplied in the same 
period last year. The Government have 
issued instructions to aU coal companies to 
supply at least 50% of the linked quantity of 
coal to the non-core sector industries. 

[English) 

Foreign Exchange Earned by ITDC 
Hotels 

5473. SHRI DATTATRA VA BANDARU: 
SHRI CHETAN P.S. CHAUHAN: 

SHRI RAMESH CHAND TOMAR: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the quantum of foreign exchange 
earned by the India Tourism Development 
Corporation (ITDC) hotels during each of the 
last three years and upto June 30,1991 ; and 

(b) the steps proposed to be taken to 
boost the foreign exchange earnings of ITDC 
hotels? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM(SHRI MADHAVRAO SCIN-
DIA) (a): The requisite information is given 
below:-

Year Direct foreign 
exchange earned 

(Rs.in lakhs) 

1988-89 726.65 

1989-90 802.09 

1990-91 806.19 
(provisional) 

1991-92 103.28 
(upto June 91) 
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(b): The steps being taken by ITDC 
inter-alia include sponsoring of foreign tours; 
aggressive marketing and sales efforts 
abroad; negotiating of special rate contracts 
with foreign tour operators; establishing di-
rect contact with major tour operators/travel 
agents to promote traffic to India; and offer-
ing incentives in rates to overseas sales 
representative's agents. 

Opening of Booking Offices by Indian 
Airlines and Air India 

5474. SHRI DATTATRAYA BAN-
DARU: 
SHRI BALRAJ PASSI: 
SHRI RAMESH CHAND 
TOMAR: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the number of booking offices of the 
Indian Airlines and the Air India opened 
during 1990 and upto June 30,1991; and 

(b) the number of booking offices pro-
posed to be opened during the remaining 
period of 1991 by the Air India and the Indian 
Airlines, separately? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA) (a) During the period 1990 and upto 
June 30,1991, Air India opened one new 
booking office. Indian Airlines did not open 
any. 

(b) Indian Airlines and Air India have no 
proposal to open any news booking office 
during the remaining period of 1991. 

Flight Landings at Airports 

5475. SHRI DATTATRAYA BAN-
DARU: 
SHRI CHETAN P.S. 
CHAUHAN: 
SHRI VIRENDRA SINGH: 

Will the Minister of CIVIL AVIATION 
AND TOURiSM be pleased to state: 

(a) whether the International Airports 
Authority of India has asked all the airlines to 
take effective measures for spacing out flight 
landings for the convenience of passengers 
and handling agencies at the airports; 

(b) whether bunching of flights during 
nights is causing great inconvenience to the 
incoming passengers awaiting clearance; 
and 

(c) if so, the steps taken by the various 
airlines for spacing out the landings of their 
flights? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) to (c). Right schedules of interna-
tional airlines are coordinated and approved 
according to certain established parame-
ters. There is a bunching of flights during the 
night at our International Airports primarily 
because of the geographical location of the 
country vi-vis Europe and USA, and be-
cause of airports being closed at night in 
Europe,USA and some far East oountries. 
Within the established promoters, foreign 
airlines are requested from time to time to 
shift their flights within a reasonable time 
span so that the oongestion at the airports is 
reduced. 

Earnings from Foreign Airlines 

5476. SHRI DATTATRAYA BAN-
DARU: 
SHRI CHETAN P.S. 
CHAUHAN: 
SHRI VIRENORA SINGH: 
DR.G.L. KANAWIA: 

Will the Minster of CIVU.. AVIATION 
AND TOURISM be pleased to state: 

(a) the names of the foreign airlines 
which are operating through India; 

(b) the amount earned from each of the 
foreign airlines during each of the last ttvee 
years and tHI date; and 
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(c) the earnings expected from there 
airlines in 1991-92? 

THE MINISTER OF CIVIL AVIATION 
ANOTOURISM(SHRI MADHAVRAOSCIN-
DIA); (a) The list of foreign airlines operating 
through India is given in attached state-
ment I 

(b) Details of payment received from 
foreign airlines, by International Airports 
Authority of India on account of Landing I 
parking charges during the last three years is 
given in attached Statement II 

(c) There is no specific target for such 
receipts from foreign airlines. It depends on 
the actual vofume of international traffic. The 
payments received from foreign airlines in 
1991-92 till July, 1991 are about Rs.29.56 
crores. 

STATEMENT- [ 

Aeroflot, Air France, AirLanka, Air 
Mauritious, Alitalia, Alymeda Yemen Airlines, 
Ariana Afghan Airlines, Biman Bangladesh 
Airlines, British Airways, Cathay Pacific Air-
ways, C.S.A.,Druk Air Corporation., Egypt, 
Air Ethiopian Airlines, Emirates, Gulf Air, 
Iran Air, Japan Airlines, Kenya Airways 
Limited, KLM Royal Dutch Airlines, Kuwait 
Airways, Lufthansa German Airlines, Lot 
Polish Airlines, Malayasian Airlines System, 
Pan American World Airlines, Pakistan In-
ternational Airlines, Royal Nepal Airlines, 
Royal Jordanian, Sabena Belgian World 
Airlines, Saudia, Singapore Airlines, Swiss 
Air, Syrian Arab Airlines, Thai International 
Airways, Turkish Airlines, Yeman airways, 
Zambia Airways arr; Trans Mediterranean 
Airways. 
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[ T lafJslation] 

Non-avallabiiHy of quality food In trains 

54n. SHRI RAJVEER SINGH: Will the 
Minister of Railways be pleased tQ state: 

(a) The number of complaints received 
during the last two years, zon&-wise about 

the misbehavior of railway employees and 
non-availability of the quaflty food in the 
trains; and 

(b)thenumberofemployeesfoundguilty 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS(SHRI MAL-
LIKARJUN): (a) and (b). statement is at-
tached. 
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Night Train from Bareilly to New Delhi 

5478. SHRI RAJVEER SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whetherthegovernment proposeto 
introduce night express train from Bareilty to 
New Delhi via Moradabad: and 

(b) if so, when and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) No, Sir. 

(b) Due to operational constraints and 
lack of resources. 

[English] 

Extension of Vaigai Express from 
Madras to Madurai 

5479. SHRI N. DENNIS: Will the minis-
ter of Railways be pleased to state: 

(a) whether the Government have any 
proposal to ex1end the Vaigai Express from 
Madras to Madurai and Tirunelveli; and 

(b) if so, the detail thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) No. Sir. 

(b) Does not arise. 

Level Crossing at Palliady 

5480. SHRI N. DENNIS: Will the Minis-
ter of RAILWAYS pleased to state: 

(a) whether there is any demand to 
provide manned railway crossing at Palflady 
on the Trivandrum Kanyakumari line; and 

(b; if so. the details thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAVS(SHRI MAL-
UKARJUN): (a) Yes, Sir. 

(b) Request for provision of a new level 
crossing at Km.263/8-9 near Palliyady Rail-
way station had been received by Southern 
Railway during Feb'88 from th~ Chairman, 
Panchayat Union, Thuckalay. He has been 
advised that the request can be entertained 
only after a finn proposal for the desired 
facility is sponsored by the State Govem-
mentiPanchayat Union duly consenting to 
bear the initial costs and recurring mainte-
nance charges. 

[Translation] 

Corruption in Moradabad Division 

5481. DR. S.P. YADAV: Will the Minis-
ter of Railways hG pleased to state: 

{a) Whether irregularities/malpractices 
in the matter CJ• allotment of houses, promo-
tif\~~. transfp;_, etc. of the Railway employ-
ees of Moradabad Division, Northern Rail-
way have been brought to the notice of the 
Government; and 

(b) if so, the details thereof and the 
action taken or proposed to be taken in each 
case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) No, Sir. 

(b) Does not arise. 

Drive against Ticketless Travel 

5482. SHRI PRATAPRAO B. 
BHONSLE: WiD the Minister RAILWAYS be 
pleased to state: 

(a) the amount collected from passen-
gers travelftng without tickets during the drives 
conducted in 1988,1989, 1990 and upto 
June 1991, year-wise; and 
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(b) the steps proposed to be taken to 
check ticketless travel in future? 

lHE MINISTER OF STATE IN lHE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) The amount realised as 
railway dues from persons detected travel-
ling without ticket or with improper ticket was 
as under: 

Year Amount realised 
(Rs.in crore) 

1988 19.00 

1989 21.96 

1990 24.84 

1991 (upto June) 322 

(b) The measures taken to curb tick-
etless travel include surprisehnagisterial 
checks from time to time. ~icily cam-
paigns through different media and deter-
rent penalties incorporated in the new RaiJ-
waysAd. 

Squad of Aight Inspectors In Air India/ 
Indian Airlines 

5483. SHRI PRATAPRAO B. 
BHONSLE: Wil the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) whether the Government propose to 
constitute a special squad of flight inspec-
tors to maintain dose check on the flying 
proficiency of the pilots d the Air India and 
the Indian Airlines; 

(b) if so. the details of this proposal with 
bad<ground thereof; 

(c) the details of honorarium and facili-
ties to be provided 1o the members of this 
squad; 

(d) the criteria fixed for their selection; 

(e) whether this selection will be from 
amongst working staff; and 

(f) if not. the reasons therefor? 

THE MINISTER OF CIVIl A VIA T10N 
AND TOURISM (SHRIMAOHAVRAOSCIN-
OIA) (a) yes. Sir. 

(b) The Government has established a 
Flight Inspection Directorate in the DGCA 
with 9 Flight Inspectors. These Aight In-
spectors will carry out skin and proficiency 
checks of airtine and general aviation pilots. 
The setting up of an independent Right 
Inspection Directorate in the DGCA is in 
pursuance. Inter alia. of the rerommenda-
tuions of the Courts of Inquiry that have 
investigated air crashes in the past 

(c) The Government has approved the 
pay and allowances of pilots appointed as 
Flight Inspectors as per their entitlement in 
their parent organisation. 

(d) The criteria for selection is that the 
pilot must be fully qualified on the type of 
airaaft on which he wiH carry out dlecks; he 
must be experienced on the type ; and he 
must have the necessary aptitude. 

{e) and (f). While the pilots are drawn 
mainly from the airfanes. there is no need to 
confine the selection to the working staff of 
the airtines only. 

Pilferage of power In Delhi 

5484. SHRI PRATAPRAO B. 
BHONSLE: Will the Minister of POWER AND 
NON-CONVENTIONAl ENERGY 
SOURCES be pleased to state: 

(a) whether some officials of the Delhi 
Electric Supply Undertaking are aDeged to 
have been involved in the pilferage of power; 
and 

(b)if so. the details of action takentpro-
posed to be taken against them? 

lHE MINISTER OF STATE OF THE 
MINISTRY POWER AND NON-CONVEN-
TIONAL ENERGY SOURCES (SHRI KALP 
NATH RAI): (a) and (b). Appropriate action. 
under the rules. would be taken by OESU 
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against any employee involved in the pilfer-
age of power. However, according to DESU 
no case of involvement of its employees in 
the pilferage of power has come to the notice 
of the Undertaking. 

Train Accident near Gwallor 

5485. SHRI M.V. CHAN-
DRASHEKHARA MUR-
THY: 
SHRI V. SREENIVASA 
PRASAD: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether atrain accident took place 
near Gwalior on August 10, 1991 ; 

(b) if so, the facts thereof; 

(c) the reasons of the accident; and 

(d) the steps proposed to be taken to 
dissuade passengers from travelling on the 
roof of the train? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS(SHRI MAL-
LIKARJUN): (a) Yes, Sir. 

(b) and (c). While 657 On. Gwalicn-
Bhind passenger train was passing under an 
overbridge between Gwalior and Gawlaka 
Mandir. passengers traveUing on the roofs of 
the coaches hit against the girder of the 
bridge resulting in the death of 4 persons, 
grievous injury to 10 and simple injury to 22 
persons. 

I PASSENGER FARES: 

(d) The measures taken to curb roof 
travel include detraining passengers from 
the roof of the trains, publicity campaigns 
through different media, surprise checks from 
time to time and deterrent penalties incorpo-
rated in the Railways Act. 

[Translation} 

Expansion of Railways 

5486. SHRI RAM LAKHAN SINGH 
YADAV: 
SHRI AAJUN SINGH 
YADAV: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the percentage of increase per year 
in the rail fares and freight during the last 
three years; 

(b) the percentage of increase per year 
in the construction of New railway lines, 
conversion of meter gauge lines into broad 
gauge, starting new train services and tools 
trains during the last three years; and 

(c) the names of railway lines intro-
duced and the number of railway services 
discontinued during that period ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS: (SHAI 
MALUKARJUN)(a) Increase in railfares and 
freight charges during the last three years is 
indicated below: 

1989-90: There was no increase in the passenger fares during 1989-90. 

1990-91 : With effect from 1-5-1990, the passenger fares were increased as under 

Passenger fares 
Distance slab Increase KMS. per 

Ticket 

(i) Second Cfass 1-25 No 
increase 

26-100 1.00 
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Passenger fares 

(li) Second Cia· C; 

(MaiL*'Exprfis) 
(ordinary) 

501-600 
12.00 

801-900 

(iii) A. C. Chair Car 
First Class 

A.C.Sieeper & 
A.C.First Class 

BHADRA 12, 1913 (SAKA) 

Distance slab 
KMS. 

101-200 
201-300 
301 & above 

1-25 

26-50 
51-100 
101-150 
151-200 
201-250 
251-300 
301-350 
351-400 
401-450 
451-500 
11.00 

701-800 
14.00 
900-1 & above 

1-25 

26& above 
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Increase 
per 

TICket 

2.00 
3.00 
4.00 

No 
increase 
1.00 
2.00 
3.00 
4.00 
5.00 
6.00 
7.00 
8.00 
9.00 
10.00 

601-700 

13.00 

15.00 

No 
increase 
17% 

1991-92: with effect from 16-8-91, passenger fares were increased as under: 

(i) A.C. First Class 
A.C.Sieeper 
First Class & 

A.C. Chair Car 

(ii) Second Class 
(Maii/Exp.) 

maximum of Rs.20/-for 
tances beyond 1300 kms. 

(iii) Second Class (Ordinary) 
1-10 itms. 

upto 800 kms. 
Beyond 800 kms 

20o/o 
15% 

Re.1/- ar the lowest slab 
rising progressively to the 

Beyond 

No 
increase 

Rs.1/-at the lowest slab 
rising gradually 

to Rs. 5.00 for distances 
beyond 400 kms. with 

marginal adjUstment upto 
60kms. 

dis-
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H. FREIGHT RATES: 

1~90: 

Freight rates were increased by 11% with 
effect from 1-4-1989. Salt for human con-
sumption, Fruits and Vegetables. Gur and 
Jagree. Edble Oils, OilseedsiOilcakes. 
Fodder. livestock and Organic Manures 
were exempted from the increase. 

With effect from 1-4-1989. the wagonload 
and trainload classification of commodi-
ties which were charged at class 150 and 
belong was increased by 2 steps. How-
ever, in the case of Foodgrains. pulses 
and chemical Manures. the wagonloadl 
trainload classification was increased only 
by one step. 

1990-91 

Freight rates were increased by 7% with 

Perr:sntage increase during the year 

Year 

1988-89 

1989-90 

1990-91 

New Railway 
lines 

0.49 

0.38 

0.17 

effect from-1-4-1990 and by 10% from 1-
1 o-1990 over the rates as on 31-3-1990. 
Foodgrains. Pulses. Salt for human con-
sumption, Edible Oils. Fruits and Vege-
tables. Sugar. Gur and Jagree were ex-
empted from the freight increase. 

1991-92 

Freight rates were increased by 1 0% with 
effect from 16-8-1991. Foodgrains. Pulses, 
Salt for human consumption, Edible Oils, 
Fruits and Vegetables, sugar, Gur. Ja-
grae, Kerosene and Diesel Oil were ex-
empted from the increase in freight rates. 

(b) (i) The percentage increase in the 
construction of new railway lines and 
conversion of metre gauge into broad 
gauge lines during the last three years is 
indicated below: 

Conversion 
of M.G.to B.G. 

0.41 

0.11 

0.36 

(ii) The percertage increase per year in the starting of new Passenger train services is as 
folbws: 

year 

1988-89 

1989-90 2.02% 

1990-91 1.31% 

(ii) The quantum of goods tralfiC carried is not measured in terms of number of goods trains 
run on Indian Raiways. butintermsofa.ontonneskilometrescarried in a year. Percentage 
veriication in, bllion tonne kiomelres of revenue earning traffic during last three years over 
the previous year is as folows:-
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1. 

Year 

1988-89 

1989-90 

1990-91 

(c) Names of raiiway lines introduced 
during the last three years are indicated 
below: 
1988-89 

Batipra-Gamai . 

2. lalabazar-Jamira (30 kms.) 

3. Guna-Miana {31 Kms.) 

4. Karur-Dindigul (74 Kms.) 

5. Kota-Chanderiya (158 kms) 

1989-90 

1. Miana-Badarwas(18 kms.)] 

2. Badarwas-Kolaras (28 kms.) 

3. Rail mahatput-Una (10 kms) 

4. Pencharthai-Kumarght (11 kms) 

5. Silchar-Jirbam (49 kms.) 

6. Gamani-Bhalukpong (21 kms) 

7. Emakulam-AIIeppey (57 kms) 

8. Chitradurg-Challakere (35 kms) 

9. Chanderiya-Chittaurgarh (8 kms.) 

1. 

2. 

1990-91 

Kolara-Shivpuri (25 kms.) 

Gwalior-Panihar (8 kms.)) 

percentage variation in billion tonne 
kilometres (percent) 

3. 

4. 

5. 

(-) 0.07 

(+) 3.25 

(+) 2.53 

Jamira-Bhsirabi(18 kms.) 

Chittaurgarh-Nikmbanera{29 kms.) 

Nimbanera-Jawad Road (1 0 kms.) 

6. Jawad Road-Nimach (17 kms.) 

(ii) The number of rail services discon-
tinued during the last three years is as fol-
lows: 

1. 1988-89 181 

2. 1989-90 41 

3. 1990-91 59 

TOTAL 281 

[English] 

Extension to Port Blair Runway 

5487. SHRI MANORANJAN BHAKTA: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Government have any 
proposal for the extension of Port Blair run-
wayfor operation of the Indian Airlines flights; 
and 

(b) if so, the detail thereof, and when 
the work is likely to be completed? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MAOHA VRAOSCIN-
OIA): (a) No plan has been finalised to ex-
tend th& runway at Port Blair. 
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(b) Does not Arise. 

Air Services Between Delhi-Bhubanes-
war-Port Blair 

5488. SHRI MANORANJAN BHAKTA: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Govemment have re-
ceived any representation for reintroduction 
of Delhi -Bhubaneswar-port Blair air -serv-
ices; 

(b) if so, the action taken by the Govem-
ment thereon; 

(c) whether the Govemment have pro-
posal for charging subsidised air fares for 
Calcutta-Port Blair and Madras- Port Blair 
and vice versa as in the case of Tripura; and 

(d) if not. tha reasons therefor? 

THE MINISTER Of CIVIL AVIATION 
AND TOURISM (SHRI MAOHAVRAOSCIN-
DIA): (a) Yes, Sir. 

(b) Indian Airlines has no proposal at 
present to reintroduce this service. 

(c) No. Sir. 

(d) Does not arise. 

Expenditure on Exploration In Cauvery 
Basin 

5489.SHRISOBHANADREESWARA 
RAO V AODE: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
state: 

(a) the amount spent by the Oil and 
Natural Gas Commission on Driling opera-
tions in Cauvery basin in 1990-91; and 

(b) the estimated quantity of oil and 
natural gas willable at present in cauvery 
basin? 

THEW MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE(SHRI 

S.KRISHAN KUMAR): (a) As. 183.00 
crores. 

(b) Recoverable reserves of 8.31 MMT 
of oil and 9.1 0 billion cubic metres of gas 
have been established. 

Derailment of nnsukhla Mall 

5490.SHRISUDHIRSAWANT:Willthe 
Minister of RAILWAYS be pleased to state: 

(a) whether derailment ofTinsukhia Mail 
has been reported very recently; 

(b) if so, the facts thereof; 

(c) the number of passengers killed and 
injured in the accident; and 

(d) the amount of compensation paid to 
the victims? 

THE MINISTER OF STATF IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) to (d): On 6.8.91, at 14.40 
hours, while 2456 Up Brahmaputra Mail was 
on run between Ghograpur and Rangiya 
stations of Northeast Frontier Railway, its 
loco and 12 coaches next to it, derailed. As 
a result, two passengers were killed a;1d four 
injured. No compensation has been paid so 
far as compensation claims are yet to be 
preferred. However, and ex-gratia payment 
of As. 11 ,000/- has been made to the next of 
the kin of those killed and to the injured 
persons. 

Interest on Deposits Against LPG 
Cylinders 

5491.SHRISUDHIRSAWANT:Willthe 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the amount collected from the pul;lic 
In terms of deposits against LPG Cylinders 
during the last two years; 

(b) the interest accrued on the amount 

(c) whether there is any proposal to pa) 
interests to the public on these deposits 
and 
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(d) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) As. 200 crores 
(approximately). 

(b) No interest is paid by the oil compa-
nies. 

(c) No Sir. 

(d) Does not arise. 

5492. SHRI SUDHIRSAWANT: Wdlthe 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state the number of LPG 
agencies and petroVdiesel retail outlets which 
have been allotted to ex-servicemen during 
each of the last three years, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): 20 LPGdistrbutorships 
and 35 retail outlet dealerships were allotte 
underthe Defence Category during the period 
1988-89 to 1990-91 in twelve states. State-
ment is attached. 

LPG Distributorships RO Dealetshj)s 

Andhra Pradesh 2 2 

Bihar 2 3 

Himachal Pradesh 1 

Kamataka 1 1 

Kerala 2 1 

Madhya Pradesh 5 

Maharashtra 5 

Punjab 2 1 

Rajasthan 2 2 

Tamil Nadu 4 3 

Uttar Pradesh 5 10 

West Bengal 3 1 

Total 20 35 
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Airport In Sindhudurg Maharaahtra 

5493.SHR1SUDHIRSAWANT:Willthe 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether the Govemm~nt have any 
proposal to construct an airport in Sindhudurg 
district of Maharashtra; 

(b) if so, whether there is a plan to 
operate Indian Airlines flight from there; and 

(c) if so, when and if not, the reasons 
therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM( SHRI MADHAVRAOSCIN-
DIA): (a). No Sir. 

(b) and (c): Do not arise. 

[Translation] 

Railway Projects In Bihar 

5494. SHRI TEJ NARAYAN SINGH: 
WiU the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government of Bihar 
has submitted proposals for construding 
railway projects to the Union Government in 
the State; 

(b) if so, the details thereof and the 
action taken thereon; 

(c) ~her the State Government has 
also proposed to afford some part of cost 
involving in the construction of some of the 
railways lines; and 

(d) if so, the details in regard thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL .. 
LIKARJUN): (a) and (b). A Number of de-
mands were discussed between the Bihar 
Govl. and Railway Ministry from time to time. 
In an inter-Ministerial Meeting in July'89 the 
State Govl. put forward two projects:-

i) Dehri-on-Sone-Akbarpur.Pipra. 

dih with extensiontoJadunathpur 
and Bhavnathpur (98 km) 

ii) Muzzaffarpur-Narkatiaganj via 
Bettiah gauge conversion (155 
km) 

Regarding (i) the Bihar Govt. commis-
sioned RITES for preparing a report on this 
line. The report has since been submitted to 
the BiharGovt. for consideration. Regarding 
Oi) the proposal has been sent to the Plan-
ning Commission for their approval. 

(c) Yes, Sir. 

(d) A sum of Rs. 27 crores as cost of 
construction of Chhitauni-Bagaha rail-cum-
road bridge is to be borne by the Bihar 
Government in a phased manner. Of this 
Govt. of Bihar has so far paid Rs. 2 crores till 
1989-90. They have not so far paid their 
shares for 1990-91 and 1991-92 amounting 
to Rs. 19 crores. They are being pursued in 
the matter. 

[English] 

Loans to Karnataka State Electricity 
Board by Power Finance Corporation 

5495. SHRIMA Tl BASAVA RAJESH-
WARI: Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state : 

(a) the total amount sandioned by the 
Power Finance Corporation to the Kama-
taka State Electricity Board during 1989-90 
and 1990-91; 

(b) the extent to which these loans have 
been utilised; and 

(c) the amount repaid by the Board to 
the Power Finance Corporation so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) to (c). The position of 
loans to Karnataka State Electricity Board by 
the Power Finance Corporation is as folloWS 
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Production Plan of ONGC 

5496. SHRIMATI BASAVARAJES-
WARI: Will the Minister d PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether the Oil and Natural Gas 
Commission is reviewing the production of 
oil and gas plans; 

(b) if so, the foreign exchange required 
for the execution of the remaining projects 
envisaged in the Eighth Plan; 

(c) the foreign exchange loan tied up 
with World Bank. Asian Development Bank 
-8nd Japan; and 

(d) to what extent, the Oil and Natural 
Gas Commission has been able to revive to 
production plan in view of the foreign ex-
change crisis? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) Production plan are 
constantly monitored and reviewed. 

(b) the 8th Plan is still to be finalised. 

(c) The World Bank has approved a loan 
of US $ 450 million for the Gas Flaring 
Reduction Project. 

(d) ONGC are implementing a number 
of new oil & gas field development projects, 
such as Neelam, Mukta & Panna, and are 
undertaking projects for enhancing oil recov-
ery from the l·ll and l-111 reservations of 
Bombay High. ONGC have also proposed 
the Rawa and Gandhar oil and gas fteld 

development projects. 

Production of 011 and Gas In Kamataka 

5497. SHRIMATI BASAVARAJES-
WARI: Wdl the Minister d PETROLEUM 
AND NATURAL GAS be pleased to atate: 

(b) whether the Oil and Natural Gas 
Commission has prepared plans for strength-
ening the old and new on wells to improve 
production; 

(c) if so, the details thereof and the 
expenditure involved; and 

(d) the results expected therefrom? 

THE MINISTER- OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAAND MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) There is no produc-
tion of oil/gas in Karnataka. 

(b) to (d). Do not arise. 

[Translation] 

Rural Electrification In Lalganj, uu.r 
Pradesh 

5498. SHRI RAM BAOAN: WiU the 
Minister of POWER AND NON-cONVEN-
TIONAl ENERGY SOURCES be pleased to 
state: 

(a) whether any survey for the rural 
electrifiCation in lalganj --region in Uttar 
Pradesh has been conducted or proposed to 
be conducted; 

(b) if so, the details thereof; and 

(c) if not, the reason therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON· 
VENTIONAL ENERGY SOURCES (SHRI 
KAlP NATH RAI): (a) to (c): The Rural 
Eledr ification Programmes are formulated 
and executed by the respective State Elec-
tricity Boards. District-wise rural eledrtfica· 
tion activities are unct.taken by the State 
Electricity Boards according to the prioritY 
fixed t¥ the state authorities. The Inform&· 
tionforvillage eledllicatlon Is mainlaNd by 
Slate Electricly eo.ds district-wile. As per 
the infonnalion available, out of a tallll of 
.4,939inhabled .... in.Ammpth0iltrid 
(inducing lalganj Parlamentaly ConllftU· 
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ency), 4,528 villages have been declared 
electrified by the Uttar Pradesh State Elec-
tricity Board by the end of March, 1991. 

Construction of Additional Sheds at 
ShahganjJuncUon,UHarPradeah 

5499. SHRI RAM BADAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is heavy rush of la-
bourers and other passengers at Shahganj 
station of Uttar Pradesh and capacity of the 
present waiting room is much less causing 
inconvenience to the passengers; 

(b) if so, whether the Government pro-
pose to construct additional sheds at station 
premises; 

(c) if so, the time by which the sheds are 
likely to be constructed; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir. 

(b) and (c). Do not arise. 

(d) Adequate waiting facilities, as per 
prescribed norm, already exist. 

[English] 

Development of Tourist Circuits 

5500. SHRI MUKUL BALKRISHNA 
WASNIK: 

SHRIMATI VASUNDHARA 
RAJE: 

SHRI OHARAM PAL SINGH 
MALIK: 

SHftl K.PRAOHANI: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether tho Government propose 
any new scheme to promote tourism in the 
country; 

(b) if so, the details thereof; 

(c) whether the Government plan to 
identify tourist, circuits !n the country ; and 

(d) the time by which these tourists 
circuits would be fully developed? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSC!N-
DIA): (a) to (d). Development and promotion 
of tourism is a continuous process. How-
ever, the Central Department of Tourism 
extends financial assistance to the State 
Governments for augmentation of infras-
tructural facilities based on specifiC proposal, 
their merit and inter-se priorities. 

The Central Department of Tourism in 
consultation with the State Governments 
have identified a number of travel circuits for 
phased development wit the combined re-
sources of the Central, State and private 
sector. 

Arrears of N.T.P.C. 

5501. SHRI MUKUL BALKRISHNA 
WASNIK: Will the Minister of POWER 
AND NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state the details of 
arrears due to the National Thermal Power 
Corporation, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): A Statemant is attached. 
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Reaervatlon Quota at Bombay-Nagpur 
Route 

5502. SHRI MUKUL BALKRISHNA 
WASNIK: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government ·are aware 
that the quota available at Jalam, Nandura 
and Makapur stations in Buldana district on 
Bombay-Nagpur route is much less as 
compared to the demand; 

(b) if so, whether the Government have 
any plan to increase the quota at these 
stations; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) The reservation quota avail-
able in various trains at these station is 
adequate except at Nandura and Malkapur 
by 7339 On Oadar-Nagpur Sewagram Ex-
press and at Malkapur by 1006 Up Nagpur-
Bombay Vldharbha Express trains. 

(b) and (c) The reservation quota of 2 
second cfass berths at Nandura by 7339 On 
Dadar-NagpurSewagrarn express has been 
incraased to 4 berths by 7339 On Oadar-
NagpurSewagram Express and 1 First Class 
berth by 1 oo6 UpNagpur-Bombay Vldharbha 
Express trains from a suitable date is also 

being allotted to Malkapur Station. 

Overbrldge at Nandura-Jalgaon Railway 
CrosU1g 

5503. SHRI MUKUL BALKRISHNA 
WASNIK: Wdl the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government propose to 
construct an over-bridge at the Nandura-
Jalgaon Jamod railway crossing on Bom-
bay-Nagpur section in view of traffic conges-
tion there; 

(b) if SO, the details thereof; and 

(c) I not, the reasons therefor? 

THE ~INISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) The Railway has not so far received 
from the State Government any proposal for 

the facility. 

Transfer of Officials In Northern Rail-
way 

5504. SHRI BHEEM SINGH PATEL: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) the criteria for transfer of non-gazet-
ted staff in Northern Railway; 

(b) the details of employees who are 
working on the sensitive posts beyond their 
tenure of three or four years in Mechanical, 
personnel, Aooounts, Commercial and Stores 
branches of the Northern Railway Head-
quarters as well as in the Division offices; 
and 

(c) the reasons for not transfering them 
so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Railway employees includ-
ing employees in northern railway are liable 
to be transferred in the exigency of service. 
Besides employees holding sensitive posts 
and frequently coming into contact with public 
and/or contractors/suppliers etc. are to be 
transferred every four years. 

Transfers on request (in recruitment 
grades only) are also considered based on 
priority c:4 registration subject to availabilly 
c:Avacanciesand administnlthMconwnfenee. 
In addlion Mutual transfers are also consid-
ered. whenever feaable. 

(b) and (c). Information is being col-
lected and wil be laid on the table of the 
Sabha. 
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(Trans/atbn] 

Starting of Trains from Harldwar to 
South and Punjab 

5505. SHRI RAM SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government propose to 
start two trains from Haridwar to South and 
Punjab; 

(b) if so, when; 

(c) whether the Government propose to 
start direct train service from various places 
to connect Haridwar, the pilgrimage centre; 
and 

(d) if so, the names of the places to be 
connected and the names of the trains pro-
posed to be started? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir. 

(b) Does not arise 

(c) No, Sir. 

(d) Does not arise. 

Re•rvatlon In Shalimar Expreas from 
Devband 

5506. SHRI RAM SINGH : Will the 
Minister of RAILWAYS be pleased to state: 

(a) whethertheGovemment propose to 
reserve some berths for the passengers 
going to Vaishno Oevi in second class sleeper 
coach of Shalimar Express from Devband; 
and 

(b) If so, the time by which the proposal 
is llcet, to be implemented ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
Ll<ARJUN):·(a) There is no such proposal at 
present. 

(b) Does not aiise. 

[EngDsh) 

Settlement of Demurrages Charges by 
Air India/Indian Airlines 

5507. SHRI CHETAN 
P.S.CHAUHAN: 
SHRI VIRENDRA SINGH: 
OR. G.LKANAUJIA: 

Will the Minister of CIVIL A VIA T10N 
AND TOURISM be pleased to state: 

(a) the details of complaints lodged with 
the Air India and the Indian Airlines, sepa-
ratelyforrafundofdemurrageschargesfrom 
customers during 1990 and upto July, 1991 ; 

(b) the number of complaints out of 
them settled so far; and 

(c) the time by which the remaining 
complaints are likely to be settled? 

THE MINISTER OF CML AVIATION 
AND TOURISM (SHRIMAOHAVRAOSCIN-
OIA): (a) During the period January, 1990to 
July 1991, the claim for the refund of demur-
rage charges received by the Indian Airlines 
and Air India were 85 and 475 respectively. 

(b) The Number of claims settled by 
Indian Airlines and Air India are 78 and 436 
respectively. 

(c) Subject to receipt of relevant docu-
ments from the parties and confirmation 
from under writers for settlement, the pend· 
ing claims would be settled without delay. 

International Airport In Eighth Plan 

5508. SHRI GOPI NATH GAJAPAlHI: 
Wil the Minister of CIVL AVIATION AND 
TOURISM be pleased to state : 

(a) the details of traffic operalian posi-
tion in each international airports in the last . 
three years; 
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(b) whether the Government have a 
proposal to set up some more international 
airports in the Eighth Plan period; and 

(c) if so, the locations of the places 
identified for the purpose? 

1987-88 

Bombay 28,839 
Calcutta 7,764 
Delhi 19,071 
Madras 3,913 
Trivandrum 2,300 
(From 1.1.91) 

There is no proposal to set up any more 
international airports for the present. 

Allocation for Harnessing of Renew-
able Surces of Energy 

5509. SHRIGOPINATHGAJAPATHI: 
Wil the Minister of POWER AND NON-
OONVE~ENERGYSOURCESbe 
pleased to state: 

(a) the details of the amount allocated 
for the harnessing of renewable sources of 
energy in the last three years. Statewise; 
and 

S.No State 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Karnataka 

THE MINISTER OF STATE OF THE 
MINISlRYOFCIVILAVIA TION AND TOUR-
ISM (SHRI MADHA VRAO SCINDIA): (a) to 
(c). The details of the aircraft movements at 
Bombay, Calcutta, Delhi, Madras and Tri-
vandrum International airports for the last 
three years are indicated below :-

(Rs. in lalchs) 

1988-89 1989-90 

29,907 29,686 
8,006 7,088 

19,350 19,854 
3,864 4,244 
2,491 2,243 

(b) thenameofthevariousprogrammes 
undertaken for the utitisation of renewable 
sources of energy in Orissa in the last three 
years? 

THE MINISTER OF STATE OF THE 
MINISlRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALPNATH RAI): (a) The details of the 
amount allocated underthe State Plan Sector 
for the harnessing of renewable sour·,1C8S of 
energy in the last three years, State-wise are 
as follows: 

1989-90 1~91 1991-92 

35 45 31 

29 40 50 

21 26 38 

295 295 315 

17 22 26 

300 320 352 

40 50 70 

110 90 100 

30 40 48 

40 45 52 
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S.No 

11. 
12. 
13. 
14. 
15. 
16. 
17. 
18. 
19. 
20. 
21. 
22. 
23. 
24. 

25. 

26. 

27. 
28. 
29. 
30. 
31. 
32. 

State 

Kerala 
Madhya Pradesh 
Maharashtra 
Manipur 
Meghalaya 
Mizoram 
Nagaland 
Orissa 
Punjab 
Rajasthan 
Sikkim 
Tamil Nadu 
Tripura 

Uttar Pradesh 

West Bengal 

A. Sub-Total (States) 

Union T erritorles 

Andaman & Nicobar 
Islands 

Chandigarh 
Dadra & Nagar Haveli 
Delhi 
Lakshadweep 
Pondicherry 
Daman& Diu 
B. Sub-Total (Uts) 
Grand Total {A+B) 

1989-90 

30 
225 

70 
20 
25 
22 
15 
70 
69 

110 
30 

450 
50 

282 

28 

2413 

50 

4 
3.50 
100 
45 
16 

218.50 
2631.50 

(Rs. in Lakhs) 

199D-91 1991-92 

50 80 
250 400 
100 125 
25 33 
45 60 
26 34 
30 50 
80 100 
71 100 

160 360 
30 50 

200 254 
55 67 

215 320 

30 60 

2340 3175 

115 

4.30 
5 

153 
190 
21 

488.30 
2828.30 

150.00 

0.30 
4.52 

155.00 
190.00 
25.00 
2.00 

562.82 
3701.82 

(In addition assistance is also extended by Government of India to the various propos· 
als of State Governments, on a project by project basis) 

(b)Thevariousprogrammesundertaken (iv) Solar Thermal Programmers In-
for the utilisation of renewable sources of eluding 
energy in Orissa in the last three years, from 
the State Sector allocation, are as follows: (a) Solar Water Heating System 

(i) Biogas (Family type) 

(ii) Biogas (CommunityllnstitutionaV 
Urban) 

(iii) National Programme on Improved 

(b) Solar Desalination System 

(c) Solar Dryers. 

(v) Solar Photovoltaic Systems 
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(vii) Wind Power Generation 

(viii) Mini/Micro Hydel Project 

fiX) Urjagram Project 

Indian AlrUna Flights 

5510. SHRI GOPINATH GAJAPATHI: 
WiD the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the routes on which the Indian Air-
lines operated its Rights in 1990-91 ; 

(b) whether the Government have a 
proposal to operate any new air service in 
1991-92; and 

(c) if so, the details of the new routes 
identified therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHAVRAOSCIN-
DIA): (a) During 1990-91, Indian Airlines 
operated 135 services in the domestic and 
24 services in the international sectors. 

(b) Yes,.Sir. 

(c) Indian Airlines has so far introduced 
the following new services during 1991-92:-

Ahmedabad-Indore 

Madras-Goa 

Madras-Pune 

Delhi-Agartala 

Delhi-Dimapur 

Conslrucllon of M'pot1a 

5511. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of CIVI. AVIATK>N 
AND TOURISM be pleased to state: 

(a) whether some aerodJOmS and Air· 
ports are being construcled by the National 

Airports Authority; 

(b) if so, the locations of the major work 
being done by the National Airports Author-
ity; and 

(c) the details of progress made so far in 
this regard? 

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN-
DIA): (a) Yes, Sir. 

(b) Salem and Tuticorin in Tamil Nadu. 

(c) The work relating to construction of 
runways, terminal building and other associ-
ated facirlties at Tuticorin and Salem, is in 
progress and is expectedtobecompletedby 

30.9.1991 and 31.3.1992 respectively. 

Private Sector's Assistance for Railway 
Projects 

5512. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government have a 
proposal to involve private sector for con-
struction of some railway prOjects in the 
country; 

(b)" if so, the name d the projects In 
various States identified therefor; 

(c) wh8ther the Government have con-
sulted the state Governments; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir. 

(b) to (d) Do not arise. 

Coal Deposits In Charla 

5513. PROF. UMMAREDDY VE-
NKATESWARW: Wilthe Minister of COAL 
be pleased to ltate: 
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(a) the estimated quantity and quality of 
coal at Charla in Khammam district; 

(b) whether his Ministry has any plan to 
take up mining of coal there; 

(c) is so, the details thereof; and 

(d) if not, +'1e reasons therefor? 

THE DEPUTY MtNISTER IN THE 
MINISmY OF COAL (SHRI S.B. NYAMA 
GOWDA): (a) to (d) The estimated reserves 
of ooal at Charla in Khammam District of 
Andhra Pradesh is about 28 m.t. and indi-
cated grade of coal varies from 'D' to 'E'. The 
Ministry of Coal has already sanctioned an 
advance action plan for Rs. 6.40 crores for 
taking up essential preliminary activities for 
development of Charla Open at mine with an 
annual output capacity of 0.55 million ton-

nes. 

Bridge at Kothavalasa (SEA) 

5514. SHRI M.V.V.S. MURTHY: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal to 
build over-bridgeAiyover at Kothavalasa (near 
Visakhapatnam) railway crossing (South 
Eastern Railway) which divides the busy 
commercial areas of the town; 

(b) if so, the details thereof; and 

(c) the cost of the project and when the 
work is likely to be started? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir. 

(b) and {c) Do not arise. 

Claim Cues pending at Jhansl 

5515. SHRIRAJNATHSONKARSHAS-
TRI: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of cases of the employ-
ees pending involving financial Issues in 

Jhansi division; 

(b) the number of such cases of the 
Gangmen; 

(c) since when these are pending and 
the reasons for tt:e delay in the finalisation 
thereof; and 

(d) the steps taken to expedite the dis-
posal of these cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) to (d) The information is 
being collected and will be laid on the table 
of the sabha. 

[Translation] 

Spare Parts for Locomotives In DLW 

5516. SHRI RAJNATH SONKARSHAS-
TRI: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether certain Railway engine's 
spare parts used in Diesel Locomotive 
Workshop, Varanasi are supplied by the 
local units of Small Scale Industries; 

(b) if so, whether thise is done through 
open tender and by negotiation; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir. 

(b) For procurement of Stores normal 
tendering procedure is followed and further 
negotiation are also held, if considered 
necessary. 

(c) Does not arise. 

Stoppage of Express trains at stations 
on Bhatni.Yaranasl Section. 

5517. SHRJRAJNATH SONKARSHAS· 
TRI: WHI the Minister of RAILWAYS be 
pleased to state: 
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(a) whether Summer train running on 
Bhatni-Varanasi Section has been sus-
pended recently; 

(b) if so the reasons therefor; 

(c) whether the Government propose to 
reserve this train and provide stoppages and 
Gorakhpur Express Sarju-Yamuna Express 
and other fast trains on Dullahapur, 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
LIKARJUN): (a) to (d) 5151516 Bhatni-Var-
anasi summer special cancelled w.e.f 1·7· 
91 has since been restored as a regular train 
w.e.f. 12-8-91. 

Stoppage of any additional trains at 
Dullahpur, Jakhaniyan and sadat Stations is 
presently not feasible due to operational 
exigencies and lack of traffic. 

[EngOsh] 

Increase in Natural Gas prices 

5518.SHRISHRAVANKUMARPATEL: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether representations have been 
received from different organisation in Gujarat 
regarding high rates of natural gas; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NA TU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) Certain representa· 
tions have been received. 

(b) and (c) These representations have 
argued for a price of natural gas less than 
that recommended by the Kelkar Commit-
tee. The representations are considered while 
taking decisions. 

[ Ttanslation] 

Survey for oil and Gas In Rajasthan 

5519. PROF. RASA SINGH RAWAT: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether seismic survey has been 
undertaken by the Oil India Limited for 
exploration of oil and natural gas in Beghevala 
region of Bikaner and adjoining areas of 
Ajmer in Rajasthan; and 

(b) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) and (b). Seismic 
Surveys have been conducted by Oil India 
Limited in tho Baghevala region of the Bikaner 
• Nagaur region of Rajasthan. The first ex-
ploratory well drilled on the Baghevala struc-
ture resulted in an inflow of some very heavy 
oil. Detailed testing is in progress. 

Coal Supply to Rajasthan 

5520. PROF. RASA SINGH RAWAT: 
Will the Minis1er of COAL be pleased to 
state: 

(a) the placet from where the ooal is 
supplied to Rajasthan and the quantity dur-
ing the last three years; 

(b) whether the coal supplied to Rajast· 
han falls much short of its demand; and 

(c) if Sf?· the steps proposed to make 
coal available to Rajasthan as per its re-
quirement in the near future? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF THE COAL (SHRI S.B. 
NYAMAGOUDA): (a) Coal supplies to vari· 
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ous industries sectors in Rajasthan are ar-
ranged from the tollowing subsidiaries of 
Coal India Ud. (CL) 

1. Northern Coalields Ud. 

2. Bharat Coking Coal Ud. 

3. South Eastern CoaiHelds ltd. 

4. Central Coalields Ud. 

5. Eastem Coalfields Ud. 

8. Western Coalields ltd. 

The supplies during the last three years 
are as under :-
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(b) and (c). No, Sir, Coal is supplied by 
CIL as per linkage/sponsorship and availa-
bility c:A coal and railway wagons. There has 
been some shortfall in supply of coal to non-
core cector industries. However, Ministry of 
Coal have now issued instructions toall coal 
companies to supply at least 50% of the 
linked quantity of coal to non~re sector 
industries. This is expected to improve the 
availability of coal to industries all over the 
country including Rajasthan. 

1 [English] 

Flights to Gulf Countries 

5521. • SHRI P.C THOMAS: 
PROF. K.V. THOMAS: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

Airport 

Bombay 

Delhi 

Madras 

Trivandrum 

(b) The total number of passengers 
who travelled in the year 1990 to the GuH 
were 7,21,473. It is not possible to isolate 
the number of passengers from Kerala. 

(c) and (d). Yes, Sir. Air India proposes 
to introduce one more flight from Trivandrum 
to GuH. There is no proposal to operate 
flights from Cochin to Gulf countries. The 
possibility of Air India operating direct flight 
from Calicut to Gulf countries In under con-
sideration. 

(a) the number c:A international flights 
operating from Trivandrum, Bombay, Ma-
dras and Delhi to Gulf Countries; 

(b) the aMual number of passengers 
travelling in these sectors and the number 
out c:A them from Kerala; 

(c) whether the Government propose to 
operate more flights from Trivandrum, Cochin 
and CaliaJt to the Gulf Countries; and 

(d) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHAVRAOSCIN-
DIA): (a) Weekly flights from the interna-
tional airports to the Gulf are indicated be-
low:-

Total flights to GuH 

59 

13 

18 

Halt of Madras Express at Ma· 
rarlkulan 

5522. SHRI THAYIL JOHN ANJA-
LOSE: WiU the Minister of RAILWAY be 
pleased to state: 

(a) whether there is any proposal to 
provide a halt of Madras Express to Ma-
rarkulan station in Alleppey, Kerala in view 
of heavy rush of passengers there; and 
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(b} if so, when it is proposed to be 
started and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir. 

{b) Commercially not justified. 

Direct Train from Delhi "fo Alleppay 

5523. SHRI THA YIL JOHN ANJALOSE: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Government propose to 
introduce a direct train from Delhi to Alleppey 
for convenience passengers; and 

(b) if so, when it is proposed to be 
introduced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir. 

(b) Does no! arise. 

Corruption In Vayudoot 

5524. SHRISRIBALLAVPANIGRAHI: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

{a) the number of cases of corruption 
involving high officials working in the 
Vayudoot pending with the Government so 
far; 

(b) whether the cases have been inves-
tigated by the competent authority; and 

{c) if so, the outcome thereof and I not. 
the reasons therefor? 

THE MINISTER OF CML AVIATION 
AND TOURISM (SHRIMAOHAVRAOSCIH· 
DIA): (a) to (c). While Vayudoot manage-

ment is looking into some complaints re-
ceived against Chief Manager (P&A), Chief 
Manager (M&P), Chief Manager (Engg.) and 
Manager (Fin), no corruption charges have, 
so far, been established against any of 
them. 

Operation of Airbus from Patna 

5525. SHRI RAM NARESH SINGH: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether there is any proposal to 
upgrade the facilites at Patna airport to 
enable the operation of Airbus A-300 and A-
320 from that airport; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DlA): (a) to (c). The existing facilites at Patna 
Airport are adequate for A-320 operations. 
Patna has been included in the Winter 1991 
schedule of Indian Airlines for A-320 opera-
tions. There is no proposal to upgrade the 
airport for A-300 operations as the Indian 
Airlines has no plan to introduce A-300 
operations to Patna. 

Accommodation Facilities to Govern-
ment Employees Availing LT.C. 

5526. SHRIRAJNATHSONKARSHAS-
TRI: WiD the Minister of CIVIL AVIATION 
AND TOURISM be pleased to refer to the 
reply given on August 13, 1991 to Unstarred 
Question No. 2919 regarding accommoda-
tion at concessional rates to Government 
employees and state the locations of seven-
teen places where accommodation at 
concesslonal rates are provided? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMAOHAVRAOSCIN· 
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DIA): The 17 locations are as under:-

1. Aurangabad 

2. Bangalore 

3. Bhubaneshwar 

4. Bodhgaya 

5. Delhi (2 hotels) 

6. Guwahati 

7. Hassan 

8. Jaipur 

9. Jammu 

10. Khajuraho 

11. Kohima 

12. Mamallapuram 

13. Madurai 

14. Patna 

15. Pondicherry 

16. Puri 

17. Varanasi 

[Translation] 

Air-conditioned Bogies for Himachal 
Expreu 

5527. PROF. PREM DHUMAL: Will the 
Minister of RAILWAYS be pleased to state: 

{a) whether the Government are aware 
that air-conditioned bogies are not being 
provided in Himachal Express running be-
tween Delhi and Una; 

(b) whether direct tickets from Delhi to 
Una is not being issued; 

(c) whether the train fare of Nangal to 
Una is rupees six while the bus fare thereof 
is rupees three; and 

(d) if so, the steps proposed to be taken 
to remove these difficulties of the passen-
gers and the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir. 

(b) Direct tickets are being issued from 
Delhi to Una. 

(c) With effect from 16.8.91, second 
class Mail/Express and ordinary fares from 
Nanga! Dam to Una are Rs. 71- and Rs. 3/-, 
respectively. 

(d) A. C. 2 tier coach will be provided on 
availability of such coaches from our Pro-
dudion Units in the coming years. 

[English] 

Halt of Jammu-Tawl Superfast at Dahod 

5528. SHRI SOMJIBHAI DAMOR: Will 
the Minister of RAILWAYS be pleased to 
state; 

(a) the criteria laid down for providing 
halts for long distance Superfast trains; 

(b) whether there is any proposal to 
provide halt of Jammu-T awi Superfast train 
at Oahod station; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) long distance Superfast 
trains are stopped at a few Important stations 
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central to requirement of passengers. 

(b) No, Sir.· 

(c) Quantum of traffic is meagre not 
justifying the halt. 

Wheeland Axle Factory at Dahod 

5529. SHRI SOMJIBHAI DAMOR: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal to 
install a second wheel and axle factory at 
Dahod;and 

(b) if so, the action being taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir. 

(b) Does not arise. 

LPG Connections with IOC Dealers 

5530. SHRI SOMJIBHAI DAMOR: WiU 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state the reasons 
that the Indian Oil Corporation LPG dealers 
have large number of consumers registered 
with them in the country, particularly inGujarat 
as compared to other oil companies' LPG 
dealers have? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): The information is being 
coRected and a statement would be laid on 
the Floor of the House. 

[Translation] 

Railway Yard on Ralgarh Station, S.E. 
Railway 

5531. SHRI BHAWANI lAL VERMA: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any scheme for 
construction of a railway yard at Raigarh 
station of South Eastem Railway; and 

(b) if so, the expenditure likely to be 
incurred thereon and the progress made in 
this regard so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir. 

(b) Does not arise. 

[English] 

Railway Lines In Andhra Pradesh 

5532. SHRI OHARMABIKSHAM: Will 
the Minister of RAILWAYS be pleased tc 
state: 

(a) whether the Government of Andhra 
Pradesh have sent proposals to the Union 
Govemment for construction of new railway 
lines in the State; 

(b) if so, the details thereof and the 
action being taken thereon; and 

(c) the details of other railway lines 
being constructed in the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
LIKARJUN): (a) Yes, Sir. 

(b)Govemmentof AndhraPradesh have 
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racommended following new railway line 
projects:-

(1) 

(2) 

(3) 

(4) 

Peddapally-Karlmnagar, Akana-
pet-Sangareddy-Patancheru and 
Sangareddy-SadasivpetRoad. 

Naizamabad-Ramagundam (via) 
Jagtial & Uppai.Jagtial (via) 
Karim nagar. 

Nandyala-Y erraguntla 

Gudur-Macherla (via) 
Vinukonda, Kanigiri & Atmakur 

(5) Vikarabad - Krishna 

(6) Raichur - Macherla 

(7) 

(8) 

(9) 

(10) 

Nidubrolu - Nizampatnam 

Tirupati- PakaJaconversion and 
Pakala-Katpadi Parallel BG line. 

Kakinada - Kotipalli 

Raidurg - Hindupur 

Surveys for items (1 ) to (9) listed above 
have already been carried out by the South 
Central Raitway and these projects have 
been found to be financially unremunerative. 
Survey for Raichur - Hindupur new BG line 
has not been conducted. 

(c) Work on (1) Telapur-Patancheru (9 
km) and (ii) Adilabad-Pimpalkutty (21 km) 
partly in Maharashtra has been taken up and 
these sections are expected to be commis-
sioned by 31.3.92. 

Proposal for New Rajdhanl Express 

5553. SHRI ANNA JOSHI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal to 

introduce a new Rajdhani Express from Delhi 
to Pune; 

(b) if so, when it will be introduced; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) ~resently not feasible due to opera-
tional constraints and acute shortage of 
requisite type of coaches and locomotives. 

Expansion of Pune Station 

5534. SHRI ANNA JOSHI: Will the 
Minister of RAILWAYS pleased to state:-

(a) whether there is any proposal to 
expand the platform of Puna station and to 
increase the length of present shed ther'; 
and 

(b) if so, the time by which the proposal 
is likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). Work of extension 
of platform No. 2 at Puna will be included in 
the future works programme of the railway 
depending upon the availability of funds and 
relative needs of other stations. There is no 
proposal to extend the platform shelters. 

Airports In Maharashtra 

5535. SHRI ANNA JOSHI: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) the names of places where the 
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Government propose to construct airports 
with a view to promote tourism in Maharash-
tra; and 

(b) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHAYRA.OSCIN-
OIA): (a) The National Airports Authority has 
no plan to construct any new airport in 
Maharashtra 

(b) The traffic potential, commercial 
viability of the operations, availability of re-
sources and their deployment, fleet availa-
bility and plan of operation of scheduled 
airlines, and other such factors relevant to 
the construction of a new airport do not 
pennit the possibility of a new airport being 
taken up for construction in Maharashtra in 
the near future. 

LPG Agencies, PetroiiDiesel Retail 
OUtlets In Andhra Pradesh 

5536. SHRI SOBHANAOREESWARA 
RAO VADOE: Wtl the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
state: 

(a) whether there is any proposal to allot 
more LPG agencies and patrol/diesel retail 
outlets in Andhra Pradesh; and 

(b) if so, the details of the places; dis-
trict-wise and company-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
1<R1SHAN KUMAR): (a) and (b). New palrOV 
dilseldaalarahipaand LPG~ 
.. apened ....... places.perMarket-
ing Plana and policr 11om time to time. 

Agency for ground Handling Equipment 
at Airports 

5537. PROF. KV. THOMAS: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether the Air India, Indian Airlines 
and Vayudoot have separate ground han-
dling equipments in the Airports: 

(b) whether there is any proposal to 
constitute a single agency to handle ground 
equipment for an the airlines; and 

(c) if so, when? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MAOHAVRAOSCIN-
DIA): (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Power Projects with World Bank 
Asalstance 

5538. SHRI K PRADHANI: Will the 
Minister of POWER AND NON-CONVEN-
TIONALENERGYSOURCESbepleasedto 
state: 

(a) whether the World Bank offlciaJs 
recently held any discussion with the Union 
Government regarding power projects; and 

(b) if so, the details of the discussions 
and the outcome thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHAI 
KALP HATH RAJ): (a) Yes, Sir. 

(b) During..._ diecu•ioil8 the prog-
,... cl Workl Bank aided pR)jectB In the 
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power sector as waH as the prospects of (a) whether the Government have since 
further lending were generally reviewed. fixed up a time schedule for the completion 

of Metro Railway and Circular Railway in 
Doubling of Tumkur-Bangalore Railway Calcutta; 

Line 

5539. SHRI C.P. MUDALAGIRIY APPA: 
WiUthe Ministerd RAILWAYS be pleased to 
state: 

(a) whether there is heavy traffic be-
tween Tumkur and Bangalore; and 

(b) if so, whether there is any scheme to 
double this route? 

lltE MINISTER OF STATE IN lltE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir. 

(b) Does not arise. 

Oil Reflaaery In West Bengal 

5540. SHRI CHITTA BASU: Wil the 
Miniater of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether there is any proposal to set 
up a grass roots oil refinery in West Bengal; 
and 

(b) if 80, the details thereof and the 
stapa taken 80 far in this regard? 

THE MINISTER OF STATE IN lltE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) There is no such 
proposal at pr•ent. 

(b) Does not arise. 

Completion of Metro and Clrcu.., 
Raa.y 1n calcutta 

5541. SHRI CHITTA BASU: Wll the 
t.lniltwofRAILWAYSbepeMtdtoltlte: 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor:l 

lltE MINISTER OF STATE IN lltE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) to (c). 

(i) Metro Railway: 

Completion schedule of this project 
depends upon acquisition of the 
remaining plots of land by the State 
Govt. and availability of funds in the 
coming years. 

(ii) Circular Railway: 

Calcutta Circular Railway ~ Dum 
Dum to Princep Ghat has already 
been completed and commissioned 
for traffic on 17-6-90. 

Doubling of Track Une Between 
Bllrasat and Duttapukw 

5542. SHRI CHITTA BAsU: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether it is a fact that the pace of 
implementation of doubling of the track be-
tween Barasat to Duttapukur and in the 
Sealdah-BongaonSectionharemainedWIY 
sbw, even after necessary budgetary allo-
cations; 

(b) if so, the reuons therelor, and 

(c) the steps taken to axpedle the in-
plementation of the pojact? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
li<ARJUN): (a) The pogFIII - on 30th 
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June 91 is 34% against a ta1get of 36%. 

(b) Encroachments along the prcposed 
algnmant. 

(c) The State Government has been 
raquestad to get the encroachme~ts re-
moved. 

New lraln from Rohtak and Sonepat to 
Delhi 

5543. SHRI DHARAM PAL SINGH 
MALIK: WiU the Minister of RALWAYS be 
pleased to state: 

(a) whether the Govemm8f11 propose to 
introduce new passenger trains on Rohtak-
Delhi and Sonepat-Delhi sections in view of 
increase in the passenger 1raffic there; and 

(b) if so. when and I not. the reasons 
therefor? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir. 

(b) Due to operational constraints and 
lack of rasources. 

[TtanslaiJOn] 

5544. SHRI SNON MARANDI: Wilthe 
Minister of RALWAYS be pleased to state: 

(a) the steps taken bv the Government 
so far to check the land sliding from both the 
sides of the Farakka-Lalmatia railway line to 
make it safe; and 

(b) if no 8l8pa have been taken, the 
raasons 1herefor? 

THE MINISTER OF STATE IN 1lfE 
MINISTRY OF RAILWAYS (SHRI MAL-

LIKARJUN): (a) Farakka-~railway 
Line is owned and maintained bv the Na-
tional Thennal Power Corporation. as a~ 
vale siding. 

(b) Does not arise. 

[English] 

Electrtflcatlon-of Line from Delhi to 
Roh1ak and Sonepat 

5545. SHRI DHARAM PAL SINGH 
MALIK: Wil the MiniSter of RAILWAYS be 
pleased to state: 

(a) whether the Government propose to 
electrify the railway ines between Rohtak 
and Delhi as well as between Sonepat and 
Delhi; and 

(b) I so. bv when and if not. the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS(SHRJ MAL-
LIKARJUN): (a) and (b). ElectrifiCation of 
Delhi-Ambala-Ludhiana section of which 
Delhi-Sonepat is a portion has already been 
sanctioned and included in the Budget for 
1991-92. But there is, at present. no pro-
posalto electrify Delhi-Rohlak section due to 
financial constraints and relative priorities 
for electrification of other high density routes. 

Death of Paaengars In Pune 

5546. SHRI GURUDAS KAMAT: WiD 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether some passengers died after 
fallng from the local train in Pune August 15, 
1991; 

(b) if so, the facts thereof; and 

(c) the stepa propoaed to be taken to 
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avoid such accidents in future? are given as under: 

THE MINISTER OF STATE IN THE Via Jaipur 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir. 1. 

(b) On 15.8.1991, while Lonavala-Pune 
local train No. L-19 was on run between 2. 
Oahu Road and Akurdi stations, with pas-
sengers fell down from the train. Out of there, 
seven died on the spot and one died subse- 3. 
quently in the hospital. 

(c) The Railways are engaged in a 4. 
sustained campaign to warn passengers 
through posters, caution boards and public 
address system against travelling on foot- 5. 
boards and leaning out of running trains. 
Public awareness has been intensified to 
prevent such mishaps. 

[Translation] 6. 

Trains Running between Rewal and 
Phulera 

5547. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of passenger trains 
running at present between Rewari and 
Phulera, with names thereof? 

(b) whether the capacity of these trains 
is insufficient as compared to the number of 
passengers; and 

(c) if so, whether the Government pro-
posed to introduce a new train and also to 
increase the number of coaches In the said 
trains? 

7. 

V~aRingas 

8. 

9. 

10. 

961519616 Delhi-Udaipur 
Chetak Express 

13J14 Delhi-Ajmer Fast 
Passenger 

990119902 Delhi-Ahma-
dabad Mail 

9qo319904 Delhi-Ahma-
dabad Express 

291512916 Delhi-Udaipur 
Garib Nawaz Express. 

( No halt at Rewari & 
Phulera) 

290512906 Delhi Ahme-
dabad Ashram Exp. 
Run combined 
(No halt at Rewari & 
Phulera) 

246112462 Delhi-Jodhpur 
Mandor Exp. up to 
Phulera. 
(No halt at Rewari & 
Phulera) 

993119932 Delhi-Ahma-
dabad Aravali Express 

19120 Delhi-Madesana 
Fast Passenger 

2511252 Rewari-Udaipur 
Fast Passenger 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) The pairs of trains run be-
tween Rewari and Phulera & seven of them 
. stop at both places. Names of these trains 

(b) These services adequately meet the 
demand of traffic during normal periods. 

(c) Does not arise . 
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Vayudoot Services 5. Kanpur 

5548. SHRI GIRDHARI LAl BHAR- 6. Luck now 
GAVA: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 7. Allahabad 

(a) the names of places connected by 8. Agra 
the Vayudoot services at the end of 1989; 

9. Varanasi 
(b) the details of the steps taken to 

expand the services of the Vayudoot during 10. Pantnagar 
1990; and 

U.T. CHANDIGARH 
(c)thenumberofadditionalplacesState-

wise, to be connected by the Vayudoot serv- 11. Chandigarh 
ices during this year? 

PUNJAB 
THE MINISTER OF CIVIL AVIATION 

ANDTOURISM(SHRIMADHAVRAOSCIN- 12. Bhatinda 
DIA): (a) Vayudoot was operating to 85 sta-
tions at the end of 1989 as per detais given 13. ludhiana 
in the Statement. 

RAJASTHAN 
(b) and (c). Due to the heavy losses 

suffered by it, Vayudoot was oompelled to 14. Kota 
reduce ils operational network drastically in 
1990. For commercial and operationaJ rea- 15. Jaisalmer 
sons, airlinking of new stations is not a 
feasble proposition at this juncture. 16. Jodhpur 

STATEIENT 17. J~r 

Northern Region HIMACHAL PRADESH 

J&K 18. Kulu 

1. Jammu 19. Simla 

2. Rajouri MADHYA PRADESH 

U.T. DELHI 20. Jabalpur 

3. Del\i 21. Kahjuraho 

UTTAR PRADESH 22. Rewa 

4. Oehradun 23. Bhopal 
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24. Guna 43. Ulabari 

25. Bilaspur 44. Silchar 

26. flq)ur BIHAR 

27. Satna 45. Gay a 

28. _.. •. 46. Dhanbad 

29. Indore 47. Patna 

Eastern Region 48. Ranchi 

30~ Kamalpur 49. Jamshedpur 

31. Agartala MEGHALAYA 

32. Kailashahar 50. ShHiong 

MIZORAM QRISSA 

33. Aizwal 51. Rourkela 

ARUNACHAl PRADESH MANIPUR 

34. Zero 52. lmphal 

35. Daparizo NAGALAND 

36. Along 53. Dimapur 

37. Passlghat Southam Region 

WEST BENGAl ANDHRA PRADESH 

38. Calcutta 54. Hyderabad 

39. CoochBehar 55. Rajahmundry 

ASSAM 56. Twupati 

40. Dbugarh 57. V"IJ8YBW8da 

41. Guwahati KARNATAKA 

42. Jorhat 58. Hubl 



59. Banaglore 

60. Belgaum 

TAMILNADU 

61. Coimbalore 

62. Madras 

63. Tharftwr 

64. Neyvelli 

65. Trichurapalli 

KERALA 

,66. Cochin 

67. Trivatidrum 

68. Caicut 

UT PONDICHERRY 

69. Pondicheny 

UT LAKSHADWEEP 

70. Agatti 

Western Region 

GUJARAT 

71. Bhavnagar 

72. Kandla 

73. Porbandar 

74. Keshod 

75. Sural 

76. Bombay 
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n. Puna 

78. Kolhapur 

79. Aurangabad 

80. Sholapur 

81. Nagpur 

82. Akola 

83. Nanded 

GOA 

84. Goa 

UT DAMAN & DIU 

85. Daman 

[English] 

Computerised Reservation cum Book· 
lng office In North Delhi 

5549. DR. C. Sll VERA: WiU the Minis-
ter of RAILWAYS be pleased to state: 

(a) whether the Government proposed 
to set up computerised reservation-cum-
booking office in North Delhi preferably on 
outer ring-road, Pitampura to ease conges-
tion at New Delhi reservation offices ( 
I.R.C.A.) and Kirti Nagar; and 

(b) if so, the details thereof and if not. the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir. 

(b) The demands tor ......-Jon of 
North Delhi .... ,........, handled at 
DeiU Main .ndklrti N.-AIIIII., s.lonl. 
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8erMtflta on Voluntary Retll'eiiWit 

5550. DR. C. SILVERA: WiD the Minis-
ter of RAILWAYS pleased to state:-

(a) whether Railway employees desir-
ous of seeking voluntary retirement from 
service are provided some monetary bene-
fits; 

(b) if so, the details of benefitS provided 
separately after completion of 20 years, 25 
years and 30 years of qualified service with 
criteria for calculation of such benefits as on 
August 31, 1991, 

(c) whether the monetary benefits are 
also provided to railway employees on their 
superannuation; 

(d) if so, the details of these benefits 
with criteria for calculation of these benefits 
as on August 31, 1991; 

(e) whether criteria for calculation of 
monetary benefits is in accordance with 
instructions of Ministeries of Anance and 
personnel; and 

(f) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Apart from normal benefits 
admissble on superannuation, railway ser-
vants seeking voluntary retirement are pro-
vided with the additional weightage in quality 
in service for pensionary purposes, and 
encashment of hal pay leave subject to the 
conditions laid down in the relevant Rules/ 
Orders. 

(b) The details of the beneflls in weight-
age in service and encashment ~ hal pay 
leave with criteria forcalculalion are given In 
the orders mentioned in reply to part (f) 
below. 

(c) and (d). Normal retirement benefits 
as admissible under Ruhts are paid. The 
benefit of additional weightage in qualifying 
service and encashment of half pay leave 
are however not admissble. 

(e) Yes, Sir. 

(f) The instructions are based on OOP & . 
AR'S O.M No. 2S013flm Estt (A) dated 
26.8.19n and Rule 39 (5) of the CCS 
(leave) Rules 1972, relevant extracts of 
which are given in the attached statement. 

STATEMENT 

3 (viii) While granting proportionate 
pension to a Govemment ser-
varll retiring voluntarily under 
this scheme, weightage of upto 
five years would be given as 
an addition to the qualifl)'ing 
service actually rendered by 
him. The grant of weightage of 
upto fiW years will however, 
be subject to the following con-
ditions: 

(a) The total qualifiying service 
after allowing the weightage 
should not in any event, ex-
ceed 30 years now 33 years 
as amended vide OOP & AR's 
Notification No. 32/4183-pen-
sion Unit dated 26.8.1983. 
qualifying service; and 

(b) The total qualifying service 
after giving the weightage 
should not exceed the qualify-
ing service which he would 
have had, I he had retired vol-
untarily at the lowest age/mini-
mum service limit applicable 
to him for voluntary retirement 
presc:rl:aed under FR 56 (k) or 
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Article 459 (i) of the CSRs or 
Rule 48 of the CCS (Pension) 
Rules or any other similar rule 
applicable to him. 

Extracts of Rule 39(5) of the Central Civil 
Services (leave) Rules 1972 

39(5) A Govemment servant who 
retires or is retired from serv-
ice in the manner mentioned in 
*clause (c) of sub-rule (1 ). may 
be granted. suo-moto by the 
authority competent to grant 
leave, cash equivalent of the 
leave salary in respect of 
eamed leave at his aedit 
subject to a maximum of 240 
days and also in respect of al 
the half pay leave at his credit 
provided this period does not 
exceed the period between the 
date on which he so retires or 
is retired from service and the 
date on which he would have 
retired in the normal course 
after attaining the age pre-
scrbed for retirement under 
the terms and conditions gov-
erning his service. The cash 
equivakri shal be equal to 
the leave salary as admissble 
for earned leave Mdlor equal 
to the leave salary as admis-
stie for half pay leave pM 
~ alowaa .admia-
stie on that leave salary for· 
the first 240 days. at the raa .. 
In folce on the date the Gov-
ernment aervant so retires or 

· is retired from service. The 
pension and pension equiva-
lent of other retirement bene-
fits and adhoc ntli8flgraded 
·relief on pension shall be 
deducted from the leave ul-
ary paid for the period of half 
,.. ...... any, tor whlctl the 

cash equivalent is payable. 
The amount so calculated shall 
be paid in one lump sum as a 
one-time settlement. No House 
Rent Allowance or City Com-
pensatory Allowance shall be 
payable: 

Provided that if leave salary 
for the half pay leave compo-
nent falls short of pension and 
other pensionary benefits, 
cash equivalent of half pay 
leave shall not be granted. 

*clause (c) of sub-rule (1) 

(1 )(c) the date on which he retires by 
giving notice to Govemment 
or he is retired by Govemment 
by giving him notice or pay and 
allowances in fteu of such 
notice, in accordance with the 
terms and conditions of his 
service. 

LPG Agencies and Pe1ro11Retall outlets 
In Ghazlabad 

5551. SHRIRAMESHCHANO'TOMAR: 
Wil the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is proposed to open more 
LPG agencies and petroV diesel retail out-
lets in Ghaziabad: 

(b) I so. the details of the places se-
lected; and 

(c) I not, the reasons therefor? 

THE MWISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU· 
RAL GAS AND M .. ISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) to (c). New petroV ..... .......,._and LPG dlatrb.ltorShiP 
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are opened in different places as per Market-
ing plans and policy from time to time. 

Modernisation of Railway Stations 

(c) whether the Government also pro-
pose to modernise the New Ghaziabad 
station; 

(d) if so, when and the details thereof; 
5552. SHRI RAMESH CHAND TOMAR: and 

Will the Minister of RAILWAYS pleased to 
state: 

(a) the names of railway stations mod-
ernised during the last two years, till date; 

(b) the expenditure incurred for mod-
ernisation on each station; 

S. No.Name of Station 

1. Akola 

2. Bombay VT. 

3. PuneJn. 

4. Gwalior 

5. BhopaiJn. 

6. Jabalpur Jn. 

7. NagpurJn. 

8. Solapur 

9. Sealdah 

10. Howrah 

11. Durgapur 

12. Dhanbad Jn. 

13. GayaJn. 

14. PatnaJn. 

15. Maida Town 

16. Shimla 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS{SHRI MAL-
LIKARJUN): (a) and (b). The information is 
as under:-

Approximate Expenditure 
upto March 1991. (in lakh) 

43.59 

55.86 

41.81 

193.33 

132.33 

60.89 

123.70 

35.49 

133.03 

199.24 

52.00 

104.46 

66.82 

100.50 

86.14 

17.57 
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S. No.Name of Station 

17. New Delhi 

18. Meerut City 

19. Bhiwani 

20. Lucknow 

21. Allahabad Jn. 

22. Moradabad Jn. 

23. JammuTawi 

24. Jalandhar City 

25. BikanerJn. 

26. JodhpurJn. 

27. LucknowJn. 

28. Gorakhpur Jn. 

29. Kathgodam 

30. Aftahabad City 

31. Samastipur Jn. 

32. Muzaffarpur Jn. 

33. KatiharJn. 
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Approximate Expenditure 
upto March 1991. {in lakh} 

13.80 

126.00 

27.40 

30.00 

27.05 

134.34 

89.59 

74.40 

36.00 

48.00 

350.00 

34.00 

26.00 

95.00 

160.00 

91.69 

34. New Bongaigaon 3.84 

35. Guwahati 53.93 

36. LumdingJn. 

37. Tinsukia Jn. 9.00 

38. Madras Central 110.84 
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S. No.Name of Station Approximate Expenditure 
upto March 1991. (in lakh) 

39. Tiruchirapalli Jn. 55.44 

40. MaduraiJn. 46.70 

41. MysoreJn. 7.02 

42. Bangalore City 67.60 

43. Trivandrum Central 138.25 

44. Coimbatore Jn. 95.94 

45. Tirupathi 65.04 

46. BellaryJn. 24.55 

47. Vijayawada Jn. 34.26 

48. Nanded 31.21 

49. Hyderabad 7.36 

50. Bilaspur Jn. 108.85 

51. RaipurJn. 21.54 

52. Kharagpur Jn. 21.92 

53. Visakhapatnam 33.60 

54. GondlaJn. 5.49 

55. Durg 23.00 

56. Tatanagar Jn. .41.77 

57. Bhubaneswar 67.21 

58. RanchiJn. 41.77 

59. Ahmedabad Jn. 10.37 

60. lndoreJn. 63.79 
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S. No.Name of Station 

61. Bharatpur Jn. 

62. Agra Fort Jn. 

63. JaipurJn. 

64. Junagarh Jn. 

65. AjmerJn. 

66. Aajl<ot Jn. 

67. Bombay Central 

(c) No, Sir. 

(d) Does not arise. 

(e) Modernisation of railway stations is 
done on need based programme. depend-
ing on the volume of traffic dealt with and 
subject to availability of funds. There is no 
justification for modernisation of NewGhazia-
bad station at present. 

SUpply of Natural Gas through Pipe-
linea In Gujarat 

5553. DR. K.D. JESWANI: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the details of the cities in Gujarat 
wt:ere natural gas is being supplied for 
domestic and commercial purposes through 
pipelines; and 

(b) the details of the cities where It is 
proposed to be extended in the near future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU· 

Approximate Expenditure 
upto March 1991. (in lakh) 

41.45 

55.00 

47.18 

2.01 

52.82 

22.94 

RAl GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) Gas is being distrib-
uted through pipelines in the city of Baroda, 
Ankleshwar and Bharuch in Gujarat at pres-
ent. 

(b) Such supplies are likely to start in 
Surat city in the near future. 

[Translation] 

Suepenalon of DBC Facility 

5554. SHRI SANTOSH KUMARGANG-
WAR:WilltheMinisterofPETROLEUMAND 
NATURAL GAS be pleased to state: 

(a) whether the faciflty of double bottle 
connection (OBC) has been suspended 
presently; 

(b) H so, the reasons therefor; 

(c) whether there is any proposal tc 
provide the said facility In near future; and 

(d) H so, when? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) No, Sir. 

(b) to (d). Does not arise. 

Express Train on Barellly·AIIg•h Route 

5555. SHRI SANTOSH KUMAR GANG-
WAR: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government propose to 
introduce an express train on Bareilly-Aii-
garh route in view of the requirement of the 
passengers; and 

(b) if so, the time by which the said train 
Is proposed to be introduced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir. 

(b) Does not 3rise. 

Reservation Quota for Barellly Junction 

5556. SHRI SANTOSH KUMAR GANG-
WAR: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the details of the present resevation 
quota for Himgiri Express, Shramjivi Ex-
press, Lucknow-Delhi Mail, Kashi VJSh-
wanath Express punjab Mail, and Doon 
Express from Bareilly Junction, Northern 
Railway; 

(b) whether the Government have re-
ceived representations for increasing the 
quota for each train; and 

(c) if so, to what extent and when the 
reservation!, quota for these trains is likely to 
be increased? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) The reservation quotas 
available at Bareilly Junction are as under : 
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(b) Yes, ~ir. 

(c) The quota of 4 A($ leeper berths by 
4229 Lucknow Mail has been allotted from 
21.8.1991. Besides, additional quota of two 
AC sleeper berths from 1. 7.1991 and one 
lind class berth from 25.6.1991 by 3151 
Saaldah Express has been allotted at this 
station. As regards other trains, since auto-
max facility which gives direct access to 
procure reservation from Oel~.l and other 
stations having automax'autotextfacility has 
been provided at this station, it is not consid-
ered necessary to allot any additional quota 
at this station for the present. 

Electrification of Lines on NR and NER 

5557. SHRI SANTOSH KUMARGANG-
WAR:WiDtheMinisterofRAILWAYSpleased 
to state: 

(a) the names of railway ~ines under 
Northern Railway and North-Eastern Rail-
way proposed to be electrified; 

fo) the names of the fines in respect of 
which approval has already been granted; 
and 

(c) the names of the lines on which 
electrification work is going on al present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
LIKARJUN): (a) and (b). Approval for Electrf. 
ficat10n of Oelhi-Ambala-Ludhiana, Khurja 

Jn.-Khurja City and Hathras Jn. -Hathras 
Ollah sections of the Northern Railway has 
already been granted. There is, at present, 
no proposal for electrification of rail lines In 
North-Eastern Railway. 

(c) At present, electrification works are 
in progress in Khu~a Jn.- Khurja City and 
Hathras Jn. -Hathras Qilah sections. 

Coal Supply to Power Plants In Madhya 
Pradesh 

5558. SHRI PHOOL CHAND VERMA: 
Win the Minister of COAL be pleased to state: 

(a) the number of coal based power 
plants In Madhya Pradesh; 

(b) the monthly consumption of coal in 
these plants; 

(c) whether the present supply of coal is 
adequate for these plants; and 

(d) if not, the steps taken by the Govern-
ment in this regards? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) There are six thermal power 
stations in Madhya Pradesh. 

(b) the monthly consumption of coal in 
these thermal power stations suring April to 
Juty, 1991 has been as under: 
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(c) and (d). The overall supply of coal to 
these thermal power stations has been 
adequate, excpetto Satpura Thermal Power 
Station. The Ministry of Coal have issue 
instructions to Western Coalftelds Ltd. to 
step up supply to Satpura Thermal Power 
Stations. Some supplies were also arranged 
from South Eastem CoaHied Ltd. to make up 
for the shortfall in Satpura Thermal Power 
Station. 

Diesel Shed In Sarnastlpur 

5559. SHRI MANJAY LAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether approval for the construc-
tion of diesel shed in Samastipur of North 
Eastem Railway was accorded in 1990-91 ; 

(b) if so, the reasons for not starting this 
unit; and 

(c) when it is likely to be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir. 

(b) and (o). On review, expansion of 
Gonda diesel shed has been found more 
economical and urgently required on opera-
tional considerations. The proposal for the 
diesel shed at Samastipur has been held in 
abeyance for the present. 

[English) 

Crash of Boeing 737 near lmphal 

5560. SHRI MADAN LAL KHURANA: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the causes of the air acci-
dents in the past and the present accident of 
Boeing 737 crashed near lmphat on August 

16, 1991 are also on the line of earlier 
crashes; and 

(b) if so, the steps taken to tone up the 
working and fundioning of the airlines to 
ensure safety of the travelling passengers 
and to check such accidents in future? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHA VRAOSCIN-
DIA): (a) The cause of the lmphal air crash 
will be established only after the Court of 
Inquiry has investigated it. 

(b) Foremost priority is attached to the 
safety of operations of the airlines and no 
effort is spared in the enforcement of safety 
standards. 

Air Accidents 

5561. SHRI MADAN LAL KHURANA: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether majority of the air accidents 
take place at the time of landing or taking off 
aircraft; 

(b) if so, the number of accidents took 
place while landing and taking off in the last 
three years; 

(c) the reasons for such accidents; and 

(d) the steps taken to check such acci-
dents? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) and (b). During the last three years, 
there were 48 accidents to civilian aircraft, of 
which 23 took place during landing or take- · 
off phases. 

(c) Of the 23 accidents, Investigation 
has been completed In 19, It Is found that 17 
of these accidents took place due to pilot 
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error, one due to weather, and one due to the 
presence of a bull on the runway In the 17 
accidents m~inly attributable to pilot error, 
maintenance of aircraft was a contributing 
faQlOr in two cases and weather was a con-
tributing factor in two other cases. 

(d) Measures for enhancing the level of 
air safety are continuously taken, like imple-
mentation of the recommendations emanat-
ing from investigations of aircraft accidents 
and hazardous incidents, dissemination of · 
safety information, monitoring of Cockpit 
Voice Recorders, and Flight Data Record-
ers, monitoring flight crew proficiency and 
periodic inspection of aerodromes. 

Earnings from Sahlbganj to Jahajghat 
and Sakrl to Jahajghat Railway Lines 

5562. SHRI SIMON MARANDI: Will the 
Minister of RAILWAYS be pleased to state: 

(a} the quantity of goods transported 
through the railway line laid between Sa-
hibganj to Jahajghat and between Sakri to 
Jahajghat in Sahibganj district and the ex-
tent of income earned there from during the 
last three years; 

(b) the expenditure incurred in laying 
the said lines; and 

(c) the steps being taken to make those 
lines more remunerative? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) The branch lines from Sa-
hibganj Jn. and Sakrigali Jn. to Sakrigalighat 
popularly known as Jahajghat has been 
closed for over ten years and there has been 
no goods traffic and the earnings therefrom 
on this Une. 

(b) The expenditure incurred on laying 
these lines is not available, as they were laid 
more than 50 years ago. 

(c) Does not arise. 

Transportation of Grit In Bihar 

5563. SHRI SIMON MARANDI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the length of rail line laid to transport 
grit of black stones in Pakud, Bakudih, 
Maharajganj of Bihar and Rampur Hat and 
Murarai areas of West Bengal, the date on 
which this line become operational and the 
quantity of grit transported so far; 

(b) the year-wise amount of freight re-
ceived by the Government thereon; 

(c) whether it is proposed to lay another 
rail line in the area in near future; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) to (d). The information is 
being collected and will be laid on the Table 
of the Sabha. 

[Translation] 

OVarbrldge at Maksl 

5564. SHRI PHOOL CHAND VERMA: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is heavy rush of traffic 
on a railway crossing at Maksi (Madhya 
Pradesh) on Agra-Bombay road; 

(b) if so, whether the Government pro-
pose to construct an overbridge on the rail-
way crossing there; 

(c) if so, by what time; and 

(d) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir. 

(b) Yes, Sir. The work has already been 
included in the Railways' Works Programme. 

(c) No time schedule has so iar been 
drawn up for construction of the· overbridge. 

(d) The work is in planning stage and 
can be taken up for execution, only after the 
detailed plans and estimate aro finalised, 
jointly with the State Governmgnt/Ministry of 
Surface Transport. 

Air Service in Uttar Pradesh 

5565. DR.LAL BAHADUR RAWAL:WiU 
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) the names of the places in Uttar 
Pradesh presently connected by the air 
services; 

(b) the names of the places for which air 
services are proposed to be introduced during 
the current year and the details thereof; and 

(c) if net, the reAsons therefor? 

THE MINISTE:R OF CIVIL AVIATION 
AND TOURISM \SHRI MADHAVRAO SCIN-
DIA)~ (a} Agra. Varanasi, Kanpur, Allahabad, 
Lud<now, Gorakhpur and Oehradun in Uttar 
Pradesh are presently connacted by air 
services. 

(b) No, Sir. 

(c) Operationc:u capacity with airlines 
and traffiC demand do not justify Airlinking of 
new statioos in Uttar Pradesh at the present 
moment. 

Cloaure of LPG Agenclea In Uttar 
Pradesh 

5566. DR. LALBAHADURRAWAL:Wdl 
the Minister of PETROLEUM AND NA T'J · 
RAL GAS be pleased to state: 

(a) the district-wise details of the LPG 
ager.cies closed down during 199Q-91 in 
Uttar Pradesh; and 

(b) if so, the reasons thereof? • 
THE MINISTER OF STATE IN THE 

MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE {SHRI S. 
KRISHANKUMAR): (a)&nd(b}. During 1990-
91 one distributorship in Saharanpur district 
and another in Lu~now district were termi-
nated on account of violation of Marketing 
Discipline Guidelines. 

[English] 

Transportation of Bewl Baskets at 
Macheda Station 

55€7. SHRI SA TY AGOPAL MISRA: Will 
the Minister of RAILWAYS be pleased to 
state the details of steps proposed to be 
taken for the improvement cf betel basket!~ 
transportation at Macheda station, South 
Eastern Railway? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): Betel leaves being perishable 
traffic gets priority for clearance by MaiV 
Express trains. As a resuft of intensive drive 
to dear betel baskets by Mail/Express trains 
46,694 qtls. were loaded during April to July 
• 91 as against 41,480 qtls. during April to 
July' 90. Various other s\• have been 
taken including attaching of additional parcel 
vans by trains runnif'lfJ through Macheda 
station. 

Night Flying Facltitlea In LO.R.U.A 

5568. SnRJ MADAN LAL KHURANA: 
W:P the Mir.ister oi CIVIL AVIATION AND 
TOURiSM be pleased to state; 

(a) whetherthelndira Gandhi Rashtriya 
Uran Academy (IGRUA) is imparting training 
in night flying: 

(b) if 10, the details thereof: 
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(c) whether the $!ims and objedives of 
the IGRUA have b&en achieved; and 

(d) if not, the steps taken to achieve 
them? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM {SHRI MADHAVRAOSCIN-
DIA): (a} and {b). In the case of single engi-
ned aircraft, the Indira Gandhi Rashtriya 
Uran Ak ·:.demy is imparting training in night 
flying. 

,c) Yes, Sir. 

(cJ J Does not arise. 

Hdrrassment to Passengers at Bombay 
Airport 

5569. SHRI P.C. THOMAS: Will the 
Mir.isterof CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether the agents are harrnessing 
the passengers with connivance of staff of 
the airport and the Indian Airlines and offer-
ing O.K. tickets after charging extra money 
from them; and 

(b) whether the Government have re-
ceived complaints of hardships and harrass-
ments to passengers at Bombay airport; 

(c) if so, the details thereof; and 

(d) the corrective steps taken by the 
Government to curb this malpractice at all 
domestic airports? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHA VRAO SCIN-
DIA): (a) and (b). Some complaints have 
been received in this regard. 

(c) Certain surprise checks carried out 
by security and vigilance officials of Indian 
Airlines on their own and alongwith C.B.I. 
revealed that some agents were indulging in 
black marketing of Indian Airlines tickets. 
They were misleading the Gulf pas$&ngers 
by speaking in their ianguages and offering 
them O.K. tickets after charging extra money. 

(d) In order to curb this malpractice, 
surprise checks are being carried out regu-
larly by the officials of Indian Airlines, along 
with the CBI, at the airports covering high 
density flights. The following s!eps being 
taken to curb this menance:-

1. Thorough checking of the tickets at 
the entry gates so that only bonafide 
passengers gain entry in the termi-
nal building. 

2. In coordination with the agencies, 
raids to apprehend the persons 
involved in the racket. 

3. Augmenting the strength of police-
men in plan clothes and inte.1sify-
ing the patroiHng to apprehend the 
offenders. 

4. Indian Airlines to display a board 
for information of passengers re-
garding availability of seats in the 
south bcund flights. 

Extension of Calcutta Circular Railway 

55i0. PROF. MALINI BHAT-
TACHARYA: Will the Minister of RAILWAYS 
to state: 

(a) whether there is any proposal to 
extend the circular railway in Calcutta from 
Princep Gi"1at to Majherhat; 

(b) whether the Government have taken 
any steps to get the project cleared by the 
Port Trust; and 

(c' if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir. 

(b) and (c). Extension of Calcutta Circu-
lar Railway from Princep Ghat to Majer hat ili-
volves use of Culcutta Port Trust (CPT) land. 
Matter regarding transfer of the required 
land to the Railways has been taken up with 
the CPT authorities. 
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12.00 hrs. 

REGARDING SECURITY PROVIDED TO 
FORMER CHIEF MINISTER OF UTTAR 

PRADESH 

[Translation) 

SHRI ATAL BIHARI VAJPAYEE 
(lucknow): Mr. Speaker, Sir, an honourable 
Member had raised the issue concerning 
security of the former Chief Minister of Uttar 
Pradesh on 28th of the previous month. The 
charge levelled by him was that the Govern-
ment of Uttar Pradesh had not only with-
drawn his security but was also trying to 
return security provided by the Central 
Government Since the issue was very seri-
ous, an other-honourable Member and the 
former Prime Minister, who was present in 
the House a short while ago but is not pres-
ent at the moment, had also intervened. 
Even the leader of the House had also ex-
pressed his concern. I am not referring to 
their didactic utterances, but I want to quote 
the words of Mr. Chandra Shekhar: 

[English] 

"Yesterday, I got the news that NSG, 
Which has been provided to Shri Mu-
layam Singh by the Government of India 
on the report of lnteDigence Bureau, has 
been asked to be withdrawn by the U.P. 
Government. Though the Government 
of India and the Intelligence Bureau 
have said that the NSG should be there, 
the U.P. Government is not cooperating 
in this matter. I had a tak with the 18 
Chief and also with the Home Minister. 
I was surprised to hear from the Home 
Minister, that the U.P. Government may 
not cooperate. • 

[Translation] 

The words uttered by Mr. Chan-
drasekhar were very serious ones. Naturaly 

these would have caused concern in the 
house. I had also said that I would contact 
the Government of Uttar Pradesh. 

Mr. Speaker. Sir, the facts that have 
come to light after contacting the Govern-
ment of Uttar Pradesh tell a different tale. 
First of all, whatever security arrangements 
were made by the Central Government for 
the former Chief Minister of Uttar Pradesh, 
these were accepted by the Government of 
Uttar Pradesh. I have documentary proof in 
this regard and I would like that charges 
should not be levelled like this in the House 
against any of the State Governments. But 
an attempt was made in the House to this 
effect. The Central Government had said 
that Shri Mulayam Singh be provided secu-
rity classified as ·z: category. This was stated 
in the letter dated 25th July ... 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): It means the security of the lowest 
category. 

SHRI ATAL BIHARI VAJPAYEE: This 
'Z: has no connection with 'X,Y,Z:. I would 
like to state for the information of the House 
the security cover available under ·z: cate-
gory. An armed security guard consisting of 
two Head Constables and 8 armed con-
stables of P.A.C., an escort consisting of a 
Head Constable and 3 constables in two 
shifts, 6 personal security officers, of whom 
two officers remain on duty at a time, one 
with a revolver and the other with a stengun. 
Three watchers-two on day duty and one on 
night duty. Thus total number of security 
personnel works out to 27. Uttar Pradesh ... 

SHRI BHOGENDRAJHA (Madhubani): 
Who is being helped by Mr. Vajpayee? Is it 
necessary to give these detells? 

SHRI ATAL BIHARI VAJPAYEE: So far 
as the National Security Gu•d Is con-
cerned, the Central Government had pro-
vided N.S.G. to him. Later on, the Central 
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Government decided to withdraw the NSG. 
This is not the decision of the State Govern-
ment. I have two documents in this regard. A 
note was prepared by the Director General 
of Pollee, Uttar Pradesh on the basis of a 
message received by him from the Central 
Government on 16th July, I would like to 
quote a few lines from that note_ 

[English] 

"New Delhi informed me telephonically 
that Commandos of the National Secu-
rity Guard deployed with Shri Mulayam 
Singh Yadav, former Chief Minister, 
U.P., are likely to be withdrawn soon. In 
any case, it will not be possible to con-
tinue them after 31st July, 1991. • 

[Translation] 

There is one more letter, though nor 
based on any message. This is a letter from 
the Joint Security, Ministry of Home Affairs. 
I quote; 

[English] 

•1n view of the pressing demand for 
N.S.G. It would no longer be possible to 
provide N.S.G. cover to Shri Mulayam 
Singh Yadav. • 

[Translation] 

There were the instructions from the 
Central Government .•. (lntenvptions) •.. The 
last line of the letter says that arrangements 
may please be made for his Security, and 
Security arrangements are being made. 

The question is as to why the Home 
Minister had misled Mr. Chandrashekhar in 
the matter of withdrawal of NSG? Shri 
Ch&ndraaekhar had said It in the house. Was 
the Home Minister unware of the facts or It 
was a deliberate attempt on his part? I he 
was unaware of It, their working deaerver to 

be criticized. If he had deliberately misled 
Mr. Chandrasekhar, it is a matter of breach 
of privilege. Mr. Speaker, Sir, I would like the 
Home Minister to be called hereto clarify the 
position. 

I would like to emphasize one point. 
Although I have been selected from lucknow 
this time, yet I would be forthnight. Mr. 
Speaker, Sir it has become a practice here in 
the House to say anything against any of the 
State Governments without ascertaining the 
facts and even without referring the matter 
to them. The leader of the House has been 
elected as such for the first time. He may not 
be familiar with the customs and conven-
tions. 

That day, an honourable Member had 
raised the issue of Ayodhya and the reply of 
the leader of the House sounded like a threat 
to the Government of Uttar Pradesh. Were 
they not in a position to find out whether the 
Government of Uttar Pradesh was bringing 
forward any legislation or whether it was 
taking any step to acquire the land? It is not 
the night approach to say that if the Govern-
ment of Uttar Pradesh takes such and such 
step, it will have to face certain conse-
quences. This is not a proper way to ensure 
healthy centre-state relations. The present 
Government of Uttar Pradesh has come to 
power as a result of popular mandate and it 
is not at the mercy of any one. Moreover, it is 
not a minority Government and it is running 
the affairs of the state with the support of 
majority. This Government seeks to work 
within the parameters of the Constitution 
and will abide by the laws. 

It is quite natural for Members to rise 
during zero hour and to raise certain issues 
Government's reaction should be that they 
look into the facts and report back to the 
House. It should not be the attitude that if the 
matter relates to BJPGovernment, you stand 
up and start speaking whatever you Ike. I 
would rather Hke the Hon. Minister of Home 
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Affairs to give a reply as this matter relates to 
security .•• ( lntfltnJ'Iinns) 

SHRI CHANDRA JEET YADAV 
(Azamgarh): Mr. Speaker, Sir, I would also 
Hke to say something about lt. (Interruptions) 

MR. SPEAKER: This is not a regular 
debate. 

MR. CHANDRA JEET YADAV: It is not 
the question of regular 
debale ... (lnt~ions) Because it is the 
question of security of the former Chief 
Minister of U.P. Therefore, I would like to 
place some facts before you. .-

MR. SPEAKER: It would take a lor.g 
time. 

SHRJ CHANDRA JEET YADAV: There 
is nothing like that 

MR. SPEAKER: Everyone wants to 
speak. Should I give an opportunity to you 
and not to others? 

(Interruptions) 

SHRI CHANDRA JEET YADAV: Mr. 
Speaker, Sir, it is a question of policy. his a 
question of security and tt cannot be r• 
garded as an ordinary queation. It is a qu.s--
tion of security. Please listen to me for a 
minute. (Interruptions) 

Unfortunately. I was not present in the 
house on the day this question was raised. 
I was in lucknow. When I read this newsitem 
there. I out of country, went to see Shri 
Mulayam Singh for it was the question of his 
security. He was very mueh worried be-
cause he wu feeling insecured. He was of 
the view ... (lnterruptions) ... Well, many 
people fear. According to Mufayam SinghJ 
the persons of National Security Guards 
posted there were provided facilites such as 
vehicles for transportation, a jeep and a car 

forke.ping a watch upto an area of 15 k.m. 
and two cars were provided by the State 
Government. The Government of U.P. is· 
sued the orders withdrawing both tha cars. 
One was sent within no time and all the 
vehicles for transportation were withdrawn 
by the Government of U.P. The jawans of 
National Security Guard were themselves 
feeling unable to work there. They felt that 
they could not perform the task as the 
Government of U.P. had withdrawn all the 
facilities. I asked him as to whether the Chief 
MinisterofU.P. had personally called on him 
or made a telephonic call in regard to his 
securly? He replied that the Chief Minister 
U.P. had neither called on him nor made any 
telephonic call ( lnterruptjons) ... I, therefore. 
would like to say through you that it is not 
merely a technical thing that the letter was 
sent from here. He, In my presence, dlaJI~ 
the phone to security guards. I was present 
there. It was said on phone • as the Govern-
ment of U.P. has withdrawn all the facilities 
we are thinking to provide you security by 
increasing the allowancet of the Security 
Guards. h is not correct to say that the 
Govemment of U.P. had done nothing. As 
you have read yourseH that all the seven 
Police Offars, Inspector of Sub Inspector 
have been withdrawn. Only constables and 
head-constables who belong to the ·r cate-
gory have been posted there for his 
security ..• (Interruptions) ... 

SHRI RAM NAIK(Bombay North): Mr. 
Speaker, Sir, as hon. Vajpayeeji has said 
that the Chief Minister, Mr. Kalyan Singh had 
written a letter to the Minister of Home 
Affairs. I would Ike to lay the same letter 
along with the enclosures on the table of the 
House with your permission. 

(Engish) 

MR. SPEAKER: There are rules to be 
followed. You have to foltow tMm. 

SHRI RAM NAIK: I am aeeklng your 
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permlsaionnowtoallowmetolaythepapers now our friend, Shri Chandra Jeet Yadav 
on the table of the House. raised a point ..• (Interruptions) I would like to 

made a correction. Mr. Speaker, Sir, the 
MR. SPEAKER: You have to follow the letter says. (lntenvptions) 

rules. 

( Tnanslation] 

SHRI RAM NAIK: It becomes quite clear 
from that letter that whatever the State 
Government had done was done only after 
receiving the communication from Central 
Government It should also be kept in mind 
that Shri Kalayan Singh was kept behind the 
bars for two and a half months by the then 
Chief Minister, Mr. Mulayam Singh. But our 
political culture is different so we do not have 
any feeling of Vendetta against 
anybody ... (/nten'Lf'tk>ns) ... Sir, I seek your 
permission to lay the latter of Mr. Kalayan 
Singh on the table of the House. • 

[English] 

MR. SPEAKER: You do it according to 
the rules. I wiU examine. 

[Translation) 

SHRI ATAL BIHARI VAJPAYEE: This 
letter is very important. ( lntllffU(Jtions) 

MR. SPEAKER: I am telrmg you to lay it 
as per rules. I will examine ( lntem..ptk>ns) 

SHRI ATAL BIHARI VAJPAYEE: This 
letter has been written to the Home 
Minister ... (~) 

[English) 

MR. SPEAKER: I will see it. 

[Translation) 

SHRI ATAL BIHARI VAJPAYEE: Just 

MR. SPEAKER: Mr. Ram Naikji, what-
ever you have pointed out, I will look into that 
as per rules ... (/ntel7'lf)tk>ns) 

SHRI RAM NAIK: Mr. Speaker, Sir, I 
have to say this much that the letter I have 
referred to says that ... (lntem.ptbns) 

[English] 

MR. SPEAKER: I am not going to allow 
to quote from this letter unless it 
is ... (Interruptions) 

[Translation] 

SHRI RAM NAIK: I want to say that the 
information provided to Lok Sabha on that 
day was not based on facts. I would rather 
like the Government as well as Chandra 
Shekharji, who is not present here, to seek 
an apology from the House for this letter. 
They had written it perhaps on the basis of 
wrong information supplied to them. He 
should seek an apology from the House and 
uphold its dignity. Besides, the Minister of 
Home Affairs should also make a statement 
about it ... ( lntem.ptions) 

[English] 

SHRI OIGVLJA VA SINGH (Rajgarh): Sir, 
I want to intervene here. First of all, a letter 
of the Joint Secretary of the Home Ministry 
of the Government has been printed in the 
newspaper. Secondly, a secret communica-
tion from the Chief Minister of U.P. to the 
Home Minister of the Government of India 
regarding the security of a person who is in 
z category • how has this letter been 
circulated to the Members of Parliament in 

*AI the tpMker did not subsequently IICOrd the necessary permission, the paper document 
. was not treated u laid on thtTable. 



347 Re. Security to formM SEPTEMBER 3, 1 H1 Chief Mlnl.ter of U.P. 348 

this House? Sir, ltisasecretdocument. How 
has this come in their hands? Sir, have they 
not committed a crime under the Official 
Secrets Ad? Is it not a violation of the Offi-
cial Secrets Ad? How has it come into their 
hands? (Interruptions) Sir, thelssuels clear. 

MR. SPEAKER: You don't have to react 

SHRJ·OIGVIJAYA SINGH: NSG has 
been allotted to people who have a certain 
category label. Now, the communication that 
is printed in the Indian Express today, I may 
be allowed to ... (lnterruptions) 

[Translation) 

MR. SPEAKER: Please be seated 

( lnttJITUptions) 

[Englsh] 

SHRI DIGVIJAYA SINGH: Sir, the hon. 
leader of the House must have inquired as 
to how this secret communication from the 
Chief Minister of U .P. to the Horne Minister of 
India has gone into the hands of some of the 
Members of Parliament. ( lntetn.pion., 

[ T tan.slation) 

MR. SPEAKER: Please, take your seat. 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): Mr. Speaker, Sir, laeekyouruwell 
as Shri Vapayeejr permission, who is a 
senior member of the Houle, to say a few 
words in this regard. I am alwaya eagor to 
learn something from everybody. I wil con· 
aider myself fortunate I ' get a chance to 
learn something from Shri VapyMjL But I 
would Ike to Slbnit that we can learn to 
follow Parliamentary prw;tice and Pocedure 
if we show patience. I would Ita to make it 
very clear that during whatever lttel period I 

had to function as the leader of the House; I 
did not make any comments regarding any 
State Government except that I would draw 
the attention of the concerned Minister and 
request him to coiled. the information and 
place It before the House. 

You have just said that when an hon. 
Member raised the Sabri Masjid and Ram 
Janmabhoomiissue, I threatened him.l would 
like to request hon. Vajpayeeji to please go 
through my statement. I have not men-
tioned the name of any state Government 
and please try to understand the context in 
which I had said that thing. I had said that 
any Issue which causes, has caused and 
may cause unrest in the country, should be 
tackled very seriously. It must be solved 
through mutual agreement or a judicial 
process. If we fail to do so and any desper-
ate situation is created, this desperate situ-
ation will have a desperate remedy only. 
This is what I had said and even today I 
repeat my words, because this is not against 
an Individual or a Government it is con-
cerned with the security integrity and future 
of the country. I think that it is the responsi-
bility of each and every person whether he is 
in the Government or not, to adopt such an 
approach, an outlook and to take such a step 
on such a sensitive issue, that the unity of 
India II not endangerd. 

I haa been stated in the House that we 
can not and should not discuss any state 
administration, Mr. Speaker, Sir you may 
allo ldndty examine whether any hon. 
Member can give reply on behalf of a state 
Government .•. (lnt.,.,.,ions) 

(EngiMJJ 

SHRI DIGVLJAYA SINGH: Sir, my 
question hu not been answered. 

(Interruptions) 
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(Translation] 

SHRI CHANDRA SHEKHAR (BaHia): 
Mr. Speaker, Sir, I am sorry that I was not 
present in the House when hon. Gurudev 
Atalji raised the issue. It ts a matter of regret 
that the position stated by me on that day 
was different from the facts as they emerge 
now from the report published in newspa-
pers, but I do .not intend to Involve myself in 
~he the contrOversy. I would certainly not like 
the issue of :SeCUrity of the country being 
overshadowed by this controversy. Both 
Shn Atalji and hon. Leader of the House 
have assured, and I do befive that there will 
ue no threat to the security of the muntry. 
! would like to assure Atalji through you, that 
I did not have any intention to blame the 
State Government neither do I have any 
today. I put those facts before the House 
which were brought to our notice and which 
seem to b6 authentic. From the newspapers 
it appears that those facts are some what 
different. But I hope, those facts wiD tum out 
to be correct and both the U.P. Government 
and the Government of India wil pay due 
attention to the real problem and the security 
will be provided to Mulayam Singhji. 

(English} 

MR. SPEAKER: Mr. Jacob, you wanted 
to say something. Would you Ike to say 
something now? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARllAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFlARS (SHRI M.M. 
JACOB): Sir, I wanted to react to only one 
point. 

SHRI ATAL BIHARI VAJPAYEE: Are 

point raised by my esteemed former ml-
league In the Rajya Sabha Shri Atal Bihari 
Vajpayee and subsequently by other hon. 
Members about the former Uttar Pradesh 
Chief Minister's security aspect. (lntemJP-
tlons) The point is, after reviewing the secu-
rity perception on the former Chief Minister 
of Uttar Pradesh, the Home Minister of India 
personally talked to the Chief Minister of 
Uttar Pradesh drawing his attention to the 
extreme necessity of providing security to 
Shri Mulayam Singh Yadav, the former Chief 
Minister of Uttar Pradesh. I just want to make 
It very clear because it was dealt with 
directly and it was -;o~veyed to him to give 
protection to Shri Mulayam Singh Yadav. 
The letter which was referred to here was an 
earlier one and I am taking about the recent 
happening. (Interruptions) 

SHRIDIGVLJAYASINGH:Sir,myques-
tion has not been answered. (Interruptions) 

SHRI E. AHAMED (Manjeri): Mr. 
Speaker, Sir I would like to raise a point of 
order. 

MR. SPEAKER: There is nt.1 point of 
order at this time. Everything is out of order 
now. 

(Interruptions) 

SHRI E. AHAMED: Sir, I want to bring 
lt in order. 

The hon. Member. Mr. Ram Nak has 
now laid on the Table of the House a letter 
written by the Chief Minister of U.P. to the 
Home Minister. 

MR. SPEAKER: He has not laid. 

you going to make a statement? SHRI E. AHAMED: Unct. rule 369, it il 
a public document I would lite to know 

SHRI M.M. JACOB: Not at al. whether the hon. Member has got the 
poaeaaion ~ thllt ..... which Ia • prM-

Sir.l wanted to react to only one l8rioul leged document from the Chief Minill• of 
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from the Home Minister. It is a privileged 
document. It is a secret official matter written 
by the Chief Minister to the Home Minister 
of the Government of India. How it has gone 
into their possession. That Is also a matter 
which we would like to know. 

MR. SPEAKER. Mr. Ahmed, there are 
rules which are to be followed with respect 
to producing letters in the House and placing 
them on the Table of the House. 

I have said, "You follow the rules. I will 
see if it can be allowed or not•. 

(Interruptions) 

SHRI RAM KAPSE(Thane): According 
to the rules, source need not be disclosed. 

SHRI E. AHAMED: It is a privileged 
document. Under the rules, how can he lay 
it on the Table of the House? 

SHRI DIGVIJAYA SINGH: How a se-
cret official document has come into the 
hands of a few Members of Parliament be-
longing to BJP? It needs enquiry. 

MR. SPEAKER: You please take your 
seat. 

There is a procedure to be followed in 
this respect. Only by following the proce-
dure, letters can be produced in this House. 
If that procedure is not properly followed, 
letters cannot be laid on the Table of the 
House. Letters are not yet placed on the 
Table of the House. He has to follow the 
procedure and only then, the decision would 
betaken. 

You do not have to worry about it. 

Shri Ram VIlas Paswan. 

[ TtanSiation) 

SHRI RAM VILAS PASWAN(Roaera): 

Mr. Speaker, Sir, I woulk like to draw your 
attention towards a very constitutional and 
important question. The post of EleCtion 
Commissioner is a constitutional one. The 
present Election Commissioner went on leave 
upto August 26, and at the time of going on 
leave he had said that Mr. Shalla would look 
after his work. After August 26, he neither 
extended his leave not joined duty or re-
signed. Fortunately or unfortunately Shri 
Bhallaji too retired on August 30. The offices 
of President, Speaker, Judicial Head and 
Election Commissioner are constitutional 
officers and someone should be there to 
hold responsibility of these offices. Right 
from August 26 till date there has been no 
one to took after the work of Chief Election 
Commissioner. This is a constitutional cri-
sis. We all are sitting here. I would like to 
request the Leader of the House to depute 
some person to look after the work of Elec-
tion Commissioner and he can be deputed 
from the Ministry of Law. The office of Elec-
tion Commission has become headless and 
shapeless so it must be filled up. This is not 
an ordinary issue. (Interruptions) 

(English) 

MR. SPEAKER: Shri P.G. Narayanan. 

(Interruptions) 

[Translation] 

SHRI RAM VILAS PASWAN: You may 
give an assurance. If you can not 
respond ..• ( /ntsnvptions) 

{EnglshJ 

MR. SPEAKER: You have raised it now. 

SHRI SAFUDDIN CHOWDHURY 
(Katwa): the Leader of the House may kindly 
respond. 

MR. SPEAKER: Now this is becoming a 
little unfaJr to the LNder of the HoUN. It is 
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because you are raising the Issues on the 
floor of the House relating to the State 
Government, relating to certain organis• 
tiona and things like that. Instantaneously, 
without giving him time also, you want a 
response from him. When he responds in 
consideration of your request, then again 
you find some fault with it. 

Well, this cannot go on like this. Now 
here is an issue which you have raised 
without giving notice to the Minister. The 
Minister is not ready with the information and 
yet you want instantaneous reply. 

I have allowed you to raise this issue. 
You have raised it. Probably the Ministers 
have noted it. The Ministers will reply if they 
wantto. But every time you do not expect the 
hon. Leader of the House or the Ministers to 
respond. Otherwise, mistakes would creep 
in. 

(Interruptions) 

SHRI NIRMAL KANTJ CHATTERJEE 
(Dum Dum): some-times one can expect a 
response from the Minister. 

SHRI P.G. NARAYANAN (Gobichetti-
palayam): Mr. Speaker, Sir, Two days back, 
four fisherman of Rameswaram in Tamil 
Nadu were seriously injured and their boats 
were damaged by the firing of the Sri Lankan 
Navy. This is not the first time that Sri 
Lankan Navy attacked the Indian fisherman. 
On several occasions in the past, Sri Lankan 
Navy killed many fisherman of Tamil Nadu. 
They have arrested and tortured several 
fisherman and their boats were also dam-
aged. The 194 7 agreement which was signed 
by India and Sri Lanka Government pro-
vided fishing rights to Tamil Nadu fisherman. 
But the fact is that Tamil Nadu fisherman 
could not go near the island Katchatheevu 
and fishing rights of Tamil Nadu fisherman 
have been denied by the Sri Lankan Govern-
ment. 

So, Sri Lankan Government always acts 
against the spirit of 197 4 agreement. There-
fore, 1974 agreement is liable to be can-
celled and we have to get back the island 
Katchatheevu to safeguard the interests of 
Indian fishermen. 

In spite of repeated requests by our hon. 
Chief Minister of Tamil Nadu, the Govern-
ment of India is not taking any steps to solve 
this problem. 

I urge upon the Government of India to 
demand adequate compensation from Sri 
Lankan Government for the families of In-
dian fisherman who have lost their lives and 
belongings in the firing by the Sri Lankan 
Navy. The Government of India must take 
all possible steps to get back the Island 
Katchatheevu at any cost to safeguard the 
interests of Tamil Nadu fishermen. 

[Translation] 

SHRI DAU DAY ALJOSHI (Kota-Bundi): 
Mr. Speaker, Sir, as a result of advertise-
ments the sale of chocolates have increased 
in the country. Keeping its consumption in 
the view, the Ecological Research Labora-
tory in Lucknow has r9cently published a 
report about chocolates. It has been stated 
in the report that carsonegic substance has 
been found in these chocolatetes. The con-
tent of this substance upto four microgram 
per unit is considered adequate but this 
substance in tha chocolates has been found 
from one hundred to six hundred micro-
grams which blocks the R.N.A., energies. 
This may cause cancer. This observation 
has been made by the laboratory. My re-
quest is thatpriortothis B.V.O. was found in 
cold drinks like Rasna and Umca, Orange. 
After repeated discussion in the Lok Sabha 
these companies issued advertisement to 
the effect that Rasna and Limca and Orange 
drinks do not contain B. V.O. Once again 
Rasna, Limca and Orange drinks are being 
sold all over the country after mixing B. V. 0 in 
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them with a view to make to them tasty. 
Through you, I would like to request the 
Govemmentthatuseof chocolate can cause 
cancer to the children. Even the youths tot' 
use it, hence, its use must be checkt'd 
immediately. 

Therefore, my.only request is that the 
Govemment must set up research centres 
immediately in Delhi and other states to 
check the content of the substance from 
being mixed in these materials 

[English] 

DR. KARTIKESWAR PATRA 
( Balasore): Sir, I want to bring through you 
to the notice of the august House regarding 
the protection and preservation of thtt his· 
torical monumental tample of Lord Jagan-
nath, Puri Dham, Orissa which is the most 
saaed place and which depicts the harmony 
of all religious culture and tradition in the 
world. Its car festival is t;,e biggest festival in 
the entire global area. lakhs of pilgrims 
inside the S:ate and fat-f!ung countries are 
every day visiting lord Jagannath in this big 
temple. But it is a pitiable thing to ... that 
that Temple is being ruined. There is every 
possibility. every appr•hension of the ruina-
tion of the Temple. The internal locking iron-
rods of the slabs •e getti1'1Q rusted. There ia 
very posstility ol the big stabs faDing from 
theroofoftheTemple.ln 1988-89,abig stab 
fell down from the roof of the T empte. I want 
to state here that the Archaeological Depart-
ment has been there sine» a decade. It is 
only looking after the outside plac;tering 
work etc. But no protaetion il being given to 
the main Temple. No effort is being made to 
protect this monumental T ample from its 
ruination. For instar.ce, I want to say one 
tning here. The Sun Temple of Konark. the 
moat wonderoua Temple of sculpture of the 
world is now meeting Ita decay becauae of 
exposure» aalinly. That II why, through 
you. 3tr, I would lice to request the hon. 
Minister in-change of t~il to viait the Temple 

with group of experts to see how this T ample 
can be saved from Its ruination. 

[Translation] 

SHRI RABI RAY (Kendrapada): Mr. 
Speaker, Sir, I would like to draw your atten-
tion as wen as that of the House to an 
important issue. 

The Bofors issue has been a matter of 
concern and aspiration for the people of the 
country for the last several years. Now this 
scandal appears to have been forgotten. But 
I would Ike to thank the Supreme Court on 
this occasion for over-riding the judgement 
of the High oourt in this regard. 

[English] 

The Court has found that the Delhi High 
Court's ruling was based on convoluted and 
strained reasoning. 

(Translation] 

As per newspapers reports Bofore 
scandal involves Rs. 64 crores. But as per 
my information, it is virtually a scandia 
involving 'U. 1400 crores, After the judge-
ment of the Supreme Court, it becomes that 
pious and moral duty of the Govemment of 
India to pursue the matter accordingly and 
find out the facts ol the case. On the con-
trary, the people have a feeling that the 
Government did not conduct proper and 
necnaary inveatigations in the matter. The 
people have apprehensions about the facts 
in this cue. That is w~y I want to draw your 
attention and the atter,tion ot a:l the country-
men that after the judg~tment of the Supreme 
Court It haa become the res.ponsibi!ity nf the 
Govemment ollndiato find nut the fads and 
conduct proper investlgatiotlf ;n this case. 
The Government of India has not paid 
proper attention towards lnveatigatic n& into 
this criminal can for six months. Tl"J'. t"-
Govemment of lndta Is at fault. 
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Mr. Speaker, Sir, I therefore, would Ike 
to bring to your notice that it was a matter of 
coincidence lhat Bofors Gun factory and 
Noble Industries have declared themselves 
as bankrupt and the Swedish Government 
had taken over both these factories under Ita 
control after their insolvency. Thus these 
have become public undertakings. I would 
like to inform the Government of India and 
the House also that a mass movement has 
been going on In Sweden for revealing the 
names of the culprits. Mr. Westender the 
leader of Swedish peace and Arbitrary 
Society is pressing the Government of 
Sweden to reveal the names of the culprits 
involved in the case. But the Government of 
India is silent over the issue. I would like to 
request the Government of India to contact 
the Swedish Government to know the names 
of all the culprits involved in the Bofors 
scandal. 

Secondly. I would like to say that the 
Congress Government had ignored the Is-
sue. The credit goes to V.P. Singh Govern-
ment. I had lodged F.I.R. and issued a letter 
rogatory in this regard. The Supreme Court 
has accepted it. Therefore, I would request 
that the Government of India should take 
appropriate action to get it investigated 
property In Switzerland and ask the Swedish 
Government to disclose the names of all the 
culprits. I would request Shri Arjun Singh to 
take the people of the country and the House 
into confidence about the action being 
tlrlken by the Government of India in this 
regard. 

SHRI MADAL LAL KHURANA (South 
Delhi); Mr. Speaker, Sir, 5th September is 
known as the teachers Day. On that day, the 
nation the Government and the countrymen 
expreaa their gratitudea towarda the aetY· 
Ices rendered by teachers. I urge upon the 
Government to Implement the recommen-
dations of Chattopedhyay CommilliDn for 
the teachers of Delhi on the eve of the 
TNChera Day. 

Mr. Speaker, Sir, when the Fourth Pay 
Commission wu set up, the teachers were 
told at that time that it was not taking the 
Issue into consideration as the Chatto-
padhyay Commission has already been set 
up. In 1985, the Chattopadhyay Commis-
sion has submitted its Report but it recom-
mendations could not be implemented so 
far. I would like to submit only two things in 
the matter. You would be surprised to know 
that the teachers of Delhi are at present 
getting Rs. 151· only as medical allowance. If 
wife and husband both are employed as 
teachers, either of the two win get the benefit. 
Both of them are not eligible to get the 
benefit. 

Sir, the Chattopadhyay Commission has 
recommended medical allowance at the rate 
of 7.5%. 

Secondly, I would like to say that teach-
ers should get selection grade after comple-
tion of 24 years of service. The Chatto-
padhyay Commission has also recom-
mended the same but it could not be imple-
mented so far. It causes stagnation and kills 
the interest of the teachers. Thirdly, their 
demand is to merge teachers allowance 
with their basic pay. Aided echoo:s have their 
own problems. There wu a time the total 
emoluments payable to a Delhi teachers 
were the highest in the 'A hole of India. Today 
it has gone down to 131t. to 14th position as 
compared to all the States. I would request 
the leader of the House, hon. Shri Arjun 
Singh, who is also the Minister of Human 
Resources Development to announce some 
relief measures for the teachers as gifts on 
the eve of Teachers, Day so that the 
teachers in thousands who are altJng on 
'dhamli and fHI a sense of nasped and 
hor.our. 

[English) 

MR. SPEAKER: Now. PIP8f"8 to be 
laid. 
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( /nte'"¥'fions) 

12.43 hrs 

PAPERS LAID ON THE TABLE 

[English] 

Detailed Demands for Grants of the 
Ministry of Health and Family Welfare 

for 1991-92 

THE MINISTER OF HEALTH AND 
FAMIL YWELFARE (SHRI M.L. FOTEDAR): 
I beg to lay on the Table a copy of the 
Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Health 
and Family Welfare for 1991-92. [Placed in 
Library See No. LT-516191] 

Statement giving R•sons for Immedi-
ate Legislation by the Constitution 
(Scheduled Tribes) Order (Second 

Amendment) Ordinance, 1991 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI-
MA Tl MARGARET ALVA): On behalf of Shri 
Sitaram Kesari, I beg to lay on the Table an 
exptanatory statement (Hindi and English 
versions) giving reasons for immediate leg-
islation by the Constitution (Scheduled 
Tribes) Order (Second Amendment) Ordi-
nance, 1991. [Placed in Ubrary See No LT 
517191] 

(Interruptions) 

SHRI RAM NAIK (Bombay-North): I am 
on a point of order. 

MR. SPEAKER: He has a point of order 
on this laying of the paper also. 

( lnteffuptions) 
*Not recorded. 

MR. SPEAKER: Nothing will go no 
record except the point of order. 

( 1nte'"¥'fions)* 

SHRI RAM NAIK: I have got a point of 
order. I want an explantion from the 
Minister .•. ( lntenuptions) 

(Interruptions) 

MR. SPEAKER: I have already allowed 
45 minutes. 

( /ntem.ptions) 

MR. SPEAKER: I am not going to allow 
this. 

SHRI RAM NAIK: Sir, I want to raise a 
point of order. I want an explanation from the 
Minister for the delay in respect of the 
exptanatory statement, which the Minister 
wants to place on the Table of the House 
today. (Interruptions) 

MR. SPEAKER: Please take your seats. 
Shri Acharia, you are not cooperating at all. 
Please take your seats. As you know the 
Demands for Grants of the Agricultural Min-
istry are being discussed today. I had al-
lowed 45 minutes for the items which have 
not listed in the Agenda and even after that, 
you want to continue with it. 

As far as coal and other things are 
concerned, that matter was raised on the 
floor of the House before also. You had 
asked for a Statement to be made by the 
Minister. The Minister made a statement on 
that. You had asked for concessions and the 
concessions were given. And then, there 
was a sort of dilcuaaion on that point also. 
Again, why do you want to raise the same 
point and do not allow anything elM to be 
raised? 
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MR. SPEAKER: Nothing will go on rec-
ord, except Shri Ram Nak's statement. 

(Interruptions) 

MR. SPEAKER: I am sony, it cannot be 
done like that. I don't understand whether I 
should conduct the business in the House 
according to rules or according to the wishes 
of each and every Members in the House. 
H You want me to conduct the business of 
the House according to the rules, you should 
please allow me to conduct the business. 
Otherwise, it is very difficult, I said this matter 
was raised on the floor of the House. 

(Interruptions) 

MR. SPEAKER: First please take your 
seat. Simple because one senior Member is 
asking and other senior Members are ask-
ing, it is very difficult for me to say no and yes 
to what the Senior Members say. I got a 
statement from the Minister; the matter was 
discussed on the floor of the House; some 
concession was given. Supposing you are 
not satisfied with what has been given, I 
would ask the Minister to discuss this matter 
with the group of MPs who are wanting to 
discuss this matter. You may please go to his 
Chamber. I will ask him to meet you, hear 
you and if something can be done, to do it. 

(Interruptions) 

MR. SPEAKER: Simply because you 
have a point of view, you cannot obstruct the 
business of the House. The other business is 
also equally important. I have said that the 
Minister will meet you in his Chamber and 
discuss this matter and the Minister should 
do whatever is possible and necessary. 
Please go to the Chamber of the Minister 
and discuss this matter. 

(lnt•rruptions) 

MR. SPEAKER: This is very unfair to 

the Chair, this is very unfair to the House. 
Each and every Member wants to conduct 
the business of the House according to his 
desires. I would be very happy if I could 
accommodate you. But it is not possible. 
Every time you are just getting up and each 
Member wanting that the House should 
work according to his sweet will. Can we do 
it? H we can do it let us do it. This is very 
unfair. This is very very unfair to the Chair, 
this is very unfair to the Members in the 
House, this is very unfair to the House itself. 

[Translation] 

SHRI RAM VILAS PASWAN{Rosera): 
Mr. Speaker, Sir, since the people are 
staging a dharna, it is my request kindly to 
listen to one of the Members. The whole 
matter would be solved ultimately. 

[English) 

MR. SPEAKER: Okay. This is vary 
unfair. Let me allow the papers to be laid on 
the Table of the House. Later on, I will aJiow 
one Member from here and one Member 
from there. Please bear in mind, this is very 
very bad precedent. It should not be fol-
lowed. This is your House this is your time, 
this is your procedure and you don't stretch 
this kind of thing beyond a certain limit. This 
is not in your interest. Today if you are doing 
it, tomorrow the Member from here do not it, 
the day after tomorrow Members from there 
can do it and every time the Chair and the 
House would be required to ad according to 
the sweet will of you. It is the responsibility of 
the senior Members to be very careful about 
it. 

(Interruptions) 

SHRI I.JI*MI NARAIN MANI TRIPA-
THI( Kaise~nj): Mr. Speaker, Sir, I am 
shouting from here but you are not prepare 
even to listen to me. I am giving it in writing. 
I am trying to express my views but you are 
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nof pa)·ind attention towards me. Then what 
Is the use of becoming a Member of the 
House? Until and unless you hear me, I will 
go tli' ~peaking. You may get me out. 

[Engli~• I 

MR. SPEAKER: What is it that you are 
doing there? •tease sit down now. 

(Interruptions) 

MR. SPEAKER: What is the matter with 
you? If you have any important matter, we 
can take it up tomorrow. Please do not get 
excited. If everybody is getting excited, then 
the patience of everybody will be exhausted. 

(Interruptions) 

MR. SPEAKER: We will see what can 
oe: done tomorrow. 

SHRI RAM NAIK: I want to rise on a 
point of order in respect of the statement 
which the MiniSter wants to lay on the Table 
of the House. It is about the Constitution 
(Scheduled Tribes) Order, that is, item 3 on 
the list of business. 

On 19th April, an Ordinance was passed 
about this order. That should have been 
converted into a 881. We passed the Bill on 
the last day. Within six weeks, the Ordinance 
has to be converted into a Bitt. On tho last 
day, the Government came and we passed 
the Bill on 19th August. But on 20th August, 
the Ordinance lapsed. The Ra;ya Sabha 
was not in session. Then, Government is· 
sued another Ordinance. 

If you remember, you gave them seven 
days concession to Introduce the Bill. We are 
entitled for two days, nota of the Bill. That 
was also not given. We raised objections at 
that time. That particular Bill. which this 
House passed, the relevant Ordinance 
lapsed on 20th August. the ~-tva Sabha 

was not in session. So, the Government 
Issued another Ordinance on 20th August. 
That Bill went to the Rajya Sabha. Rajya 
Sabha passed it. That particular Ordinance 
issued on 20th August, we laid on the Table 
of the House on 26th August. That means 
after six days. 

Subsequently the Bill was passed by 
Rajya Sabha It was also laid on the Table of 
the House on 29th August. The Memoran-
dum giving the reasons for issuing the 
Ordinance is being placed on the Table of 
this House today. That means after 13 days. 
The original ordinance was issued on 19th 
April and the Government Is giving the rea-
sons for the second Ordinance today. This in 
fact is inefficiency. I presume you should 
protect our rights and the dignity of this 
House. This House should not be taken for 
granted. We should not be taken for granted. 
For the inefficient functioning of the Govern-
ment, the Minister owes, an explanation and 
an apology to the House. Then only, the 
Minister should be allowed to lay the papers 
on the Table. That Is my point of order. 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARUAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Mr. Speaker, Sir, in 
so far as why we needed to pus the 
Ordinance is concerned, I think , the Hon. 
Member raised the point of order which, 
according to me, under the rules ia no point 
of order. It is only a question of propriety and 
IllS not really a question of prohtition at any 
time. I submit through you to the Hon. Member 
that it was necessitated because the Rajya 
Sabha waa not in .... ion. Even though we 
have really passed it on the 191h AugUit ·the 
last day - aince Rajya Sabha was not in 
seaion, we had no other option but to pass 
the Ordinance. The Bill haa been passed by 
this HouH and at.o by the Rajya Sabha and 
nowia law. 
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SHRI RAM NAIK: No, it is r,. •t law. It has 
come back with an amend me .,t. That 
amendment has to be discussed in this 
House. 

SHRI RANGARAJAN KUMARAM t. "J-
GALAM: The Ordinance, as it stands, coes 
not really need the emphasis which it does 
only to buy the period of time of that dura:.:on. 
It is a fact, which the Hon. Member has 
pointed out, that we should have immedi-
ately brought it to the Table of the House 
though there is no compulsion of that type 
that it has to be done immediately in that 
time. In this particular case. the House is 
continuing in session in so far as the Lok 
Sabha goes. In so far as the Rajya Sabha 
goes, the commencement of the House on 
26th was critical there because it was placed 
there. It is true that we should have done it 
immediately, possibly on the next day, but I 
do remember !he Hon. Minister mentioning 
that the bill is being passed, that this Ordi-
nance has also come through and is going 
to come throug:, in order to cover the lacu-
nae. However the Hon. Member has made 
a point. That point has been taken note of by 
the Government. It should have been done 
in the usual course qoickty on the next day. 

13.00 hrs 

SHRI RAM NAIK: I c.an understand if 
there is any delay in the working days. 

MR. SPEAKER: I am saying what I 
have to say. You have raised this point. 
There b a Committee of the House called 
Committee on Papers Laid on the Table. 
Now, that Committee has to look into whether 
or not there has been any unreasonable 
delay In laying the papers, tha statement 
l!txplaining the reasons for not laying the 
Hind; version Is given and such reasons are 
:;atisfN.tcry. That Committee wiU perform 
t· ··, work. Now, this Committee Ia there •.• 

SHRI SOMNATH CHATTERJEE 
(Bolpur): At the moment, it is not there Sir. 

MR. SPEAKER: You have raiserl this 
issue and I am sure that this Committee will 
be constituted very soon and the matter will 
go before the Committee and the Committee 
will look into it. 

SHRI RANGARAJAN KUMARAMAN-
GALAM: Without going any further, I would 
like to say that we have not really committed 
any violation. 

MR. SPEAKER: It is for the Committee 
to lock into and if the Commr.tee gets satis-
fied. they can write love letter to you. 

13.02 hrs 

PAPERS LAID ON THE TABLE 

Demands For Gra 1ts of the Ministry of 
Water Re~urccs For 1991·92 

[English] 

THE MINlSTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): I bag to lay on the T 3ble a ~PY of 
tho Detailed Demands tor Gra·1ts (H. '1di and 
English versions) of the Mimstry of Water 
Resources for 1991-92. [Placed in Library 
SHNo LT-518191] 

Detailed Demands For Granta Of The 
Ministry Of Planning and Programme 

Implementation tor 1911·92 

THE MINISTER OF ST-' TE OF THE 
MINISTRY OF PLANt J lNG AND PRO-
GRAMME IMPlEMENTATION (SHRI H.R. 
BHARDWAJ): I beg to lay on the Table a 
copy of the 041ttailed Demands fo!' Grants 
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(Hindi and English versions) Of The Ministry 
Of Planning and Programme Implementa-
tion for 1991-92. [Placed in Library S.. No 
LT-519191) 

Detailed Demands For Grants Of 
Department of-Posts for 1991-92 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
RAJESH PILOT): I beg to lay on the Table 
a copy of the Detailed Demands For 
Grants(Hindi and English versions) of the 
Department of Posts for 1991-92. (Placed in 
Library 5H No l T-520191] 

Detailed Demands For Grants Of The 
Ministry Of Power And Non-Conven-
tional Energy Sources For 1991·92 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NA TH RAI): I bag to lay on the Table 
a copy of the Detailed Demands for Grants 
(Hindi and English versions) of The Ministry 
Of Power and Non-Conventional Energy 
Sources for 1991-92. [Placed in Library 5H 
No l T-521191] 

Detailed Demands For Grants Of The 
Ministry Of Civil SUpplies And Public 

Distribution For 1991·92 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRI KAMAL UD-
DIN AHMED): I beg to lay on the Table a 
copy of the Detailed Demands for Grants 
(Hindi and English versions) of the Ministry 
of Civil Supplies and Public Distribution for 
1991-92. [Placed in Library See No l T -5221 
91] 

Detailed Demands For Grants Of The 
Department Of Ocean Development For 

1991·92 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEl, PUBLIC 
GRIEVANCES AND PENSIONS (SHRJ-
MATI MARGARET ALVA): I beg to lay on 

Submlsson of ffiPOit by National 
Commission on Rural Labour 

the Table a copy of the Detailed Demands 
for Grants (Hindi and English versions )of the 
Department of Ocean Development for 1991· 
92. [Placed in Ubrary SH No LT-523191] 

Detailed Demands For Grants Of The 
Parliament Secretarlate Of The Presi-
dent And VIce-President and Union 

Public Service Commission For 1991·92 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN· 
TARAM POTDUKHE): I beg to lay on the 
Table a copy of the Detailed Demands For 
Grants (Hindi and English versions) of the 
Parliament Seaetariat of the President and 
Vice-President and Union Public Service 
Commission for 1991-92. [Placed in library 
See No. l T-524191] 

STATEMENT BY MINISTER 

SUbmission of Report by the National 
Commission On Rural Labour 

[English] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): In pursuance of a 
commitment made by the then Prime Minis-
ter late Shri Rajiv Gandhi in his budget 
speech on the 28th February, 1987, Govern-
ment had set up a National Commission on 
Rural labour in August, 1987. The National 
Commission on Rural Labour was appointed 
to study and report on the economic, social 
and working conditions of Rural Labour in 
the context of changing socio-economic 
framewort< in the rural areas. The Commis-
sion was also to study the existing legislative 
provisions Intended to protect the interests 
of rural labour and suggest measures to 
make them more effective. 

The N.C.R.L have submitted their re-
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port to the Government on 31/7/1991. The 
report contains a large number of recom-
mendations regarding general developmen-
tal efforts, social, economic and legislative 
measures and institutional mechanisms for 
all round development of the Rural Labour. 

The recommendations of the Commis-
sion will need to be examined at length by the 
various Ministries/Departments in the Cen-
tral Governments, in consultation with the 
State Governments, whereever necessary, 
before they are implemented. Copies of the 
Report have already been kept in the Parlia-
ment library for perusal of the Hon'able 
Members. [Placed in library. See No. l T-
525191] 

[Translation] 

SHRI BHOGENDRA JHA (Madhubani): 
Mr. Speaker, Sir, I woutd like to take your as 
well as House's precious time to raise an 
important matter, discussion on which can-
not be postponed. 95 per cent of the total 
cooking coal is extracted in Bihar. During the 
last four years about 6 crores 50 lakh tonnes 
of coal was extracted in Bihar every year; 
out of which 60 per cent was coking coal 
and 40 per cent was for other kinds of coal. 

Mr. Speaker, Sir, before the year 1968 
royalty was paid on the basis of the cost. But 
after the nationalisation of coal in 1971-72 
the base of the royalty was changed from 
cost to weight. The result is that prices in-
crease continuously but not the weight in 
proportion to it. Due to this Bihar has been 
suffering loss. Keeping this fact in view the 
Government of Bihar had imposed cess; but 
the Supreme Court gave verdict in a case on 
25-1 o-89 to abolish it. After that Ranch! 
Bench of Patna High Court ordered on 
6.11.90 to withdraw the cess. They also 
ordered the State Government to return the 
cess collected from the various companies 

since October 25, 1989. After that, on March 
4, 1991 the Supreme Court gave a verdict 
that the Bengal Cess Act, on the basis of 
which the Government of Bihar had im-
posed cess, was basically inconstitutional 
and iilegal. Therefore, it would not be pos-
sible even for Bengal Government to im-
pose cess more. In the above circumstances 
the Chief Minister of Bihar was compelled to 
announce hunger strike. We were also 
compelled to raise the matter in the House 
and the relief provided by the Government 
concentrates on the weight of the commod-
ity and not the cost. Thus Bihar is going to 
suffer a loss of about Rs. 150 crores per 
annum due to the abolition of cess despite 
relief being provided to them. In the current 
financial year, Bihar is likely to suffer an 
additional loss of Rs. 265 crores. The finan-
cial condition of Bihar is deteriorating de-
spite the concessions announced by the 
hon. Minister. My submission is that the 
royalty should be at least 50 per cent of the 
total cost. 

All the Members must be aware that the 
freight is equal whether it is from Jharia or 
Giridih or any other place in remote areas. 
The result is that the industrial situation in 
Bihar, already a backward state, has further 
deteriorated. Therefore, through you, I would 
submit to the Government as well as the 
House to fix the rate of royalty on the basis 
of the cost, moreover, either the condition of 
freight equalisation should be removed or a 
separate relief should be provided to the 
passengers of remote areas. 

Mr. Speaker, Sir, Communist Members 
of Bihar legislative Assembly and Bihar 
legislative Council and also the representa-
tives of Bihar in lok Sabha and Rajya Sabha 
have been compelled to stage adhama, You 
are right we have sought an appointment 
with the hon. Minister of Finance, we would 
meet him; however it is not merely a matter 
of meeting, It is to solve the problems of the 
State. 
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17 types of mineral produds are pro-
duced in Bihar and realty is paid on all these 
produds; similar situation prevails in all other 
mineral producing states. After abolition of 
cess Bengal is also In difficulty. Similarly 
Orissa too faces the similar problem. There-
fore, my submission is that the Government 
should modify their policy, otherwise these 
States will always remain backward. 

SHRI BRU KISHOAE TRIP A THY (Puri): 
Similar problem prevails in Orissa 

[English] 

SHAI SIVAJI PA TNAIK(Bhubaneswar): 
A serious problem has emerged after the 
death of an Adivasi worker at Dalla Cement 
Factory in UP because of starvation and 
cold at lucknow, while staging a dhama 
against the privatisation of the factory and 
demanding a judicial inquiry into the ghastly 
firing on 2nd June in which some 40 people 
were killed. The three units at Dalla, Churk 
and Chunar of the UP State Government 
Cement Corporation were handed over to 
thP DaJmias in spite of a stay order from the 
Allahabad High Court and without the proper 
approval of the Union Government which is 
against Section 30!">) of the MRTP Ad. 
While the total assets of the Company are 
about As. 412 crores, it was handed over to 
the Dalmias for a Petty cash payment of one 
crore of rupees. · 

All the leaders in the factory are resist-
ing this privatisation. Some 2000 womers 
are staging a dharna at lucknow where one 
worker belonging to Scheduled Trbt com-
munity named Nepali died on 28th August 
out of starvation in cold. The body of Nepal 
was not handed over to his wife and other 
relatives who were there. While demanding 
the handOV8f of the body, Shrimati Subhaanl 
Ali, ex-M.P. of thia House and 153 other 
persons were arrested and were taken to 

some distant police stations and were later 
on released but again arrested while they 
were boardiog a local train. 

During our visit to Luck now on 31st 
August, we met the workers who were stag-
ing a dhama there. After privatisation of 
these three units, they have not got their 
payments for the last 4 to 5 months. They are 
iiving under a very miserable condition. I 
wouid urge the Union Government to inter-
vene in the matter so that the agreement with 
ttle Dalmia to hand over the three factories is 
scrapped on the basis of Allahabad High 
Court Stay Order. The factories should be 
opened immediatley with the public sector 
management and a judicial inquiry is to be 
instituted on the firing of workers on 2nd 
June, 1991 so that the matter can be settled. 
Talks may also be initiated with the Ek1a 
Sammiti of the workers. (Interruptions) 

MR. SPEAKER: Mr. Acharia. I have 
strong objection to your every time getting up 
like this. 

[Translation] 

SHAI lAKSHMI NAAAIN MANI 
TRIPATHI(Kesarganj): Mr. Speaker, Sir, on 
behalf of those innumerable people, who 
have been displaced due to floods, I thank 
you for the opportunity you have given me to 
raise their problems. 

Sir, Ghaghra river flows in Behraich 
district. Masi, Pakharpur, Ramnagar and 
Dariabad - all these are in my constituency 
situated on the bank of river. A dam has been 
constructed on the bank of Ghaghra river 
through which shada-Sahai and Saryu canal 
have been construded. The water is re-
kaased from the dam when It Is ovet11own. 
Due to this unreatricted flow of water vast 
area in our constituency Is affected and the 
r•identa who reside in the adjoining area of 
the lite are diiplaced. A few days back the 
water was opened due to which hundreds of 
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acres of land was eroded and hundreds of 
villages submerged. Land of about 5-6 vil-
lages has completely eroded. There is no 
provision to rehabilitate them. They are sur-
rounded by water and have been living at a 
raised platform in open. I would like to draw 
your attention and the attention of the House 
to it and urge upon the hon. Minister to take 
immediate measures for their rehabilitation. 
Adequate financial aid should be provided 
by the Centr~l Government so that victims of 
the natural calamities and also of artificially 
created calamities may ge trelief. With these 
words, I thank you for the opportunity you 
gave me to SJ.ieak. 

[English} 

MR. SPEAKER: I would like to say that 
this should not be treated as a precedent. 

13.13 hra 

REMITI ANCES OF FOREIGN 
EXCHANGE AND INVESTMENT 

IN FOREIGN EXCHANGE BONDS 
(IMMUNmES AND EXEMPTIONS) 

BILL 

[Engish) 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): I beg to move for 
leave to introduce a Bill to provide for certain 
immunities to persons receiving remittances 
in foNign exchange and to persons owing 
the Foreign Exchange Bonds and for certain 
exemptions from direct taxes in Nlation to 
such remittances and bonds and tor matters 
connected theNwith Of incidental thereto. 

MR. SPEAKER: Motion moved: 

"That leave be granted to Introduce a 
BHI to provide tor certain immunibes to 
persons receiving remittances in for-

eign exchange and to persons owing 
the Foreign Exchange Bonds and for 
certain exemptions from direct taxes in 
relation to such remittances and bonds 
and for matters connected therewith or 
incidental thereto. • 

[Translation] 

SHRI GEORGE FERNANDES (Muzaf-
farpur): Mr. Speaker, Sir, I would like to 
oppose the motion for leave to introduce the 
Bill as it is ultra vires of the Constitution. My 
opposition is based on the provisions con-
tained in Articles 13 and 14. 

MR. Speaker, Sir, I want to submit that 
when I raised this point last time in relation to 
anothere legislation, you had checked me 
saying that reasonable classiftcation is al-
lowed under Articles 13 and 14 both and 
hence the objection raised by me had no 
force and hon. Members had drawn an infer-
ence therefrom to oppose my B!"gument in 
the House. 

[English] 

Mr. SPEAKER: One more point which I 
would like to get clarified and that is intra 
vires or ultra vires of the Constitution. Is it 
decided by this House or decideC by the 
Court? 

SHRI GEORGE FERNANDES: I am at 
the legislative oompetence. 

[Translation] 

I am raising this point. I want you to 
examine the question should we pass the 
legislation knowing it that it is ultra vires of 
the Constitution? Please look at Article 13: 

[English] 

-the State shall not make any law which 
takes away or abridges the rights con-
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ferred by this Part and any law made in 
contravention of this clause shall, to the 
extent of the contravention, be void,• 

[Translation] 

Now the question is whether we should 
enact a legislation taking the plea that it is the 
job of the Supreme Court and High Courts to 
decide whether it is untra vires or intra virt~s. 
But the question is how can we enact a 
legislation knowing well that it is uhra virtiS of 
tbe Constitution. That is why I want to put 
both articles 13 and 14 before you. 

Mr. Speaker, Sir, first of all, kindly look 
at the implementation part of the legislation. 

{English) 

'Where is the position relating to the 
balance of payments, etc. ?" 

[Translation] 

Please take the next. 

[English] 

'Whereas with a view to attracting such 
inflow of foreign exchange, il is expedi-
ent to provide for certain immunities 
and exemptions to render it possible ... • 

For certain peraons, certain immunities 
and certain exemptions are given. 

(T ranslati?n] 

What for these immunities, what for 
exemptions are given and who are the 
people~. Mr. Speaker, Sir,lwanttoputforth 
these three things in the oont.xt ~my oppo.. 
sllion to this legialation .• you ... MCtion 3, 
it has been mentioned therein that no quea-
tion wil ever be 8lked about the IOUf'Ce of 

remittance. Further, it has been assured that 
no enquiry would be conducted regarding 
the means of its earning whether lawful or 
otherwise. Then, it has been stated in 3(c) 
that the fact that the recipient has received a 
remintlance shall no be taken into aooount 
and shall be inadmissible as evidence in any 
present or future suit. 

Mr. Speaker, Sir, at present several 
cases involving big people, are pending in 
many courts. Nobody is put behind the bars. 
Even after 1 o-20 years minor punishment is 
given to big people, who are Involved in tax 
evasion. Presently, many such cases are 
pending in the Supreme Court, High Courts 
or lower courts. You mean to say that the 
persons against whom cases of violation of 
Foreign Exchange Regulation Act are pend-
ing in the courts and against whom Govern-
ment have proof of taking the money out of 
India, should not be prosecuted on the 
strength these proofs in the courts. 

Please go through the sub-clause (c) of 
clause 3 and another clause 6 of this BiD. You 
are going to do such a discrimination which 
is beyond one's imagination. What a House, 
what a Parliament and what a Constitution 
which say through this legislation that the 
person wooong abroad will be punished under 
the Foreign Exchanges Regulation /ID. in 
case he fails to remind back his earnings as 
provided under the /ID., but the person, who 
have taken Indian Capital out of the country 
or who have dandestinely kept or deposited 
abroad their income, would be extended all 
facilitea to bring back that money into the 
country. These two different type of ap-
proach emerge from this legislation. On the 
one hand, we instead of rewarding the hon-
est person, have provided for punishment 
under FERA. Income Tax laws etc. On the 
other hand. we are offering aD aorta of immu-
nities and exemptions to the dishonest. 

Therefore, Mr. Speaker. Sir, I want to 
,..... the Issue of reasonable claealflcation 



377 Remittances of Foreign BHADAA 12, 1d1~:; (SAKA) Bonds (lmmunliiiS and 378 
Exchange and Investment Exemptions) 8111 
In Foreign EKchange 

which is raised in Cf)Urts and was rai4Jed in rTrans/a:ion] 
the House also. 

And I asked the Judge Saheb to explain 
[English] h in one sentence. 

MR. SPEAKER: t do not wa."1t tc IP!Jiv [f:ng/k>h] 
that criteria to everybcdy. 

SHRI GEORGE FERNANDES: r..,. 
principle of reasonableness as defined by 
the Supreme Court In Innumerable judge-
ments while deciding the whole question of 
reasonable classification !s that it rnust be 
right, it must be just and it must be fair. 

[Translation) 

Mr. Speaker, Sir, I asked Judge Sanob 
sitting on my right as to what i8 meant by 
reasonable classification. According to my 
study-

iEnglish] 

It must be right; it must be just and it 
must be fair. Othetwise, there cannot be 
anything c.'llled a reasonable classifica-
tion. 

[Translation) 

Now I want to ask fOU whether this 
legislation Is meant for proteding ttw dis-
honest ~ and awarding punishment to 
the honest person. Has this legislation been 
brought forward In the House for this pur-
pose? Is It right? Would it be proper to send 
an honest pereon to jail since he is weak and 
to provide every facility to the dishonest 
person? Is it right? Do we Intend to work like 
this? Ia It fair? 

Mr. Speaker, Sir, these three crteria. 
thr" questions are ... 

(Englsh] 

You have given innumerable judge-•-

He says, "we read hundreda of tudge-
ments•. 

(Translation] 

I again requested him to explain it in one 
sentence, then he said-

[EngDsh] 

"The classification must be related to a 
particular class or a group of segment 
for whom the law is being enacted·. 

Now it is a dass or a aegment or group 
for whom this law is now sought to be en-
acted. It is a class of sm\Jgglers; its a class d 
people who have taken out this c:ountfy'a 
money that they should not have taken out 

You are making provision for extencrng 
facilities to the big people who have indulged 
in under-invoicing and over-invoicing and 
who have deposited money in foreign banks. 
Swiss Banks, Cayman Islands and at other 
places. 

(Englsh] 

Is this the class of people for whom this 
kind of reasonable classification is now being 
sought by the Finance Minister? 

[Translation) 

So far as the question of violation or_ 
bypassing Article 13. is conc:erned, that does 
not apply to this legiaJation. Tomonow the 
Supreme Court wll have 10 .. In juc:fgement. 
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make law to make dishonest person hon-
est? Supreme Court should not come into 
the picture. It is a challenge to the dignity, 
nighteousness and irrtent of the House and 
it is totally against the Constitution of the 
country that the thieves, dacoits and plun-
derers are protected in the name of reason-
able classifiCation. 

Mr. Speaker, Sir, the hon. Finance 
Minister has taked of financial constraint in 
the preamble of the BHI. The country is 
passing through a severe financial crisis. 
The reasons of the aisis will be discussed at 
the time of discussion of the Budget and the 
Finance Bill. I don, want to discuss it now. 
But I want to say that it is true that the 
country is facing crisis of foreign exchange. 
But the Government should not put the 
country and the constitution a! stake for it. 
Therefore, Mr. Speaker, Sir, I request you 
not to grant leave to introduce the Bill. 

SHRI GUMAN MAL LODHA (Pali): Mr. 
Speaker, Sir, question of legislative compe-
tence has been nUsed. Constitutionally this 
matter has to be examined from two angles. 
We have to see the Schedule for the pur-
pose of judging the legislative competence. 
There are three lists 1, II, Ill given in the 
schedule. In list I matters have been enu-
merated in respect of which center has 
exdusive power to make laws; rast II is in 
respect of State subjects and list Ill is the 
concurrent list. This matter is covered by 
entry .36 of list I. The matter relating to 
foreign exchange is simpliciter. As far as the 
technical aspect of the legislative compe-
tence is concerned, it is there. The hon. 
Member raised the point of classification. A 
law can be ded•ed void under Articie 14 on 
grounds of discrimination. Articles 226 and 
32 relate to powers of the Supreme Court 
and the High Courts. In so far ulegislative 
competence Is concerned, it Ia technlcaJJy 
covered under Atticle 246 and Entry 38 of 

List I of the seventh Schedule pertaining to 
currency, 'coinage and legal tender; foreign 
exchange'. Article 246 provides as to who 
will enact the legislation: 

[English] 

"Notwithstanding anything in clauses 
(2) and (3), Parliament has exclusive 
power to make laws with respect to any 
of the matters enumerated in list I in the 
Seventh Schedule in this Constitution 
referred to as the "Union List•. 

[Tr ans/ation] 

Thus, there is no problem in regard to 
Legislative competence. So far as classifica-
tion is concerned, you have examined it on 
many earlier occasions. The question of 
legislative competence is to be examined as 
and when it comes up. I can support the 
question of competence that has been raised 
in this case. 

[English) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Mr. Speaker, I am 
grateful to the Hon. Member. the former 
Chief Justice Shri Gum an Mal Loha for having 
clarified. Legislative competence is a matter 
which one looks into under Article 246 and 
the Union List and the Conr..urrent list. when 
it comes to the competence of this House to 
legislate a law. The issue whether a particu-
lar Ad is constitutionally valid or not, or 
ultimately something that will have to be 
ruled by the courts as per the Constitution we 
have. Of course it has been decided and it 
has been pointed out here and your good· 
self has been kind enough to rule already 
that the Chair wilt not decide on whether the 
legislative competence exists or not, that rt 
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would be taken into account by the Hon. 
Members white taking a decision, and mind 
by Members when they vote or take a 
decision on the introduction of the Bill. 

But so far as the legislative competence 
is concerned, I would submit that under list 
I, read with Article 246 as well as Entries 36, 
46, 82, 86, 97 there is clearly power with 
Parliament to legislate on the matter. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Do all those entries appiy? 

SHRI RANGARAJAN KUMARAMAN-
GALAM: Yes. There is immunity, criminal 
law etc. All the entries are inter-connected in 
this particular Act. 

SHRI SOMNATH CHATTERJEE: Do 
not read that note. 

SHRI RANGARAJAN KUMARAMAN-
GALAM: I have not read it. I have read 
beyond that note. 

If I may submit, whether we would like to 
go into the issue or not, whether or not Article 
14 is valid, the Hon. Member Shri George 
Fernandes, while speaking himself admitted 
that there is clarification. The issue is whether 
it is reasonable or not. He has gone into the 
question, what is just, right and fair. Just, 
right and fair are not absolute terms. They 
are terms which have to be seen in the 
circumstances. We know very well what the 
situation of our foreign exchange position is 
and keeping that In mind and keeping in 
mind that there is no way that an honest man 
is going to be penalised in the existing law let 
us make on thing clear. A particular person 
who has committed an offence earlier, would 
not cover up his offence because if he gives 
money. that is also not provided for. Reading 
more than what is necessary in the law. I 
humbly submit. is not the situation. We have 
the legislative competence: with regard to 
the constitutional validity. we are reasonably 

certain that it is constitutionally valid. I would 
request the House to keep this in mind when 
they give us leave to introduce the Bill. 

MR. SPEAKER: Well, I do not want to 
quarrel with the ratio decidenda given by 
Shri George Fernandes while arguing that 
this House has no legislative competence to 
turn this Bill into a law. The question as to the 
vires has to be decided by the Supreme 
Court or the High Court. 

Now as far as the competence of this 
House is concerned, of course the debate 
and the discussions on that point can take 
place here and after hearing the debate and 
the discussions on that point, the Members 
can vote to allow this Bill to be introduced or 
not to allow this Bill to be introduced. The 
debate would have a persuasive effect on 
the Members and the decision given by the 
Members would be binding on us. It is not for 
the Chair to decide in these matters. It is 
either for the House Members to decide or 
fort he Supreme Court to decide. So, I am not 
giving any decision in favour or against it. I 
am just putting this question to the vote of 
the House. 

The question is: 

"That leave be granted to intro-
duce a Bill to provide for certain 
immunities to persons receiving 
remittances in foreign exchange 
and to persons owning the Fo;eign 
Exchange Bonds and for certain 
exemptions from direct taxes in 
relation to such remittances and 
bonds and for matters connected 
therewith or incidental thereto. • 

The motion was adopted 

SHRI MANMOHAN SINGH: I introduce 
the Bid. • 
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13.31 hrs 

W ~TEA ( PREVENTION AND CONTROL 
OF POLLUTION CESS (AMENDMENT) 

BILL 

[English] 

THE MINISTER OF STAlE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NA TH ): I bog to move 
for leave to introduce a BHI to amend the 
Water {Prevention and Control of Pollution) 
Cess Ad. 1977. 

MR. SPEAKER: The question is: 

-That leave be granted to intro-
duce a Bill to amend the Water 
(Prevention and Control of Pollu-
tion) Cess Ad. 1977.· 

SHRI KAMAL NATH: I introduce the 
Bill. 

MR. SPEAKER: Now, Matters under 
Rule377. 

13.32hrs 

MATTERS UNDER RULE 377 

(f) NMd to con.truct a road over 
bridge, at TblruppappuUyur 
Railway Statton In CUddalore, 
TamiiNadu 

[English] 

SHRf P.P.KALIAPERUMAL (Cuddal· 
ore}: Thiruppappuliyur is a part of Ct~alore 
ML:nicipal Town and is al&o the headquarter 
of the South Alcot Diltrict It it a Hlection 

grade mu:-1icipal town. The level-crossing 
near the Thiruppappuliyur Railway Station 
in Southern Railway is a busy level-crou-
ing. For the facility of the public, construction 
of a road ovar bridge in place of the existing 
busy level-crossing Is necessary. The ln-
h~bitan1s of tre Cuddalore Municipal Town 
and the surrounding areas have been 
demanding a road over bridge for the put 
two decades. Their demand is genuine and 
justifiable. But it has not materialised so far. 
They are suffering in silence. 

The SoUihern Railway has a1so pro-
posed a road over bridge in replacing the 
level-aossing for the consideration of the 
Board. I urge upon the Union Government to 
include the provision of the above road over 
bridge in the works programme of 1991-92 
and complete the same as early as posable. 

(II) Need to upgrade the Gopalpur 
Minor Por1at Arzlpalllln Orlau 

SHRI GOPI NATH GAJAPATHI (Ber-
hampur): The proposal to upgrade the 
Gopalpur Minor Port set up at Arzlpalli in 
Orissa is long pending with the Central 
Government. This is a seasonal Port, which 
operates for only six months in a year. For 
optimum utilisation of asaeta already cre-
ated for catering 1o the needs of future traffte. 
it is esaerrtial to upgrade the Port With this 
aim, the Government of Oriaaa has submit-
ted an updated Master Plan prepared by the 
Ocean Engineering Centre, Madras in Au· 
gust 1990. It has also forwarded a project 
report for obtaining assia1ance from the Asian 
Development Bank, if necessary. 

According to the studies made by the 
port and Shipping Sedor, the capacity of 
Paradeep Port will ~ 24 million tonnes by 
2000 A.D. It witl not be 3ble to handle the 
increasing traffic. particularly the entire coal 
cargo of 35 miHion tonnes required by the 
thermal power stations. Thus. It will be deslr· 
at* to have MOOnd outlet at Gopalpur for 
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shipping of eoal along with th& product.s of 
Indian Rare Eartha Limited, Chatrapur. 

I, therefore, request the Government of 
India for conversion of Gopalpur Port, which 
II only a minor Port on a long coast-line of 
about 400 kma. In Orissa on top priority 
baala. 

(10) Need to restore proper func. 
tlonlng oftelephone..-vlcMin 
Thllne, DomblviR, Kalpn Met 
Murbadareaalnlla ......... 

SHRI RAM KAPSE (Thane): Sir, after 
the heavy rains on the1'1h June, 1991, the 
telephones In Thane, Oombivil~ Kalyan, 
Murbad areas, which went out of order have 
not been restored so far. The new Exchange 
No. 534 which waa Introduced has filed to 
wor1<properly. OrQinal problems or Exchange 
Nos. SO and 59 of Thane are also the same, 
resulting in wrong numbers, busy lines, 
axceaslvebillng etc. Several oomp&aints were 
made to the Telephone authorities by the 
public from the areas. The authoriiea have 
not taken any action to rectify the defects. 
The Telephone Users Association have 
started agitation to protest against the 
Inaction on the part of Telephone authori-
~ Government are, therefore, urged to 
take Immediate action to restore these serv-
icea at the earliest. 

(lv) Need to lay new ran line to 
connect Glrldlh with K~ 
Bihar 

[ TranslafJon) 

SHRI MUMT AZ ANSARI (Kodarma): I 
would Ike to draw the attention of the 
Government towards the raH line proposed 
1o be constructed between Giridih and 
Kodarma in Bihar. On one hand the 
Government is Introducing new trains and 
laying new raH Hnes in many parts of the 
country while on the other hand it has 

neglected Glridih Kodarma where coal and 
mica mines are located . 

As such, I wiH like to emphasise on the 
Government the need to immediately lay a 
rail line from Giridih to Kodarma 

(v) Need to convert exl8tlng tele-
phone exch8ngea In w..a Dl-
naJpur and llalda district Of 
West Benga~ Into C-OOT Ex-
changes 

SHRI SUBRATA MUKHERJEE {Rai-
ganD: Sir, Northern part of the State of West 
Bengal is completely neglected zone since 
a long time. I would Ike to draw the attention 
of the Central Government that Dakhola. 
lslamfXir, Kaliagnj and Gangarampu' within 
the district of West Dinajpur and Chanchole, 
Harishchandrapur ,Samai, Kaliachak and 
Mankchak and Maida district in West Ben-
gal are very good commetcial centres in 
North Bengal. In al the above mentioned 
places the existing CBNM Boards of 200 
lines are practically full These exchanges 
control so many PCOa and small exchanges 
also. But there is no STD facility in any of the 
exchanges. 

I urge upon the Government that the 
existing exchanges mentioned above be 
converted Into C.Oot exchanges immedi-
ately on top priority. 

(vf) Need to ut8nd Batdrtlyarpur-
Rajglr railway line up to Boclh 
Gaya, Bihar 

(Translation) 

SHRt VIJAY KUMAR Y ADAV ( Nal-
anda): Government of Japan is providing 
assistance to connect and develop the vari-
ous Buddhist religious pl.-with each other. 
In the Buddhist circuit NaJanda, Rajgir and 
Bodh Gaya are very important. 
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There Is a long standing demand to 
extend Bakhtlyarpur-Rajgir railway tine upto 
Bodh Gaya and restore the suspended trains. 

There will be increase in the revenue as 
a result of extending this line upto Bodh 
Gaya and we will also be able to eam more 
revenues and foreign exchange from Indian 
and foreign tourists by linking by rail all the 
Buddhist religious places. 

As such I request the Government to 
extend the Bakhtiyarpur-Rajgir railway line 
upto Bodh Gaya 

(vii) Need to Improve the Communi-
cation facilities In tribal domi-
nated district of Sundargarh, 
Orissa 

[English) 

KUMARI FRIDA TOPNO (Sundargarh): 
Sir, the district of Sundargarh is a trbaJ 
dominated district which mostly has been 
neglected from time immemorial. 

But for Rourkela Steel Plant, Sundar-
garh district. one of the richest in mineral 
resources, would have been one of the most 
backward districts of India Because of 
Rourkela Steel city, the State Government 
a:; well as the Central Government have got 
the impression that the district is one of the 
advanced districts in lndia. But the Bonai 
Sub-division, the Gurundia Block and 
Nuagaon Block are the most neglected parts 
of lndia. During the rainly season, these 
areas are cut off from the rest of the would 
due to lack of communication facilities. 
Seven bridges are to be constructed a~er 
seven hill streams. The trbal-dominated 

area is deprived of the supply of the bare 
necessitiesduringthe rainlyseaaon.lwould, 
therefore, request the Government to take 
necessary steps to bring these tribal-domi-
nated are~ under the Central Ga~emment 
Scheme arid provide sufficient fund to make 
provision ttir communication facilities in 
order to brlrig them in the mainstream. 

(viii) Need to construct new railway 
station In Yashwantpur, a sub-
urb of Bangalore 

PROF K. VENGATAGIRI GOWDA 
(Bangalore South): Mr. Speaker, Sir, Yash-
wantpur, a suburb of Bangalore, has be-
come a beehive of industrial and business 
activity. It is along the broad gauge railway 
line leading to Madras. It has a population of 
three lakhs. The railway station was built 
over thirty years ago when there were no 
industries and business activity was almost 
non-existent. Despite the phenomenal in-
crease in industrial and business activity in 
recent years and the rapid growth of popu-
lation in the area. the capacity of the railway 
station has not remained in original state. It 
is too old and too small to handle the passen-
ger and goods traffic, resulting in consider-
able hardship to the industries and busi-
nessmen and people of this town. It Is 
necessary to build a railway station with 
capacity sufficient to handle the goods and 
passenger traffic and to relieve the conges-
tion there and to facilitate free flow of goods. 

1 appeal to the Government of India 
undertake the construction of a new railway 
station in Y ashwantpur on a top priority 
basis and to help the Industrial and business 
expansion of the area. 
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DEMANDS FOR GRANTS (GENERAL), 
1991-92-CONTD. 

Minister of Agriculture, 
Ministry of Food 

and 
Ministry of Rural Development 

-CONTD. 

[English] 

MR. SPEAKER: Now we take up the 
discussion on the Demands of the Minis-
tries of Agriculture, Food and Rural Develop-
ment. Shri Rameshwar Patidar was on his 
legs. You have already taken twenty min-
utes, so, you will have to complete within 
one or two minutes. 

[Translation] 

SHRI RAMESHWAR PATIOAR (Khar-
gone): Mr. Speaker, Sir, while speaking last 
time I tried to explain as to how the farmers 
are getting low prices of foodgrains and how 
the prices of the commodities are going up in 
the. market. In this way he suffers double 
loss if he produces foodgrains in higher 
quantities, he is given low prices and if he 
produces in lesser quantity the country has 
to suffer a lot. Being patiot, he does not mind 
as to what does he get but produces as 
much as he can. I would like to submit that 
how the farmers oontinue to suffer loss. Mr. 
Speaker, Sir, the price-index of the manu-
factured items which was only 9 percent 
more in comparison to the agriculture pro-
duce in 1971-nbecame 42percentrnorein 
the year 1980-81. Thus, in this period of 9 
years only the prices of the manufactured 
items increased by 13 percent more as 
against prices of the agriculture produce. 
Even the comparison of each agriculture 
Price with the level of general is too disap-
pointing. In 1976-n the indices of all the 

commodities were 173 and the price indeces 
of foodgrains were 174 .•. 

MR. SPEAKER: Please do not give 
quotation. 

SHRI RAMESHWAR PATIOAR: Be-
tween the period of 1975-76 and 80-81 the 
price index of the general commodities 
increased by 48 percent whereas in the 
same period the increased in the price of the 
foodgrains was 24.7 percent only. 

MR. SPEAKER: According to rule either 
the Government publications or the book 
written by a great author can be quoted only. 
This House may be misled by the quotation 
from some other books. 

SHRI RAMESHWAR PATIOAR: Sir, I 
want to point out only this that how the prices 
of foodgrains registering increase in mar-
kets at low pace in comparison with prices 
of factory-made products. What I want to 
say is that the prices of foodgrains as well as 
other agriculture produce should keep in-
creasing with the pace the prices of general 
commodities increase in the market. This 
alone can benefit the farmers. What has 
happened sofaristhatthe shareoffoodgrains 
crops in 50-51 which was 76 per cent has 
come down to 72 per cent in 1985-86. 
Production of foodgrains kept going down. 
With the loss to farmers the country also 
suffered loss. 

The other point I would like to raise is 
that the subsidy on fertilizers has been 
reduced. It has been stated here that the 
subsidy on fertilizers has been grated every 
year to the farmers to the tune of Rs. 3600 
crore. Then a 40 percent reduction was 
effected in order to charge a sum of Rs. 
1800 crore more from farmers but after a 
strong protest against this move the 
Government lowered down the reduction to 
30 percent from which a sum of Rs. 450 
crore is expected to be fetched. Now it is 
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being said that !he Government \W>uld ac· 
crue lea income despite the Income of Rs. 
450 crore but thlt is not true. On the one 
hand. It Ia uld th8t thorQ would be no reduc-
tion In aublldy for smal and marginal 
t.rmers and the othflr hand, the prices of 
.......... being increased and only a 
p111ty sum of Rs. 125 crore Ia being given to 
fMners In the form cf subsidy. 

By ·Nay of subsidy a sum of Rs. 13 
crore fs being given to Madhya Prad9sh 
where the number ~f small and marginal 
t.rmers Is 431akh. ff it is seen from the point 
of view of the share each farmer is going to 
get. It ·:xxnas to Rs.30 to 33. Each farmer 
puld\a8es nearly 30 to 35 bags of fertilizer In 
,... tn this way a marginal f.-mer gets the 
benlft of rupM one per bag . Even then th9 
~is saying that fuU exemption Is 
being given to them which ia quite mislead· 
lng. Mr. Speaker, Sir, I, ther8fore, demand 
tt.tthls dual price policy be done away with, 
.._thedllcrirn~ between big and small 
fatmera be done away with and all the 1 arm-
.. lhould get equal subsidy on fertilizers. 

Now I ¥MUid make my submission just in 
one minull\ t._. a grelll deal about fodder 
IMChines had appeared In newspapers in 
118'1. I co not want to ramind the hon. 
Minilter ot Agrlculurethe biter memories of 
~ but almplr ..,. to know from him. 
whllher thoM imported todd4tr machines 
.. being Ulllzed today or not. Apart from 
!hat twel~e thouland farrnera were to be 
t. ~:..,.,._) : x handling those machines. I would 
'"'" . · OVt the number of farmers who have 
~ . t• lined. Are those machines still in the 
use vf fodder-production I hope the hon . 
.....,of agriculure wiD elatx>rate all tt•ase 
points when he would reply. 

SHRI VISHWANATH PRA TAP SINGH 

( Fatehrur): Thank )'OU, Sir, forgiving me this 
opportunity. 11 1s a very Important subject 
that we arlit discussing at thla moment. We 
ar. looking forw&rtt to the reply of the 
Minister oi Agr~ulture on the various Issues 
and pc)lnts that have bean raised by the 
hon.Membera. 

It Ia needleaa to aay that agriculture is 
th!'i matnatream of oLtr economy. There Is a 
symbiotic relation between industry and 
agficulture.ln our view It is not an antagonis-
tic retattonah~. The welfare of one rein-
forces the welfare of the other. When there is 
dlought.lndustry atso suffers; when there 
Is good crop, Industry also flourishes. So, 
1he Importance of agriculture In the whole 
economy has to be understood in a larger 
cortext. It Is also the area which stiR glv .. 
the targest employment H emplovment is a 
p!'Oblem in the covntry. then agriculture is a 
sector where there Ia stlft largest potential 
for employment. But this I mean not only 
those who ov.on land but also labour and 
people of other acttvkies that are associated 
with agriculture, if we take in the totality. 

Agricutture ha! been the foundation for 
our salf·relia.1Cfl. There was a time when we 
used to import wheat. That was a serious. 
challenge to our economic independence 
and ll goes to the cr8dlt of the farmers of the 
c:oun1ry that in providing economic lnd• 
pendence to ihe CJOUntty they have contrb-
ut8d their mite. Still70 per cent of India does 
lhM In the rural aide and agriculture is the 
m.1n actiYiy there. So. thla being the 
Importance. belore going Into the details 
what II necaeaary Ia to look and have a 
holllic view abcM agriculture. a total per· 
apecdve of lt. 'There is, therefore, a need for 
national agrlculurat partldpation. 

In 1956wepasaed thelndustrial Pt"lhcy 
Resolution. It became the guideline of van 
oua Govemmenta that came later. It is 
surprising that India being predomlnvntly ar. 
agricultural country, we have not yet evolve<1 
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a national agricultural policy. And it was our 
Party that put It ftrat tn the manifesto that 
there must be a National Agriculture Por.cy. 
Not only thta when the National Front Gov-
emment came, we lnwlved people who 
were aseociated with farmers' movement 
Shri Sharad Joshi waa heading the Standing 
Advisory Committee and we involved the 
other leaders of the farmers' movement. 
Almost the work was over and we were to 
come forward with the National Policy on 
Agr.culture. I think that work should be 
carrl6d forward and I would look forward to 
an ~ss uranea from the Agriculture Minister 
that the Government would be coming 
for,•.4fd with a national Poficy on Agriculture 
so that the tutur9 of the farmers, their 
fortune, i8 not tied up with the changes of the 
Govemment, but it is assured with particular 
definite direction from the Government, 
whichever Government It may be, and that 
is not only to benefit the f.-mer, but to benefl 
ttMt whole economy. Stability will be coming 
to the whole economy If we can have a 
stabk: perspective and policy on agriculure. 

The Ndonal Front Government 11180 
had declanMt that in the coming decade let 
us dedicate to the fwmer and ctea.red the 
decade to be Kiaan Duhak. We are going 
to the 21st century, let us not forget the 
farmers, let us dedicate the last decade of 
this country to the fanners eo that when we 
go to the 21st century, the farm• comes 
abng wlh al the development and progress 
that the next century may bring. 

Sir, the problem that Is facing agricul-
ture, I think. In the macro level must be 
attended to. TheN hal been a stagnation of 
1nvea1ment in private I8CtOr aa wellaa public 
MCtor. If we take Into 8CCOunt the inflation 
and aH that. and value how much invest· 
ment Ia needed. at lealt there Is a plateau 
tev.t and thllll the moat aertous thing that Ia 
affecting agriculure. In this respect the 
~of the farmers to invest, the terms 
or trllde tor this hal been continuously 

deteriorating. 1 hat means from what the 
farmer has to sell , the prices of those prod-
ucts, to what the farmer has to buy, the 
relative pric.es have so moved during the 
past years that It has been adverse to the 
farmer, thereby ir.tplying that there Is re-
eourcetransferfromthat sedor,lt Ia through 
the mechanism of relative prices that re-
source transfer takea p&ac.l..there is a re-
source transfer from this sector and the 
capacity of the sector of the sector to 
reinvest and out capital formation both are 
aevarety jeopardiMd t, thta mechanism of 
adverse terms or tr.S.. 

Also, In the various fadora of prtdng 
that we take, natural calamities, drought and 
floods which eat away the capital of the 
farmer, hardty goes into the calculation: the 
whole family works as labour on the farm, 
and all these are factors which are not qule 
property taken, maybe some factor to some 
degree may be taken irto account, but 
certainly not fuRy. W. have decided one 
thing when the National Front Government 
was there that for support price the 
managerial skill of the farmer will be taken 
care of and the minimum wage that Ia 
declared by the Government will form the 
basis of calculation or wherever they are-
In Punjab it is paid higher and that wiD be the 
basis for calculation and also if after dada-
ration of the Government there are some 
inputs, prices go up and there wfU be 
inflation that will be fmaRy counted. I would 
look forward to an assurance from the hon. 
Minister that those inputs have not been 
changed and they are going to be imple-
mented to ensure justice to them. What Ia 
reflected in the per Cllpita c:ontriUiJn on 
aortcu•ure? It Is something which II v.y 
Mrioua and because of the llagn8llon in 
Investment. th capacity to Invest II going 
down. The ah.,. in GOP on agricuture has 
come down. It was 60 per cent. now it il 
around 30 per cent. Thil II ncl t'r'TilMg. 
When a country ~ bel, a 
contribution In GOP comes down. Our con-
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cem is, still the dependence of the popula-
tion on agriculture more or less remains the 
same. That has not come down whereas in 
other countries where there is industrialisa-
tion that comes down. The per cspJta 
contribution in GOP of the farm S8dion has 
come down . It is something very serious 
when W8 look at all the problems of 
agricultural sector and its economics. Then, 
the other problem is, the green revolution 
has been uneven. It has been uneven 
regionwise; its benefit has not spread to all 
the regions and also not to every foodgrain. 
It has been foodgrains specific; certain 
foodgrains have been benefited, but there 
are many others which have not been 
benefited-jowar. bajra and so on which are 
the poor man's food items. The green 
revolution has bypassed the poorer sections 
and those who have not got irrigation facili-
ties. Therefore, it is these various things 
which call for a national policy on agriculture, 
a holistic view and a response to this. There 
are also various restrictions on value addi-
tions.Afarmerproducespaddy,buthecannot 
convert fully into rice. Then, though there is 
a declaration that there is freedom of move-
ment, in fact in pradice we know that there 
are a tot of restrictions by this method or that 
method. Some permission is required and a 
lot of restrictions are imposed indiredty by 
the various State Governments. 

Then, there is the problem of distress 
sale. Here, the Government can think of 
godowns where against the foodgrains the 
farmers may deposit, certain advances can 
be given and so the distress sale is not 
resorted to and the farmers get the proper 
price. That is particularly beneficial for the 
smattfarmerwhodoes not have the capacity 
to retain this foodgrains when the prices are 
not much. Here, the inefficiency of the Food 
Corporation of India gets loaded on the whole 
system. That also has to be a major part of 
the facus invariably, for foodgrains and its 

distrbutioft.l have already mentioned that In 
this policy, there is a need for involvement of 
those people who are actually In the farm-
ers• movement and an emphasis has to be 
there in evolving a mechanism where the 
farmers could be involved in policy deci-
sions. At the same time. when we speak of 
all these things, we cannot forget land 
reforms. We have seen that by mere change 
of the economic relationship in the rural 
side, greater productivity was unleashed 
when zamindari system was abolished and 
ownership was given to those who till the 
land. The system of pattaidM is still prevail-
ing and there are still benamiland holdings. 
(lntenuptions) In land reforms, on-the-spot 
enquiry is necessary as to who is In posses-
sion of foodgrains or as in whose kalihanthe 
thrashing takes place. Where does it go? 
This cannot be concealed. The land is an 
open thing under the Sun and you cannot 
put it in a locker or put it somewhere. Where 
does it go? Without the labour, it cannot be 
harvested and it cannot be thrashed. It is 
very easy to detect it. There can be land 
tribunals wherein there should be people 
from poorer sections and that is where 
comes the sharing of power; precisely that 
what we attempted. In various fields, there 
is a need for share in decision-making and in 
power structure for those people who are 
realty aggrieved. 

14.00 hra 

It is there we can put in those people. 
Then, you can implement land reforms 
effedively through these land tribunals. All 
this investigation can take place and land 
reforms could take place. 

The other thing is about market. Apart 
from internal market, there also comes the 
problem of access to external market and 
the benefits that accrue to the farmers. 
Certainty what is essential for the country, 
for the poorer people and for their consump-
tion, that should be assured first. On that. 
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there should be no compromise. But still 
mechanism has to be evolved as to how we 
can evolve a rational policy of Import or 
export of agricultural goods. I would sug-
gest that there should be a trigger mecha-
nism of prices. H the domestic prices go 
above a certain mark, we can stop the 
export because the commodity is domesti-
cally needed and further export will again 
push up the price. If it goes below a certain 
price level, then export should be allowed. 
So, the farmers can get the benefit of wider 
market. So, within a range, we can have this 
trigger mechanism rather than for months 
and months together the Government proc-
essing the case whether cotton will be 
exported or not exported, whether onion will 
be exported or not exported, whether potato 

· will be exported or not exported or certain 
other commodity will be exported or not 
exported. We can have a range where 
trigger mechanism can be evolved. That wiH 
facilitate the access to market. 

Then there is also the question of treat-
ing agriculture as an industry. I think, the 
benefit that accrues to industry should 
acrue to agriculture and I look forward an 
assurance from the hon. Minister on this 
count. One thing, I differ very strongly with 
the statement of the Agriculture Minister 
when he says that the loans that were 
given to the farmers have been harmful. 
Here I want to strongly protest and say that 
he is sadly mistaken in his view, which is the 
Government view when he says, it is also 
the Government view. 

In fact, it is the deteriorating terms of 
trade by which resources outflow has taken 
place, pauperisation has taken place. Per 
capita GOP contribution has fallen. Due to 
this kind of economy, a relief was sought to 
be given as loan. It is not that you are just 
distrbuting charity. There has bee n inher-
ent In injustice in the whole system. So, that 
was a mode of giving respite. Having done 
that. they get the terms of trade improved. 

We tried to do that. We cannot go on 
repeating, giving loans. But once repenting 
for the sin, give time for correction. That was 
the idea I think, behind our taking the loan 
decision. I think, the Government will imple-
ment it. I look forward to this. At least about 
what we read in the newspaper, if the hon. 
Minister corrects it here on the floor of the 
House, I think, it is better. 

[Translation] 

SHRI A YUB KHAN (Jhunjhunu): The 
decision of waiving loan taken by him was 
unfortunate. Its benefit did not reach most of 
the farmers. 

SHRIVISHWANATH PRATAP SINGH: 
Let him make a beginning. Let them do 
better work than what we did but let there be 
some work for farmers ... (lnterroptbns) 

[English] 

SHRI VISHWANATH PRATAP SINGH: 
Coming to fertilizer and fertilizer slbsidy, 
what is the nature of this subsidy? Fertilizer 
industry has been guaranteed, after deduc-
tion of tax, 12 percent profit. That will be 
ensured. That is the only industry where the 
Government has given such an assurance. 
Because of various cap~al investment al-
lowance and all that, it comes to almost 24 
percent. Not even to the public sector, the 
Government has given any such assur-
ance. It is one industry in the whol& of the 
country where the Government guarantees 
12 percent profit. What has it resulted in ? It 
has resulted in what is termed as -gold 
plating· of the machines that we bought, a 
tendency to inflate the prices of the ma-
chines. a mechanism by which foreign 
exchange outgo is there much more than 
what is necessary and where that money 
lands up is a matter which is not much of 
disputation. On this inflated price, the tax-
payer pays to the Government an assured 
profit. As. 1,000 Q'Ot'8S project is inflated by 
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Rs. 100 crores. That means, Rs. 24 crorea 
glt basket is given. In four years, that money 
il back and then a permanent glt packet ia 
given. It has also led to lnefftciency becauae 
once your profit is assured, tlwe Ia no 
compulsion ~or you to prove your effiCiency. 
It is also well-known thatthetechnlcalchoicea 
that have been Imposed on the fertililer 
industry have been such which hilw not 
been &lficient. Certain technologies have 
been imposed where consumption of elec-
tricity is much. 

So, what are we s~ismg? We are 
aubsiclsing to these inefficiencies, to theM 
decisions and to these wrong policiea. The 
ln8fficieney of one sec:D Is sought to be 
transferred to the farm sector, which haa 
hardly anything to do with that inefficiency. 
I fertiliser was priced at unit efficiency, farm-
.,. ahould be caled to pay the price. 

Gas pricel .. laid down. Aa regarda 
the utliution of the gal along the pipelne. It 
il hardly utlised and forvwt long~. 
gaaea havwt been pumped and that Is loaded 
on the fertlaer and the farmer haa to pay tor 
1t. I there is a criterion of tertii_. pricea. It 
ahould be comparative to what Ia being 
tnt.nationaly efficiently UMd of elactrlcity, 
raw material and other ttmga which go In,_ 
ptOducing onetonneoffettliler. We have to 
-wh8ther I ia at that level or not. I It Ia not. 
I ask why It Is bmg loaded on the farmer. It 
ianot thequeationoffarmer. You are loading 
It at this junct&n when the tenna of trade 
have been dat.Uati'Q and when the agri-
culture induatry is unable to re-inveat. capi-
tal formation ia bw and • .. the hub of 
aconomy. Al that very time, you are atrldng 
aa JL It wil affect the whole of the economy on 
a large tlCale. BaiMCing of? filcal deficl ia 
one 11*'0 and balancing the economy ia 
.,.,..,.,_ • you ... not balancing the ec:on-
omr. ,oureoonomywlll~tmt..llnced. 

Your flacal balance wl not Improve. Thla II 
where It Ia going to lead. 

Thia dual pricing certainly Ia not going to 
work. We know 1t. You know It In the heart 
of your heart P..-hape you are aaying that 
you will Implement It up to a certain extent. 
You know you cannot carry It farther. Whtlt 
wll ruJiy happen Ia, dual pricing Ia there and 
In the n.ne of amahrfarmera. fertiliMr wl 
be Jsaued. Finally. you wllftnd that It wllead 
to black-market and It wl go t.ck to the 
richer onea. I the amall farmer hal to buy 1t. 
he wt1 have to buy It from bla.. It wllreeult 
In reduced conaumption of fe:1111Hr. 

I am not quoting from atPf unknown 
pereon. But I am quoting Dr. Swamlnathan 
who Ia a very wei known agricultural ICien- · 
till Only today I WM looking to hla article. 
He has atated that whenever fertiliser prlcea 
have been raiaed, conaumption has come 
down and production Ia allo affected. It has 
taken eome time forb recovery. That Ia the 
relationahlp In ttia situation. He asks that If 
we .. going to f-=e al thla, what will 
happen to ... .....uanc.. 

So, here I would aay that thla decilion 
of the Gov.nment to lncreue fertillaer 
prices In very unfortunate. I would auggest 
aa and I would demand rather. that the 
lncruM In the fettiliaer pricea ahould be 
acrapped and the agriculture which Ia the 
hub of the economy should be saved. That is 
the only way to ensure our ... -reliance and 
to ensure greater employment. Also, the 
vast country men who live in our rural-side 
will have aorne hope. 

Therefore, Sir. I strongly demand that 
the fertlzer prices that haw been raiae by 
thla Government, should be eaapped.llook 
forwatd to the Government and the Mlniater 
thai they will do aome thing In this regard. 

Thank You. 
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SHRI S.MALLIKARJUNAIAH (Tumkur): 
Mr. Speaker: Sir, I am really happy because 
I am able to gat an opportunity to speak 
about agrlculturiats as I myself an agricultur-
ilt. Very recently I have beet' to my constltu· 
ency. Wherever we go, the agriculturists are 
rallying round the politicians and th~ are 
demanding that the rates of fertUizeia shall 
have to be reduced and the subsidy that has 
been withdrawn, shall have to be restored. 
The reasons forth is is very clear. I have been 
very much convinced about their demand. 
A8 the hon. former Prime Minister has rightly 
put It just now by thia rich experience, if the 
same state of affairs are to continue, I think 
there wRibea terrible shortage of foodgrains. 
There is no doubt about that. At present, the 
egricueturists are very much disappointed. 
To get some 50 kgs. of urea or sulphate, 
they have to go from depot to aepot and in 
spite of that they are not in a position to get 
lt. Actually. the agricultural season has 
started. They have not been able to get i! 
with the resuet the foodgrains prodUdion will 
definitely go down. Therefore, my humble 
request is kindly treat this on par with the 
industry. 

Sir, it is true that for many years, the 
rates were not increased. But at the same 
time we have not educated out agriculturtsts 
to go in for cow-dung or green manures. Our 
old ll)'stem of preparing the manure • by 
storing cow-dung etc. In the pits • is virtually 
being wiped out. Everybody has become 
accustomed to using the fertilizers. There· 
fore, my humble request is that the rates of 
fertilizers should not be increased and the 
aubeidy element also should not also ba 
withdrawn. 

Secondly, the rates of insecticides and 
pesticides are terribly very high. There is no 
proper control. It is left to the wh1ms and 
fancies of the factories. They fnc the rates 
and substandard insecticides and pesticides 
ar• being prepaNCI; the agriculturists are 
purchasing them with th result that they are 

not very much benefited. Their agriculture is 
virtually apoUed. They could not save the 
crop. 

Thirdly, I feel that the agriculturist is a 
producer. He must be looked with sympathy. 
Forexample,in my own State, we have faced 
a severe flood havoc. Hal of Kamataka is 
undergoing ahortage of rains and wt-.erever 
we have sufficient rains, inundation is there. 
There is no rain on a regular basis. Except 
the wet -lands, the dry-lands am virtually 
withering; the crops have almost withered. 
Therefore, agriculture is virtua:ty in the hands 
of monsoon. There is no assurance that 
w&ter will be available. Therefore, I would 
request that agriculture should be treated as 
an industry. The Agriculturist must be boi(ed 
¥lith great sympathy because he is the 
producer. 

Next, I come to agricu!!ural impiements. 
There is no parity behveen produt;tion and 
the rates of the agricultural commodities and 
the implements. Fancy prices are being fiXed 
for the agricultural impiE':nents. Therefore, I 
request thai parity may kindly be restored in 
this case also. 

Lastly, I would like to say something 
about the Regulated market Cess (RMC). 
When it was introduced, it was stated in our 
State that whatevsr cats was coltected that 
would be exclusive!y utilised for the rural 
development, transporting the agricultural 
commodities to th£ market places etc. But 
not a single naya paisa is spent for this 
purpose. The PWD shalf have to spend 
some money if money is available or the Zilla 
Parlshads have to do it. The Zilla Parishads 
are not in a posioon to spend money. Also, 
the PWO is not in a position to do it. What 
happened to the cess which you have as-
sured when you introduced that BUI? Yoo 
are miswing it. You are misusing this fund 
for some other purpose. Virtually, it Is the 
agriculturist who pays this cess tor others 
benefits. During rainy days, he cannot bring 
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his commodities to the m.tcet because the 
roads are wry bad. Therefore, I would re-
quest the hon. Agriculture Minister to kindly 
look into this aapac:t 

Finally. I am very happy that the hon. 
Speaker has given me some time to speak. 
With these words, I end my spaach. 

[Translation) 

THE MINISTER OF STATE IN THE 
MINISRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): Mr. Speaker, 
Sir, in order to implement development 
programmes in the villages the Department 
of Rural Development had decided to pass 
the Panchayati Raj Bill. The 64th 
Constitutional Amendment in this regard was 
passed by the L.ok Sabha. when late Shri 
Rajiv Gandhi was the Prime Minister and it 
was sent to the Rajya Sabha. where unfortu-
nately. it could not be passed. However, this 
time our Prime Minister has constituted a 
group of Ministers to oversee the passage 
of the Panchayati Raj 81~ beca1 1S8 the for-
mer Prime Minister, Shri V.P. Singh had 
convened a meeting d al the State Chief 
Ministers and made many changes in the 
original draft. It shal be our endeavour to 
introduce this Bil and get It passed this time. 

You may be aware that we have a 
variety of local committees, known by vari-
ous names like Panchayat Committee, 
Pandlayat Samiti etc. We have more than 
five lakh villages in the country and the 
dft11lopm.m that should have taken pa.:. 
has not taken place. Moreover, even theM 
vilageadonot have propermotorable road-. 
After taking over this portfolio, I got .n 
estimate done to find out the amount ,.... 
quhd to llr* our vilage roadl al war the 
COll'lby_.,.. mainroadln ltwufoundthlf 

It would need 10,000 crore rupees to fulfil 
this Herculean task. 

Even after 45· years of independence, 
our villages do not have connecting roads 
and It Is the endeavour of both our 48Pend-
ent and other voluntary agencies wOrking in 
this field to connect our viUage with roads. 
This Is a very important task as the absence 
of these roads is a heavy financial burden for 
the agriculturists in these villages and our 
endeavour is to solve this problem as early 
as posable. Through the Panchayati Raj 
Bill, we want to provide some constitutional 
powers to the Panc:hayat President or the 
Sarpanch and a feeHng would be created in 
their minds that they have been empowered 
to develop their viUages. After the passage 
of this Constitution Amendment BiH, it would 
become abundantly clear to the elected 
representatives of the people, whether they 
be at the village, block or District level that 
elections to the local bodies would be 
conducted periodically on the Hnes of elec-
tions to the State Assemblies and the Parlia-
ment. Such a BiR would instil a sense of 
confidence in the minds of the people living 
in even those areas where no such local 
bodies exist at present. 

Mr. Speaker, Sir as you may be aware, 
thousands d crores of rupees have been 
spent for the development of villages since 
independence, but the development that has 
taken place. is not uptothe mark. All of you 
know this wry weD that when the late Shri 
Rajiv Gandhi was the Prime Minister , he 
used to say that even 15 percent of the 
cror•of rupees that have been alocat8d so 
far fo the upllftment of Scheduled Castes 
and Scheduled Trbta, have not prelocated 
down. He was of the opinion that the middle· 
men pocket money meant for rural develop· 
rnent. Thereafter. a aerious effort was made 
to find out the actual process of rural devel· 
opment. The Jawahar Rozgar Yojana was 
launched keeping this In mind. This y..,. the 
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Union Govemment has put 21 crore ~ 
and the State, 523.33 crores rupees, thus a 
total amount of 2623.33 crorea rupees are 
being spent on this scheme. The main 
objective of this scheme is to generate rural 
employment 60% of the amount is to be 
spent on providing employment and 40% on 
purchase of necessary material. This year 
an amount of 524 crore rupees has been 
aDocated for the 'MiUion weUs scheme' to 
provide work to those who do not have food 
to keep their body and soul, together, to 
those who are unemployed, to those who are 
not getting any seasonal work. Under the 
'Million wells' scheme, it is proposed to dig 
small wells for the benefit of smaH farmers. 
Thus this scheme, on the one hand would 
generate employment and on the other, 
improve irrigation facilities. 

Mr. Speaker, Sir, similarly we have an 
'Indira Awas Yojna' fully financed by the 
Union Government and its aims at providing 
dwellings to people belonging to Scheduled 
Castes and Scheduled Tribes. Rs. 157 
crores have been allocated this year for this 
purpose. Thus, under the provisions of 
these schemes the 'Sarpanch'\or the head 
of the village panchayat shall be provided 
the necessary amount through the State 
Governments. Already cheques worth 
1510.92 crores have been sent to viUage 
Panchayats or Panchayat Presidents and 
this amount would accelerate rural devel-
opment. 

However, there is a pre-condition, that 
the Village Panchayat Chief wiR have to call 
a meeting of the Gram Sabha to decide on 
the projects on which money is to be spent. 
Now that these powers have been given to 
them , development projects are being taken 
up in right earnest 

Mr. Speaker, Sir many hon. Members 
drew the attention of the Government to-
wards the misuse of funds. In my opinion. 
money has been entrusted to elected repre-

sentatives of the people and the Govern-
ment is satisfied with the work that is being 
done. However, there may be some draw-
backs and even cases of misuse of funds 
cariOOt be ruled out. The States are sending 
teams of check the loopholes and the Union 
Government too is sending team to check 
the misuse of funds. 

I would like to inform you that under this 
scheme, 90 crore mandays are being cre-
ated. The seasonal workers too are getting 
benefits under the Jawahar Rozgar Yojana 
I am certain that this scheme would be 
further extended and would benefit the rural 
folk immensely. 

You all are very well aware of the prolr 
lem of land ceiling. For the past many years, 
many States have been trying to implement 
the Land Ceiling 1v::t of the lines of land 
Reforms. As you may be aware about six 
miUion hectares of waste land acquired after 
the abofltion of the Zamindari system has 
been distnbuted by the States among the 
landless people. Ownership of about 7. 72 
million hectares of land has been given to 
tenants. Apart from this, the surplus lands at 
the disposal of the States have also been 
distributed among the landless. However, 
not much attention is being paid to "Benami' 
lands. Many big and powerful people own 
large areas of •Benami" land unless and until 
people from all parties join hands, it won't be 
possible to find out ~uch 'benami' land. 
Unless this is revealed, it won't be possible 
to provide land to the landless peopte in the 
villages ... (Interruptions) ... 

SHRI SYED MASUOAL HOSSAIN 
(Murshidabad): You cannot do anything 
without politicalwi8. Yourparty should make 
its intentions clear •.. (Interruptions) ... 

SHRI G. VENKAT SWAMY: There are 
many things. which cannot be said in the 
House. However. it is my belief that If we 
start this process right here. a large number 
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of 'benami' land can b9 id&ntified ... (Inter-
ruptions) ... 

SHRI SYED MASUDAL HOSSAIN: I 
belong to the C.P.I. (M) and 1 am prepared 
to disclosed my assets. 

SHRI G. VENKAT SWAMY: Even I am 
prepared I don't posses.os 4Ven a single acre 
of land ... (lntenvptlons) ... 

SHRIINDER JIT (Darjeeling): Are those 
Members, who possess lands, prepared to 
keep a list of their assets on the table of the 
House? So that we can proceed 
further ... (lnterruptions) ... l am making a 
suggestion that let the Members come for-
ward. I am ready to lay the list on the Table 
of the House. When I say that Members 
should come forward, I mean they they should 
come forward and declare how much land 
do they own .... (Jntenvptions) 

SHRI RAM NAIK {Bombay North): You 
have said the Members are saying so and if 
It is true, it is a serious charge .... (/ntemp-
tions) 

SHRI G.VENKAT SWAMY: I said that 
the Members may take It up and come for-
ward with their declarations. 

SHRI RAM VILAS PASWAN: let a 
committee of all parties be constituted so 
that the Members could visit different places 
in order to examine as to how much land is 
owned by each Member ... (/ntenvptions) 

SHRI G, VENKAT SWAMY: I said that 
a beginning should be made from detection 
of benami transactions so that it may have 
salutary effect on the people in the entire 
country and benaml transaction could be 
detected. If all of us could work together, the 
dreams cherished by Gandhlji and lndiraji 
could be futfiUed. I am giving special empha-

sis on the land ceiling only because we are 
committed to transformation of the villages 
and thereby the country as a whole. This will 
help us in realising the dream of "Gram 
Swaraj' once seen by Gandhiji. There is ~ 
electricity In the villages even today. 

14. ~ hrs 

[MR . DEPUTY SPEAKER In the Chai/1 

There are no connecting roads in the vil-
lages. There are villages where the people 
belonging to Scheduled Castes and Sched-
uled Tribes have not be~n allotted houses 
even after the introduction of the Indira A vas 
Yojana. We are trying our best to see th.~t 
1hese people get houses. We are taking the 
assistance of voluntary organisations for 
this purpose. 

In spite of financial constraints in this 
year's Budget, we have made an additional 
provision of Rs. 250 crores for drinking 
water. In the Seventh Five Year Plan, 
1,60,000 villages in the country were In the 
category of problem villages. We have solved 
the problem of drinking water in 1,50,000 
villages by the end of March this year. Only 
53,000 villages now remain in the category 
of problem villages. It is for these villages 
that we have provided thi$ much of funds. 
We shall make arra.,gement for drinking 
water in such villages through filteration 
process, if possible. There are some villages 
where boring is not possible. Most of these 
villages are in hill areas ... 

SHAI AYUB KHAN (Jhunjhunu): In 
Rajasthan also. 

SHRI G. VENKAT SWAMY: Yes in 
Rajasthan also. It is our endeavour to see 
th-t problem of drinking water is solved In 
these villages. Without taking much time of 
the House, I would like to say that we are 
committed to speed up the work of rura' 
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development and it will be our endeavour to 
ensure that the poor in the villages ... 

SHRI MANI SHANKAR AIYAR 
(Mayiladuturai): Before the hon. Minister 
concludes his speech, I would like to know 
from him whether Government intends to 
fulfil the first promise in the Congress 
election-manifesto, viz that we shall bring 
within 1 00 days of coming to power the 
Constitutional Amendment Bill on Panchayati 
Raj and Nagarpalikas? Is the Government 
bringing forward the Panchayati Raj Bill? 

SHRI G. VENKAT SWAMY: I had said 
about it in the beginning itself. Perhaps, you 
were not present at that time. A sub-commit-
tee of group of Ministers has been consti-
tuted for the purpose and the matter is under 
consideration of that Sub-Committee. It is 
our earnest endeavour to being forward the 
Panchayati Raj Bill. 

Without taking any further time, Mr. 
Deputy Speaker, Sir I would like to submit, 
through you that our department will exam-
ine all th suggestions put forward by the hon. 
Members and try to implement them. I would 
requestthe hon. Member to withdraw the cut 
motions they have given on the Demands for 
Grants of the Department of Rural Develop-
ment so that we could march towards prog-
ress and dispel darkness to pave way for 
light in the villages. With these few words, 
I conclude. 

SHRI SYED MAS UDAL HOSSAIN: Ten 
hours were allotted for this Demand, of 
which 16 hours are already over. Our party 
was allotted 37 minutes, but only two of our 
Members have spoken. Shall not we get 
more time? 

[English] 

MR. DEPUTY -SPEAKER: It is true that 
only two persons have to speak- Shri Chokka 
Rao Juwadi and Shrimati Basave. Rajes-

wari. Thereafter, the Hon. Minister is to reply 
for this. 

SHRI SYED MASUDAL HOSSAIN: the 
smaller parties, that is, those who have only 
two or three Members, have already con-
sumed 14-15 minutes. 

SHRI E. AHAMED (Manjeri): That is not 
correct. 

SHRI SYED MAS UDAL HOSSAN: That 
is correct. We are 34 Members. 

MR. DEPUTY-SPEAKER: Let us check 
up whether any injustice has been done. 

SHRI E. AHAMED: Sir, whether time 
was due to the small parties, it has been 
given. There was absolutely no special fa-
vour given to small parties. 

MR. DEPUTY SPEAKER: Shri Chokka 
RaoJuwadi. 

[Translation] 

SHRI J. CHOKKA RAO (Karimnagar): 
Mr. Deputy Speaker, Sir, while supporting 
the Demands for Grants of the Ministries of 
Agriculture, Food and Rural Development, I 
would like to put forward a few suggestions. 

Mr. Deputy Speaker, Sir, we have made 
tremendous progress in the field of foodgrain 
production Thanks to the achievements of 
our research scientists and hard work put in 
by our farmers. However, the Government 
or the political parties have not paid ade-
quate attention to the rural people who 
constitute 70 per cent of our country's popu-
lation and on whom depends the entire 
country. I would like to congratulate our 
scientists and farmers who are feeding this 
country. Most of our rural farmers, agricul-
turalla&ourers and rural artisans who consti-
tute over 70 per cent of our population live 
below poverty line. Their number is 50 per 
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cent of their· total population. Neither the 
ruling party nor the parties in opposition are 
doing anything concrete for their upllftment. 
Just now, our former Prima Minister made 
a mention of agricultural policy. Whosoavar 
came to power, whether It was Shri Davflal, 
the former Deputy Prima Minister and Agri-
cultural Minister or somebody alae, they 
talked of agricultural policy day In and day 
out but took no decision In this regard. Now 

· that Shrf Sal Ram Jakhar, a leader of the 
farmers happens to be the Minister of Agri-
culture, may I know as to when the agricul-
ture policy would be finalised. Let the Gov-
ernment take a decision in this regard in 
consultation with all political parties in this 
House. The policy 80 formulated should not 
be fortha benefit of the ruling party ,It should 
be in the interest of farmers. Therefore, It 
has to be formulated through mutual under-
standing. Just now Shrl V.P.Singh said that 
the Investment In agriculture sector was 
going down. In the Fifth Plan, Investment on 
irrigation was 11.3 percent , in agriculture It 
was 8.6 par cent. In the Sixth Plan, corre-
sponding figure want down to 10 par cent in 
Irrigation and 6 par cent in agriculture. In the 
Seventh Plan, It further slumped to 9 par 
cent In Irrigation 5.9 percent in agriculture. 
Our former Prima Minister also knows as to 
who Ia creating impediments In It and why we 
are not achieving success In this regard. 
The rural farmers and rural labourers are not 
properly organised. In the interest of politics 
of vote,- the capitalists are concentrating on 
urban davalopment and are exploiting the 
rural areas. The result is that Income 
disparity between the urban and rural people, 
in increasing even after independence, · 

Mr. Deputy Speaker, Sir, a short whOa 
ago, the Minister for Rural Development , 
Shrf Vankat Swamy was speaking about 
land reforms. Why land reforms want not 
Implemented? The hon Minister was saying 
that, wholoevar Ia in power, whether It Ia the • 

Congraas Party, Janata Oal or any other 
party, the politicians taka recourse to be-
nami transactions. Why does not the hon. 
Minlstar nama such politicians. All political 
parties should make It obligatory on the part 
of their Members to declare their assets and 
property honestly. Those who taka recourse 
to benami transactions should be exposed 
and expelled from the party. The names of 
those who hold politlcaf offices and indulge 
in such activities should be exposed. Shrf 
Ram Vilas Paswan is sttting hare. I would 
·like to ask him as to why did not they expose 
the names of such politicians when they 
were in power. Now that hats out of power, 
he wants to know the names of such politi-
cians. If he is committed to this cause, he 
should mobilize the . people for agitation 
against this malpractice and expose th9 
people who indulge in such acts. Merely 
making speeches in the House Will not do. 
WiD he organise the farmers? 

SHRI RAM VILAS PASWAN: Those 
who own benami land should not be given 
ticket for M.P 

SHRl G.VENKAT SWAMY: let all par-
ties decide It together. 

SHRI J. CHOKKA RAO: I am not refer-
ring to any particular political party. Such 
politicians may be in your party as well as in 
our party. I the people In power, whether 
they are Ministers or other politicians are 
ait1cerely committ.d irrespective of their 
party affUiatjoni, they can expose such 
Pf10Pk! ~ and flush out benaml transition. If 
PQ~iti6lansdo not do It, the people wiH have to 

·'organise themselves 80 as to expose auch 
people in the society. Thro_ugh their mis-
deeds such people are bringing bad name to 
the rural people. Urban ceiling has turned 
out to be a mere slogan. Whichever party 
may be in power, to what extant have they 
.morcad the urban celftng? h has become a 
eowoa of bri:Mt and money making • 
Therefore. there Ia a need to organise the 
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people who are committed and \\'Orking for 
the rural areas irrespective cl the political 
party they belong to. As long on the farmer's 
leaders in the country do not win the 
confidence of agricultural labourers, they 
cannot be called leaders of the farmers. The 
leader who does not enjoy the confidence of 
the agricultural labourers and other ex-
ploited people cannot do justice to them. I 
shall take only two-thr~~te minutes more. 

Everybody is unhappy over the with-
drawal of subsidy on fertilizer. The reason 
that has been given by the Finance Minister 
is that the economic condition of the country 
is bad and, therefore, this subsidy of Rs. 
2000 crores should be withdrawn. When an 
agitation was launched against this deci-
sion, as assurance was given that subsidy 
on fertilizer will continue in the ca~e of mar-
ginal and small farmers. Sut nobody includ-
Ing Shri Bat Ram Jakhar and opposition 
leaders plead the case of farmers with the 
Government today. Who should bear the 
burden of this subsidy worth As. 2000crores? 
The Government should have imposed this 
burden on capitalists who are making 
eno!1Tious profits by manufacturing luxury 
goods. The Government says that if the 
benefit of subsidy is givGn to the small and 
marginal farmer, it will resuit in corruption. 
Where do the political parties stand tcday? 
How can we show our faces to th.a small and 
marginal farmers in the villages if we are not 
able to make the intended benefit of subsidy 
available to them? It is a act that it is difficult 
to implement it because there is no com-
mitment on the part of political parties. We 
raise slogans only to fetch votes. H the hon. 
Prime Minister Shri P. V Narasimha Rao has 
taken a decision for the benefit of small and 
marginal farmers, Shri Ram Vilas Paswan 
has agreater responsibility then Shri Bat 
Ram Jakhar for its implementation because 
the use of fertilizer is iargely confined to 
Haryana, punjab and .certain other States. 
So far as small and marginal farmers of Bihar 
.,. concerned, they do not have even irriga-

tional facilities. The Government must pro-
vide them more irrigational facilities for their 
cultivation. 

Coming to land ceiling, I W\luld like to 
point out that distribution of surplus land 
under the land ceiling has proved to be a 
force. The Government takes credit for dis-
tributing surplus land, out may I ask what 
type of iand has been distributed? Water 
logged land is distributed. Can such land be 
cultivated ? This is all pol!ticalisation of the 
issue. The Government distributes such 
surplus land which in fact is Gc,vernment 
land. But as they do not get other facilities, 
they have not become farmers and have 
remain9d labourers. Instead of wasting crores 
of rupees on land and Land Ceiling Act 
implementation, the poor labourers should 
be provided facilities. Unless the politicians 
mend their ways the condition of villages 
will not improve. I would like to cite an ex-
ample in this connection. When Shri Rajiv 
Gandhi brought forward the Panchayati Raj 
Bill it was defeated in the Rajya Sabha. 

The former Prime Minister had ax-
pressed a desire to have participation of the 
weaker sections in Government and their 
representation in the Lok Sabha and the 
Rajya Sabha by bringing a Constitution 
Amendment Bill. But what happ9ned to the 
Panchayat Bill which was brought forward 
during your time. You might be aware of it 
or not but such a Bill was introduced in the 
Lok Sabha. Just now the Rural Development 
Minister has referred to a sub-committee of 
the Cabinet to bring forward the Panchayati 
Raj Bill. Instead of bringing a Bill on the 
recommendation of the sub-committee of 
Cabinet, I would like that changes should be 
made In the Panchayat! Raj Act by providing 
representation to agricultural labour, arti-
sans, small and marginal farmers and those 
living ln'Jillages. Thepersonswhobelongto 
villages but are in employment or working in 
the towns and cities and have property in 
the cities should not be regiSi&red in the 
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Voter's list of Panchayats. Even our Plan-
ning Commission does not think about them. 
These labourers should have a right to 
make plan to ameliorate their lot and imple-
ment it. H we leave it to the Planning Com-
mission it will not benefit the labourers and 
farmers. Unless there is a change in the 
system itself, we will not succeed. There-
fore, I would like that we should rise party 
politics and work together. 

Shri Vishwanath Pratap Singhji, I do not 
know whetheryouwouldgetanother oppor-
tunity or not? I do not know whether you 
would again become Prime Minister or not 
and where would the Janata party take you. 
The slogan which you gave about doing 
justice to the workers should be carried 
forward and I would like you to strengthen 
the hands of your junior colleague, Shri Ram 
Vilas Paswan, who is sitting next to you. You 
should rise above party considerations and 
unite the workers, so that the land ceiling be 
there and the lands of Scheduled Castes 
and Scheduled Tribes remain safe. Today, 
the lands of Scheduled Tribes is forcibly 
occupied by others and even if some Har-
ijans and Adivasis have got land holdings 
they do not have adequate irrigation facili-
ties nor do they have any other facility. You 
should provide them irrigation facilities free 
of cost, whether it is through minor irrigation 
or irrigation with water fetched from well. 
The situation today is that he forsakes 
farming and rushes to cities for job. The 
Government must help him. 

Though I wanted to make many sug-
gestions but because of time limit I would 
conclude after making one or two sugges-
tions. Even our party allots us very little time 
when we have to speak. It is unfortunate and 
it deserves consideration. I would like to 
submit here that we may belong to any party 
whether it is Janata Dal, Leftists or any other 
Party,ourbasicdifference are with the B.J.P. 

but even then all of us should work together 
and try to do justice to the society. 

I know hon. Minister of Agriculture, that 
you want to work forthe betterment of these 
people but you are not getting full support 
from other Members of the Cabinet and the 
Opposition. I know that it can be done only 
when we work together. I think there is 
concensus on this issue that we have to 
uplift the poor and weaker sections of the 
society. All of us want that the hardworking 
and honest people in this country should 
get an opportunity to progress and prosper. 
We want thatthe farmers should prosper but 
in spite of that we do not succeed. When a 
farmer approaches for loan he faces innu-
merable hardships. All our institutions have 
become weak, particularly, the Co-opera-
tive Movement. The Co-operative sector does 
not get adequate assistance also. 

Mr. Deputy Speaker, Sir, I would like to 
appeal through you, to the entire country and 
the workers in particular, that they should 
unite and fightfor their rights. If we continue 
with petty party politics we would not be able 
to achieve much. The people living in 
villages should also forsake their petty differ-
ences and the farmers, workers, artisans 
and others should unite together. Only then 
we can achieve something. That is what I 
feel and want to convey it to the entire 
country through you. With these words I 
thank you for giving me an opportunity to 
speak. 

[English] 

MR. DEPUTY SPEAKER: Shri Masu-
da! Hossain. 

Mr. Hossain, you please give some 
importance to time because those Members 
who get chance to speak early they get more 
time and those who speak in the last, get 
very little time. 
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[Translation] Government. The agency that provides 
them funds in N.C.D.C. Now I come to 

SHRI SYED MASUDAL HOSSAIN 
(Murshidabad): Sir, I did not want to touch 
the land reforms issue but now as a point 
has been raised about it, I would like to 
discuss it. 1/5th of the total land that was 
distributed throughout the country is in West 
Bengal and one of the reasons for doing so 
was the political will of the State Govern-
ment. When we acquired land of the big-
land-lords, we knew that we would not be 
able to distribute land to all the landless 
labourers and in fact even they knew that it 
would not be possible for the Government to 
distribute land to all. But in spite of this our 
party made an announcement to this effect 
that we would acquire land of the big land-
lords and as soon as we did it people came 
out with lathis. This lathi was not for land but 
it was against the feudal system. As such the 
feudal system in West Bengal has collapsed 
and Panchayat Raj has been established 
without any bloodshed. Now the landless 
labourers and the Adivasis become Sar-
panch ana no lawyers, doctors and busi-
nessman who work in the cities, are not able 
to become Sarpanch. This is not the case in 
other States. Land reforms in West Bengal 
has m~de the feudal system a total failure. 
I did not want to speak on it but anyway I have 
made a passing reference. 

Sir, the subject on which I want to 
express my views has bot been taken up for 
discussion by the House and that is the Co-
operative movement. Shri Jakhar is present 
here and he has done his Doctorate on this 
subject. I would like to draw his attention to 
the fact that . there are two types of co-
operatives in West Bengal. The co-opera-
tive which could have really benefited the 
poor and provide him facilities is not working 
properly. The co-operative system is a three-
tier and four-tier system. The other co-
operative is not family co-operative system 
like sugar mills, rice mills etc. These co-
operatives directly get money from the 

marketing. About Agricultural Marketing, it 
you want, I can give you statistics. In 1974 
there were two lakh Primary Agricultural co-
operative Societies, in 1984 they were 93,000 
in 1987 these were 90,000 and in 1989-90 
they were just 87,000. On the other hand the 
agro-processing units like the Sugar mills, 
Rice mills are increasing but they are not 
getting adequate facilities. I have the figures 
of the funds that have been provided to 
LAMRS (Large Multipurpose Societies). Just 
Rs. 90 crores were given under this scheme, 
whether a sum of Rupees 1 00 crores , 150 
crore and 200 crore is being given to Sugar 
mills and Rice mills. The facilities that are 
being provided to the poor through co-op-
erative societies are decreasing. Through 
N.C.D.C. the other type of Co-operative is 
being encouraged. In fact Co-operative is a 
state subject but there is a system of Central 
assistance that without which this sector 
cannot work effectively. When the Govern-
mentprovidesfundsthroughN.C.D.Citdoes 
not take the State Government's approval. 
It has been stated in the 26th Report of the 
Public Accounts Committee which was 
submitted for the period 1985-86: · 

[English] 

''The Committee understands 
that in certain States, the Na-
tional Cooperative Development 
Corporations have been releas-
ing grants directly to State Coop-
erative Bank without involving 
the concerned State Govern-
ment." 

[Translation] 

The Centre does not involve the State 
Government and then says that it is a State 
subject. With the result what has happened 
in Burdwan, West Bengal should be looked 
into. Funds were sanctioned for setting up a 
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Rice mill but that Rice mHI never came up. 
This is given in the N.C.D.C report. I would 
Hke to submit that though the Central 
Government has its policies in all other fields 
such as Education. Health or Textiles but 
there is no policy tor co-operative sector 
which may provide maximum facilities to 
poor farmer of villages. There is no separate 
Minister to deal with the affairs of villages. 
The Officers who draft report in respect of 
Co-operatives are cadous in their approach. 
I hew~ with me two reports i.e. of last 'fear 
and of this year. Ail the paras about Co-
operative are the same as they were last 
year except the first para which has been 
changed. H you want I can read it out. We 
had heard that the students copy during 
examinations but your Department also 
copies reports word be word. Even the full 
stop and coma has not been changed. The 
work which can be done by co-operative is 
done by other agencies. We see this in the 
case of jute in West Bengal. Jute is an 
agricultural produce and the co-operative 
sector was adequate for marketing it, but the 
JCI which is connected with the textiles, has 
been entrusted the task of marketing jute. 
Had the Marketing Federation purchased 
jute, would it have done any harm. The funds' 
which are given to JCI could have been 
given to the Marketing Federation. 

There is lot of cotton production in Har-
yaM. Th8 CCI has been set up to procure 
cotton there. Had It been procured direct 
from Marketing Federation, it would have 
helped the farrnera to some extent. But the -Government does not think in this direction. 
We do not pay attention to production-
oriented co-operatives. H we pay even a little 
attention to It, perhaps the farmers in 
viHages might benefit a little from it. 

14.58hra. 

[SHRI P.M. SAVEED In tiHI CIJMt 

I would like to urge that If· the Pan-
chayats and Co-operatives work together 
and the implementation of land reforms Is 
done successfully we can bring about a sea 
change in the condition of villages. But we 
can hope little from the Government be-
cause it has some other intention. 

I would like to make one more submis-
sion about the farmers that ewe was set up 
to provide storage facilities to the farmers for 
their produce. At that time a law was also 
en.actQd that if any farmer stores his produce 
with ewe and obtains receipt, he would be 
entnied to get 90 per cent loan against that 
receipt. But now ewe has passed 
15.00 hrs. 
into the hands of business community. I was 
going through the report for the year .1984-
85 on Public Undertakings in which It has 
been stated that in 1980-81 only 259 farm-
ers, 1981-82 only 409 farm.ers and in 1982-
83 only 344 farmers kept their produce with 
ewe. h was set up with a view to provide 
facility to the farmers to keep their produce 
but today they are notgetting opportunity to 
keep their produce. Therefore, I would re-
quest the hon. Minister to ensure that our 
farmers in rural areas get opportunity to keep 
th&ir produce with ewe for whom it was set 
up. By dong that OIJr small farmers who keep 
their produce with Baniyas could also save 
their money. 

With these words I would request the 
hon. Minister to pay attention on the points 
which I have raised and particularly on the 
cooperatives. 

[English] 

SHRIMATI BASAVA RAJESWARI 
(Bellary): Mr. Chairman, Sir, I thank you for 
giving me an opportunity to participate in this 
diacusalon. I have been trying to~•· 
forMVer.l days to get myself an opportunity 
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and finally today on the last day I got it. I am 
very thankful to you. 

Because the time is short, I would like to 
give a few suggestions. I am very happy that 
the Hon. Minister for Agriculture, Shri Bal 
Ram Jakhar, who was the President of the 
Bharat Krlshak Samaj and was advocating 
much for the welfare of the farmers, Is now 
the Minister for Agriculture. He knows the 
problems very well. He is very serious In 
handling the position to find out ways and 
see that the farmer is not put to a great 
hardship. But unfortunately due to the finan-
cial crisis, I am afraid whether he would be 
able to implement some of the welfare 
measures meant for the farmers. 

On fertilizers many Members have 
spoken. Many State Governments have 
already stated that they are not in a position 
to implement the dual policy as enunciated 
by the Finance Minister. They are saying that 
It is very difficult to implement it. There Is 
every possibility of the misuse of fertilizer 
and also the funds meant for It may be 
misappropriated. Therefore, some ways 
and means should be sorted outforthls. The 
Government of India has decided about the 
enhancement of the. price of fertilizer. The 
sowing season has started and If the fertif· 
izer is not available, the entire farming 
community would become upset. It would 
have been better If the subsidy were re-
moved carefully and gradually. But the sud· 
den removal of the subsidy for the fertilizer 
has caused a lot of Inconvenience to the 
farmers. 

Rrstty, the fertilizers are not available. 
The dealers are not selling. Secondly, the 
price has also been hiked up. The rise In the 
prices of other commodities also Is there. 
The argument put forth by the Finance Min· 
later Is that he Is going to compensate them 
at the time of procurement. I would .. 1D 

ask which Is the agency that Is going tD 
procure? Does I mean that the procurement 
would continue throughout the year? Then 
the problem will continue to be there. WheN. 
Will It be applicable for all the other food 
grains which we grow? I do not think eo. 
How many societies are functioning? How 
much Is there to provide for It? There are the 
things which have to be thought over. Oth· 
erwlse, it Is going to be a slogan. The 
farmers will lose confidence on us. We have 
to find out the ways and means as to how 
best we can compensate the price rise In the 
fertiliser. 

Procurement of foodgralns should be 
taken throughout the country and the money 
should be provided from the Central Govern-
ment to all the societies to procure most of 
the foodgrains or the oilsaeds which they 
grow at the appropriate time. There should 
be proper godowns to keep the produce. 
Otherwise, this Is going to be a waste. There 
are no proper godowns and without proper 
godowns, how are you going to procure suCh 
committees. It is going to be a very tough 
job. The entire commodity which we are 
going to procure Is going to be a waste. So, 
this aspect also should be thought over. 

Next, I come to the • .eed asp let. As on 
date, most of the seeds wf\~ ••• are getting 
are adulterated. Mar., : ople are Involved 
in this. In the name ot ~rtifiCation, they HI 
the adulterated seeds to the farmers at a 
higher rate an d the Innocent fanners pur-
chase these seeds and whenthecropcom• 
for harvest, they see the dlfferance. And 
because of this, the production Is very much 
less. Therefore, there should be a National 
Seed Ad.. There are kts at the State level. 
But they are not being implemented prop-. 
erly. There should be a National 888d ~ 
throughout the country top 188 that only 
certified l88da which have come out from 
the research stations are supplied 1D the 
farmeta Instead of using the seeds lndll-
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crimiaately by the farmers. This has to be 
thought over. 

There are a number of central farms in 
the country. We have given a lot of money 
for the central farms, its research and devel-
opment, levelling, etc. What is the fate of 
these central farms today? In my constitu-
ency there is a very big farm; 4,000 acres 
have been acquired under Tungabadra irri-
gation project. it is a beautiful b lack cotton 
soil. Now what is the fate of the central farm 
today? It is full of babultrees. It is not a 
waste? Either you hand it over to the State 
Government, where they are entrusted to 
grow seeds in that farm or manage the whole 
farm and take it up at the national level so 
that some intensive cropping pattern can 
betaken in the central farm. This is my 
suggestion. 

Regarding soil conservation and waste-
land development,we are spending a lot of 
money and we want to avoid soil erosion and 
to develop wasteland. A lot of money is 
being misused _in this. There is no proper 
authority to che~ up whether the money 
which we are spending for the soil conserva-
tion and wasteland development is being 
utilised properly or not. I am sorry to say that 
the Officers in that Department are very 
happy to work in the Soil Conservation 
Department. There is quite a misuse of 
funds. Very recently in my constituency, in 
one zma Parish ad, some officers involved in 
this and they have taken not less than As. 40 
lakhs, and the investigation is going on. 
What is that you can do? You can only 
suspend those officers. What for these 
funds are being used? There should be a 
follow-up programme as far as the soil; 
conservation and wasteland is concerned. 

Now, I come to sprinkler and drip irriga-
tion. Here is an irrigation system, with a little 
water that is available, we can irrigate more 
and rl)Ore. Ti, is should be encouraged. More 
and more subsidies should be given. Even 

the small and marginal farmers should be 
given fifty per cent subsidy as far as the 
sprinkler and drip irrigation systems are 
concerned. 

Now I come- to the New Agricultural 
Policy. Till date we have not announced the 
New Agricultural Policy. After 1956, several 
times we had announced the Industrial Pol-
icy. After 40 years of independence, we are 
unable to announce the Agricultural Policy. 
This has to be taken into consideration. I 
hope the hon. Minister will think seriously 
about the New Agricultural Policy as early as 
possible. Sixty per cent of the population is 
very much depending on agriculture. 

This policy is very very essential for the 
entire farming community as a whole. 

Then, regarding remunerative prices, 
the Hon.Minister was kind enough to men-
tion on the floor of the House that while fixing 
the remunerative prices for the crops, he will 
take into consideration, manual labour, in-
vestment on land, managerial cost and cost 
of inputs, market trend and transport etc. 
The inputs, pesticides, fertilisers, steel, 
cement, these are all the essential com midi-
ties where the farmer is using Apart from that 
transport is also very costly. Therefore, I 
would request the Government that all these 
things should be taken into consideration at 
the time of fixing the remunerative price for 
the crops. 

The farmer is not getting remunerative 
price nor the consumer is getting things at a 
reasonable price, and the third man is eating 
away the entire money. For example, apple 
is sold at Rs.4/- a kg in Himachal Pradesh, 
when it comes to Delhi it is sold at As. 20/-
per kg; grapes are sold at Rs.6/- kg, built 
when it come to Delhi it is As. 30/- per kg. 
There is a lot of difference. Therefore, some· 
value added products should be established. 
Hence, I would suggest that more process-
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ing units, agro-based industries should be 
established in each and every distrid. 

Krishi Vighyan Kendras should be 
started in each district. In my constituency I 
have been asking KVK Jhagri in Ballary 
District. Karnataka Government is pressing 
to start oil- seed Development Project and 
Onion Research Development Project at 
Belgaum. These two projects should be 
sanctioned by the Central Government. 

Then, Karnataka is well-known for grow-
ing vegetables. I think that many of the 
vegetables are being sent to various States 
where th ere are no adequate vegetables. 
There are no cold storage coaches in the 
railways for transporting the vegetables. 
Hence, I would request the Department of 
Agriculture to provide air-conditioned coach 
to transport vegetables from Karnataka. 
Fruits are also grown in Karnataka like grapes 
etc. Forth at also proper arrangement should 
be made. Potatoes are grown in Kolar, 
Hasan and Belgaum. The Hon.Minister was 
kind enough to replyonthefloorofthe House 
that there are 76 cold storage godowns in 
Karnataka. Those godowns are meant only 
to store fish products. Hence, there is need 
for more godowns to store potatoes. For 
want of that, the farmers are forced to make 
distress sell. Hence, cold storage godowns 
should be provided in all the three districts to 
store the potatoes. 

Then, I would like to speak something 
about Rural Development and Panchayati 
Raj and Nagarpalika Bill. This is a revolu-
tionary Bill which has been thought over and 
it has been discussed at length. It provides 
for 30 per cent reservation for ladies. It 
should be passed without any delay. We 
should never forget the effort made by late 
Shri Rajiv Gandhi who had done lot of work 
at the time of introduction of the Bill. Discus-
sions were held at various levels and taking 
into consideration the policies and pro-
grammes of various State, he had taken the 

cream out of it and broughtthat revolutionary 
Bill before th e House. It is our duty and we 
have also stated in our manifesto that as 
early as possible, we are going to enad this 
law. I hope this will be enacted as early as 
possible. 

As of today, we have been thinking of 
importing vegetable oils and also cotton. 
What for, I do not know. When there is 
foreign exchange crisis, is it necessary that 
we should import oil and cotton from other 
countries? That will reach only at the time 
when our farmers would have grown them 
and would be awaiting the crop. Then they 
will have to sell them at a distress sale only. 
I do not think it is necessary to import oil and 
cotton from other countries when our farm-
ers are already growing oilseeds and cotton, 
including long-staple cotton. 

We should seriously think of exporting 
some of the agricultural produces. I think 
wherever necessary, we should be in a 
position to export and wherever necessary, 
we should be ina position to import. This 
policy should be thought of very clearly and 
without delay. 

t=tegarding drinking water, we should 
provide drinking water to every village. There 
are villages which do not have adequate 
water. That is also one of the problems. 
Simply saying that we have provided drink-
ing water is not sufficient. Inadequate water 
also means that there is no water. The 
population is growing very fast. We should 
try to implement the Yojanathought of by our 
late Prime Minister, Shri Rajiv Gandhi and, 
as far as possible, we should try to provide 
drinking water throughout the country. 

With regard to the Public Distribution 
System, I would like to make one or two 
suggestions. We have issued Green Cards 
for supply of foodgrains. The Green Cards 
that we have issued are not only very inade-
quate, the persons whom they have been 
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Issued also shows that this is politically-
motivated. Real benef!ciaries have not be6n 
given Green Cards. So, we should enlarge 
the scope and many people sliould be given 
Green Cards, both in urban areas as well as 
In rural areas. More and more people should 
be brought under this system. 

Th6re is shortage of commodities and 
also adulteration at each level. So, there Is 
every possibility of misuse of the commodi-
ties which are supposed to be distributed 
under the dual price policy. Therefore, we 
should have a proper set up. There is no 
proper and uniform admiraistrative set up at 
present. In one State, the Zila Parlshads are 
entrusted in another State, only the District 
Collectors are administering; and in another 
State, there is a separate Food Department 
who has been entrusted with the task of 
distributing the commodities. Therefore, I 
would suggest that there should a uniform 
set up and also the shortages and adultera-
tions should be be checked property. It is 
better that the entire sy$tem should be en-
trusted to ladies. They will be capable of 
doing justice and they know the facts hOw 
these should be distributed. I hope they will 
be honest In supplying these commodities to 
the rural folk. 

With these words, I thank you for giving 
me the opportunity to speak and support the 
demands. 

MR. CHAIRMAN: I would request all the 
Members who are going to participate in the 
debate to be very brief because still there are 
many Members who want to speak. Now, 
Shri Premchand Ram. 

[Tnmslation) 

SHRI PREM CHAND RAM (Nawada): 
Mr. Speak•. Sir, I am a new entrant to th4t 
Parliament and It Is my maiden speech. 

Therefore, I would like to thank you, for 
giving me an opportunity to speak. Now this 
session Is going to end. During this Budget 
session I realised as to how the intelligentsia 
has given rise to the capitalism by lowering 
the dignity of labour and by exploiting the 
agricultural labourers and workers. As a 
result of It a major group of agricu .. ltural . . 
labourers and workers have become an- · 
noyed and heading towards extremism and 
terrorism. This labour force could have 
joined the national main~ream in national 
building but no alternative steps were taken 
for their development. 

Mr. Chairman, Sir,_l belong to a village 
and therefore I would like to tell the prevailing 
condition of the land in rural areas. Land 
reforms programme was launched during 
first five year plan but the problem of land 
reforms is still unresolved. Development 
programmes implemented after independ· 
ence have benefited some areas but some 
other areas remained neglected. West 
Bengal, Assam, Orissa, Bihar and Uttar 
Pradesh are the main paddy producing states 
but no progress has been made there to 
increase the production of paddy. There is 
no doubt about It that all the laws enacted 
during 1950 to 1970 in this regard remained 
ineffective. This fact was accepted in the 
report of the meetings of Agriculture and 
Revenue Ministers of the States called be-
tween 1986-89 by the Late Rajlv Gandhrs 
Gcvemment. Every time it was said that 
there are certain loopholes in land ceiling 
laws and they would be plugged. In every 
me~ting it was repeated and the failure of 
land reforms were accepted. 1990 was 
marked as agriculture year and the Govem-
ment of Shri V .P. Singh also called meetings 
n agriculture. The then Agriculture Minister 
was considered to be very close to the farmer 
community and was caUed as masfha of 
farmers but these problems were not dis· 
cussed even during his tenure. 

Mr. Chaiman, Sir, at the begilnlng of 
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Ninth Lok Sabha It was 8aid In the President 
Address that 'land belong to the tiller' but it is 
missed in the President Address given at the 
beginning of Tenth Lok Sabha and it seems 
that the Government have forgottten it and 
they have nothing to do with the farmers. 

Sir, the Hon Prime Minister has admit-
ted it in a reply given to the West Bengal 
Chief Minister comrade jyoti Basu that land 
reforms laws have been properly imple-
mented there and other states should follow 
it. But what the Government is doing in this 
regard? Not even one and a half per cent of 
the surplus land have been distributed among 
the landless labour&rs. It is been stated in 
the Rural Laburer Inquiry Committee's re· 
port that the number of landless agriculture 
labourers has gone to 15 crores. Sir it is 
astonishing as to why it is happening. The 
number of marginal farmers is increasing by 
by ten lakh every year. The percentage of 
these marginal farmers was 51 in 1970-71 
which has now risen to 58-1 per cent. In this 
way if you count landless labourers and 
these marginal farmers together that would 
come around more than three-fourths of the 
total population. What may be the statistics 
of the Government, but infact poverty is 
increasing and it will go up tm land reforms 
are not implemented.lt has been discused at 
length and I think the Government will take 
some concrete steps in this regard. 

Mr. Chairman, Sir, laws relating to the 
bonded labourer, minimum wages and 20 
point programme are not coming into force 
because of influence of big landlords. Police 
also work under their influence and the lead-
ers who demand the Implementation of these 
laws are killed In fake encounters by brand-
ing them as extremists or terrorists or they 
are not behind the bars. 

What was the result of going in for a 
Green Revolution without Implementing re-
form laws. Agricultural productivity did in-
crease but we are still far away from a 

position of self-reliance. Our country needs 
27 crore tonnes of foodgrain if each and 
every citizen is to have the minimum amount 
of calories to stay healthy but our production 
Is only 17.5. cror& tonnes. So, the Govern-
ment cannot claim that the country Is self-
reliant when half the population does not get 
an adequate diet. Prosantly, 12.5. lakh 
tonnes of foodgrain are being imported. In 
view of the increasing population if the 
foodgrain production is not increased by 80 
lakh tonnes per annum, the problem of star-
vation will become unmanageable. Let us 
turn our attention to the Five-Year Plal"'s. 
Statistics related to the Sixth and Seventh 
Five Year Plans, as given in the Economic 
Review, show as steady decline in the rate of 
productivity. The rate of growth of popula-
tion is 2.25% per annum whereas the rate of 
production in case of foodgrain is 1. 7% per 
annum. Studies conducted by experts in 
various parts of the country indicate that 
barring a few States like West Bengal and 
Kerala, in most of the States th$ landlords 
are dominating the administration and have 
a strong influence over the Gram panchayats. 
They pocket crores of rupees, through the 
Jawahar Rozgar Yojana. The late Shri Rajiv 
Gandhi had himself admitted that people in 
villages get only 1/6th of the funds meant for 
them. May we know where the rest of the 
money goes? This is the reason why 4 crore 
hectares of barren land has not been dlstrb-
uted among the poor. Agriculture has been 
affected by the problem of land erosion. The 
land under forests is of no use. The lending 
institutions in the agricultural sector fike the 
Agriculture Co-operative Committees and 
Land Development Banks are dominated by 
landlords. So poor farmers are not able to 
get loans. Village craftsmen are a dying 
breed. People in rural areas are going 
deeper Into the mine of poverty as they are 
burdened by debts. Small and marginal 
farmer are not able to adopt the latest farm-
ing techniques, nor can they afford qually 
seeds and fertUizer. With the result their 
productivity is low. Small and marginal farm-
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ers constitute 76% of the total farmers in our 
country. Agricultural reforms are thought of 
due to the commanding influence of land-
lords over small farmers but these reforms 
are never implemented. The legislation re-
garding minimum wageforlabourison paper 
only. There has been a break in the level of 
agricultural productivity, particularly in areas 
where the Green Revolution has taken place. 
The Economic Review states that during the 
Sixth and Seventh Plan periods, the rate of 
foodgrain production was 34% in West 
Bengal, 24% in Haryana, 23% in Punjab 
21%in Bihar and 18%inU.P. This shows the 
rate of productivity is falling in States where 
the Green Revolution has taken place and 
plenty of assistance has been given to farm-
ers. These farmers prefer to grow cash 
crops which are more profitable. Hence, the 
fall in rate of production in case of foodgrain. 
In States like West Bengal, Orissa, Bihar and 
U.P. the number of small and marginal farm-
ers is very large. As agriculture is their only 
source of livelihood they work very hard to 
fulfill their needs. 

Farmers in Punjab and Haryana invest 
less in crops like wheat and rice because of 
low returns on investment. They are laying 
more emphasis on setting up agro-based 
industries and are desirous of investing their 
money in the same. The production of wheat 
and rice thus suffers. Therefore, there is 
need for strict implementation of land reform 
laws. The used land area belonging to big 
landlords should be distributed among the 
small and marginal farmers to fully utilize its 
capacity. This would lead to a qualitative 
increase in production and provide an op-
portunity for export of foodgrain instead of its 
import. This is possible only when 'benami' 
land is identified by the Government. The 
extra land must be distributed among the 
poor through land ceiling. Only such steps 
can help the poor to survive. This will raise 
the country's prestige and brighten the pros-

pacts for development . The implementation 
of land reform laws is necessary for the 
upliftment of people living below the poverty 
line. It would be a step towards social justice. 
Gram Panchayats can also be made au-
tonomous. Otherwise development of for-
ests, weHare of the poor and a clean envi-
ronment will remain to be achieved. What 
good will it do if such things are merely 
subjects for discussion in the Lok Sabha? 
Alleviation of poverty and checking atrocities 
in society will become distant dreams. 

The rate of agricultural productivity was 
6% in the Sixth Plan and 4% in the Seventh 
Plan. The rate of fodgrain production was 
4% and 3.6% in the Sixth and S.eventh Plan 
respectively. It shows that the rate of 
foodgrain production was less than total 
agricultural production. Members of the 
ruling party make tall claims through 
speeches for the poor but do not take any 
action. They claim that their party is taking 
steps to uplift those who live below the 
poverty line. 

Agriculture is the foundation of industry 
and development in general depends on it 
Social tensions can be diffused if there is 
equality in education, inclusion of the right to 
work in the fundamental rights and provision 
of unemployment allowance for the unem-
ployed. Implementation of land reform laws 
can make all this possible. 

Villages should be agriculturally pro-
gressive, farmers should get remunerative 
prices fortheirproduce compensation against 
destruction of crops should be paid etc. A 
contingency fund should be set u p in every 
villages·to provide quality seeds, fertilizers 
and pesticides to farmers and protect them 
from the clutches of unscrupulous money-
lenders. The debt-ridden farmers go through 
a lot of hardship every year, particularly 
when their crops are destroyed. In such 
circumstance it should be declared a drought 
affected area. I don't think any attention is 
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paid in this direction. Bihar and U.P. are 
drought affected areas but I don't think that 
the local farmers will be compensated for 
their destroyed crops. Whereas factories are 
insured, and if they go bankrupt, adequate 
compensation is paid to them to revive them 
but this is not done in case of farmers. It is 
not fair on the part of the Government to 
neglect the farmers who feed the masses. 

MR. CHAIRMAN: Please conclude. 

SHRI PREM CHAND RAM : I am just 
concluding. Will the Government take steps 
to improve the lot of farm~rs. Facilities like 
electricity and tubewells should be provided 
free of cost to poor farmers. The Govern-
ment should pay attention to it that benefits 
of schemes meant for small farmers are not 
4 surped by big farmers. 

Sir I support my Hon. colleagues who 
say that without implementing land reforms 
panchayati Raj will remain a distant dream 
and we will not be able to save society from 
exploitation. This must be taken into consid-
eration if small farmers and labourers are to 
be saved from exploitation. With these words 
I tharyk you and conclude. 

[English] 

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur): Mr Chairman, Sir, India is a great 
country having a vast stretch of land avail-
able for cultivation. More that 70 percent of 
the total population is agriculturists, Kisans. 
So, the country is said to be the Land of 
Kisans. So, our country will look more beau-
tiful when all the cultivable lands are kept 
ever-green throughoutthe year. The country 
will be stronger when the Kisans are made 
stronger. 

Of this great country, Manipur is a part 
in the North Eastern region. For the welfare 
of the people, particularly the Kisans, I am 
very much agreeable to the proposal of 

treating agriculture as an Industry. I think, it 
will encourage the Kisans and promote the 
activities of Kisans. 

I would now like to propose a scheme to 
give pension to the Kisans when they be-
come very old and when they are unable to 
work in the field. As you know, the employ-
ees of the Government or semi-Government 
or other organisations are given pension 
after 30 years of service or when they are 
over 60 years. But when the Kisans are very 
old and unable to work in the field, there is 
none to look after them, if they do not have 
their children to look after them. It is a very 
pitable position in which the Kisans are liv-
ing. Therefore, I would like to propose a 
scheme for providing remuneration in the 
shape of pension or in some other form so 
that they can live on when they are unable to 
work. 

Now I am coming to Manipur. I rise to 
thank our Hon. Minister of Agriculture since 
his Ministry has taken a decision, which has 
been informed in this House that the Agricul-
tural University for the Northeast will be 
established in Manipur. 

I thank the Ministry for taking such an 
important decision. It has been a long-left 
need for the region. It will now meetthe need 
of the region. 

Manipur was known as the granary in 
the East of India in respect of production of 
rice. There is plenty of paddy produced in 
Manipur and it supplied paddy to Nagaland 
and to some parts of Assam also. But now 
the position is quite the reverse. Now the 
state has become deficit. The produce cannot 
meet the demand of the people because the 
land available for reclamation is not much 
and the population has been increasing very 
much. So, the produce cannot provide to 
feed the increasing population. In the con-
text of the new scientific inventions of tech-
nology, I think the farmer must be taught to 
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cultivate in the method invented newly. In 
that case only, the farmers \viii be able to 
produce more. This University that is going 
to be established will be helpful in that light. 

I would like to bring to the notice of this 
House that there is a particular variety of rice 
in Manipur known as CHAK-HAO. It is not 
available anywhere in tha world. It is avail-
able only in Manipur. The colour of this rice 
is black. In Manipur, if a feast is 
arranged.Chakhao rice is a must for the 
menu. It is rich in food value also. If Chakhao 
rice can be produced in large quantity and if 
it can be exported, it will earn foreign ax-
change. This is my, proposal. 

In this context, I wc.uld like to propose 
that this type of rice is to be produced in large 
quantity. 

I would like to propose th&t research 
centres should be set up in every district of 
every State in the country. That will be very 
much helpful to make the growth of agricul-
ture in all the States throughout the countr;~. 

Lastly, I would like to say that it would be 
in tha interest of the rural population if 50 per 
cent of the total amount available for devel-
opment is earmarked separately for invest-
ing in programmes of n.tral development. As 
you know, wothoutdeveloping the rural areas, 
India cannot be taken as having made any 
improvement. As Gandhiji said "if one wants 
to see India, the real India, he has to go to the 
villages. "Therefore the rural population must 
be developed and enough funds should be 
provided for that purpose. 

With these few words, I thank you very 
much for giving me time to speak. 

(Mysore) : Mr Chairman Sir. I rise to support 
the demands for grants of the Ministries Ice 
of Food, Agriculture and Rural Develop-
ment. I thank you Sir for giving me an oppor-
tunity to speak on these vital issues. While 
speak!ng on Agriculture and Rural Develop-
ment I would like to give some suggestions 
for the consideration of the Hon'ble Ministers 
of Agriculture and Rural Development. 

Agriculture is the main profession of our 
country. Many people especially people in 
the rural areas are dependent upon agricul· 
ture and other subsidiary industries. Many 
farmers follow the traditional method of cul-
tivation and they oepend upon rain com-
pletely. After independence the 5 year plan& 
have brought some changes in the method 
of cultivation. Our late Prima Minister, late 
Pandit Jawaharlal Nehru had said that we 
should treat the irrigation projects as temples. 
Even now we can see such inscriptions and 
other wise sayings on the foundation stones. 
This was the faith that our late Pandit Nehru 
had in the irrigation projacts and we should 
follow his foot steps if we are really inter-
ested in the we !fare of our farmers. 

Farmer wants to be self sufficient and is 
content with minimum needs. Scientific 
developments and implementation of five 
year plans have helped to modify the method 
of cultivation. Farmers are benefited by the 
various agricultural research centres set up 
in the country. These days the processed 
seeds are supplied to the f~rmers. Animal 
Husbandry is an integral part of agriculture. 
Animal Husbandry can flourish only when 
the forests are protected. Sufficient quantity 
of cattle feed should be a"Vailable. Unfortu-
nately the forest area is decreasing day by 
day and this has to be checked once for aU. 

There are sufficient discussions in this 
[Translation] Hot.se and outside the House about Fertlliz· 

ers and subsidy. There is a feeling that the 
*SHRIMATI CHANDRA PRABHA URS agricultural produce would be more nutri· 

*Translation of the speech originally cJelivared in Kannada. 
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t1oUa lit Ia grown using chemical fertilizers. At presam the backbone of the farmer Ia 
Of courae, the usa of chemical fertilizers has being broken. This has to be avoided. The 
resulted in the increase of agricultural pro- centre has to come forward to help the 
duce. The usa of manure In agriculture is on ·farmers. There should be new programmes 
the decrease. Many youths are migrating to .liberate the farmers from the clutches of 
from villages to urban areas. Job opportuni- debt. The eighth five year plan is before us. 
ties, entertainments etc. available in cities In this plan prominence should be given to 
have attracted the village youths. Our Gov- liTigation and production of electricity. In my 
emment should take Immediate steps to state there~ no considerable increase in the 
check this migratiOn and to help the agricul· generation of electricity for the iast ten 
turists. Therefore. Ar.lmal Husbandry, poul- years.T!lere is no increase in the area of 
try, sheep rearing, sericulture and other irrigated land also. The electricity that is 
subsidiaries of agriculture have to be en- being produced in the the!mal power plants 
couraged. Then only the farmers can be· and Hydro-power plants would be exhausted 
come self sc.ficient and production of agri· very shortly and I think we have to depend 
cultural produces can increase. For ex- completely on solar Energy in future. This is 
ample we can earn rr.ore foreign exchange if inevitable because the population is increas-
we Increase the production of silk. The Govt. ing day by day and the problems of farmers 
should also encourage the use of compost are also increasing. Henc--e Scientific Re-
manure. Compost manure is produced by search Centres and Training Centres have 
putting cowdung, sheep-dung. Birds drop- to be set up by the agricultural universities. 
ping and green leaves in pits. This compost Similarly agricultural training centres have to 
manure is much better than chemical fertiliz- be set up at the Taluk and district level. The 
ers, but unfortunately the use of compost centreshouldprovidefinancialassistanceto 
manure is becoming unpopular In our coun- set up these centres. 
try. The n•Jmber of farmers using compost 
manure Is decreasing every day. 

Processed seeds are being supplied to 
the far~ers. They are also getting subsidy 
on fertHizers. However, no one has given full 
protection to the farmers of our country. 
Farmers are affected by floods on the one 
hand and severe droughts on the other. 
Therefore many farmers are In the jaws of 
debt. The farmers have to be rescued from 
this crisis. The farmer is bom ai a debtor, 
grows as a debtor and dies as a debtor. This 
Is the miserable condition of the farmers In 
our country. It Is like eating sweet pudding 
whh taking loan and while paying back the 
loan instalments It Is Hke breaking the back-
bone. Sarvajna says-

"Siavanu Kombaga Halogarundante 
Sallganu Bandelevage Kibbadiya keelu 

Murldante• 

Agriculture should be made a compul-
sory subject In our educational institutions. 
Many students after their school education 
would lose interest regarding land, water, 
soil etc. Hence topics on agriculture must be 
Included lnthesyllabusofourschools. Today 
the paradox is that some students imagine 
ragi plant as a tree. and coconut tree as a 
plant Hence to avoid such Ignominy we 
should make It a point to setl\.up technical 
training centres through agricultural univer-
sities. 

We can increase export of food-grains 
and earn valuable foreign exchange. Each 
farmer cannot take up this responsibility on 
his own. Hence Centre should take initiative 
in this direction and assist farmers in all 
possible ways to boost agr !cultural produc-
tion. At the same time the Centre should see 
that middle men don't exploit the farmers. 
Marketing facilities should be availabkt to 
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the growers of cotton, silk etc~ Raw material 
should be readily available for processing. 
Storage facilities should also be there. Irri-
gation must be given priority. Agriculture is a 
vast field and many of my colleagues have 
expressed their views on the subject-matter. 

Once we had imported wheat from 
America. This wheat brought parthenium to 
our country. So far these parthenium plants 
have not been destroyed completely despite 
various efforts by the people. The Govt. has 
not taken this matter seriously.These plants 
are not only health hazards but also harmful 
to crops. The Centre and states should see 
that this parthenium menace is checked 
completely. 

Water is life. Hence every drop of water 
should be stored and utilised properly. 
Throughoutthecountry bore-wells have been 
provided and the water level is going down. 
Therefore digging of tank is very essential to 
store and recharge water. Desalting and 
minor irrigation works should get priority. 

At present we are importing oil seeds. I 
feel ashamed to talk about this import of oil 
seeds. Our land is fertile and most of our 
people are agriculturists. Why can't we grow 
sufficient quantity of oil seeds like sunflower 
seeds, groundnut seeds etc. 

Our late lamented leader, Smt. Indira 
Gandhi, the then Prime Minister gave us the 
20 Point programme. Unfortunately this 
programme has not been implemented in all 
the States. In my State this programme has 
enabled lakhs and lakhs of poor people. The 
tiller is the owner of the land. Houses should · 
be constructed for poor people. Land reform 
measures adopted in Karnataka have 
achieved tremendous success. Sufficient 
financial assistance should be provided to 
States for proper implementation of national 
Rural Water Scheme. 

Our late Prime Minister, Shri Rajiv 
Gandhi had stressed the importance of public 
Distribution system and he wanted that all 
the poor people to getthe benefit of it. Centre 
should provide sufficient funds to see that 
Public Distribution System reaches the 
remote villages. Our Prime Minister, Shri 
P.V. Narasimha Rao also expressed the 
same view. I hope he would release funds 
generously for this purpose. 

Jilla Parishads and Gram Panchayat 
should be made to work efficiently. There 
should be uniform, administration in Jilla 
Parishads and village panchayats. Over-
lappping should be avoided in IRDP, RLEGP, 
Nehru Rojgar Yojana and other programmes 
and they should be implemented strictly such 
that the rural poor can get the maximum 
benefit. Money should reach the poor di-
rectly. There should be no middlemen. 
Checks and counterchecks should be there 
to avoid misuse of money. Accountability is 
a must. Non plan expenditure should be 
reduced to a great extent. 

I hope that the Centre and the Hon'ble 
Minister for Agriculture would come to the 
rescue of farmers and help them in their 
ventures. 

Sir, I thcmk you once again for permitting 
me to speak on this important subject and 
with these words I conclude my speech. 

16.00 hrs. 

[English] 

SHRI AMAL DATTA (Diamond Har-
bour) : Mr. Chairman Sir, in this country 
many people have formed an opinion by 
reading newspapers and hearing speeches 
that we have more or less solved our agricul-
tural problems. By that it is meant that the 
cereal shortages which took place in the 50s 
and early 60s have some how been over-
come. Food has always been equated with 
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cereal in India and no other kind of food or 
agriculture is given any importance. This is 
a mind-set attitude which has been devel-
oped from the very beginning of this coun-
try's strive for progress after independence. 

It is very unfortunate that without under-
standing where the real potential of this 
country lay, the leaders of the country veered 
not only towards industry, but· industry of a 
kind-heavy industry -where this country has 
come to a very miserable end. What we are 
seeing today-the balance "'f payment and 
serious economic crises-i . ~ ·erhaps due to 
the fact that we have never found the way 
this country should have striven for prosper-
ity after independence. 

Having had a colonial past and having 
thought that we were being exploited by the 
British, because we were producers of pri-
mary products-of course we were-we thought 
that we must get out of primary production 
and go in for industry and there lies the profit. 
So our primary production remained more or 
less stagnant. It has increased no doubt, but 
if you compare India's progress with that of 
other agriculturally advanced countries, even 
countries which have made advance during 
the last ten or fifteen years, we are very much 
backward in agriculture, just as much back-
ward as we are in industry compared to the 
advanced western industrial countries. 

Really speaking, I hear year after year 
the Ministers in this country boasting that our 
agricultural production has gone up to this 
level or that level, it is nothing compared to 
the potential which this country has. Not only 
we have the largest arable land in the worlel, 
not only we have the very large labour force, 
second only of course to China, but we have 
the best agricultural climate which China 
does not have. Most countries having a 
landmass which is nothing compared to India, 
particularly the western countries, can grow 
onlyonecrop. Wecangrowthreecropsifwe 
want to do so. Today's technology make it 

possible to do so. But we have not gone for 
that, just because our political leaders and 
economic leaders think that it is in industry 
that the country's salvation lies, their profit 
lies and it is through that path that a quick 
short-cut to prosperity can be achieved. 

Even after forty years we have failed to 
do so. Even then it has not entered the heads 
of these people that we must look for another 
path. Even then they do not look around and 
see how rapid progress has been made by 
countries which depended on agriculture to 
lead them to prosperity. 

Look at countries like Thailand, Turkey 
or even Israel. The miracle of bio-technology 
has made it now possible to reach a level of 
prosperity which can be really very quick. 
Three years or four years are enough time 
if we go in that path. 

Sir, unfortunately nothing has been done 
first of all to propagate that attitude, that 
mind-set, that culture into the people. 
Whoever receives some education in this 
country will not go back to agriculture. In fact 
I sometimes think that education is becom-
ing something of a hindrance towards the 
country's growth, instead of helping it. 

No education is given whatsoever to the 
farmer's son, to the peasant's son so that he 
candothatfather'strade, family trade, family 
occupation better. Nothing is done. There-
fore, everybody wants to ultimately migrate 
to cities and become peons or clerks. No-
bodythinks maybe except in Punjab and one 
or two other places where they have achieved 
prosperity already. Some amount of pros-
perity for a fairly large section of people has 
been achieved. Except in those States, 
nobody, who has received a little school 
education, would want to go back to agricul-
ture as an occupation. This is disastrous for 
the country. The sooner the leaders of this 
cuntry wake up to this fact, sooner they apply 
their minds and understood the possibilities 
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which lie today in agriculture through bio-
technology, through proper preservation and 
conservation of soil and water-not only in 
agriculture but in many other fields of pri-
mary production-it would be better. nothing 
is known in this country. 

I have been told that it is possible even 
today to get 1 million by piscicluture in one 
acre of land. I have not seen it myself but I 
have heard it. I have myself seen and I have 
got it done in my constituency that by grow-
ing vegetables, one can get even Rs. 1 lakh 
from one acre. It is possible. But unfortu-
nately in my constituency, the land holdings 
are small. Nobody has get one acre on which 
to grow vegetables. They can grow in say 
one-tenth of an acre maximum. not more 
than that. But they are making good money. 
On one-tenth of an acre, they are making 
Rs.1 0,000 by growing vegetables for which 
they take only 120 days. Unfortunately this 
knowledge I myself have to carry to the 
people. Neither the Government's Agricul-
ture Department nor the Extension workers-
nobody-knows anything. Why is it so,? I 
have been going to the agricultural laborato-
ries from 1982 onwards. I have myself seen 
that this was possible even then. I asked: 
What do you do with storage? Do you store 
it here? Do you nottake it outside? Because 
I myself did not know before I went there that 
this was possible. But they said, "Our man-
date is only to do research and development. 
We just send it to the Government. It is for the 
Government to do what they want.;, But the 
Government does not want to take it to the 
people. Why has the Agriculture Minister 
been so very callous about the development 
of agriculture in this country? Maybe there is 
a vested interest, I do not know. I do not 
always believe in the theory of vested inter-
est in everything. But it seems to me that 
nothing has been explained why people in 
this country the peasants, the marginal 

farmers-have not been given the technology 
so that they can become prosperous. 

It is not only just agriculture, just grow-
ing something in the farm by way of food. It 
is the total raw material for industry. You 
have cotton, jute, oilseeds. You have so 
things. Anything grown from the soil and 
then processed becomes industrial raw 
material. So many many things become 
processed food. Today, with three or four 
years' effort, Thailand is able to export proc-
essed food and vegetables to the tune of Rs. 
40,000 crore. It is a small country having a 
small population. They can do it. Turkey can 
export ten times that more of processed food 
and vegetables. We cannot do it. Why can't 
we do it? Because our Government has 
never seriously applied itself to it, ha\Cing had 
the eyes fixed always towards the industry 
and never understanding the potential which 
is today in agriculture, in all types of primary 
production. 

I have seen with my own eyes a bull 
standing before a five-star hotel in Melbourne, 
Australia. I was surprised. It is only in the 
streets of Calcutta or Delhi one can see a 
bull roaming around like that. But not roam-

. ing about, it was standing there. 

I was told that it had been held inside in 
auction. They were holding this auction in-
side the plushy carpeted rooms and lounges. 
Bulls are fetching a high price in auction. The 
price of the bull was half a million Australian 
dollars. 

MR. CHAIRMAN : Please conclude. 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): you are objecting whenever he 
is referring about bulls. 

SHRI AMAL DATTA:Sir, half a million 
dollars is the price of a bull. I was surprised 
and so I asked thE! agricultural experts in our 
country to tell me the reason. 
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The reason is again bio-technology 
because a bull can be used to produce lakhs 
which is now possible for the last five years 
only. It was not possible earlier. The female 
progeny will give milk to the tune of 100 liters 
per day. That is way it is possible. Now, 
where are we? H, in our villages, the cows 
produce five liters of milk per day, we are 
very happy. Nobody has heard of 1 00 liters 
of milk at all. We cannot produce even five 
liters as there is no fodder. The fields in our 
country are lying idle excepting growing one 
crop. You know that only 30 to 35 per cent of 
the fields in India are used for a second crop 
and the rest of the fields are lying idle through-
out the year. Instead of growing fodder in 
such fields, what do, we do?We import fod-
der machines. I hope you remember that 
there was a big row in 1989 because fodder 
machines were imported by a big wig or at 
least, under his blessings. We do not know 
what had happened to that. I hope that the 
Agriculture Minister will enlighten us as to 
what happened to those 
mechanics. (Interruptions) 

MR. CHAIRMAN: Please conclude. 
There are many more Members to speak. 

SHRI DIGVIJAYA SINGH (Rajgarh): 
The cock and bull story must end now. 

SHRI AMAL DATTA: Sir, I have gone 
into the bull story only. But my frieAd is 
inviting me to go into the cock story also. 

What I am saying is that the Govern-
ment of India and the leaders of the Govern-
ment must wake up to the fact that it is 
possible. Agriculture provides a shorter route 
today with the application of bio-technology 
for which most of the knowledge is already 
available with us. We may have to get some 
knowledge from outside. The main thing is 
extension of that knowledge and make the 
mind of the people such that they turn to-
wards agriculture and not tum away from it 
which is happening uptil now. So, this is what 

requires the immediate attention of the 
Government. I would request the Prime 
Minister and other Ministers of today to set 
right their policies which they were following 
till now and to go on the right path so far as 
this aspect is concerned. Here, We will not 
oppose if private enterprises will be brought 
in. Private enterprises does not mean big 
industrialists. Of course, private enterprises 
are already there. There are millions and 
millions of small farmers. Let their enter-
prises be given the knowledge and attitude 
of mind which are required for going towards 
prosperity-based agriculture. 

Sir, the Finance Minister had announced 
that subsidy will be give~ to marginal and 
small farmers so far as fertiliser prices are 
concerned. It had been announced that As. 
37 crores will be given for West Bengal. But 
the Paschim Bangia Pradeshi Krishik Sabha 
has calculated that the need if As. 60 crores. 
So, I appeal to the Finance Minister and the 
Agriculture Minister that As. 60 crores be 
given as subsidy for West Bengal this year. 

[Translation) 

SHRl RAJENDRA KUMAR SHARMA 
(Rampur): Sir, I am thankful to you for giving 
me an opportunity to speak on agriculture. 
Agriculture is an important subject because 
75% of the population of this country is rural 
and dependent on agriculture. I shall briefly 
touch upon the achie1ements in the agricul-
tural sector in the past 44 years. This can be 
gauged from the fact that both India and 
China have the same area gf cultivable land 
which comes to about 14 crore hectares. I 
would like to draw the attention of the hon. 
Minister towards the fact that China is pro-
ducing 45 crore tonnes of foodgrain wh~e 
India's production has been between 18-19 
crore tonnes in the last3-4 years. This means 
there are certain reasons as a result of which 
our production is low. 

Sir, I would like to inform the House that 
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agriculture contribute 33%, industries 29% 
and other services 38% to the national in-
come. The contribution of agriculture can be 
easily raised to 50% in the national income. 
The main reasons for low national income 
are the wrong polices and 1heir faulty imple-
mentation by the Government. To increase 
the national income we must raise the con-
tribution of agriculture in it to 50% 

Sir, I would like the Agriculture Ministry 
to note that irrigation and fertilizers play a 
key role in increasing agricultural produc-
tion. 

Sir, so far as irrigation projects ar~ 
concerned, out of all the projects planned in 
post independence period, about 246 big 
and medium projects were undertaken. At 
the end of these forty four years only sixty 
five projects have been completed and 2300 
big dams have been constructed and 1800 
dams are yet to be constructed. 

Sir, the Members of the House would be 
surprised to know that even in this age of 
Science 70 percent of the water of these 
dam gets evaporated. In this modern age 
when other countries have been making 
efforts to find out a solution to it our country 
does not seem to be concerned at all. If 
attention is paid to all these factors our 
agriculture will develop and more and more 
area will be brought under irrigation. 

Sir, fortunately our country has been 
blessed with great natural wealth. Under-
ground water is also available in abundance 
and can be utilised best to encourage irriga-
tion through tube wells in North India. The 
maximum credit of the achievement made in 
this regard so far, goes to the farmers. Elec-
tricity is the basic necessity to meet out 
irrigation requirement. I need not say much 
about the state of electricity throughout the 
country and particularly in North India and 

Uttar Pradesh which is the most backward 
state in the country. Therefore, my submis-
sion is thai unless we increase the power 
geeration we cannot solve the problems 
baffeling us. 

Mr. Chairman Sir, through you, I would 
like to submit to the hon. Minister of Agricul-
ture that it is a matter of disadvantage for us 
to continue the projects in hand for a longer 
period, because the expenditure goes on 
increasing every year. The result is that the 
~xpenditure increases twice as compared to 
the initial cost. It creates a number of difficul-
ties and the work of the project come to a 
staildstill for a long period. In Uttar Pradesh, 
several projects have been lying incomplete 
due to the non-cooperation of the Central 
Government. These include Saryu river 
project, Drainage Composite Project, Shard a 
Sahayak (tributary) project, and Kanher irri-
gatior;~ project. In this connection, I would like 
to urge the hon. Minister of Agriculture that 
the central Government should provide funds 
for these projects in time so that the projects 
are completed and the farmers get irrigation 
facilities and also the production offoodgrains 
in the country may increase. 

Mr. Chairman, Sir, I would also like to 
submit that according to our experts at least 
33 per cent of the total land should be cov-
ered by forests, however, due to the continu-
ous denudation during the last 44 years, 
presently only 6 per cent of the total area is 
covered by forests. It is only agriculture 
which has been suffering. Soil erosion is on 
the increase and affecting the agriculture. I 
would like to submit to the hon, Minister of 
Agriculture that all these things are related to 
agriculture. Therefore, the Government 
should pay attention to it and take measures 
to encourage afforestation. 

Mr. Chairman, Sir, I would like to draw 
t.'le attention of the Members of the House to 
a matter to which very few members have 
drawn our attention. But I consider it a very 



449 Demands for Grants BHADRA 12, 1913 (MICA) d Agr., Food & Rural 450 
(Ge1111ral), 1991-92 Ministries Development 

important issue. We are unfortunate that in 
Olympic gam.es we fail to win even a bronze 
medal. What to talk of gold. What is the 
cause behind it? The reason is that 75 per 
cent of the population living in rural areas 
remain deprived of milk, 40 per cent of the 
rural children crave even for a drop of Milk 
other than their mothers' milk. In this August 
House, through you; I would like to submit to 
the hon. Minister of Agriculture that I would 
not like to go into the detaHs of what the 
Government have done for the poor people 
so far and what they would do in future but I 
would submit that fortunately the cattle in 
rural areas of the country are taken care of 
like other members of the family. Therefore, 
we need not impart any training in animal 
husbandary, we need only to improve the 
breed. The cow which gives only 1 kg milk 
today can give 20 kg milk only if the Govern-
ment take some initiative in this regard. 

SHRI BASU DEB ACHARIA (Bankura): 
How is it possible? 

SHRI RAJENDRA KUMAR SHARMA: 
Shri Acharia wants to know how is it pos-
sible. Has he no knowledge in this regard? 
The area to which Shri Acharia belongs is 
regarded as rich area from the point of view 
of fishery. Employment for crores of people 
can be generated by utilising the latest tech-
nology on the 7000 km long coastal area. 
Employment can be provided to crores of 
people. Government should make concrete 
efforts in this direction. Today, a cow in our 
country gives average 1 1/2 kg. to 2 kg. milk 
everyday whereas cows in foreign countries 
give 15-20 kg. milk on an average. In the 
countries like America, Germany etc. butter 
mountains are formed and when the produc-
tion exceeds the limit they supply it at conces-
sional rates to countries like ours. Those 
who have enough milk can get anything in 
the-world. We make curd and ghee out of 
milk and have to import pulses through forg-
ing debtto get oils. Import of these things can 
be banned. The Government have not been· 

providing medical facDities in rural areas. 
When there are no medical centres medi-
cines cannot be provided. Now take the case 
of desert and hilly areas of out country. 
Australia real'S up about 18 crore sheep. 
Everyhon.Membersubmitsthatpoorpeople 
are unemployed. I would like to know what 
the Government did during the last 44 years? 
Sheep rearing can be encouraged in these 
areas even today. I would enable to eradi-
cate poverty and establish industries. We 
have been earning foreign exchange by 
exporting tea. Tea gardens better than in 
Assam can be developed i~ Garhwal, and 
though a survey has already been conducted, 
yet no action has been taken there on so far. 
Universities are being opened at various 
places but the experts and scientists en-
gaged in research work should be directed to 
visit rural areas. Several Members have 
expressed their views in regard to fertilisers. 
The dual policy adopted by the Government 
have created a serious problem for the farm-
ers. The fertiliser which was available to the 
small farmers at the rate of Rs. 115/- is now 
available at the rate of Rs. 165/- due to the 
dual policy of the Government. We are refer-
ring to small farmers. Unless he gets the 
membership of cooperative Society he would 
not be able to get fertiliser at cheaper rates. 
There is a large scale corruption in Coopera-
tive Societies, it is injustice to the farmers. 
We oppose the dual price policy of fertilisers. 
An insurance scheme was introduced in 
Uttar Pradesh which was the only means for 
the farmers to protect their crops. But the 
Government have withdrawn the scheme. 
Insurance scheme was applicable to what 
the farmers used to save with the help of 
banks. But this scheme was withdrawn four 
years ago. Everybody has the facility of 
insuring his things to keep them protected 
and also to get the compensation of the loss 
he suffers. Similarly farmers should also be 
provided this facility. Sugarcane prices to 
the tune cooperatives, cooperations and of 
crores of rupees are outstanding against 
Sugar Mills in Uttar Pradesh. I would like to 
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submit that the Government should make 
efforts to help the farmers to recover their 
dues. The Central Government should pro-
vide assistance to State Government, if they 
tack resources. The Minister of Agriculture 
should review the dual fertilise~ policy be-
cause all the hon. Members ~~gree that this 
dual policy should be abolished. 

SHRI CHUN CHUN PRASAD YADAV 
(Bhagalpur): Mr. Chairman, Sir, agriculture, 
fertilisers and rural development are related 
with one another. That is why the demands 
for grants of aD the three concerned Minis-
tries have been put together for discussion. 
I am a farmer and comes from a rural area. 
I am grateful that opportunity has been given 
to me to speak on the demands for grants. 
India is an agricultural country and about 75 
per cent of the total population depend on 
agriculture is one way or the other. 

Three fourth people in this country are 
either farmers or agricultural labourers. Until 
and unless the lot of the farmers is improved, 
how can we even imagine that the country 
would make any progress? Even after 44 
years of independence, we have not been 
able to improve the economic condition of 
our farmers. It is because they have always 
been a neglected lot. During our childhood, 
much before independence, we had studied 
that 'Uttam Kheti, Mathyan van, Nishiddh 
Chakri, Bheekh Nidan' (Amongst vocations, 
agriculture is the best one followed by busi-
ness. Service should be avoided and beg-
ging is the last resort. But today agriculture 
has been relegated to such a position that it 
is now in the third or even the fourth position. 
Because those doing physical labour and 
begging, at least, earn some money, but the 
farmers who have to hard along with their 
family members are today in a dplorable 
condition. I would like to relate you the situ-
ation in Bihar. The condition of an orderly or 
messenger in a Government office is better 

thanthatofafarmer, whoownstenbighas of 
land. Except for five or ten percent, ninety 
percent of those people who cultivate ten 
bighasof land have a maximum, annual crop 
proc!udion of 100 or 125 maunds. It means 
an earning of about As. 12,000, which in-
cludes among others things the cost of pro-
duction also, which a peon or a messenger 
working in a Government Department gets.a 
salary of As. 1,500-2,000 without any invest-
ment. Thus, you can see for yourself the 
condition of a farmer owning ten-bighas of 
land on the one hand and a peon on the 
other. 

I am also a farmer and I would like to say 
only this much that the condition of farmers 
throughout the country is deteriorating. 
Today, if you look at a man doing business in 
clothes or anything else, in a small shop in 
any city, you will find that he is doing his work 
under the comfort of a fan, his children go to 
good schools and they get good food, but the 
farmer is not in a position to provide either 
good education, good clothing or even good 
food to his children. This is th€' condition of 
our farmers. The Government should pon-
der over some wayout to save them from this 
situation. Actually, the farmers have to resort 
to distress sale of their produces. Moreover, 
if he has cultivated with money taken on 
loan, he Immediately disposes of his pro-
duce at throwaway prices to pay back his 
loan. The middlemen pocket a lot of money 
in the process. The Government should take 
suitable measures to that instead of the 
middlemen, the farmers themselves get the 
benefits. 

Similarly, storage facility should be made 
available to farmers. In its absence, the 
farmers have to face a lot of problems. If the 
storage facility is there, he can keep his 
produce there, and sell it whenever he gets 
a remunerative price for it. You should pro-
vide such facilities. Similarly, all possible 
financial assistance should be extended to 
him so as to enable him to overcome all his 
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debts. For this , it is necessary to make co-
operative societies strong and effective. 
Further, irrigation facilities in the country 
should be expanded so as to enhance crop 
product~n. At pr&!Sent, ooly 30% of the total 
agricultural land has adequate irrigational 
facilities and the rest 70% of the land is 
cultivated without. any irrigation support. 
These farmers are at the mercy of rains. H 
there is rain, they can harvest and if not, 
there is brought and the consequences are 
very bad for the farmers. Therefore, priority 
should be given to expand irrigational facili-
ties. 

Thirdly, Government-provides all kinds 
of assistance to rejuvenate sick industrial 
units, but if the crops at the farmers are 
destroyed or faee a drought situation no 
assistance is provided. Therefore agricul-
ture should be treated at par with industries 
and crop insurance schemes should be 
implemented effectively. 

Today the disparities between the rural 
and urban areas is -widening. The reason is 
that with the onset of major industries, the 
village handicrafts have been paralysed and 
people from villages are migrating to cities. 
Many people from Bihar work as labourers in 
Punjab and Haryana, because th~y get more 
money there. Therefore, cottage:_lndustaes 
should be encouraged to check tbis migra-
tion. Animal husbandry is a major source of 
livelihood. The Government should pay at-
tention to it. Underthe minimum requirement 
programme for villages, there is a provision 
for pucca roads in all the villages and to link 
villages with a population of one thousand 
with main roads. Unfortunately. this pro-
gramme is not being implemented properly. 
The State Governments do not have enough 
financial resources to spend on this, there-
fore, the Central Government should bear 
half at the expenditure. 

Mr. Chairman, Sir, the Government has 
adopted a dual policy on fertilizers. Fertilizer 

is an important import of agriculture. Earlier, 
the proposal was to cut the 40% subsidy on 
chemical fertilizers, but wheo it was opposed 
by one and all, the subsidy facility was re-
stricted to small and marginal farmers and 
30% subsidy on fertilizers was cut in case of 
big farmers. This will have a negative effect 
on agricultural production. The Government 
should abandon its dual policy. In this re-
gard, I would like to say this much that this 
impractical dual policy would only decrease 
production. Further, when the Budget was 
presented arrangements were not made to 
persuade the traders to sell their stocks at 
pre-budget rates. Although come controls 
were put on small and medium business-
men, no such controls were put on small 
wholesalers, nor were then stocks checked. 
What does all this indicate? 

Mr. Chairman, Sir, this Government only 
pretends to be socialist. Rather, this is a 
capitalist Government. Socialism has today 
given way to capitalism. Therefore, I oppose 
this Budget. I thank you for providing me an 
opportunity to speak. 

[English] 

SHRI OIGVIJAYASINGH (Rajgarh): Sir, 
I stand to support the Grants for the Agricul-
ture Ministry. I will be very brief, and only 
raise a few points. 

The shar_e of agriculture in the national 
income during 1950-51 was 60 per cent. In 
1989-90 it was less than 30 per cent. More 
than 70 per cent of the population is involved 
in agriculture. The disparity-in incomes of 
agricultural labour and non-farm worker which 
was 1 :2 when India became independent 
has become 1 :4. The share of agriculture in 
exports is reduced from 31 per cent to 16 per 
cent of the total exports. This only points to 
one direction that agriculture as an occupa-
tion has become non-remun.mive. And 
something has to be done about that. 
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Sir, it is said that where the prices of land 
has been increased, it is more economical to 
seH the land and deposit the money in a bank 
rather than to do agriculture on it. This situ-
ation has arisen in this country. This needs a 
very close look. In this context, the New 
Agricultural Policy should be framed. But 
unfortunately the Agricultural Policy which 
has been circulated to the States for consid-
eration is totally inadequate. 

Sir, to highlight the points, the agricul-
tural productivity of each District in. every 
climatic zone has to be seen. I would sug-
gest that the Agriculture Ministry should 
collect information for each District, make 
agricultural productivity plan for each District 
make a data bank and.then on the basis of 
that, you make your Agricultural Policy so 
that the productivity of the crop goes up. 

The hon. Minister had intervened and 
rightly pointed out that we can produce more. 
The national average productivity on dem-
onstrate plots is 2.5 times more than the 
national average. So, we have the potential. 
It has to be extended to the farmers who are 
at the lowest level. Extension is one of the 
most important parts of spreading the mes-
sage. But today the extension is one of the 
weakest. We inherited the Israel concept of 
'Training and Visiting' system, that is, T & V 
system. Initially we thought that it was a good 
programme. But we found that it has become 
'Touch and Vanish' system and not Training 
and Visiting system. The village level worker 
would touch the farmer and varish. Now 
even the touching has been stopped and 
only 'V' remains, and the extension from the 
rural areas has been vanished totally. Sir, 
because of what I would urge upon the 
Minister to forget about the extension to the 
village level workers, make the contact of 
farmers strong, strengthen their organisa-
tion, select them and give them proper train-
ing and they would be your greatest messen-· 

gersof higher technique to be involved in the 
farming. 

These are the following few areas which 
if implemented in right earnest can improve 
the economic conditions in the rural sector: 

16.43 hrs. 

Efficient use of inputs; 

Integrated Agriculture; 

More exploitation of ground wa-
ter and conservation of run off; 

Agriculture based industries in 
farmer cooperative sector so that 
the value added non agricultural 
produce go to the farmer; 

More incentive to agricultural 
exports; 

More work to rural landless un-
employed; 

Employment Guarantee Scheme 
in the country; · 

Minimum wages should be 
raised; 

Appropriate technology for rural 
artisan and cottage industry; and 

Development of sericulture. 

[MR. SPEAKER in the Chairj 

Sir, the agricultural productivity of pulses 
remains what it was thirty years ago. Not 
much has been done. Gram is one of the 
most important pulses. The average yield of 
gram is still the same what it was thirty years 
ago. 

Sir, the Million Well scheme of the Rural 
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Oevelopment'Ministry is a good scheme. But 
on plateaus the water table is receding 
because of higher density of weHs dug in 
those areas. So, there has to be a plan to 
recharge the water. You must come up with 
that. 

About more use of manure, there was a 
great attention to manure in the earlier stages. 
But now after the fertilisers have eome in, the 
compost kits which were essential in the first 
development plan been totally relegated to 
the background. 

Sir, water shed management is essen-
tial for dry land farming. I am very happy to 
say that our Ministry has almost doubled of 
the funds for water shed management. But, 
Sir, the scheme for national water shed 
programme comes from the state to the 
CentraiGovemmentforsanction and ittakes 
a lot of time. Even the last year projects have 
not yet been cleared. That is why, I propose 
that there should be decentralisation in this; 
there should be some kind of a team, which 
is kept in the States so that the national water 
shed projects in each State could be cleared 
at that level. The cropping intensity has to be 
increased. Mini kits are being distnbuted on 
a large scale. 

: But it is being given away or sold in the 
market at times. I would suggest mini kits 
should be regulated only through the agricul-
tural primary societies so that it reach the 
farmers. 

The lab to land programme should be 
encouraged. More KVKs must be started in 
the areas so that the gulf between the Agri-
cultural Universities and the farmers is 
bridged. 

Again, the fertiliser subsidy has been 
restricted. I welcome the Government's 
proposal to exempt the small and marginal 
farmers from the rise in fertiliser prices. But, 
there should be no restriction on the total 

quantum of subsidy. For instance in a st&te 
like Madhya Pradesh, where we need Rs. 40 
crores for this dual pricing system to be 
implemented, the allocation that has been 
given is Rs. 1 ~ crores which will restrict the 
benefit to only one third of the small and 
marginal farmers. Therefore, this should be 
raised. 

Then, I would like to say something 
about credit. h is unfortunate because of the 
loan waiver scheme the credit structure has 
become so weak in Madhya Pradesh that 
since last three seasons we have not been 
able to give agricultural credit to our farmers. 
So, more credit facilities should be made 
available. 

The original drought animal variety of 
cattle has to be improved. I strongly urge the 
hon. minister to pay more attention to the 
Indian breed of chattels, more so in my 
constituency, there is Malwi breed of cattle 
which is one of the best breed of cattle· for 
black cotton soil. There· has to be a special 
development farm. Stock has to be con-
served so that we have breeding stations for 
this breed. 

My friends from the BJP side are very 
concerned about the cow slaughter. They 
only remember it when they are in Opposi-
tion. When they were in power, they never 
thought about it. In Uttar Pradesh, a very 
serious incident took place. Recently a inci-
dent took place in Bulandshahar. A Munici-
pal Committee Gulaothi case of cow slaugh-
ter was brought to notice in which BJP 
members were invited. But no action was 
taken by the BJP Government in Uttar 
Pradesh. I personally believe that there 
should be a ban on _cow slaughter. But the 
way these people have exploited, I strongly 
object to it. 

I would like to say something about the 
prawn culture. I congratulate the Agricultural 
Ministry that they have started it in brackish 
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water. But, in Madhya Pradesh we have 
prawn in fresh water also. We should exam-
ine this whether the prawns can be raised in 
fresh water also. In Balaghat also in the 
Wann Ganga we get prawns seven in fresh 
water. 

The productivity of pisciculture has to 
be increased. 

Then, I would like to raise a very impor-
tant point about rural unemployment. In a 
number of districts, the migration of labour 
still takes place. It is very unfortunate that in 
a number of districts, migration is taking 
place. I would urge upon the Rural Develop-
ment Ministry to start some kind of Employ-
ment Guarantee programme, which they 
have in Maharashtra for those areas where 
the migration of labour is taking place. The 
Jawahar Rozgar Yojna fund should be allo-
cated more to those districts where the 
migration is taking place. 

The approach of the IRD should be 
changed from individualistic financing it 
should be taken up as a project. Unfortu-
nately, what is happening is that you are 
financing individuals for their work. But untill 
and unless you take up a project approach 
and take care of training, production and 
marketing, you will not be able to sustain and 
make it successful. 

Lastly, I would like to say something 
about TRYSEM, which is one of the most 
important programme for the unemployed 
rural youth. in the annual report it has been 
mention and I would like to draw the attention 
of the hon. Minister page 30. One of the 
important areas of concern, it says: "In 78 
percent cases, TRYSEM beneficiaries were 
provided IRDP assistance for activities other 
than the activities for which they were trained 
under TRYSEM". 

This means they are being trained for 
something and they are being financed for 
sOmething else. This has happened all over 
the Countryside. Therefore, I would urge the 
hon. Rural Development Minister to look into 
it. 

The achievement of TRYSEM has also 
been very poor. It has been only 35.5 per 
cent In 1990-91 and 44 per cent In 1989-90. 
The congress election manifesto has prom-
ised to provide for ten million jobs in a year. 
This TRYSEM and IROP could provide jobs 
in the rural areas provided we have the 
training facilities, we have the proper ap-
proach to do so. With this, I thank you very 
much for giving me this opportunity. 

DR. KARTIKESWAR PATRA 
(Balasore): Sir, I want to raise a point of 
order. 

MR. SPEAKER: Yes, what is your point 
of order? 

OR. KARTIKESWAR PATRA: Sir, my 
point of order is that in the Agriculture 
Demands that have been circulated, there is 
some mistake in Demand No 4. The Reve-
nue is shown as Rs. 222,09,00 and the 
Capital as As. 53,48,00. The total has been 
shown as As. 257,57,00. This is wrong. It 
should be As 275,57,00. I beg to submit that 
this should be-rectified. 

MR. SPEAKER: The hon. Member has 
brought that calculation to my notice in my 
chamber. The hon. Minister may look into it 
and if there is any mathematical mistake in 
calculating it, it should be corrected. 

[Translation] 

SHRI KALKA DAS (Karol Bagh): Mr. 
Speaker, Sir, I am grateful to you for provid-
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ing me an opportunity to speak on this impor-
tant subject. 

Agriculture is India's mainstay as more 
than 70% of our population depends upon it 
for livelihood. The farmer who produces 
paddy from the soil is in miserable condition, 
even after 44 years of Independence. 

Mr. Speaker, Sir, the need ofthe hour is 
to formulate a policy that will encourage 
agricultural production and provide remu-
nerative prices to farmers. There was a time 
when our country used to import foodgrains, 
but our farmers took up the challenge and 
brought about a green revolution, so much 
so that today we are in a position to export 
foodgrains, but due to faulty policies, our 
farmers don't get remunerative prices. 

Sir, many Hon. Members drew the 
Govemment's attention to this issue and 
gave many suggestions to improve the lot of 
the farmers, provide them- remunerative 
prices and improve their economic condi-
tion, but less emphasis was given on an 
issue, which needs to be paid urgent atten-
tion. 

Sir, there are two kinds of farmers; those 
who own the land and those who are lan-
dless, but till other's land. They are called 
agricultural labourers. The life ofthesepeople 
revolves around agriculture. Many scheme 
are formulated, loans are advanced, subsi-
dies ·are provided to improve crop produc-
tion, but the small farmers do not benefit 
much from it. We have been discussing the 
matter for the past 44 years, but their condi-
tion has not improved. There are more agri-
cultural labourers in the villages, than the 
farmers. All the Government policies are 
directed towards improving the lot of the 
tarmers, not agricultural labourers. It is true 
that our former Prime Minister correctly 
observed that out of the one rupee kept for 
rural development, only 15 paise reach the 
farmer, the rest is pocketed by corrupt offi· 
cials and middlemen, but unfortu11ately, no 
effort has been made so far to improve the lot 
of the agricultural labourers, who are solely 
dependent on agriculture for their livelihood. 

Because the farmers don't get remunerative 
prices, they are not able to do justice to these 
labourers. Both the farmers and agricultural 
labourers are heavily dependent on each 
other and if the condition of the farmers 
Improve, it would automatiCally improve the 
lot of agricultural labourers as well. 

Due to this, the development of villages 
have come to a standstill, Seventy per cent 
of ~ur population lives in villages and as such 
we cannot dream of development of the 
country if the development of villages is 
impeded. The need of the hour is to improve 
the standard of living of the farmers. We 
should work in the direction of encouraging 
agriculture, by providing the farmers subsidy 
so that their all round development could be 
ensured. In addition to this we should also 
improve the economic condition of agricul-
tural labourers. The system should be stream-
lined by giving more and more emphasis on 
agriculture to enable the agricultural labour-
ers and farmers to get justice. The need of 
the hour is to pay attention to the villages 
since our entire economy is based on this 
sector. 

MR. SPEAKER: Ten hours were allo-
cated for this discussion but nearly eighteen 
hours have already been taken discussing 
this subject. About 60-70 Members have 
participated in the discussion. When the 
Hon. Members have discussed this matter 
for 18 long hours they would certainly like to 
hear an hour long reply to it. My problem is 
that I cannot give time to Members any 
further. I would request the Hon. Minister to 
reply to the debate. 

THE MINISTER OF AGRICULTURE 
( SHRI BALRAM JAKHAR): Mr. Speaker, 
Sir, I thank you and all the Hon. Members 
who made every effort to give constructive 
and useful suggestions during the course of 
eighteen hour discussion on these demands. 
From these submission many novel ideas 
have emerged and some fruitful work will be 
done. 

Sir, the Hon. Members expressed their 
views on a subject which concerns the lives 
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of people from all walks of lie. No part of the 
country is alien to agriculture. You as well as 
this House have expressed several times 
theirgratitudetowards the farmers whO have 
made this country self-reHant. Thanks to 
their hard work, the country is placed in a 
comfortable position on the food front. 

After having expressed this gratitude, I 
would like to say that 70 Hon. Members have 
spoken on this subject in the course of de-
bate. I think there is no need to mention their 
names as it would take ten minutes. I have 
got the entire list with me and I have ana-
lysed the views expressed by the Members. 
I am aware of every minute details given by 
Members in this regard. 

SHRI RAM NAIK (Bombay North): You 
reply to the Cut Motions also along with this. 

SHRI BALRAM JAKHAR: We shall do it 
together. Now that we are taking up all points 
together, let us take up the Cut Motions also 
along with it. In view of this, I hope thaJ the 
Hon. Members will consider my request and 
will withdraw their Cut Motions. 

The foremost issue pertains to Agricul-
ture Policy. Everyone has, without excep-
tion, emphasized the need for carrying out a 
detaHed deliberation on this subject. Our 
friends, Hon. Members and the former Prime 
Minister Shri. V.P. Singh also touched upon 
this subject and laid emphasis on the neces-
sity of having an Agricultural Policy. Agricul-
ture should be regulated in such a manner 
that the farmers are economically uplifted 
and they can earn their bread and butter 
without any bitterness among themselves 
and a without nursing a feeling of discrimina-
tion. It is true that some of them may be well 
off and other may be poor. Human beings 
change according to the changing times. 
The policies also undergo change according 
to prevailing circumstances. I do not admit 
that we did not have agricultural policy in the 
past. It was never so because no Govern-

. ment can function without a policy. Yes, it is 
a fact that it was not comprehensive and 

there lies the fault. But it is not true that the 
agricultural policy was non4xistent. The 
veterans of our freedom struggle who played 
a vital role in giving us independence advo-
cated an agricultural policy for the country. 

[English] 

I want tot~ youto37years back when 
Pandit Nehru spoke in the Rajya Sabha. · 
Speaking in the other House 37 years ago, 
Jawaharlalji said: 

"'We certainly attach Importance to 
Industry; but in the present context 
we attach far greater importance to 
agriculture and food and matters 
pertaining to agriculture. H our 
agricultural foundation Is not strong, 
then the industry we seek to build 
will not have a strong basis either. 
Apart from that, the situation in the 
country today is such that if our 
food frong cracks up, everything 
else will crack up too. Therefore, 
we dare not weaken food front our 
Hour agriculture becomes strongly 
entrenched as we hope it will, then 
it will be relatively easy for us to 
proress more rapidly on industrial 
front. •• • whereas if we concentrate 
only on industrial development and 
leave agriculture in a weak condi-
tion, we shall ultimately be weak-
ening industry. That is why my pri-
mary attention has been given to 
agriculture and food and that, lthink, 
is essential in a country like India, 
at the present moment. • 

[Translation] 

Think for a moment about the situation 
in the country that prevailed immediately. 
after partition. We had a population of 38 
crores and we had to import lakhs of tonnes 
of foodgrains under Pl-480 to feed our 
people. Owing to the hard work of our farm-
ers and scientists and as a consequences to 
our policies we have become self sufficient 
in foodgrains. Not only this, we have also 
decided to export Slakh tonnes of rice and 1 0 
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lakh tonnes of wheat this year. In addition to 
this, we have exported 5 lakh tonnes of 
sugar and the country is having a· buffer 
stock of nineteen mmion tonnesoffoodgrains. 
The credit for this magnificent achievement 
goestothafarmersforthairaxcallant achieve-
ment in this field and forth is I command them 
a~ express my gratitude towards them. But 
at the same time, we should not forget to give 
a practical shape to agricultural policy. 

Just now, Hon. Shrl. V.P. Singh pointed 
out that he should be given assurance in 
respect of agricultural policy but at the outset 
I would request him with due apologias to tall 
me that why did not be implement the policy 
despite the fad that It was formulated during 
his Prime Ministarship. I have seen the pol-
icy in the files and he had ample time to go 
ahead with it. He could have also dona those 
things for which he is demanding assurance 
now. However, it will be my endeavour to 
fulfil this demand. 

AN HON. MEMBER: You could not do it 
in forty years. 

SHRI BALRAM JAKHAR: No, whatever 
has been done is before all of us. As regards 
our contribution, I want to say that if we had 
remained inadive, we would not have at-
tained all these achievements and would not 
have become self sufficient. They may be 
having some limitations which prevented 
them from implementing it. 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): The entire draft of agricultural 
policy was formulated and an interadion 
with Sharad Joshi Standing Committees was 
going on. This can be confirmed from the 
relevant documents. It is not that we lacked 
the will to work, our Government did not last 
long ... 

SHRI BALRAM JAKHAR: I have said 
this on the basis of documents. I am not 
contradicting it. I am saying that i have no 
obj~ion to his demanding assurance from 
me. 

We have recently sent it to the States 

and we have called for suggestions from all 
State Governments. We have also sent it to 
a newly constituted committee and when It is 
returned We will prepare the draft and place 
it before the Cabinet after consulting all of 
you, because. it should be done in a spirit of 
cooperation because it concerns all of us. 
Our objadive is the same although our 
approach to achieve that objadive may be 
different. The objective is to do welfare irre-
spective of party affiliations. The roads lead-
ing to this solemn goal may be different and 
we can walk on the same path after due 
consultations among ourselves. Thera is 
neither any cause of concern nor any dispute 
in this. We will do that and I want to assure 
you of a contradive and meaningful policy 
and creation of an infrastrudure on which we 
can move forward. 

Now, I would also like to take up the 
issue which was raised at number two impor-
tance wise 2nd would like to make a few 
submissions about it, i.e. fertilizer and sub-
sidy. We all share the view that the interest 
of the farmer should be safeguarded. In this 
context I would like to point out that when I 
used chemicalfartilizer in myfieldforthefirst 
time the villagers complained to my mother 
that I was destroying the field. They asked 
my mother not to allow me to use fertiliser as 
it would ruin the field. Thereafter everyone 
started using fertilizer and than on the entire 
agricultural programme was run on a new 
line. This is something to be noted. I know 
the agricultural importance of fartilizers. 
Without using it we cannot expect a better 
crop and if there is no production, how can 
we fill our godowns. The stock of foodgrains 
depends much on the crop. They have said 
it must not be done. All right, the farmers' 
interests must be safeguarded. But we should 
consider another aspect of this as well. I am 
a farmer myself and so I know well that the 
ensuring Rabi Crop would require a good 
quantity of fartilizers. I can meet the present 
demand of fertilizers but I would not be able 
to meet the future demands. I have to keep 
all these things in mind. 

All of us sitting hare are well acquainted 
with the history. We know how independ-
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ence has been attained. We know how our 
countrymen dedicated· their lives and how 
boldly laid down their lives. H we have no 
consideration for all these sacrifices and if 
we fail to retain this hard-won freedom, it 
would be quite unjust. So we will have to 
make little sacrifice in view of the sacrifices 
.nade by our contrymen. Keeping in mind 
that point we decided to adopt this duel 
policy about which it is being said that it will 
not succeed. So far as this policy is con-
cerned, there may be some difficulties. Every 
thing has two aspects-negative and positive. 
Sometimes positive aspect ensures prog-
ress and sometimes the negative does so. H 
we think on both the aspects, only then we 
find whether it has proved beneficial or not. 
I have got statistics with me and I think all of 
us might be having these figures. There are 
76 per cent small and marginal farmers in the 
country. Certainly, some extra attention must 
be paid to them. At the same time we should 
keep this fact in mind that there are many 
among them who have only one to one and 
a half acres of land and who are not able to 
produce much. How can they manage if they 
too have to purchase fertilisers for their use. 
So we thought that their interests should be 
safeguarded. It may be that there is hundred 
per cent irrigation in 17.5 acres of land so the 
ceiling can be imposed on those who have 
more than 5 acres of land. There may be one 
or two buffalo somewhere but on that basis 
it cannot be said that one is big and the other 
is small and that such and such farmer must 
be given benefit and such and such farmer 
must not be given any benefit. They have 
worked for the country and made the country 
self-reliant. As prizes and are trophies given 
to the industrialist for his commendable 
production, what harm is there if a farmer is 
honoured for his commendable produce. So 
we thoughtthat if nothing was given to farmer, 
it would not be justified. Therefore, a 30 per 
cent exemption was given to him. It would 
prove doubly beneficial. He would sow oil-
seed and pulses without spending extra 
money. When he would sell his produce, he 
will benefit from this policy. The Hon. Minis-
ter of Finance has assured to safeguard their 

Interests at any cost. Their pockets would 
not be allowed to be robbed. We shall have 
to face all this burden together as they are 
the back-bone of our country. 

I would like to bring one thing mora to 
the notice of this House. Paswanji, please 
take your seat, without you we ware not 
enjoing much. I would like to make an appeal 
to all of you not to think that all the policies 
would fail. Why have we become so passi· 
mistic. What do we all do and what does our 
party do? What do our workers in each 
village do. What do our workers in each 
village do. We come here from villages and 
cities and we represent village and cities. 
Every party has some foot-hold In villages 
and cities. Because of their existence we are 
able to come here. Can our men not distin-
guish between big and small farmers? If 
everything is in order, as it ought to be and as 
I am proud of you, then why should. not we 
come forward and work collectively. What-
ever we have got this time, we should share 
it equally. Next year if everything goes 
smoothly by the grace of God, we would be 
in a better position ... (lntenvptions) 

SHRI VISHWANATH SHASTRI 
(Gazipur): I would like to submit to the Hon. 
Minister that when the small and marginal 
farmers go to coperatives, they do not get 
fertilisers. They are compelled to purchase 
the same from the open market at high 
prices ... ( lnt(lffUptions) 

SHRI BALRAM JAKHAR: This is what I 
am submitting. I do not have any machinery 
of my own. I have means and whatever 
means I have is of the Government. We can 
safeguard the interests of poor farmers who 
constitute 75-76 per cent of the total popula-
tion in the country, if the workers of their party 
and my party do something jointly for them. 
We should not just show our helpness and 
incapability by saying that nothing can be 
done for them ... (lnteffuptions) We have got 
thinking capacity. Those farmers who have 
more than five acres of land also need not 
worry. I am going to compensate them today 
itself, rather this very moment and give 
something more to them with that compen-
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satlon. I Jhall also try my best to make up 
their losses they have suffered on account of 
Inflation ••• (Interruptions) 

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur): While speaking on the De-
mands for Grants, the Hon. Minister has said 
that he wants to give benefitS to the small 
and marginal farmers who constitute 70 per 
cent population of the country. Is the Hon. 
Minister aware of the fact that since mutation 
of names in land-records has not been done 
in villages, 8 or more acres of land is in land-
records in the name of senior member while 
in reality the farmer gets only one acre of 
land in his share due to division of land 
among the members of the family? How 
would the Government identify the small and 
marginal farmer in such circumstances? 
Would it take positive steps in this regard? 

MR. SPEAKER: Please do not do so. 
The Hon. Minister is replying in one hour to 
the debate that lasted for 18 long hours. H 
you put questions like this, then he cannot 
cover all these things and many important 
points may remain untouched. 

SHRI SALAAM JAKHAR: That is why I 
request you all to extend your co-operation 
at this critical hour the country is passing. I 
hopeoureconomicconditionwillbeonsound 
footing in a period of one and a half years. 
We should try our best to achieve this target. 
This is not a joke. It is practicable and for 
making the country self-reliant we will have 
to make sincere efforts. This is what I am 
submitting it before the House. 

[English] 

lrrespedive of the party affiliation, irre-
spective of any ideological differences, we 
must try to do something which is positive in 
the interests of the nation and of the weaker 
sections of the society as a whole. 

[Translation] 

I want to say only this that this time limit 
is not binding on us. 

*Not recorded. 

[EngHsh] 

There is nothing as consistent as 
change. 

[Translation] 

Change is inevitable. We have brought 
about a change in our economic policy with 
the resuh many families have changed. The 
world has changed, the ways and norms of 
many countries have changed. So it is not 
much significant, we can also change it. 

[English] 

It is not static. 

[Translation] 

And what is static gives a stinking smell. 
(Interruptions)* 

[English] 

MR. SPEAKER: I will not allow. Not like 
this please. This cannot be allowed. Mr. 
Nirmal Kanti Chatterjee, it is improper on 
your part. It is not correct. 

(Interruptions)* 

SHRI SALAAM JAKHAR: I need your 
help. I know your difficulties. There are diffi-
culties. I do not shut my eyes. I know the 
complications and difficulties. 

MR. SPEAKER: It is not necessary for 
the Hon. Minister to reply to the interruptions. 

( lnteffuptions)* 

MR. SALRAMJAKHAR:Thankyou, Mr. 
Speaker. (lnteffuptions) 

[Translation] 

Mr. Speaker, Sir, secondly, many hon. 
Members have submitted that there should 
be 50 per cent allocation for agriculture. The 



471 Demands for Grants SEPTEMBER 3, 1991 
(General), 1991-92 Minlstrifls 

of Agr., Food & Rural 472 
Deve/opmflflt 

[Sh. Bal Ram Jakhar] 

Government is ready to take all possible 
steps for the development of this sector. But 
it would not be a correct approach if all the 
money of the budget is allocated to the 
Agriculture department alone and it is not 
possible. Agriculture sector is very large. I 
have statistics with me. In the year 199Q-91 
a sum of Rs. 39,239 crore was spent on all 
the concerned sectors and in 1991-92 Rs. 
42,969 crore have been allocated for the 
same, which is 9 per cent more in compari-
son to the previous year. Besides this, there 
are also other departments like electricity, 
water, irrigation, roads, public-health etc. 
which are inter-related with agriculture sec-
tor. If we take all these together, then the 
allocation comes out to 50 per cent. But if 50 
per cent fund is allocated to my Ministry 
alone, as some of the hen. members want, 
then what the other ministries would get. We 
are required to make joint efforts. Only then 
we can achieve something. As the Minister 
of Rural Development was saying that roads 
are needed. That is right. Where there are 
transport facilities, progress is achieved 
rapidly and where there are no transport 
facilities, progress cannot be achieved. For 
want of roads people have to lead a life as 
they lead in the seventh century. 

SHRI DAV DAYAL JOSHI (Kota): Ra-
jasthan lacks road facilities most. 

SHRI BALRAM JAKHAR: I hundred per 
cent agree with the hen. Member. I have 
already requested the Minister of Surface 
Transport, Shri Jagdish Tytlerto complete at 
least four national high-ways. For the re-
maining roads the State Governments would 
make efforts. Facilities of drinking water and 
roads are two basic requirements. And to-
day even 44 years after independence we 
do not have drinking water there. We feel 
ashamed when we hear it. I had discussed 
this problem with the Prime Minister also 
who stated in th!::: House also that Balramji 
says there is no drinking water. This is fact. 
When we go to villages to seek votes, the old 
women come to us and say that they want 
nothing but drinking water. This hurts our 

soul, we feel extremely aggrieved. Despite 
all our efforts, level of water goes down. 
Even hand-pump as well as other pumps 
are of no use as water dries up. This is all 
nature's fury. Nature has its own course. So, 
we need to protect our environment first. 
Though this is not my subject here. I would 
like to request the hon. Members of this 
House that unless we protect our environ-
ment, our condition would not improve. The 
mother who does not get good treatment 
cannot look after her children well. We should 
love nature. Wherever we go, we should 
encourage the people to plant more and 
more trees. In the capacity of a farmer, a 
citizen and a servant I request you all to plant 
at least few trees even at the place where 
you take bath. That will revolutionise the 
whole concept. The villagers should be 
educated in this regard. In Rajasthan I vis-
ited such places where women, who came to 
greet me, opposed the cutting down of trees 
and when they opposed their hands were 
chopped off. It has happened. Such con-
sciousness may be aroused in every village. 

Mr. Speaker, Sir, our aim is to lay stress 
on 50% resources. I am not satisfied with it. 
Why should this 76 per cent people depend 
on 50 per cent resources? All of us must 
work together in this direction. Today, indus-
try and agriculture must go together, as the 
progress is needed in both the sectors. Both 
are inter-dependent. I do not want to create 
a gap, like terming one as urbanite and other 
as rural. Actually, both are brothers. If the 
farmers have money, the cities will prosper. 
H the purchasing power of villagers increases, 
he will listen radio purchase cloth, Motor-
cycle and purchase radio sets costing Rs.1 00-
200. If he does not have money, what will he 
do? How can he purchase all these items. 
Actually, we should enhance his purcha-
sisng power, otherwise it will be of no use. 
Several hen. Members are of the opinion 
that agriculture must be given the status of 
industry. When I talked to Shri Rajiv Gandhi 
in this regard, he had given us the last 
package. At that time, I used to be the 
Speaker of Lok Sabha. I took keen interest in 
the matter. I had said that the prosperity of 
peasantry means the prosperity of self-reli-
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ance. He had also laid the foundation of 
industry. But if?dustry alone cannot do any-
thing. Agriculture must be given an encour-
agement as that of the industry. He had 
created the Ministry of Food Processing 
Industries. It is still in the process of making. 
This is of co.urse, a question as to why we 
could not give a serious thought to it earlier. 
The foremost question was how to provide 
food to the hungry and not to beg it from 
other countries, which undermines our sel-
frespect. That is why we want to bring agri-
culture and industry under one policy. We 
should ensure that farmers are not sub-
jected to the control of inspectors. I wal'\t to 
ponder over the matter as to how agriculture 
could be given the status of industry. We 
should ensure that profits of industry should 
be made available to agriculture. In other 
words, agriculture should not be allowed to 
suffer. That should be the approach. Mr. 
Devegowda and many of our other friends 
gave very valuable suggestions. All the 
savings in Banks come from villagers only. 
Funds are mobilised from small farmers and 
labourers. It is their money which finances 
the industries. When I was a Minister in 
Punjab I very often said that contribution of 
the rural sector to Bank deposit was very 
high. ~ut we do not get bank credit equal to 
15 per cent of our total deposits, though we 
deserve 25-30 per cent returns. My plea is 
that the money we deposit must be invested 
on rural development. Let us give it a fillip. I 
wantto investfunds in villages. Funds should 
help grow vegetables and fruits. Another 
way is that we must develop a specific tech-
nology for each district. There was a pro-
posal to set up 'Krishi Vigyan Kendras'. This 
is very much right. The more we expand 
them, the more we gain. I will narrate my 
personal experience. When I left the college 
I established my contacts with the Agricul-
ture University. I had an opportunity to come 
in contact with its extension .service. They 
set up a demonstration farm in our farm and 
showed us how to do it practically. This 
brought about a revolution in our agriculture 
and changed our concept and thinking. I had 
given half of the land that my father had, to 
the share croppers and I had given it free of 
cost. I spent thirty times more than what 

people normally spend on the land that I had 
in my personal possession. I was a fore-
runner. I had grown grapes and that too 
where grapes are not grown. I raised an 
orchard in the land which was uneven having 
1 o feet high hillocks. All this could be pos-
sible due to our latest technology. It has 
large potential. It wiH yield high dividends if 
proper coordination is effected in its applica-
tion. 

[English] 

· Seeing is believing. 

[Translation] 

One cannot believe without seeing with 
his own eyes. On seeing one has to believe 
things which he hithersofore considered 
impossible. 

I have been to Bihar a number of times. 
I have attachement with Bihar. Whichever 
be the Government, I have championed the 
cause of the State. Mr. Paswan, as you are 
aware, it is a large State. There is abundant 
water In the State. Still the people experi-
ence shortage of electricity and. irrigation 
facilities and agriculture suffers. I can throw 
a challenge in this regard. Allott 500 acres of 
land to me. I will raise a farm on the land and 

· within five years I will bring about complete 
transformation making it comparable to any 
farm in Punjab. Actually, there is nothing 
impossible in it.(lnterruptions) 

SHRI MADAN LAL KHURANA (South 
Delhi): He may be made the Chief Minister of 
Bihar. 

SHRI BALRAM JAKHAR: Mr. Chair-
man, Sir, I feel hurt. This is a very serious 
issue. Actually I see things in the proper 
perspective. The examples of Haryana, 
Punjab and Himachal Pradesh and the 
Kangra region are glaring ones. These ar-
eas experienced grain deficit of 33,000 ton- · 
nes. Now, Punjab and Haryana contribute 
65 per cent foodgrains to country's buffer 
stock. This is because they made progress 
like anything. The States of Orissa, Bihar, 
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West Bengal and Eastern U.P. can also 
make progress like this. 

[English] 

All these areas, they can be transformed 
like anything. It is only a question of will; it is 
only a question of dedication; it is only a 
question of imparting knowledge to people. 

It is only a question of whether we can 
do something for them. I can tell you that we 
can do it. Nothing can deter me; nothing can 
deter my farmers. Once you show them, 
then, they can do it. Before the House, I take 
you into my refuse, as my helpers, as my 
guides, as my supporters and then we do 
something for them. 

I will call a meeting of all the Ministers of 
Agriculture. I will call those Ministers here. 
Please help me. Let us give them whatever 
they want, for their States. 

[Translation] 

The Chief Minister of Manipur came to 
me yesterday and was asking for opening a 
university there. I assured him to work for 
him. When the Arunachal Chief Minister 
approached me, I assured him too to extend 
help and I told him that I would bring about an 
over-all change there. It does not behove of 
us to discuss these trtles, we must discuss 
certain important matters. There should be 
something novel. (Interruptions) I would fulfil 
my commitments to realise the dreams of my 
life. (Interruptions) 

SHRI KALKA DAS (Karol Bagh): What 
were they doing during the last 40 years ? 

SHRI SALAAM JAKHAR: Let bygones 
be bygones. There is no use of clamouring 
for the past events. This is not so, policies 
are there. 

(English] 

SHRI AMAL DATTA: More than one 

Agricultural University is· not allowed in a 
State. You should allow two or three univer-
sities. 

SHRI 'SALAAM JAKHAR: Let us start 
first. One step first, then next one and then to 
the top; not all at once. 

SHRI AMAL DATTA: We have only one 
University for the last 50 years. We want 
another. 

-
[Translation] 

SHRI SALAAM JAKHAR: There was a 
reference to Vigyan Kendras. The coat is 
stitched according to length of the cloth. If 
the length of cloth is three metres only, my 
suit cannot be stitched, it can be stitched 
only if three and a half metre length is avail-
able. At the opportune time I will take it up. I 
am demanding necessary funds from the 
plan-makers. 

[English) 

There is only one kind. I will start it. In the 
next coming years, I want to saturate this 
whole country, with one University in each 
district. · 

[Translation] 

I would also like that they should have a 
direct lin!< so that extension services may 
function. They must go and meet the people 
there and show them what we can do. 

A reference was madethatthere should 
be freedom of selling agriculture products. 
There is no obstacle, if ther~ is any such 
obstacle, please point out it to me, I will 
remove it. We provided support price be-
cause we had money at that time. Had·we 
not paid support price in 1966, 67 and 1968, 
there would have been a crash-down. This 
may happen even today that if we do not buy 
them. The traders would sell them atthe rate 
of two or two hundred and fifty, while he 
would get it at the rate of one hundred and 
seventy five. It is good if everyone except 
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one or two is able to get a little more because 
they have worked hard. 

The other issue is concerned with horti-
culture. It is a very nice department, some-
thing ought to be done for this. We have 
constituted a Horticulture Board, the univer-
sity is developing new varieties, but new 
thinking, new plant breeds, new plantation 
are needed. I went to Himachal Pradesh 
recently. I visited orchards there and I visited 
orchards in foreign countries also where 
there were several varieties of apple. We 
grow here only 3 to 4 tonnes whereas the 
foreign countries grow 20to 30tonnes. What 
a great difference between them and usl 
How can we make progress. We have to 
bring about a change here. We would have 
to provide plant materials. We would have to 
grow new plants by developing tissue cul-
ture. We have recently visited Research 
Center of I.C.A.R., Pusa and also visited 
such institute in Tokyo. The tissue culture 
work is done there in a small room in a four-
storeyed building from where they are sup-
plying it to whole world but we have nothing 
here in comparison to them. It is less than a 
drop in the ocean. We shall have to work for 
it and bring about a change in this direction. 
Sardar Pratap Singh Kairon gave a call to 
grow grapes. We called for two lakh grape-
grafts from California which is known as 
purple variety. Today there is no taker in 
Haryana. It is easier to create a market but it 
is very difficult to sell the produce. In Punjabi 
it is said: 

"Surma pana bada Saukha hai, 
per chamkana bada aukha hai". 

lt·is very easy to apply collyrium in the 
eyes, but to bring forth a shine is a matter of 
art. We have to find out the ways and means 
through which we can produce good quality 
of grains in larger quantities. 

[English] 

It can stand transport and then it is a 
whole thing which comprises so manythings. 
It needs post-harvut technology, which 
means packaging, grading, forwarding, pre-

cooling, transportation, refrigeration and then 
good quality for export purposes. 

(Translation] 

Trains as well as aircraft are required for 
it. We have neither trucks nor refrigerated 
container vans. What can we do for the 
things which are grown here and not in the 
South? We cannot bring those things here, 
which are grown in the South. What is the 
advantage of it? Farmers do not get proper 
price of their produce there and the consum-
ers do not get the required commodities here 
on reasonable prices. Tomatoes, which are 
abundantly grown there, are sold here @ of 
As. 25/- per Kg. Why should not we produce 
such things here itself, which not bring here 
from distant places. It requires a time bound 
programme. I want to call for a meeting with 
the colleagues of my Ministry including the 
Ministries of Transport, Food Processing, 
Package Processing, Rural Development in 
this regard so as to lay a foundation stone for 
better result in the coming days. 

Mr. Speaker, Sir, in Jalgaon and 
Bhusaval bananas are grown in abundance 
which not there. I arranged discussion many 
a times. I had gone to Nagpur some days 
back. Some orange growers called on me 
with the grievance that they did not hav~ 
trucks. They offered me to take away as 
many oranges as I could because it was very 
costly to send them to Delhi. it is, therefore, 
rightly said about the farmers that he is 
always a loser whether he grows more or 
less. I will like to assure them that ways 
would be found for their mai'J(eting. We will 
have to make efforts. I want to work hard to 
bring about a change in their condition. But 
in order to bring about the change collective 
efforts have to made. 

A number of farmers had come here for 
drip irrigation and sprinkle irrigation. Take 
Rajasthan for example. little water is found 
there. Water table is going down day by day. 
Shortage of water is increasing continuously 
because there are no rains. It is thus clear 
that we should use it economically. We should 
work hard for achieving better results. Drip 
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Irrigation can Irrigate three acres of land 
while normal irrigation can feed one acre of 
land. How much difference does it make? Of 
course, It Is costly but money which is spent 
on it. is recovered very soon, say within 1 1/ 
2 years. 

[Englsh) 

It Is a very valid Investment. I want to 
pursue this policy. I have written to the FI-
nance Ministry. I think, we can have Rs. 50 
crore this year for subsidizing this project for 
the farmers. Please let them know that there 
is something; you can do it. That Is how I 
want to go ahead for the sprinklers. 

[Translation] 

AD the schemes which are based on 
agriculture .•• (lntetTUptlons) 

SHRI RAJVEER SINGH ( Aonla): This 
is no answer to my question. Instead you are 
posing new questions .•. (Interruptions) •.. 

SHRI BALRAM JAKHAR: I AM Reply· 
ingtoyourquestionsonly ••.• (Interruptions) ... 

MR SPEAKER: You alone have not 
asked the questions, there are many others 
too who have put questions and he is an-
swering them also. 

SHRI BALRAM JAKHAR: Mr. Speaker, 
Sir, I would like to Inform the Hon. Members 
that these are the questions which they have 
asked. I have not raised any question. I have 
noted each and every question put by them 
and I am answering them accordingly. If you 
like, you can see. Your answer too, may 
appear •.. (Interruptions) 

SHRI RAJVEER SINGH: No, we did not 
get proper answer to our 
questions ... (Interruptions) ... 

[English) 

MR. SPEAKER: I am not allowing this. 

(Interruptions) 

MR. SPEAKER: No, no, please. 

[Translation] 

Do not speak like that. He Is not answer-
Ing your question but he is replying to all the 
questions put by the others also. 

[English] 

You are wasting the time. 

(Interruptions) 

MR. SPEAKER: Please do not disturb 
now. 

(Translation] 

SHRI RAJVEER SINGH: I am not seek-
ing answers to my questions. I am pointing 
out that the Hon. Minister is himself posing 
questions •.. {Interruptions) ... 

SHRI BALRAM JAKHAR: Now I come 
to production of shrimps. He spoke of pro-
ducing shrimps In brachkish water as well as 
In other waters. We are trying to produce 
more and more • He is talking of producing 
2000 K.G. per acre where it is produced in 
less quantity. I am answering all the points 
that that he has. raised. You asked about 
Agro-Science, oil-seeds and pulses, I had 
not raised these issues. Vishwanathjee had 
just mentioned that there had not been any 
improvement in production of wheat and 
other grains. There has been improvement 
not only in rice and wheat but also in maize 
and Jwar. I am referring to oil-seeds. Two 
years ago, its production was 1 0. 7 million 
tonnea but this year it is 19.1 million tonnes. 

[English] 

We produced 19.1 million tonnes or 
something like that. 

[Translation] 

I would like to say that new 
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experiments .•. (lntenlf'lbns) Agriculture or 
agriculture policy is baing treated as a matter 
of joke. I am much distressed for that. I am 
giving my reply with due concentration. If you 
don, want to listen, I would stop. I have no 
objection. I am telling you about the steps we 
are taking and the steps we propose to taka. 
Vary recently, I had gone to Kanpur and 
there I saw the experiment on seeds and 
pulses. The pulses production has reached 
13 million tonnes and we need one million 
tonnes more. Dry land farming is needed for 
this. A lot of research is going on as to which 
paddy, pulses and oilseed can be produced 
through dry farming, because we want to 
become self-reliant in this field. We made 
export of oil seeds worth about Rs. 1 000 
crores and imported oil worth Rs. 1 07 croras. 
(lnteffuptions) 

SHRI DAU DAYAL JOSHI: In Rajast-
han, the Central Government is supplying 
substandard seeds. (lnteffuptions) 

SHRI SALAAM JAKHAR: Had substan-
dard seeds been supplied, the production 
would not have reached 19 million tones 
from 12 million tonnes. I am going to mod-
ernize the seed corporation. We have to see 
how we can produce quality seeds. Other-
wise, tho production will not be good. It is the 
basic ingredient. 

Several Hon. Members made a mention 
of the crop insurance scheme. In this con-
nection, I have already replied that day that 
it is difficult, because I have not received any 
good draft as yet. I am pondering over it for 
last 15 years, but could not do anything. In 
Gujarat, while the Government received 
insurance money of Rs. 94 croras, the 
demand for insurance was Rs. 700 crore. 
Then who will subsidise and how to subsi-
dise? That day also I made an appeal to all 
the Hon. Members to give me soma sugges-
tions through which we can prepare a basic 
scheme in this regard. So that the farmers 
could be benefited. I would again Ike to 
repeat the point, which has struck to my 
mind, we provide calamity relief fund to the 
States on the basis of the report of the 
Finance Commission. I propose that another 

calamity relief fund should be constituted In 
avery state contribution to which should be 
made by the farmers, the state concerned 
and the Central Government. I am saying 
this on my own I have not yet taken any 
initiative in this regard. I am telling It to the 
august House. H any of the Hon. Members 
could think of any such draft, please let me 
know. Because such things do not happen 
every year and everywhere. This happens 
only sometimes. 

SHRI RA TILAL VARMA (Dhanduka): 
Hon. Minister, I had asked that question 
about Gujarat. I only want an assurance from 
you that whatever is due to be paid to Gujarat 
should be paid immediately. (/ntenvptions) 

SHRI SALAAM JAKHAR: Don't worry. 
Please listen to me first. I am saying after 
taking everything into account.(Jnterruptions) 
Besides this, as regards the policy to be 
adopted in tribal areas, it was said that 
shifting cultivation should be done in those 
areas. Some steps were taken but we have 
not been very successful in this regard. 
Some people came to me today and they 
were asking me to visit their areas. They 
wanted me to see as to how they do cultiva-
tion, how they are applying fertilizer and now 
the land can be made cultivable by raising 
terraces. I want to take st~ps :n both the 
cases. 

SHRI KAAIYA MU. ~DA fl<1- Jnti): Hon. 
Minister, there is nc " ad of fertilizer in 
shifting cultivation. It 's · .>ne in the forests. 
There is a need to clean the area and the 
seeds should be of good quality (Interrup-
tions) 

SHRI BALRAMJAKHAR: But it destroys. 
the forests. We do not want It to happen at all. 
It is disadvantageous. I am talking of how to 
set it, right by going there and seeing the 
things to myself, but you are saying some-
thing else. (lntenuptions) It is a very simple 
thing. ( /nterruptj:)ns) 

The most important thing that Shri V.P. 
Singh raised hare has also been said by me 
earlier. It pertains to waiving loans of Farm-
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ers and relieving them of the loan burden. It 
was a wrong policy. I am not saying that the 
basic ideas was wrong. I only say that the 
policy was wrong. I wiD explain it In details. 
I have understood his view point and I can 
say that the disease aggravated with each 
dose of medicine. Their medicine was of no 
use. How many people have been admini-
stered this medicine? It may be onelakh, two 
lakhs or one crore, but what about the re-
maining 50 crore people? (lnterruptbns) 

SHRI DAU DAYAL JOSHI: At least, 
some farmers were benefited. Secondly, 
the Government formed a habit of waiving 
the loans of the farmers, which was not there 
earlier. ( /ntenuptbns) 

SHRI BALRAM JAKHAR: Now you are 
doing a wrong thing. Please listen to me first. 

SHRI DAU DAYAL JOSHI: Till now, the 
loans of only the rich and the industrialists 
were being waived. ( lntenuptbns) 

SHRI BALRAM JAKHAR: Let me also 
say something. Why are you doing wrong a 
thing? I don't want to form a wrong habit. I 
dont' want to disintegrate the country. (lnter-
rup~Zons) 

SHRI PHOOL CHAND VERMA 
(Shajapur): H you have the courage, declare 
agriculture as an industry. (lntenuptbns) 

SHRI BALRAM JAKHAR: You have not 
listened to my argument. First of all, you may 
please listen to me. Mr. Speaker, Sir, I want 
that the august House should first listen to 
me. You must listen to me first, I am 
crippled ... (Interruptions) 

SHRI PHOOL CHAND VERMA: You 
should stop providing subsidy to the indus-
trialists. (Interruptions) 

SHRIBALRAMJAKHAR:Iwantthat 
you should fuUy.listen to me first. Everyone 
has the courage to say. but one should have 
thecourageto hear also. I wHI taU you and wHI 

prove it also. It wiD prove beyond any reason-
able doubt that it was not correct. (lntenup-
tions) I am not contradicting anyone. I want 
to say my point and you can also present 
your views. 

SHRI KALKA DAS: You are responsible 
for the picture you have presented here. 
(lntenuptbns) 

SHRI BALRAM JAKHAR: Please listen 
to me whatever I am saying. I listened to you 
for last 18 hours. Can't you listen to me? I 
want to say that there should be a basic 
policy? Your policy was wrong in this 
regard ... (Interruptions) ... 

Mr. Speaker, Sir, the basic thing is that 
I would have saluted that policy, had it bene-
fited the farmers. I also know that the farmers 
should be made debt free. But what is the 
wayout for this? (Interruptions) I wantthat we 
should talk in proper manner. _This has 
blocked the canal which used to· supply 
water to the fields. We used to give loans 
upto Rs. 5, 700 crores, but it was reduced to 
Rs. 3,000 crores only. Where did it go and 
whom it was given? I would ask whether 
Shri. V.P. Singh did not see it? I agree that 
according to their own accounts, they have 
done a good thing -

"Khud hi thalli me jo ho makrooz, 
wah rehbare karwan nahi hota." 

Did you understand or not? It is very 
simple that one thing that I have thought, can 
not be always right. It can be wrong also. H a 
doctor's diagnosis is wrong and he gives 
wrong medicine, the person will die also. I 
would like to say that this money could have 
been given to the farmers in other ways also. 
(lntenuptions) H by giving a loan of Rs. 
2,000, Rs. 5,000, or Rs. 1 0,000 to a farmer 
we can solve all his problems for his entire 
life, I would have welcomed the scheme. But 
how many persons have been provided that 
benefit. Now the scheme has been with-
drawn. People have become bank defaul-
ters and Banks are not advancing any loans 
to them. It sets a bad precedent. People 
iaking loans later demand that their loans 
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should also be waived? OUr party members 
also are in favour of waiving loans but I told 
them that it was wrong practice. I did not 
recommend the cases of my favoured few. 
They had also said that we too should waive 
the loans, but I always oppose a policy which 
is wrong. I cannot support such a measure. 
You are free to say that this should be done. 
Well, you can waive their loans, but it should 
be done in such a way that they do not 
become dependent on it. H you do it in way 
I suggest, their health will remain good 
meaning theirby that they will not depend on 
Government doles. I do not want to give 
them a dose so as to make them stand on 
crutches. No, I cannot do that. I want to give 
the farmers seH-respect. I want to protect 
their honour, but in some other 
way ... ( lnteffuptions) 

Please listen to me. I have listened to 
your viewpoint, you also listen to my argu-
ment. I want that all of us should work for the 
betterment of the farmers, but it should be a 
united effort so that they get adequate water 
for irrigation, reap a rich harvest and get 
income from their crops as a regular feature 
every year. 

Mr. Speaker, Sir, I have collected the 
figures relating to the farmers whose loans 
have been waived, three-fourth of them are 
habitual def~lters. But the poor fellows who 
were the good repay masters got nothing. I 
have the figures with me. I have no malice 
towards anyone. I am not obssessed with 
any pre-conceived notion. All that I want is 
that this money should be used for linking 
each and every village by roads. Let me 
make it very clear that our effort is to make 
the farmers seH-relient and not give them 
crutches. (lnteffuptions) I do not want to 
make them captives, I want to see them seH-
dependent. I want to give them liberty and 
their rightful dues. Right now, there is a mad 
scramble for getting the loans waived. Our 
farmer says that since the other fellow has 
got the benefit of loan waiving, why not he. 
When his neighbour can make merry on 
Government money, why not he? We do not 
want to encourage dishonesty on the part of 
the farmers. 

You have raised quarries about fertil-
izer, which I forgot to touch upon. You said 
that the factory owners were charging 12 per 
cent more. Let me say that you have been 
our colleague for three decades. You have 
been an equal partner in our good achieve-
ments as well as misdeeds. You have been 
Chief Minister, you have been the Union 
Finance Minister also. You are equally re-
sponsible for all these things. ( lnteffuptions) 

If you deserve to receive applauses, 
you also deserve to receive unpleasantries. 
I wantto say that it is a case of a spoiled child. 
The child was brought up all right, but when 
he grew up, he was allowed to take to bad 
habits. To set right these hibits, I want to 
appoint a House committee which could go 
into the question as to what is his actual cost 
of production and how much he gets in 
return. The committee so constituted shall 
include an expert also who would examine 
the whole gamut. 

AN HON. MEMBER: When will this 
committee be constituted? 

SHRI BALRAM JAKHAR: Now that I 
have said it there is no question of any delay. 
I am going to do it very soon. It will be a new 
beginning. We shall give them what is right-
fully due to them. 

[English] 

This is what my idea is and I am going to 
implement it. 

(Translation} 

In order to improve the habits of the 
spoiled son he will have to be admitted to a 
school and if needed, beaten with a stick. 

Shri Lodha is not present here, Uma 
Bharati is of course sitting here. She had · 
given some figures relating to animal hus-
bandry. I want to touch upon the present 
position with regard to animal husbandry, 
especially cow rearing and bullock rearing. 
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AN HON. MEMBER: Say something 
about Makhana · 

SHRI BALRAM JAKHAR: Yes, I will tell 
about Makhana also. It will be our endeavour 
to export it. (Interruptions) 

AN HON. MEMBER: What about culti-
vation of betel? 

SHRI BALRAM JAKHAR: I shall think 
about betel. I do not have knowledge of it. I 
shall try to have first hand knowledge first 
and then I shall send my experts and provide 
whatever assistance is possible. I want to 
say that as compared to the animal slaughter 
rate of 35-40 per cent in other countries, the 
corresponding percentage of animal slaugh-
ter in our country is just 1.5. I am a non-
violent person. I do not eat meat nor I take 
liquor. I do not want animal slaughter. We 
shall not allow extinction of Nagauri, Harya-
navi and other fine breeds of bullocks which 
cost around 1 0 thousand rupees and I have 
been emphasizing the need for it in the 
States as well. We have banned slaughter of 
cow and its pregeny in the country barring 
two States. We shall have to think as to how 
we can project our fine breeds of cattle. 

18.00 hrs. 

We want to do cross-breeding, but at 
the same time we want to proted the pure 
breeds alse. The production of milk has 
increased but even then there is shortage. 
We will have to produce more milk. I have felt 
that we have become selfish. Umaji, was 
just now saying that we used to contribute 
60% earlier but now it is only 30%. Why is it 
so? It is because we have swallowed the 
entire thing. We will have to think in this 
diredion. I had said that day also and I would 
like to repeat again that the entire House 
should think about environment and family 
planning. Our future is in danger and serious 
thought should be given to it. 

[English] 

This is all irrespective of any party affili-
ations and irrespective of any ideology. If 

you want to hand over India to the new 
generation, then you should brighten it up. 
We must think about this. We must say that 
we belong to this nation. This nation is ours. 
That is what I say. 

[Translation] 

One of my friends said what happened 
to the machines? I would like to say that I 
have nothing to hide from you. A person who 
is dishonest has qualms. I do not want to see 
that day when I would be charged of dishon-
esty and the charge is proved. I wouk:llike 
that I should be hanged to death on that day. 
There are many things which we get as gifts 
or in donation . All those have things rotten. 
I had got those machines for the farmers but 
these just disappeared. I had asked them to 
make full use of it and this is about one and 
a half years back. Shri Dandavate had also 
told to use them to the best possible and 
keep them safe also. I have already washed 
by hands of it. I am not at all concerned with 
it. Six States were asked to do it. Shri Hegde, 
Shri Bommai and other Governments con-
tinuously repeat it for the last three years but 
in vain.l had merely recommended the case. 
I have nothing to do with it. I had worked in 
the interest of farmers and the country. 

SHRI RAM NAIK: Mr. Speaker, Sir, I 
have a point of order. The speech was no 
doubt impressive but it is already two min-
utes past Six O'Clock. ( lnte"uptions) 

[English] 

MR. SPEAKER: I up hold your point of 
order. I think, we need some more time and 
we will sit in the House until the business is 
deposed of. 

SHRI AMAL DATTA: How can you 
encourage the production of fodder? Why 
did you opt for fodder machines? 

SHRI SALAAM JAKHAR: That is what I 
say. I should have been put to proper use. It 
should not have been wasted like this with-
out any rhyme or reason. It is just a political 
vendetta. 



489 Demands for Grants BHAORA 12, 1913 (SAKA) of Agr., Food & Rural 490 
(General), 1991-92 Ministries Development 

SHRI AMAL DATTA: It is a very expen- somebody again. I do not want to go back to 
sive technique. the Seventh Century. I am looking forward 

(Translation] 

SHRI . BALRAM JAKHAR: I am not 
speaking about fodder machines alone. This 
system can be provided to• every poor man in 
the villages. It would benefit them 
tremendously ... (/ntenvptions) •.• l have not 
come to sugar so far ..• (lnte"uptions) ..• 

[English) 

I have got a point regarding sugar, in my 
mind. I have got a point regarding Sugar 
Complex in my mind. I want to convert this 
country into a country which can export 
something. I have seen five thousand plants. 

SHRI AMAL DATTA: Even then, it is a 
very expensive technique. 

SHRI BALRAM JAKHAR: No, It is not. It 
will be a Complex in which everything will be 
generated, everything will be produced from 
by-products. Nothing will be left. It will be 
generating its own energy. It will be generat-
ing its own resources. it will be generating its 
own naptha. It will be generating so many 
acids and so many others things. I have seen 
such things working. 

[Translation] 

Umaji was demanding mechanisation. 

[English] 

Where will we go? How can we feed 
our people? I want to keep both the things 
open, according to their requirements. I am 
not against it. 

KUMARI UMA BHARATI(Khajuraho): 
I am being misquoted. I have not said this 
( lntenvptions) 

[English] 

SHRI BALRAM JAKHAR: I am not 
going to make this country dependent on 

for the 21st Century, with my head high, with 
a bright shine in my eyes. I want to do 
something. 

[Translation] 

KUMAR! UMA BHARTI: Mr. Speaker, 
Sir, I clearly remember word by word what I 
have said. There are a large number of 
people in the country who cannot afford 
machine~. therefore we should protect cows. 
I have not said that we should not depend on 
machines. 

SHRI BALRAM JAKHAR: The ques-
tion is. 

[English] 

Where are we going? 

We have never talked about anything 
on any other subject under the sun. Where 
are we going? Why are we singling out only 
the farmers? I am the first man to put my 
thumb on them; and I did it; and I know that 
it should be done. Now, what are we doing? 
let us have cooperative farming; let us have 
joint farming; let us provide those farmers 
with small machines or other machines with 
our help, as my friend from the South has 
said. We have to do it. (lntenuptions) You 
don't realise it. There is no other escape if 
you want him to produce more. I have to 
provide him with all the wherewithal. Where 
from will he get all these things? Some Hon. 
Member has said that the farmer is not using 
fertilizers in that way. He cannot use it in that 
way because he cannot afford it. We have to 
help him so that he is able to use fertilizers in 
that way. I want to make him self-independ-
ent. That is what we want to say. 

18.06 hrs. 

[SHRI SHARAD DIGHE • in the Chai~ 

Now I am going to announce the Mini-
mum Support Prices. Some Hon. Member 
has asked me what are the things taken into 
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consideration for a pricing policy. The follow-
ing things are taken into consideration. 

Value of hired human labour 

Value of owned bullock labour 

Value of hired bullock labour 

Hired machinery charges 

Value of owned machine labour 

Value of seed (both farm pro-
duced and purchased) 

Value of insecticides and pesti-
cides 

Value of farm yard manure 
(owned and purchased) 

Value fo chemica~ fertilizers 

Depreciation on implements and 
farm buildings Irrigation charges 

Land revenue, cesses and other 
taxes 

Interest on working capital 

Miscellaneous expenses (pay-
ment to artisans etc.) 

Rent paid for leased-in land 

Interest on value of owned capital 
assets 

(excluding land) 

Imputed rental value of owned 
land 

·(net of land revenue paid 
thereon) 

Imputed value o( family labour. 

Management plus whatever is the high-
est that is the labour cost is to be taken into 
consideration; the price announced by the 
Labour Department or the highest one will be 
applicable. 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): Is it the highest one or the mini-
mum? 

[Translation] 

SHRI BALRAM JAKHAR: The question 
of not providing minimum wages does not 
arise. 

[English] 

SHRI VISHWANATH PRATAP SINGH: 
One is computing it at the minimum wages; 
where the actual wages are above the mini-
mum wages, then the actual wages. So, I 
want to be very clear about it. Will the mini-
mum wages be taken into computation? And 
if the actual wages are above the minimum 
wages, then the actual wages. Is that cor-
rect? 

AN HON. MEMBER: That is the point he 
is Rlaking. 

SHRI VISHWANATH PRATAP SINGH: 
Unless he says by mouth, it would not be 
recorded. H he says, yes, then it would be 
recorded. 

SHRI BALRAM JAKHAR: It is already 
on the record. I had read out the whole 
paragraph that day. 

This is regarding the Minimum Support 
Prices. The Government have fixed the 
Minimum Support Prices for Kharif Cereals,· 
Coarse Cereals, Pulses, Oilseeds and Cot-
ton for the 1991-92 season. These levels of 
support price have been fixed after consider-
ing the recommendations of the Commis-
sion for Agricultural Costs and Prices, in-
cluding the revised recommendations sub-
mitted after the Government announced an 
increase in fertilizer prices by 40 per cent. 
The Government have also kept in view, 
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scaled down increase in prices of fertilizers 
by 30 per cent w.e.f. 25.7.1991. 

The minimum support price for paddy of 
Fair Average Quality (FAQ) has been fixed 
at Rs. 230 per quintal for the 1991-92 season 
marking an increase of Rs. 25 per quintal 
over the price of Rs. 205 perquintalfor 1990-
91. The support prices for Fine and Super-
fine varieties are Rs. 240 and 250 against 
the prices of Rs. 215 and Rs. 225 for the 
preceding year. 

The minimum support prices for Kharif 
Coarse Cereals viz. Jowar, Bajra and Ragi of 
FAQ have been increased by Rs.25 per 
quintal from Rs.180 per quintal for 199o-91 
season toRs. 205 per quintal fort he 1991-92 
season. An increase of RS. 30 per quintal 
from Rs.180 for 1990-91 to Rs.21 0 per quin-
tal for 1991-92 has been allowed for Maize. 
Maize has been allowed more. 

The support prices for Kharif Pulses 
Viz. Arhar(Tur), Moong and Urad of FAQwill 
be Rs. 545 per quintal for the 1991-92 sea-
son showing an increase of Rs. 65 over the 
price fixed for the preceding season. 

The priceforGroundnut-in-shell of Free 
Average Quality marks an increase of Rs. 65 
per quintal to Rs. 645 from the price of Rs. 
580 per quintal for the 1990-91 season. 

For Soyabean Yellow and Soyabean 
Black varieties to support prices are Rs. 445 
per quintal and Rs. 395 per quintal respec-
tively as compared to Rs .. 400 and Rs. 350 
for the preceding year. 

The minimum support price for Sun-
flower seed for 1991-92 is Rs.670 per quintal 
showing an increase of Rs. 70 over that for 
the previous season. 

The Minimum Support prices fixed for 
the basic varietie~f Cotton viz. F-414/H-
m and H-4 varieties are Rs.695 and Rs.840 
per quintal respectively and show increases 
in prices over those for 1990-91 by Rs. 75 
and Rs. 90 quintal respectively. 

I hope the enhanced remunerative 
support prices for 1991-92 season which, 
well compensate the farmers for the rise in 
fertilizer prices and other input costs, will 
ensure fair returns to the farmers for their 
produce. This should provide the farmer 
adequate incentive and a firm base to plan 
for greater investment in agriculture. 

SHIR BASU DEB ACHARIA: You have 
not announced the support price for jute. 
(Interruptions) 

SHRI BALRAM JAKHAR: That is a 
separate department. It is not my subject. 
That will come later. 

SHRI MASUDAL HOSSAIN SYED: 
Already, you have fixed the support price for 
cotton. What about jute? (lnteffuptions) 

SHRI BALRAM JAKHAR: Jute is not my 
subject. I will tell you later. (Interruptions) 

SHRI BASU DEB ACHARIA: You gave 
an assurance in this House that the support 
price would be revised. 

SHRI BALRAM JAKHAR: Please listen 
to me. The jute prices have already been 
enhanced, that was before the announce-
ment of this price rise. So, I will have them 
revised. That is what I said. I will do it. 

All right, thank you all very much. 

SHRI SYED MASUDAL HOSSAIN: You 
have not said anything about cooperatives 
also. 

SHRI BALRAM JAKHAR: I will tell you. 

SHRI BASU DEB ACHARIA: Regard-
ing subsidy to the small and marginal farm-
ers nothing has been said. 

(Interruptions) 

MR. CHAIRMAN: One after another 
please. Please take your seats. I will allow 
you one after the other. 
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SHRI BASU DEB ACHARIA: Regard- be given to all the farmers. Also how all the 
ing the subsidy to the small and marginal smallandmarglnalfarmerscanbeensured? 
farmers in West Bengal, I want a clarifica-
tion. (Interruptions) 

[Translation] 

SHRI DAU DAYAL JOSHI: Mr. Chair-
man, Sir, in all the Legislative Assemblies 
reply is sent for concerned token cut mo-
tions. Would the Hon. Minister reply to 
it? ... (Interruptions) ... 

SHRI BALRAM JAKHAR: If you want, I 
can repeat it. Everything is there in 
it ... (Interruptions) ... 

[English] 

SHRI BASU DEBACHARIA: In the State 
of West Bengal for payment of subsidy to the 
marginal and small farmers, for fertilizers, 
the minimum amount required is Rs.54 
crores. But only Rs.30 crores has been 
sanctioned by the State of West Bengal. 

SHRI BALRAM JAKHAR: That is not 
the question at this juncture. 

SHRI BASU DEB ACHARIA: Who will 
reply? 

SHRI BALRAM JAKHAR: Afterwards, I 
will tell you. (Interruptions) 

SHRI BASU DEB ACHARIA: Unless 
this Rs.54 crores is sanctioned, the subsidy 
cannot bed paid. 

SHIR BALRAM JAKHAR: You listen to 
me. I will tell you later. 

SHRI BASU DEB ACHARIA: You will 
have to reply. How can the subsidy be paid? 

I want b know as to how the subsidy can 

MR. CHAIRMAN: The MiniSter has al· 
ready replied to this. 

SHRI RAM NAIK: Sir, the Minister has 
not specifically requested the Members, who 
moved their cut motions, to 
withdraw .•. (Interruptions) 

SHRI BALRAM JAKHAR: I have al-
ready requested them to withdraw their cut 
motions In my speech. 

MR. CHAIRMAN: I shall now put all the 
cut motions moved to the Demands for Grants 
relating to the Ministry of Agriculture to vote 
together, unless any Hon. Member desires 
that any of his cut motions may be put 
separately. 

All the cut motions were put and nega-
tived. 

MR. CHAIRMAN: I shall now put the 
Demand for Grant relating to the Ministry of 
Agriculture to vote. 

The question is : 

"That the respective sums not exceed-
ing the amounts on Revenue Account 
and Capital Account shown in the fourth 
column of the Order Paper be granted to 
the President, out of the Consolidated 
Fund of India, to complete the sums 
necessary to defray the charges that 
will come in course of payment during 
the year ending the 31 st day of March, 
1992, in respect of the heads of De-
mands entered in the second column 
thereof against Demand Nos. 1 to 4 
relating to Ministry of Agriculture. • 

The motion was adopted 
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MR. CHAIRMAN: I shall now put all the 
cut motions moved to the Demand for Grant 
relating to the Ministry of Food to vote to-
gether, unless any hon. Member desires that 
any of his cut motions may be put separately. 

All the cut motions were put and nega-
tived 

MR. CHAIRMAN: I shall now put the 
Demand for Grant relating to the Ministry of 
Food to vote. 

The question is : 

"That the respective sums not exceed-
ing the amounts on Revenue Account 
and Capital Account shown in the fourth 
column of the Order Paper be granted to 
the President, out of the Consolidated 
Fund of India, to complete the ·sums 
necessary to defray the charges that 
will come in course of payment during 
the year ending the 31st day of March, 
1992, in respect of the heads of De-
mands entered in the second column 
thereof against Demand No. 38 relating 
to Ministry of Food." 

The motion was adopted 
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MR. CHAIRMAN: I shall now put all the 
cut motions moved to the Demand for Gr"'nt 
relating to the Ministry of Rural Development 
to vote together, unless any hon. Member 
desires that any of his cut motions may be 
put separately. · 

AR the cut motions were put and nega-
tived 

(Translation] 

SHRI DEVENDRA PRASAD YADAV: I 
have a point of order. A separate reply has 
not been given for the Demands for Grants 
relating to the Ministry of Rural Develop-
ment. 

[English] 

MR. CHAIRMAN: Reply has already 
given. There IS no point of order. 

MR. CHAIRMAN: I shall now put the 
Demand for Grant relating to the Ministry of 
Rural Development to vote. 

The question is: 

"That the respective sums not exceed-
ing the amounts on Revenue Account 
and Capital Account shown in the fourth 
eolumn of the Order Paper be granted to 
the President, out of the Consolidated 
Fund of India, to complete the sums 
necessary to defray the charges that 
will come in course of payment during 
the year ending the 31st day of March, 
1992, in respect of the heads of De-
mands entered in the second column 
thereof against Demand No. 69 relating 
to Ministry of Rural Development." 

The motion was adopted 
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18.20 1/2 hrs. 

BUSINESS ADVISORY COMMITTEE 

Fourth Report 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-

TAY, OF LAW, JUSTICE AND COMPANY 
AFFAIRS ~'HRI RANGARAJAN 
KUMAFlAMA~LAM): Sir, I beg to present 
the Fo.,rth flmx>rt of the Business Advisory 
Committee. 

Lok Sabha then adjourned till eleven 
o clock on Wednesday, September 4, 

~1/Bhadra 13, 1913 (Saka) 

Printed at : S. "arayan & Sons, Delhi-11 0006 
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